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 Tursday,  March  8,  979/Phalguna
 17,  900  (Saka)

 _————

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Me.  SPEAKER  in  the  Chair]

 OBITUARY  REFERENCE

 MR,  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  one
 of  our  former  colleagues  Shri  R.  K.
 Khadilkar,  who  was  Deputy  Speaker
 of  Lok  Sabha  from  March  4987  to
 November,  1969,  Shri  Khadilkar  was
 a  Member  of  the  Second,  Third,  Fourth
 und  Fifth  Lok  Sabhas  from  957  to
 l977.  He  also  served  as  Minister  of
 State  in  the  Ministry  of  Supply  and  a
 Mmmister  of  State  in  the  Ministry  of
 Finance  from  November,  969  and
 June,  1970.  Later  he  became  a  Minis-
 ter  in  the  Ministry  of  Labour  and
 Rehabilitation  in  1971.

 A  renowned  social  and  political
 worker,  he  played  a  prominent  role  in
 the  freedom  movement  ang  suffered
 imprisonment  several  times  from  930
 'o  945  He  joined  the  Youths  League
 Movement  in  928  and  became  Secre-

 ot
 Maharashtra  Youth  Congress  in

 ae  t

 He  was  a  delegate  to  the  Asian
 Peace  Conference  held  in  Ching  in
 3952  and  a  delegate  to  the  World  Agri-
 cultural  and  Forestry  Workers’  Con-
 ference  held  in  Vienna  in  1953.  He
 Was  a  Member  of  the  Parliamentary
 Delegation  which  visited  U.S.A.  in
 ‘1963,  He  was  a  Member  of  a  delega-
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 tion  to  the  Middle-Kastern  countries
 in  ‘1965.  He  also  served  as  Chairman,
 Study  Team  appointed  by  the  Govern-
 ment  to  examine  the  Iron  and  Steel
 Control  Organisation,

 A  man  of  versatile  ability,  he  served
 in  various  capacities  during  hig  long
 parliamentary  career.  He  served  as
 a  Member  of  the  Estimates  Commit-
 tee  from  957  to  958  and  of  the  Pub-
 lim  Accounts  -Committee  from  962
 to  +1964,

 Shri  Khadilkar  was  a  Member  of
 the  Poona  University  Court  and  Exe-
 cutive  Committee  and  of  the  Poona
 Branch  of  the  Indian  Council  of
 World  Affairs.

 Shri  Khadilkar  had  literary  taste.
 He  wag  interesteg  in  international
 affairs  particularly  in  the  socio-econo-
 mic  aspects  of  development  in  the
 under-developed  regions  of  Africa  and
 Asia.  ;

 He  published  a  book  on  the  deve-
 Jopments  in  China  after  liberation.

 Shri  Khadilkar  passed  away  at  Pune
 in  Maharashtra  in  the  early  hours  of
 6  March,  I979,  at  the  age  of  73.

 We  deeply  mourn  the  loss  of  this
 friend  and  [  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  pereaved  family.

 The  House  may  stang  in  silencg  for
 a  short  while  as  a  mark  of  respect  to
 the  departed  soul.

 The  Members  then  80006  in  silence
 for  a  short  while,

 ee
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 ORAL  ANSWERS  TO  QUESTIONS

 Increase  in  D.T.C.  Bus  Fares

 I  th.
 *242,  SHRI  K.  LAKKAPPA:

 SHRI  SHYAM  LAL
 DHURVE;

 Wil  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  reasons  for  the  recent  in-
 crease  in  DTC  bus  fares  in  Delhi;

 (b)  whether  along  with  the  increase
 in  fares,  DTC  has  effected  any  im-
 provements  in  bus  services,  such  as  in-
 troduction  of  new  routes,  increasing  of
 frequency  of  existing  services,  main-
 taining  punctuality  etc.,

 (c)  if  so,  details  thereof;  and

 (d)  whether  DTC  has  taken  any
 steps  to  plug  the  loopholes,  if  any,  in
 fare  collections  and  with  what  results?

 ‘.THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHHI
 CHAND  RAM)e-(a)  to  (d).  A  state=
 ment  is  jatdon m  the  able  of  the  Sabha.

 Statement

 (a)  The  erstwhile  fare  structure  cf
 the  Delhi  Transport  Corporation  had
 not  kept  pace  with  the  increasing  cost
 of  operation  over  the  years.  The
 income  from  the  fares  wag  not  ade-
 quate  even  to  meet  the  working
 expenses.  The  losses  were  mounting
 year  by  year.  Fares  had,  thereforc,
 to  be  increased  to  offset  ६  part  of
 increasing  losses.

 (b)  and  (c)  For  the  improvement
 cf  she  services  to  be  commuters  in
 Delhi,  the  Delhi  Transport  Corpora-
 tion  has  taken  a  number  of  steps  to
 increase  operational  efficiency.  Jt  has
 increased  its  fleet  utilization  from  70
 per  cent  in  April,  1977  to  80  per  cent
 in  January,  979  and  has  been  carry-
 ing  nearly  25  lakh  passengers  daily

 MARCH  8,  979  Oral  Answers  : fed

 as  against  १7  lakh  passengers  in  April
 1977,  As  many  as  037  additional  trips
 to  the  far-flung  colonies  and  665  addi-
 tional  trips  to  the  rural  areas  have
 been  introduced  since  April,  1977.
 Peak  hour  services  also  have  been
 introduced  to  meet  heavy  traffic
 demind  during  that  period  and  te
 reduce  Waiting  time.  Surveys  are
 undertaken  from  time  to  time  to
 assesg  traffic  demand  on  each  and
 every  route  and  frequency  increased
 if  so  warranted.  *  Ratjo  of  trips  opera-
 ted  to  trips  scheduled,  which  is  a
 measure  of  dependability  of  service,
 increased  from  83.78  in  April  977  to
 90.8]  in  February,  1979.

 (d)  The  Corporation  has  gep.oveg  a
 team  of  244  members  of  its  inspectoral
 staff  to  check  ticketless  travelling  by
 passengers  and-  non-issue  of  tickets  bv
 the  conductors.  With  the  intensification
 of  this  checking  arrangement,  it  has
 been  possible  for  the  Corporation  to
 increase  its  traffic  income  per  k.m.
 from  44  paise  in  January  ग्ग8  to  54
 paise  wn  January,  ’79.

 SHRI  K.  LAKKAPPA:  Mr.  Speaker,
 Sir,  the  Delhi  Transport  Corporation
 is  often  called  a  ‘Don’t  Trust  Corpora-
 tion’.  We  have  been  observing  70
 only  on  the  floor  of  the  House  but
 outside  that  it  wag  subjected  to  a  lot
 of  criticism.  I  think  that  the  hon.
 Speaker  must  have  gone  through  the
 statement  that  the  hon,  Minister  has
 given.  Don’t  mistake  me  for  a  small
 preface  regarding  this  question  because
 it  js  only  the  hope  and..

 MR.  SPEAKER:  I  am  not  surprised
 at  all  because  it  ig  invariable.

 SHRI  K.  LAKKAPPA:  It  is  a  poor
 man’s  transport  in  Delhi,  It  is  the
 worst  type  of  poor  man’s  transport
 provided  by  the  Government  organi-
 sation  under  the  very  administration
 of  this  Transport  Ministry.  Sty,  the
 Minister  has  not  stated  what  are  the
 reasong  for  fare  hike.  It  is  a  subject
 of  criticism  all  round.  We  heye
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 brought  to  the  notice  of  the  Govern-
 ment  that  the  buses  are  running  in
 such  a  shabby  manney  that  it-is  not
 even  safe  to  travel  by  them.

 SHRI  VAYALAR  RAVI:  Ladies
 have  been  raped.

 SHRI  K.  LAKKAPPA:  Not  only
 that,  molestation  ang  eve-teasing  have
 also  been  there.  The  attention  of  the
 Government  was  drawn  to  these
 things  by  a  call  attention.  But  this
 Ministry  hag  been  just  repeating  its
 performance...

 MR.  SPEAKER:  Come  to  the  ques-
 tion.

 SHRI  K.  LAKKAPPA:  Why  is  it
 u@  the  hon.  Minister  has  not  come
 out  with  a  proper  reply  to  my  ques- tion  regarding  the  improvement  in  bus
 services  and  incrzasing  tne  number  of
 bus  routes.  He  has  not  given  even
 lhe  statistical  figures  of  utilisation  of
 buses  because  old  buses  are  in  opera- hon  What  are  the  stepg  the  Govern-
 ment  is  going  to  take  to  improve  the
 situation,  at  what  point  of  time?

 SHRI  CHAND  RAM:  I  do  realise that  DTC  hag  not  been  able  to  ‘give the  service  that  one  would  expect  from
 the  Transport  Corporation  of  the
 Central  Capital.  But  we  have  been able  to  make  some  improvements  and
 they  have  been  listed  in  reply  to Parts  (9)  and  (०),  DTC  has  increased its  fleet  utilisation  from  70  per  cent  in
 April  977  to  80  per  cent  in  January i979.  Is  it  not  an  improvement?  We have  been  carrying  neerly  25  lakhs
 Passengers  daily  as  against  17  lekhs In  Apri}  1977.  This  has  been  possible
 hd  introducing  037  additional  trips
 t

 the
 far-flung  colonies  ang  665  addi-

 rial  trips  to  the  rural  areas,  Simi-
 arly  we  have  increased  the  number of  buses,

 hei
 K.  LAKKAPPA:  He  hag  not Swered  my  question,  Let  him  list
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 the  specific  steps.  He  is  reading  out
 his  statement.

 SHRI  CHAND  RAM:  If  the  hon.
 Member  is  not  satisfied  with  what  I
 have  said,  what  can  I  do?  We  have
 listed  the  various  steps.

 SHRI  K.  LAKKAPPA:  Let  him
 satisfy  the  people  of  this  country.

 SHRI  CHAND  RAM:  If  the  hon.
 Member  does  not  care  to  go  through
 the  reply,  what  can  I  do?  (Intérrup-
 trons)  +

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  *
 SHRI  CHAND  RAM:  So  many  steps

 that  We  have  taken  have  been  listed
 in  the  answer  itself.  I  do  not  know
 what  else  the  hon.  Member  requires
 of  me?  So  far  as  eve-teasing  and
 other  things  are  concerned,  I  have
 been  meeting  the  DTC  officials  and
 also  the  traffic  police  officials  and  ¥
 have  been  impressing  upon  them  to
 8९९  that  these  things  do  not  recur.  I
 um  again  meeting  them  day-after
 tomorrow  to  see  that  these  things  do
 not  occur  again.  We  have  to  streng-
 then  our  checking  staff  and  alco  the
 traffic  police  so  that  these  things  do
 not  recur.

 SHRI  K  LAKKAPPA:  No  less  a
 person  than  the  Chairman  of  the  DTC
 himself  has  made  a  statement  that  the
 daily  loss  of  the  DTC  (Don’t  Trust
 Corporation)  is  to  the  tune  of  Re  2
 lakhs,  Actually,  it  may  be  more,  It
 may  run  to  lakhs  and  crores  of  rupees.
 With  a  view  to  off-set  the  logs,  instead
 of  plugging  the  loopholes,  they  have
 increased  the  fares.  It  is  a  big  hoax.
 I  would  like  to  know...  (Interrup-
 tions)

 Are  you  defending  this  corruption.
 Mr,  Jyotirmoy  Bosu?  Kindly  keep
 quiet.  If  you  are  defending  currup-
 tion,  I  have  no  objection.

 Tren  tee
 *Not  recorded.
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 This  corruption  is‘rampant  and  in
 addition  to  that  the  bureaucracy  is
 running  in  such  a  manner  that  they
 have  no  control  over  it.  Even  these
 Private...

 SHRI  JYOTIRMOY  BOSU:  I  con-
 demn  this...

 (Interruptions)  **

 MR.  SPEAKER:  Mr.  Bosu...(In-
 terruptions).

 SHRI  K.  LAKKAPPA:  I  take  a  very
 serious  view  of  Mr.  Jyotirmoy  80805
 disturbing  me  like  this.  I  think  you
 can  take  action.  They  have  allowcd
 private  operators  to  go  on  these  lines.
 They  are  taking  money  from  the
 private  operators.  The  Government
 organised  sector  has  run  jnto  diffcul-
 ties  and  also  Joss.  This  is  the  conspi-
 Yacy  among  private  operators.

 MR.  SPEAKER:  Mr.  Lakkarvpa,
 every  question  is  a  speech  foy  you.
 Please  put  the  question.

 SHRI  K.  LAKKAPPA:  This  is  a
 big  hoax.

 MR.  SPEAKER:  This  ig  all  right.
 Which  is  the  hoax.  I  do  not  know?

 SHRI  K.  LAKKAPPA:  ६९६  the
 Minister  answer.  Allow  me  to  put  the
 supplimentary.  Let  the  Minister  reply.

 The  private  operators  in  connivance
 with  these  bureaucrats  are  operating
 successfully  to  see  that  the  Govern-
 ment  organised  sector  is  completely
 collapsed  so  that...

 MR.  SPEAKER:  Mr.  Lakkappa,
 what  is  your  question?

 SHRI  K.  LAKKAPPA:  In  view
 of  large  scale  corruption,  inefficiency
 and  ail  these  things  and  also  the  pri-
 vate  operators  operating  in  this  sec-
 tor,  will  the  hon,  Minister  concede  for

 a  full-fledged  enquiry  consisting  of  a
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 Parliamentary  Committeé  to  go  into
 all  these  things  to  see  all  round’  im.
 provement  in  D.T.C.?

 (Interruptions)

 MR.  SPEAKER:  What  is  all  this?

 SHRI  GAURI  SHANKAR  RAI:
 Kindly  expunge  the  entire  non.sensi-
 cal...

 SHRI  K.  LAKKAPPA:  Why  are  you
 here  for?  I  am  asking  a_  simple
 question.  Do  you  want  to  defend  this
 kind  of  charges?

 (Interruptions)

 MR.  SPEAKER:  Order,  order  |
 do  not

 (Interruptions)

 MR.  SPEAKER:  Mr.  Lakkappa

 SHRI  GAUKI  SHANKAR  RAI:
 Kindly  expunge  the  entire  non-sensi-
 eal...

 SHRI  K.  LAKKAPPA:  He  has  rc
 busine-s  to  defend.  What  are  we  her:
 for?

 MR.  SPEAKER:  On  every  questio
 you  make  a  speech.

 SHRI  K.  LAKKAPPA:  It  is  m
 right  to  put  a  question.  It  is  m)
 Constitutional  right.

 MR.  SPEAKER:  Mr.  Minister,  hav
 you  any  further  answer?

 (Interruptions)  he

 MR.  SPEAKER:  Don’t  record.  Mi
 Minister,  have  you  any  furthe
 reply?  Please  reply  only  to  the  que:
 tion.  Are  you  appointing  a  एच:
 mentary  Committee?

 {Interruptions)
 al

 **Not  recorded,
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 SHRI  K.  LAKKAPPA:  Mr,  Spea-
 ker,  have  I  put  any  irrelevant  ques-
 tion?

 SHRI  CHAND  RAM:  Recently  I
 appointed  a  Committee  headed  by
 Shr.  Shyam  Charan  Gupta,  That
 Conumittee  has  given  its  Report.  Va-
 3ious  recommendations  of  that  Com.
 mittee  are  under  examination.  So
 far  as  the  losses  are  concerned,  they
 have  been  coming  down  from  year  to
 year  and  now  the  Joss  suffered  by
 DTC  runs  into  hundred  crores  and
 that  is  why  the  fare  structures  are
 being  made  commensurate  with  the
 expenses  that  D.T.C.  have  been  in-
 curring.

 The  working  expenses  excluding
 ieterest,  depreciation,  in  1977-78  were
 227.65  per  km.  whereas  the  average
 fare  was  only  l57  paise  per  km.
 Therefore,  you  can  very  well  realise
 tbat  even  though  the  fares  have  heen
 increased  but  still  we  will  suffer  Joss
 ty  the  oxtent  of  more  than  Rs.  5
 crores  annually  and  these  losses  would
 he  working  losses  and  the  depreciation
 and  interest  charges  will  be  extra.

 SHRI  V  ARUNACHALAM  ALIAS
 ‘ALADI  ARUNA‘’:  The  conditions  is
 <cry  poor,  Apart  from  the  Central
 Government  aid...

 (Interruptions)

 SHRI  V,  ARUNACHALAM  |  alias
 ‘ALADI  ARUNA’:  Has  DTC  reecived
 any  loan  from  the  World  Bank  for
 improvement  of  the  bus  service?  How
 Much  amount  hag  been  utilised?

 SURI  CHAND  RAM:
 catch,

 did  not

 SHRI  V.  ARUNACHALAM  ALIAS
 ‘ALADI  ARUNA’:  Has  this  Govern-
 ment  received  any  loan  facilities  from
 the  World  Bank  for  improvement  of
 bus  facilities  as  we  have  received  in
 Tamilnadu?

 SHRI  CHAND  RAM:  The  Central
 Government.  does  provide  the  assist.
 ance,  So,  there  is  no  necessity  for
 World  Bank  loan.
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 SHRI  DINEN  ‘BHATTACHARYA:
 What  is  the  total  number  of  ‘uses
 under  the  DTC?  How  many  buses
 ply  on  the  routes  and  how  many  buses
 are  in  the  workshops  for  break-down
 works?  How  many  hours  a  bus  plies
 within  the  periphery  of  Delhi?

 SHRI  CHAND  RAM:  The  total
 number  of  buses  is  2300,  Besides  this,
 600  private  buses  have  been  hired  by
 the  DTC  in  order  to  meet  the  demand
 of  the  rising  traffic.  So  far  as  »ther
 things  are  on  concerned,  I  require
 notice,

 संस्र  को  सलाहकार  समितियां

 +244.  शी  नवाथ  सिह  चरोहान  :
 थ्री  विजय  कुमार  एन.  पाटिल  :

 क्या  संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने
 वी  कृपा  करेगे  :

 (क)  संसद  की  सलाहकार  समिति  के  सदस्यों
 की  शक्तियां  क्‍या  हैं  ;

 (ख)  उन  मामलों  से  निपटने  के  लिये  क्‍या
 व्यवस्था  की  गई  है  जिन  में  सदस्यों  को  गलत  सूचना
 दी  गई  हो  भ्रथवा  तथ्यों  को  छिपाया  गया  हो;

 (ग)  क्‍या  इन  समितियों  को  भौर  झधिक  शक्तियां
 देने  का  विचार  है;

 (ष)  यदि  नहीं,  तो  श्सके  क्‍या  कारण  है;
 शीर

 ड)  क्‍या  बतेमान  सरकार  ने  हस  बारे  में
 कोई  परिवर्तन  किये  हैं  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 The  powers  of  the  Consultative  Com-
 mittees  of  Parliament  are  governed
 by  the  Guidelines  formulated  in  con.
 sultation  with  Political  Parties|Groups
 in  Parliament  (copy  of  which  is
 attached),

 (9)  No  case  of  furnishing  wrong
 information  or  concealment  of  facts
 has  been  brought  to  the  notice  of  this
 Department  so  far.
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 (c)  to  (e),  No  changes  have  been
 made  by  the  present  Government,
 and  no  proposal  to  give  more  powers
 to  these  Committees  is  under  consi-
 deration  of  Government,  since  the
 Consultative  Committees  attacheg  to
 the  Ministries  are  functioning  satis-
 factority.

 Statement

 ML  The  informal  Consultative  Com-
 mitteeg  will  henceforth  be  known
 as  Consultative  Committees.  These
 Committces  are  not,  however,  com-
 parable  to  the  standing  Committees  of
 Parliament.  The  deliberations  of

 these  Committees  would  remain  In-
 formal  and  No  reference  to  the  dis-
 cussions  held  in  the  meeting  thereof
 would  be  made  on  the  floor  of  the
 House.

 2.  Government  will  fix  the  strength
 of  these  Committees  in  Consultation
 with  the  opposition  parties  with  due
 regard  to  the  respective  setrength  of
 various  parties  in  Parliament,  Each
 party  may  chooge  its  own  nominees  to
 these  Committees.

 3.  The  Minister  concerned  with  each
 Ministry  /Department  shall  presdie
 over  the  mecting  of  the  Consultative
 Committee  attached  to  his  Ministry.
 Whenever  for  exceptional  reasons  this
 is  not  possible,  the  meeting  will  either
 be  presided  over  by  the  Minister  of
 State  of  the  Ministry  or  the  meeting
 will  be  postponed.

 4.  Notices  etc,  for  Consultative  Com-
 mittee  meeting  will  be  issued  to  the
 regular  members  of  the  Committee.  If
 any  member  other  than  member  of
 the  Committee  suggests  any  points
 foy  discussion  in  the  Meeting  of  a
 particular  Committee,  he  may  be  in-
 vited  for  the  meeting,  subject  to
 conditions  that  he  will  not  be  entitled
 to  any  TA  &  DA  for  attending  such
 meeting.  Regular  member  will,  how-
 ever,  be  entitled  to  78  &  DA  for
 attending  the  meeting  held  during
 inter-session  period  as  per  prescribed
 administrative  orders,
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 &  Meetings  of  the  Committzcs
 should  be  normally  arranged  during
 session  period,  It  has  also  been  agreed
 to  hold  one  meeting  of  each  commitic«
 during  inter-session  periog  and  the
 date  of  that  meeting  may  be  decid.
 if  possible,  during  the  previous  meet-
 ing.  The  duration  of  the  meeting
 should  be  left  to  the  Chairman  do-
 pending  on  he  business  to  be  itran-
 sacted.

 6  These  meetings  woulg  be  altcnd
 ed  by  the  Senior  Officers  of  the
 Ministries  who  would  assist  th:  Min-
 ister  in  regard  to  information  on
 specific  items  on  the  agenda  ang  fro-
 vide  the  Miniser  with  facts  and  figures.
 The  Committee  would  not  have  the
 right  to  summon  any  witnesg  to  sent
 for  or  demang  the  production  of  any
 files,  or  to  examine  any  Official  re
 cords.  The  Chairman  of  the  Commit
 tec  may.  however,  furnish  any  «ddi-
 tional  information  required  by
 members,

 7.  Brief  record  of  discussions  in  the
 meetings  on  specific  matters  for  which
 adequate  notice  haq  been  given,  will
 be  circulated  to  the  members.  Where
 there  is  unanimity  of  view  in  the  Com-
 mittte  ,  Government  will  normally
 accepte  the  view  subject  to  the  follov-
 ingt  exceptions,  viz.

 (i)  any  view  having  financial  im-
 plications;

 (ii)  any  view  concerning  security,
 Defence,  External  affairg  and
 Atomic  Energy;  and

 (iii)  any  matter  falling  within
 the  purview  of  an  autonomous  Cor-
 poration,

 Ina  case  of  non-acceptance,  reason
 therefore  will  be  given  to  the  Com

 mititee,  *

 8.  These  Committess  would  be
 formeg  for  all  the  Ministries  /Depart

 mients.
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 a  The  reconstitution  of  the  Com-
 mittees  will  normally  be  timed  with
 Budget  Sessions.

 i0  Secretary  of  the  Departincnt  of
 Parliamentary  Affairs  will  notify  tne
 cgasti  ation  of  these  Committees.

 Ji.  At  these  Committees,  Members
 cof  earhiament  are  free  to  discuss  any
 matter  which  can  appropriate’y  be
 discussed  in  Parliament.  It  would  not,
 however,  be  desirable  to  refer  un  the
 floor  of  the  House  to  anything  which
 mitht  have  taken  place  in  the  Con-
 sullative  Committees.  This  will  be
 binding  on  both  the  Government  and
 the  Members.

 श्री  नवाब  सिंह  चौहान  :  श्रीमनु,  मत्री  महोदय  से
 तो  मुझे  शिकायत  नही  है,  लेकिन  जिन  मिनिम्ट्रीज़  की  कन-
 सल्देटिव  कमेटीज़  की  बैठक  में  हम  को  ग़लत  सूचना  दी
 जती  थी,  हम  इस  बारे  मे  उन्हें  लिखते  4,  या  उस
 प्रश्न  को  यहा  उठाने  की  कोशिश  करते  थे  |  हमे  यह
 लिख  कर  श्रा  जाता  था  कि  यह  कायदा  नहीं  है  कि
 जिस  बात  पर  कमेटी  में  विचार  हो,  उसको  यहा  रेफ़र
 क्या  जाये  ।  मेरा  निवेदन  है  कि  य  कमेटिया  मेम्बरों
 बो  बनती  है,  चाहें  उन्हें  सरकार  बनाये  या  पालियामेट
 बनाये  |  किसी  बात  को  कमसप्टेटिव  कमेटी  में  उठाया
 जा  सके,  मगर  इस  बड़े  सदन  में  नही  उठाया  जा  सके,
 यह  ताज्जुब  की  बात  है।  यह  कानून  भ्रफसरों  ने  बना
 मखा है  |  उन्होंने  यह  भ्रायरन  कर्टेन  बना  रखा  है।  वे
 जो  भी  उल्टी  सीधी  बात  कह  दें,  वह  ठीक  है,  यह  म्म्ल
 एबसड़े  श्रौर  तथ्यहीन  है,  क्या  मत्नी  महोदय  इस  ग़लत
 हल  का  हटाने  की  कोशिश  करेंगे  ?

 SHRI  RAVINDRA  VARMA:  As  far
 a  the  question  of  giving  wrong  infor-
 mation  or  making  mis-statements
 b  tore  the  committees  of  Parliament

 )  orcerned,  they  are  of  the  same
 character  as  mis-statements  in  the
 Pouse,  If  such  an  instance  arises  and
 {he  hon  Member  is  sure  that  there
 hs  been  a  wrong  statement  or  an
 effort  to  mislead  the  Committee  or  the
 House,  he  can  write  to  the  hon.  Spea-
 ker  or  to  the  Minister  concerned.  But
 the  guidelines  that  have  been  agreed
 upon  between  the  leaders  of  the
 opposition  and  the  parties  and  groups,
 and  the  Government  in  969  clearly
 State  that  discussions  in  these  com-
 mittees  will  not  be  referred  to  on  the
 floor  of  the  House.  This  ig  primarily
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 because  the  objective  of  having  con-
 sultative  committees  and  discussions
 in  consultative  committees  is  to  enable
 Members  to  exchange  views  more
 frankly,  freely  and  informally  on
 matters  of  policy  and  implementation
 than  they  have  opportunities  to  do  on
 the  floor.  of  the  House.

 et  मवाय  सिंह  चौहान  जैसा  कि  मंत्री  महोदय  ने
 कहा  है  ,  में  मानता  हू,  कि  सब  ने  मिल  कर  किसी
 जमाने  में,  बावा  श्रादम  के  ज़माने  में,  यह

 भि
 र

 किया  था  ।  लेकिन  क्‍या  यह  गलत  नहीं  है  कि
 बात  कनसल्दे  टिव  कमेटी  मे  डिसकस  होती  है,  वह  इस
 सदन  में  डिसफस  न  हो  सके  ?  क्या  यह  गलत  और
 एबसडे  नहीं  है

 ?  जब  मत्नी  महोदय  को  मालूम  हुभा  है
 कि  इस  तरह  का  कासन  किसी  ज़माने  में  बनाया  गया
 था,  तो  क्या  उसको  हटाया  नहीं  जा  सकता  है  ?  यह
 सब  से  बडा  फोरम  है।  पालियामेंट  में  हर  एक  बात
 डिसकस  हो  सकती  है  v

 SHRI  RAVINDRA  VARMA:  I  know
 that  my  hon.  friend  is  very  erudite  in
 history  and,  therefore,  perhaps  he  has
 ughted  upon  the  date  of  Adam's
 arrival  in  the  garden  of  Ede.  But
 these  guidelines  were  formuiuted  in
 the  year  969  which  is  not  commonty
 recognised  as  the  year  of  birth  of
 Adam  Cin  erruntions)  *

 MR.  SPEAKER:
 the  earlier  question.

 You  just  answer

 SHRI  RAVINDRA  VARMA.  The
 question  is  important.  Since  hy  made
 a  reference  to  Adam,  how  should  he
 expect  me  to  repudiate  Adam  from
 whom  he  and  I  are  supposed  to
 have  descended?

 Sir,  the  question  in  fact,  or  in
 essence,  relate;  to  the  charactcr  of
 the  Consultative  Committees  and  the
 nature  of  the  Consultative  Committees,
 Therefore,  Sir,  it  is  essential  for  us  to
 remember  that  the  present  character
 of  thege  Committees  is  based  on  the
 concept  of  Cabinet  responsibility  in  a
 parliamentary  democracy.  They  have
 been  conceived  and  outlined  in  the
 context  of  the  concept  and  pattern  of
 Cabinet  responsibility.  There  are
 certain  acknowledged  forms  and
 accepted  ways  in  which  institutions
 have  to  function  within  the  four  cor-
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 ners  of  the  concept  if  Cabinet  respon-
 sibility  in  a  parliamentary  demuctacy.
 The  legislative  functions  of  (arliament
 cannot  be  shunted  to  such  Committees
 without  g  basic  change  in  the  .tructure
 of  the  Constitution.  The  responsibility
 of  the  Cabinet  to  formulate  poiicies
 or  to  oversee  and  direct  the  execution
 of  policy  or  the  carrying  out  of  policy
 by  the  executive  are  functiony  that
 have  been  assigned  to  the  Cabinet.  If
 ‘again  they  have  to  be  transferred  to  a
 Committee  ०  this  kind,  it  would
 involve  a  basic  change  in  the  charac-
 ter  of  our  system  and  the  Constitution.
 Even  if  the  hon.  Member  wants  it,  he
 certainly  can  raise  it  in  iorams  and
 in  a  manner,  in  which  such  a  demand
 has  to  be  raised,  but  obviousiy  you
 don’t  change  the  basic  structure  by
 demanding  some  additional  power,  for
 tne  Consultative  Committee.

 SHRI  N.  VIJAYKUMAR  PATIL:
 Mr.  Speaker,  Sir,  the  Consultative
 Committee  meetings  are  just  like
 mformal  get  together  4nd  curing
 April-May  1978,  in  the  S,.nposium
 held  for  considering  the  aspects  by
 which  the  Parliament  can  be  made
 more  effective,  this  question  was  dis-
 cussed  in  detail  and  you  inaugurated
 that  function  also.  I  want  to  know  from
 the  Minister  whether  8  Committee
 was  appointed  for  this  purpos,  to
 niake  Consultative  Committees  more
 effective  anq  what  are  the  gurdelines
 for  that  after  1959,  that  is,  3  tlink
 ‘4973-74,  and  what  are  the  rcsuits?

 SHRI  RAVINDRA  VARMA:  I  am
 not,  at  the  moment,  able  to  recall  «ne
 appointment  of  any  Committee  in
 ‘1973-74.

 MR.  SPEAKER;  He  ig  mixing  uP.
 A  Committee  was  appointed  in  the
 Speakers’  Conference,  not  by  the
 Government.

 SHRI  RAVINDRA  VARM!:  That
 १8  what  I  am  saying.

 MR.  SPEAKER:  You  are  micsng  up
 the  idea,  The  Committee  wes  appoin-
 ted  in  the  Speakers’  Conference.

 MARCH  8,  3978  '  Oral  Answere  6

 SHRI  N.  VIJAYKUMAR.  PATYL:  |
 Just  want  to  know  wheiher  &  porl2.
 n.entary  committee  was  appointed  to
 mai.e  the  consultative  committees
 Mere  effective.

 MR,  SPEAKER:  Government  has  not
 appointed  any  Committee.

 SUR:  VINODBHAI  B.  SHETH.  Sr,
 it  :s  ar  inyportant  question  an.!  ?  think
 most  ot  ‘he  Members  will  agree  that
 the  papers  of  the  Consultative  Com-
 mittets  are  sent  to  us  and  only  five
 Trinutes  are  allotted  to  each  Member
 to  discuzs.  i  come  from  200  or  १5090
 hilos  ctres  to  Delhi  to  attend  the
 meetings  in  off-season  and  5  minutes
 are  a.ritea  to  me.  It  wouid  nut  be
 justice  to  me  nor  to  Parliament  nor
 tu  the  na  en,  So,  I  would  r  quest  the
 dion.  Minter  to  kindly  inform  all  the
 Ministers  concerned  to  allot  sufficient
 fima  to  “Members  to  express  thm
 fee!  ngs  in  the  Consultative  Committes
 meeting,  uid  to  reply  to  the  queries
 raised  tn  the  Consultative  Coumsitter
 meetings  ty  the  Members  Otherwic
 it  will  be  a  cry  in  wilderness  as  it  75  a
 bigver  ०  $  in  wilderness  in  Pati.  ament
 Will  the  hon.  Minister  Please  inform
 all  the  “‘Jinisters  concerned  iu  give
 proper  cilective  and  result  oriented
 repies  to  the  Members  when  ९७००८  is  9
 discussion  in  the  consultative  Com-
 mittee  merting?

 SHRI  RAVINDRA  VARMA:  Sir,  by
 the  very  definition  these  C  »mmittees
 are  Consultative  Committees.  I  do  not
 think  the  hon.  Member  is  right  if  be
 siggests  that  Ministers  do  not  deal
 with  the  items  that  are  inscribed  on
 the  agenda,  thoroughly  ang  fully.  Every
 Minister  attempts  to  deal  with  all  the
 items  that  are  raised  by  hon.  Member‘
 IT  know  that  in  most  cases  detailed
 notes  are  supplied  to  the  hon.  Members
 about  the  items  that  they  raise.  Since
 time  is  limited—the  time  of  this  Heuse
 ig  limited,  the  time  for  waich  the
 Committe,  meets  is  limited—it  may
 sometimes  happen  that  an  hon.
 Member  does  not  get  as  much  time
 as  he  wants  to  explain  himself.  This

 is  the  common  difficulty  that  we
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 experience  in  this  House  ag  well  98  in
 the  Committees  of  the  House.  I  shall
 certainly  convey  the  request  that  the
 hon.  Member  has  made  to  my  col-
 leagues.

 sh  रा्यणी:  माननीय  मस्ती  जी  ने  बताया  कि
 बंलस्टेटिव  कमेटी  में  जो  डिस्कशन  न  होते  हैं  वढ़  फ्री,
 कयर  ऐंड  इन्फामल  होते  है  लेकिन  मेरा  कहना  है  कि
 वह  फ्री,  फेक  और  इन्फ्रार्मल  नहीं  होते  हैं,  सिर्फ  फामंल
 होते  हैं।  केवल  पांच  मिनट  मेम्बर्स  औओलते  हैं  भौर  मेम्वर
 ने  जो  कुछ  बोला  है  उसके  बारे  में  मिनिस्टर  साहब  का
 क्या  कहना  है,  गवर्नमेंट  का  बया  कहना  है  उसका  डिटेल्ड
 नोट  कभी  नहीं  झाता  है  -  इसलिए  मैं  जानना  चाहता
 हैं  क्‍या  इन  कंसल्टेटिव  कमेटीज़  को  ज्यादा  उप्रयोगी
 बनाने  के  लिए  इस  पद्धति  में  कोई  परिवर्तन  किया
 जायेगा  ?

 SHRI  RAVINDRA  VARSIA:  The
 utility  of  the  Committee  is  the  result
 of  the  collective  contribution  of  the
 hon.  Members  as  well  as  the  Minister.
 Thercfore  the  responsibility  to  increase
 the  utility  of  the  Committees  is  a
 responsibility  that  is  commonly  shared
 by  all  of  us.  As  far  as  the  nun.  Mem-
 ber’s  observation  that  discussions  are
 not  free  and  frank  ig  concerned,  what
 I  tried  to  tell  the  House  was  that  the
 objective  with  which  the  Conimittees
 were  set  up  was  to  enable  ihe  Mem-
 bers  to  have  a  free  and  feank  discus-
 sion.  Now  if  hon.  Members  want  to
 taisa  in  the  Committee  specific  ques-
 tions  of  the  kind  that  they  raise  during
 question  hour,  then  obvicusiy  discus-
 sion  will  centre  round  specific  ques-
 tions  and  not  questions  of  policy  and
 tie  utility  of  the  forum  as  g  forum
 for  free  and  frank  exchange  of  views
 on  the  formulation  of  policies  will  be
 affected  by  the  kind  of  qicstions  that
 are  raised.

 PROF,  SAMAR  GUHA:  I  want  to
 know  from  the  Minister  whether  some-
 time  earlier  a  question  was  raised  as
 to  how  this  king  of  Committco  could
 be  made  more  effective  and  purpose-
 tul.  The  present  position  is,  some
 discussions  are  held  and  thc  next  day
 the  Ministers  get  a  good  covcrage  for
 their  performance.  There  is  no  other
 effect.  Sometimes  good  infermation  is
 siven,  and  most  of  the  time  it  is  not.
 A  question  wag  raised  whether  it  is
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 possible  to  convert  these  Consultative
 Committees  into  Standing  Committees
 su  that  some  of  the  burdens  2f  this
 House  can  be  diverted  to  ther,  as  it  is
 being  done  in  other  democratie  coun-
 tries  where  this  kind  of  o-mmittees
 have  some  effective  role  to  play  and
 thereby  ‘reducing  the  burden  of  this
 Tiouse  itself.  Some  important  pusi-
 nesses  are  being  transferrec.  I  would
 iike  to  know  whether  the  Government
 will  consider  these  Consultative  Com-
 mittees  being  given  the  s:utus  of
 Standing  Committees  so  that  they  have
 some  effective  work,  sharing  the
 effective  work  of  the  Parliament,

 SHRI  RAVINDRA  VAR°  I  agree
 witn  the  hon.  Member  that  some
 Mini-ters  as  wel]  as  some  hon.
 Members...  (Interruptions)  I  have
 agreed  with  the  hon.  Men.ter  even
 ३२2०  the  question  of  Subhaz  Babu  and
 still  he  says...(Interruptions)  That
 was  the  crucial  occasion.

 SHRI  HARI  VISHNU  KAMATH:
 Why  even?

 SHRI  RAVINDRA  VARMA:  I  said  I
 agree  with  the  hon.  Member  that  there
 are  some  hon.  Members  and  some
 Ministers  who  have  a  specia)  felicity
 with  the  press,  ang  are  able  to  hit  the
 headlines  whatever  they  do  and  what-
 “ver  they  say.  As  for  the  very
 important  question  that  my  hon.  and
 distinguished  friend  hag  raised  about
 the  nature  of  the  Standing  Com-
 mittees,  I  am  sure  that  a  senior  Mem-
 ber  like  him  is  aware  of  the  fact  that
 an  alteration  of  the  functions  of  the
 Committee  will  affect  the  structure  of
 responsibilities  in  the  Constitution.

 SHRI  EDUARDO  FALEIRO  Let  us
 amend  the  Constitution.

 SHRI  RAVINDRA  VARMA:  It  is
 open  to  my  hon.  friend  to  move  e  Bill
 as  he  does  on  many  other  isSues  on  this
 issue  also,  to  amend  the  Constitution.
 But  the  question  is  whether  an  amend-
 ment  of  the  Constitution  is  to  be  con-
 ceived  from  the  point  of  view  of  the
 necessity  to  alter  the  Constitution  as
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 such,  or  in  the  light  of  a  fe:ling  that
 the  Consultative  Committees  are  not
 functioning  satisfactorily.

 I  would  like  to  say  in  answer  to  my
 hon.  friend’s  question  that  the  Consti-
 tution  is  not  amended  througn  answers
 to  supplementaries  in  tne  juestion
 hour...

 SHRI  DINEN  BHATTACHARYA:  Is
 it  functioning  very  effectively?

 MR.  SPEAKER:  We  are  functioning
 very  effectively.

 SHRI  RAVINDRA  VARMA:  My  hon
 friend,  Shri  Dinen  Bhattacharya  can
 be  effective  anywhere,  and  vie  nature
 of  his  effectiveness  continues  wD  be  the
 seme  anywhere.  In  answer  to  my
 friend,  I  was  saying  that  though  there
 ure  countries  in  which  the  Standing
 Committees  perform  certain  functions
 which  are  different  from  those  of  our
 Consultative  Committees,  he  must  be
 aware  and  the  right  hon.  Genticman
 from  Hoshangabad  sitting  behing  him
 certainly  is  aware,  of  the  fact  thet
 when  the  Constitution  caine  into  force
 in  1952,  there  wag  g  Statement  made
 by  both  the  Presiding  Officers  uf  the
 Lok  Sabha  and  the  Rajya  Sabha  to  the
 effect  that  in  the  context  of  the  concept
 of  Ministerial  and  Cabinet  responsi-
 Liity,  the  Standing  Coinmittee;  have
 eeased  to  be  as  important  as  they
 were  in  an  earlier  time.  Tacveafter,
 there  have  been  considerabie  discus-
 sions  between  the  Oppocition  parties
 and  the  Government  on  the  question  of
 the  nature  of  powers  that  the  Consu!-
 tative  Committees  must  have.  Lre
 House  is  perhaps  awarc  that  between
 i952  and  1954,  there  were  no  Consul-
 tative  Committees  whatscever.  The
 Standing  Committees  were  abolished
 in  952  and  they  were  re-estabishcd
 in  954  ag  Consultative  Committecs
 witer  corsiderable  discussiua  and
 exploration  of  the  limits  to  which
 powers  can  be  given  to  such  Com-
 mittees  within  the  framework  of  the
 Constitution  that  we  have.  But  these
 @re  matters  of  a  basic  character  which
 cannot  be  settled  through  supplemen-
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 tary  questions,  and  they  will  contince
 to  agitate  us  because  We  are  all  in  a
 common  search  for  ways  to  increase
 the  effectiveness  of  the  organs  of
 Parliament.

 ROF  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  I  might  claim  that  I
 know  part  of  the  history  of  this  whole
 business  of  Consuitative  Committves
 and  also  the  Standing  Committees,
 how  it  began  and  ended  and  agam
 started,  beginning  from  1946,  But  this
 jg  not  the  time  to  go  into  all  those
 things,  although  the  Minister  himscif
 has  gone  into  all  those  things  right
 now  while  answering.  Before  I  put
 my  question,  I  may  submit  to  you,
 Mr.  Speaker,  that  you  also  come  very
 much  in  the  picture,  not  in  the
 form...

 MR.  SPEAKER:  Not  in  this  Housp,
 outside.

 PROF,  P.  6.  MAVALANKAR.  ]
 know,  not  in  this  House  at  this  stage
 But  you  come  very  much  in  the  picture
 and  I  am  making  this  plea  to  you  on
 another  ground  that  the  Department
 of  Parliamentary  Affairs  hardly  gets
 discussed  in  the  House  through  the
 Demands  for  Grants  because  the
 priority  is  very  low  and  we  have  no
 chance  at  all  to  discuss  important
 matters  concerning  the  effectivencss
 and  utility  and  credibility  of  the  Par-
 liament  in  the  eyes  of  the  public.
 Therefore  I  am  requesting  you  before
 I  put  my  question—  it  is  not  a  question
 but  a  request  to  you—would  you  not
 consider  some  ways  of  bringing  the
 Government  the  Members  of  Parlia-
 ment  and  yourself  inta  some  kind  of
 a  co-ordinated  activity  to  see  how
 not  only  the  Consultative  Committees,
 but  many  such  activities  of  Parlia-
 ment  are  made  more  effective,  useful
 and  credible  in  the  eyes  of  the  Govern-
 ment,  the  people  and  in  the  eyes  of
 the  Members  of  Parliament  themselves.
 Now  having  said  that,  my  question  is,
 he  has  stated  that  the  Consultative
 Committees,  attached  to  the  various
 Ministries  are  functioning  satisfac-
 torily.  It  is  a  very  general  term.  I
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 cannot  ask  him  what  hig  idea  of  satis-
 faction  is.  His  idea  of  satisfaction  may
 be  different  from  my  idea  of  satisfac-
 tion.  But  when  he  says  that  the
 informal  Consultative  Committees
 have  ceased  to  be  informal  and  they
 are  now  formal  Consultative  Commit-
 tees,  may  I  know  whether  the  Gov-
 ernment  are  aware  of  the  fact  that  no
 consultation  whatsoever  takes  place  in
 these  meetings  and  that  these  meetings
 are  informal  tea-taking,  refreshment
 affairs,  going  out  of  Delhi  many  times,
 contrary  to  your  directives.  Contrary
 to  your  directives,  these  Consultative
 Committee  meetings  are  held  outside
 Delhi,  at  places  where  there  is  no  need
 for  the  Committee  to  hold  meetings.

 Apart  from  that,  my  question  is,
 whnt  king  of  consultation  takes  places
 ir:  thes  Committees,  what  kind  of
 discussions  take  place  in  these  Com-
 mittees,  what  kind  of  effectiveness,
 seriousness  and  importance  35  attached
 ts  individual  Ministers  of  these  Com-
 mittees  to  the  discussions  that  take
 place  in  these  Committees?  If  this  is
 not  the  matter  for  answer,  I  do  not
 know  what  he  means  by  satisfaction.
 Will  he  please  tell  us  that  he  will  at
 least  go  into  the  question  by  consult-
 ing  you,  by  consulting  all  of  us  and
 nave  some  kind  of  a  dialogue  effec-
 tively  so  that  these  Committees  become
 more  effective  and  meaningful  because
 the  press  is  increasingly  reporting
 about  this?  The  other  day  an
 important  article  and  an  interesting
 article  appeared  in  the  Indian  Express
 My  question  is,  will  the  Government
 make  it  satisfactory  to  the  satisfaction
 of  the  people,  the  Parliament  and  the
 country  at  large?

 SHRI  RAVINDRA  VARMA:  I  have
 great  respect  for  the  hon.  Member  and
 I  agree  with  him,  the  question  of
 satisfaction  involves  an  element  of
 subjectivity.  I  find  myself  unable  to...

 (Interruptions)

 MR.  SPEAKER:  Forget  further  sup-
 plementaries.  You  answer  the  main
 supplementary.
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 SHRI  RAVINDRA  VARMA:  My
 hon.  friend  ig  accustomed  to  hyphens.
 So,  with  a  hyphen  I  should  reply  to
 Shri  Dinen  Bhattacharya  that  I  can
 understand  his  objection  hig  obsession
 with  objectivity.  My  hon.  friend
 raised  a  question—-what  are  the  sub-
 jects  discissed  and  how  are  they  dis-
 cussed  ang  are  they  taken  seriously.
 I  must  say  that  I  do  not  share  his
 view  that  there  is  a  general  feeling
 that  these  meetings  do  not  discuss
 matters  seriously.  I  am  sure  _  that
 many  hon.  members  will  agree  with
 me  when  I  say  tnat  in  many  Com-
 mittees  the  discussions  are  quite
 serious,  and  subjects  are  seriously
 taken  up.  I  can  assure  him,  and
 through  you,  the  House  that  all  my
 distinguished  colleagues  in  the  Cabi-
 net  give  utmost  consideration  and
 respect  to  the  Consultative  Committee
 and  treat  them  with  the  highest  res-
 pect  and  consideration.  If  there  are
 any  instances  where  hon.  members
 fce]  that  Members  have  been  given  a
 cavalier  treatment  and  the  Committee
 has  keen  given  cavalier  treatment,  He
 can  draw  our  attention  and  I  can  take
 up  tne  matter  with  the  hon,  Minister
 and  with  the  Prime  Minister.  Sir,  your
 guidance  will  always  be  sought  for  the
 unprovement  and  effectiveness  of  the
 Commutiees  of  Parliament.

 Report  on  Medico-Botanical  Survey  of
 Pachmarhi

 *245.  SHRI  HARI  VISHNUU  KAM-
 ATH:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  the  team  deputed  last
 September-October  to  conduct  a
 medico-botanical  survey  of  Pachmarhi
 (Madhya  Pradesh)  and  the  surround-
 ing  region  has  completeg  its  work  and
 submitted  its  report;

 (b)  if  so,  what  are  its  findings  and
 recommendations;  and

 (c)  whether  the  report  will  be  laid
 on  the  table?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI:  RABI
 RAY):  (a)  Yes,  Sir.

 ()  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 (c)  The  report  is  being  edited  and
 printed  for  limited  circulation.  The
 work  is  og  routine  nature  of  the  Coun-
 cil.  As  such  it  is  not  proposed  to  lay
 the  same  on  the  Table  of  the  Sabha.

 Statement

 Pachmarhi  owing  to  its  commanding
 altitude  along  the  Satpura  ranges
 harbour;  characteristic  vevelation
 with  wide  range  of  species,  both  of
 medicinal  ang  botanical  value.
 Although  the  vegetation  in  genera)  is
 characterised  by  deciduous  forests  of
 mixed  type,  the  altitude,  geological
 formation  and  the  climate  of  the  area
 play  an  important  role  in  the  distri-
 bution  ang  abundance  of  the  species
 and  as  such  the  flora  of  Pachmarhi
 has  a  variety  of  elements.  <A  detailed
 survey  which  has  been  carried  out  by
 the  team  has  shown  that  the  area  is
 quite  rich  in  the  plants  of  economic
 and  medicinal  importance  such  as
 Shorea  robusta,  Terminalia  chebula,
 Amblica  officinalis,  Madhuca  longifo-
 lia,  Aegle  marmelos,  Buchwania
 lanzan,  Clerodendron  serratum,  sps.
 of  Dioscorea  and  ferns,  besides  a  large
 number  of  herbs.  A  large  variety  of
 wild  ferns  can  be  of  great  econamic
 value  when  exploited  on  a  large  scale.
 The  species  of  Berberis  (B.  asiatica)
 Lycopodium  and  Psilotum  are  some
 of  the  plants  which  may  be  of
 immense  export  value.

 The  team  collected  a  tota)  of  2000
 specimens  consisting  of  396  field  num-
 bers  distributed  in  various  families  of
 Angiosperms  and  Cryptogames,  be-
 sides  information  on  about  90  folklore
 elaims  prevalent  in  the  area.  The
 team  observed  that  the  tribals  —  still
 have  a  very  good  knowledge  of  the
 medicina)  virtues  of  the  plants  which
 is  being  practised  by  them  through
 the  ages.  Some  of  the  medicinal  lore
 in  practice  appears  to  be  based  on
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 tantras  associtited  with  religious  pray-
 ers  to  their  respective  gods  and  god-
 desses,

 SHRI  HARI  VISHNU  KAMATH:
 The  statement  laid  before  the  House
 is  an  interesting  one.  I  wish  he  had
 read  it  aut.  The  House  would  have
 appreciated  it.  It  is  a  short  xtate-
 ment.  Anyway,  I  shall  not  read  it  in
 full  but  only  a  part  of  it.

 I_  believe  the  hon.  Minister  in  the
 course  of  his  extensive  peregrinations,
 during  the  exciting  years  before  he
 joined  the  Treasury  Benches,  hus
 visited  Pachmarhi,  and  seen  the
 abundance  of  Nature’s  bounty  of  jari
 booti.

 MR.  SPEAKER:  He  has  mentioned
 that  in  the  statement.  There  are  2,000
 species,  he  says.

 SHRI  HARI  VISHNU  KAMATH:  I
 shall  be  happy  if  you  also  visit  that
 site,  Pachmarhi,  as  the  statement
 says...

 SHRI  DINEN  BHATTACHARYA:
 What  is  Pachmarhi?

 SHRI  HARI]  VISHNU  KAMATH:
 He  knows  only  Darjeeling.  He  does
 now  know  Pachmarhi.  The  statement
 says  that  the  area  is  quite  rich  and
 there  are  plants  of  economic  and
 medicinal  importance  such  as  Shorea
 robusta,  Terminalia  chebula,  Emblica
 officinalis,  Madhuca  longifolia,  Aegle
 marmelos...

 MR.  SPEAKER:  All  botanical
 names.  For  most  of  us  it  is  Greek

 SHRI  HARI  VISHNU  KAMATH:
 Buchwania  lanzan,  Clerodendron  ser-
 ratum,  species  of  Berberis  (B.  asiatica
 Lycopodium  and  Psilotum.

 MR,  SPEAKER:  Shall  we  come  (०
 something  understandable?  What  can
 I  do?

 SHRI  HARI  VISHNU  KAMATH:
 That  is  his  responsibility.  You  can
 transfer  that  to  him,
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 I  take  it  that  the  team  deputed  by
 the  Health  Ministry  was  a  medico
 botanical  team,  and  was  deputeg  by
 the  Central  Counci]  far  Research  in
 Ayurveda  and  Siddha.  I  raised  the
 question  twice  last  year,  first  time  on
 5th  May,  978  and  the  zecond  time
 on  the  24th  August,  1978.  On  those
 occasions,  the  then  Minister  answerel
 saying  that  the  Central  Council  for
 Research  in  Ayurveda  and  Siddha
 intended  to  conduct  survey  of  medici-
 nal  plants  in  and  around  Pachmarhi...

 MR.  SPEAKER:  What  do  you  want
 now?

 SHRI  HARI  VISHNU  KAMATH:  I
 am.  sorry  to  note  that  the  monumen-
 tal  patience  which  you  used  to  show
 on  the  Supreme  Court  bench  is  not
 with  you  now.

 MR.  SPEAKER:  I  am  in  a  different
 Seat  Now.

 SHRI  HARI  VISHNU  KAMATH:
 Even  at  your  age,  certainly,  you  have
 changed  somewhat.  I  am  sorry  to
 note  that  you:  have  become  impatient.

 IDPL  is  well  knawn.  It  is  well
 known  to  even  Mr.  Dinen  Bhattachar-
 va,  who  does  not  know  where
 Pachmarhi  is.  The  answer  was:
 “IDPL  is  considering  a  proposal  to
 set  up  a  formulation  unit  in  the  joint
 sector  jin  collaboration  with  the
 Madhya  Pradesh  State  Industries  Cor-
 poration.”  I  would  like  to  know
 whether  this  proposal  is  still  before
 the  Government.

 The  statement  says  that  the  team
 observed  that  the  tribals  still  have  a
 very  good  knowledge  of  the  medicinal
 virtues  of  these  plants.  The  IDPL
 does  not  want  to  bother  itself  about
 the  medicinal  virtues  of  these  plants.
 I  hope,  it  will  undertake  some
 research  in  this.

 Is  the  Government  still  considering
 the  proposal  to  set  up  a  unit  of  IDPL
 in  or  near  Pachmarhi  in  collaboration
 with  the  Madhya  Pradesh  State  In-
 dustries  Corporation?
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 SHRI  RABI  RAY:  I  think  the
 House  should  have  same  interest  in
 the  subject.  The  question  put  to  me
 by  Kamathji  related  to  the  existence
 of  botanical  and  medicinal  plants  in
 Pachmarhi  in  Madhya  Pradesh.  I
 think  Dinen  Babu  should  know  where
 Pachmarhij  is.  The  tribals  have  suffi-~
 cient  knowledge.  The  Indian  names
 of  these  medicinal  plants  are

 शाल,  हरीतकी,  आमलकी  मध्‌क  महझा,  'बिल्‍्ब  जेल, z
 प्रिपाल,  भारगी,  कन्दमृल,  पृष्परहित  पौधे  ।

 These  are  Indian  names  of  these
 medicinal  plants.

 So  far  as  the  question  put  to  me  by
 Kamathji  is  concerned,  I  would  like
 to  infarm  him  that  the  report  is  with
 me  here.  I  would  like  to  place  it  in
 the  library  for  the  benefit  of  the  Mem-
 bers  and  Kamathji  who  ig  taking
 great  interest  in  this,  can  read  it.  The
 report  was  submitted  by  the  Council
 on  4th  December.  It  will  go  to  the
 Scientists  Committee.  The  question
 of  IDPL  does  not  arise  at  the  moment.
 Let  it  be  tested  clinically,  let  it  go  to
 the  Scientists  Committee.  I  think,  so
 far  as  IDPL  is  concerned,  it  is  with
 Bahugunaji.  If  it  is  scientifically  and
 clinically  proved  and  it  is  standard-
 ised,  then  this  question  would  arise,
 and  then  we  can  take  up  this  issue.

 SHRI  HARI  VISHNU  KAMATH:
 He  says  that  IDPL  is  not  in  the  pic-
 ture  at  this  moment.  But  the  ans-
 wer  by  the  Health  Minister  to  my
 question  of  May  i5  says:

 “‘IDPL  is  considering  a  proposal
 to  set  up  a  formulation  unit  in  the
 joint  sector  in  collaboration  with
 the  Madhya  Pradesh  State  Indus-
 tries  Corporation.”

 In  that  cantext,  the  answer  further
 states:

 “The  Central  Council  for  Research
 in  Ayurveda  and  Siddha  is  expected
 to  include  the  region  in  and  arounc
 Pachmarhi  under  its  medico-
 botanica]  survey  programme.”
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 Now,  Sir,  he  seems  to  put  the  IDPL
 ‘out  of  the  picture  for  the  moment.
 Am  I  to  understand  that  this  proposal
 will  be  considered  at  a  later  appro-
 pTiate  stage,  after  the  Report  has  been
 considered  by  the  Government  guar-
 ters?  Will  the  IDPL  then  reconsider
 the  proposal  to  set  up  a  unit  in  or
 around  Pachmarhi,  according  to  the
 previous  answer?

 SHRI  RABI  RAY:  Since  Kamathji
 is  taking  so  much  interest  in  the  mat-
 ter,  I  may  gay  that  so  far  as  my
 Ministry  is  concerned,  the  specific

 steps  taken  in  this  regard  are  that  the
 Central  Council  of  Research  in  Ayur-
 veda  and  Sidha  has  field  offices  in
 Madhya  Pradesh,  locateg  in  the  fol-
 lowing  locations:  Survey  of  Medici-
 nal  plants  units  at  Gevernment  Ayur-
 vedic  College,  Gwalior,  a  composite
 Drug  Research  scheme  at  Government
 Ayurvedic  College,  Gwalior,  a  com-
 posite  Drug  Research  scheme  at  G.R.
 Medical  College,  Gwalior.  an
 Ayurvedic  Mobile  Research  Unit  of
 the  New  Delhi  Hospital  at  Vidisha.  It
 is  proposed  to  establish  a  Regional
 Research  Institute  at  Gwalier  by
 amalgamating  all  the  above  mentioned
 units.  For  this  purpose  the  State
 ‘Government  has  extended  the  basic
 facilities  and  rent  tree  accommoda-
 tion.  I  am  going  to  take  up  this
 matter  personally  with  the  Chief
 Minister  of  Madhya  Pradesh  also.

 So  far  as  the  setting  up  of  a  Joint
 ‘Sector  unit  with  IDPL  is  concerned,
 it  can  come  up  at  a  later  stage.

 MR.  SPEAKER:  The  main  inter-
 ‘est  is  whether  there  is  a  herb  to  give
 longevity:

 SHRI  RATANSINH  RAJDA:  Shri
 Hari  Vishnu  Kamath  has  raised  a
 very  important  question,  when  he
 talked  about  Ayurvedic  medicinal
 properties.  He  has  alsq  discussed
 about  Sidha.  I  would  like  to  ask  the
 Hon.  Minister  whether  there  is  any
 propesal,  since  there  is  Chavanpras
 which  ig  made  out  of  these  herbs,
 which  gives  a  physical,  moral  and
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 mental  doest,  and  there  ig  Sicha
 Makaradwaj,  to  supply  these  to  the
 old  Members  of  the  House  so  that
 they  can  render  their  services  tg  the
 nation  better.

 SHRI  RABI  RAY:  I  will  give  due
 consideration  to  this  proposal.

 at  यज्ञ  दस  शर्मा:  इस  प्रतिवेदन  मे  यह  जा
 आयुर्वेदिक  वनस्पतियों  का  विवरण  दिया  गया  है  या
 सर्वेक्षण  हुआ  है,  उनको  सरक्षित  रखने  को,  प्रिश  करने
 की  भी  कोई  व्यवस्था  है  क्योंकि  एक  बात  तिश्चिस  ह
 कि  एक  वर्ष  के  बाद  इन  में  कुछ  खराबी  भा  जाती  है  *
 भ्रभी  तक  देश  में  इनको  प्रिजवे  करने  की  कीई  व्यवस्था
 नहीं  है  t

 को  रधि  राय :  इसको  लिए  प्रलग  से  |सबाल
 माननीय  सदस्य  करे

 Dalai  Lama's  Dialogue  with  Chinese

 247.  SHRI  JYOTIRMOY  BOSU:
 SHRI  C.  K.  JAFER  SHARIEF:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Dalai  Lama  said  in
 New  DelJhi  on  23rd  January,  1979,  that
 he  could  have  a  dialogue  with  the
 Chinese  on  Tibet  only  if  a  majority  of
 the  Tibetans  were  satisfied  about  con-
 ditions  obtaining  there;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Government  have
 seen  newspaper  reports  on  these  lines
 which  were  based  on  _  interviews
 between  His  Holiness  the  Dalai  Lama
 and  journalists.

 (b)  If  the  Dalai  Lama  and  the
 Tibetans  consider  that  the  conditions
 are  suitable  for  their  return  to  the
 places  of  their  origin,  the  Government
 of  India  on  their  part  would  not  stand
 in  their  way  in  doing  89,

 SHR  JYOTIRMOY  BOSU:  Would
 the  Hon,  Foreign  Minister  take  the
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 House  inte  confidence  and  tell  us
 whether,  during  his  last  visit,  the  issue
 ot  the  Dalai  Lama  and  Tibetans  in
 India  wag  discussed  and,  if  so,  what
 the  details  are.

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAIYEE):  In  the  statement  in  this
 House  on  the  2st

 SHRI  JYOTIRMOY  BOSU:  No,  I
 want  te  hear  a  little  more  than  that;
 we  have  seen  that  statement.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 व  did  refer  to  thig  matter.  The  ques-
 tion  of  the  Dalai  Lama  and  the
 Tibetans  was  discussed  with  the
 Chinese  side.  {  reiterated  the  Gov-
 ernment’s  policy.

 SHRI  DINEN  BHATTACHARYA:
 What  is  that  policy?

 SHR:  ATAL  BIHARI  VAJPAYEE:
 The  policy  hag  been  consistent,  We
 regard  Tibet  as  a  region  of  China.
 That  was  done  in  954  under  an  agree-
 ment  between  India  and  China.  But
 we  would  be  happy  if  the  Dalai  Lama
 and  Tibetans  go  back  if  they  thinl:
 that  conditions  are  suitable  foy  them
 to  return  to  their  country.

 SHRI  JYOTIRMOY  BOSU:  Very
 recently  the  Dalai  Lama  hag  saiq  that
 he  took  a  pragmatic  approach  to  libe-
 ralisation  process  adopted  by  China
 towards  the  Tibetans  which  was  to  be
 welcomed,  He  has  also  stated  that  he
 could  have  a  dialogue  with  the
 Chinese  on  Tibet  only  when  ma-
 jority  of  the  Tibetans  are  satisfied
 with  the  conditions  obtaining  there.  In
 view  of  the  two  statements  which  are
 of  great  significance,  will  the  Govern-
 ment  of  India  take  energetic  and
 vigorous  steps  to  induce  the  Tibetan:
 and  the  Dalai  Lama  to  go  back  to
 Tibet?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 No,  Sir.  It  ig  a  matter  between  the
 Dalai  Lama  and  the  Chinese  ang  we
 don’t  come  in  the  picture  so  far  as
 their  return  to  Tibet  is  concerned.
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 DR.  SUBRAMANIAM  SWAMY:  I
 believe  that  after  the  initial  enthusi-
 asm  amongst  the  Tibetans  residing  in
 India  to  visit  Tibet,  that  inital  enthu-
 siasm  has  somewhat  wanted  because
 there  appears  to  be  in  their  minds
 some  uNcertainty  that  if  they  were  to
 80  back  to  Tibet  and  wanted  to
 come  back  te  India,  the  Government  of
 India  would  discourage  that.  I  would
 hke  the  Minister  to  tell  this
 House  whether  the  Government  of
 India  would  take  a  consistent  stand
 on  this  question  that  those  who  want
 to  stay  in  this  country  in  terms  of
 refuge  would  be  allowed,  no  matter
 what  their  political  beliefs  are.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 Sir,  those  who  want  to  stay  in  India
 are  welcome  to  do  $0.  Nobody  wil]  be
 sent  from  India  against  his  or  her
 wish.

 DR.  KARAN  SINGH:  Mr.  Speaker,
 Sir,  apart  from  the  question  of
 Tibetans,  the  question  of  Indians
 going  to  Kailash  and  Mansarovar,  !
 understand,  was  also  discussed

 MR.  SPEAKER:  It  does  not  arise.

 DR.  KARAN  SINGH:  because
 it  deals  with  Tibet  and  this  is  in  the
 Tibetan  region.  Would  the  hon
 Foreign  Minister  let  the  House  know
 whether  these  pilgrims  who  look  upon
 Kailash  and  Mansarovar  as  extremely
 holy  and  sacred  will  be  given  facilities
 to  go  there?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  this  question  was  also  raised
 during  the  talks  in  Peking  and  I  have
 already  mentioned  that  in  my  state-
 ment.  J  myself  would  like  to  go  te
 Kailash  and  Mansarovar.

 MR.  SPEAKER:  Not  during  the
 Seesion.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Not  alone,  not  during  the  Session.  The
 Chinese  side  haa  promise  to  look  into
 the  matter,  =
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 शो  केलबराय  चोगे:  प्रध्यक्ष  महोदव,  4962
 के  प्रन्दर  भारत  पर  जो  शीन  ने  हमला  किया  था  कई

 बजूहात३  में  त ेएक  वजह  यह  भी  थी  कि  हमने  दलाई  लामा
 की  मेहमाननवाज़ी  की  ।  यह  बात  ध्यान  में  रखते  हुए
 दजाई  सामा  साहब  के  बारे  में  कितने  सालो  के  लिए
 हम  और  उनकी  मेहसाननवाजी  करने  वाले  हैं,  भौर  शसी
 के  साथ  साथ  हिन्दुस्तान  की  श्राजादी  की  हिफ़ाशत

 के  बारे  में  सोचते  हुए  यह  मेहमाननवाज़ी  कब  तक  करने
 वाले  हैं  ?

 नौ  अटल  बिहारो  बाणपेयी  :  प्रध्यक्ष  महोदय,
 भारत  में  जो  भी  पग्राश्नय  लेने  के  लिये  झाता  है  भारत
 के  क्षार  उसके  लिये  हमेशा  के  लिये  खुले  हुए  है  प्रौर  हम
 अपनी  र्म  नीति  से  विचलित  नहीं  होंगे  ।

 SHRI  JYOTIRMOY  BOSU:  Only
 Iranian  students  you  were  deporting.

 श्री  टल  बिहरी  वाजपेयी:  दलाई  लामा  शौर
 उनके  साथी  जब  स्वयं  ही  बापस  जाने  का  निर्णय
 करेंगे  तभी  वह  निर्णय  कार्यान्वित  होगा  पझ्र-यथा  वह  हमारे
 मेहमान  है,  हम  उनकी  सुख  सुविधा  की  यहा  व्यवस्था
 कर  रहे  हैं  ।

 श्री  शाम  किशन:  मती  जी  ने  कहा  कि  जा  भी
 शरण  लेना  चाहेगा.  हम  उसको  शरण  देगे  ता  क्या  मत्री .  पर जी  ईशान  के  शाह  को  भी  शरण  द्ग  ?

 श्यो  झटल  बिहारो  वाजपेयो  :  प्रध्यक्ष  महोदय,
 कोई  शरण  मागी  नहीं  गई  है  इसलिये  यह  प्रश्न  पैदा  नहीं
 होता  ।

 श्री  विनायक  प्रसाद  यावव  :  भी  मत्री  महोदय
 ने  कहा  है  कि  ies4  के  समझौते  के  श्रनसार  निब्बत
 को  चीन  का  रीजन  मानते  है  av  तो  में  मत्नी  जी  से  जानना
 चाहता  ह॒  कि  i954  के  समझौते  में  और  क्या  क्‍या
 प्रावधान,वा,  भौर  इस  समझौते  से  पहले  विभ्वत  की  क्या
 पोजीशन  थी  ?  बहू  चीन  का  रीजन  समझा  जाता
 था  या  भाजादे  समझा  जाता  था  ?

 शी  झटल  बिहारी  वाजपेयी  :  भ्रगर  माननीय
 सदस्य  चाह  तो  में  954  का  समझौता  सदन  पठल  पर
 रख  सकता  हू  ।
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Double  Track  Between  Madras  aad
 New  Delhi

 #246.  SHRI  K.  T.  KOSALRAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  what  is  the  progress  of  work  on
 doubling  the  track  between  Madras
 and  New  Delhi  and  when  is  the  wo-k
 expected  to  be  completed;

 (b)  whether  there  is  any  plan  for
 electrification  of  the  track  between
 Dethi  and  Madras;  and

 (९)  7  so,  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE);  fay
 Out  of  the  total  length  of  285  kms,  of
 Delhi-Madras  Trunk  Route,  about  368
 kms,  of  track  remains  to  be  doubled
 Of  this,  a  length  of  98  kms.  is  already
 approved  for  doubling  and  work  is  in
 various  stages  of  progress.  Another  24
 kms,  of  doubling  on  this  route  are
 included  in  1979-80,  budget.  The
 doubling  on  the  balance  246  kms.  wil!
 be  considercd  in  suitable  phases,  keep-
 ing  in  view  the  traffic  needs  awl
 availability  of  funds,

 (9)  and  (९).  Electrification  of  Deliu-
 Mathura  and  Madras-Vijayawada  sec-
 tions  of  Madras-Delhi  route  has  been
 sanctioned  and  work  on  them  is  in
 progress.  There  are  no  further  plans
 for  electrification  as  far  as  thi3  route
 ig  concerned,

 Rise  in  Fares  of  Mini  Buses  under
 D.T.C.

 *249,  SHRI  G,  Y.  KRISHNAN:  Wil!
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  fares  of  the  mir)
 buses  plying  under  DIC  have  been
 raised;  at

 (b)  if  so,  to  what  extent;
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 (c)  whether  any  concessional  tickets
 are  given  in  mini  buses;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (b)  Fares  have  been  reviseqd  with
 effect  from  Ilth  February,  1979.  Prior
 to  the  revision  the  mini  bus  fares
 were  ag  under:

 The  minimum  fare  of  30  paise  upto
 6  Kms.  and  additional  5  paise  for
 every  kilometre  subject  to  maximum
 of  Re,  1,00,

 Revised  Fares  are  as  under: —

 Up  to  4  Kms.  90  paise
 Over  4  Kms.  &  upto  .6  Kms.  60  Puise
 Over  36  Kms,  and  upto  30Kms.  go  Paisc

 Over  30  Kms.  720  Paise

 (c)  No.  Sir.
 (9)  Does  not  arise.

 Losses  Incurred  by  DTC

 *249,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  he  ig  contemplating  to
 set  up  a  Committee  to  investigate  into
 the  affairs  of  the  D.T.C.  with  a  view
 to  determine  the  causes  leading  to
 loan  in  the  Corporation;  and

 (b)  what  measures  have  been  taken
 to  prevent  travelling  by  passengers
 without  ticket  thereby  incurring  huge
 loss  in  earning?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  Of  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  No,  ‘Sir.

 (kh)  The  DTC.  haa  intensifieg  the
 checking  arrangements.

 Deviety  for  Detecting  Drunkenness  of
 Drivers

 *250.  SHRI  8.  KOLANTHAIVELU:
 Wil)  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  stu-
 died  the  efficacy  of  the  devices  evolved
 in  Tamil  Nadu  to  detect  drunkenness
 of  car/bug  drivers,  and

 (0)  if  so,  the  steps  taken  to  intro
 duce  such  devices  for  all  India  appli-
 cation?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  and  (b).  The
 information  received  from  the  Tamil
 Nadu  Government  revealg  that  they
 have  not  evolved  any  device  to  detect
 drunkenness  of  motor  drivers.  They
 inteng  to  purchase 20  Breath  Alcohol
 Analysers  from  National  Instruments
 Ltd,  Calcutta,  for  use  of  Madras
 Traffic  Police.

 The  instrument  developed  by  the
 National  Instruments  Ltd.  Calcutta,
 has  already  been  notified  by  the  Cen-
 tral  Government  as  an  approved
 instrument  for  testing  the  alcohol  con-
 tent  in  a  person’s  blood.

 Scrapping  of  Leprosy  Act

 9251,  SHRI  DHARM  VIR
 VASISHT:

 SHRI  A.  R.  BADRI  NARA-
 YAN:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 scrap  the  Leprosy  Act  and  if  sc,  the
 reasons  for  the  same;

 (b)  whether  social  and  medical  ex-
 perts  had  been  consulted  in  this  res-
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 pect  and  if  so  the  details  of  the
 same;  and

 (c)  the  figures  of  the  incidence  of
 disease  and  medicare  in  Government
 and  non-Government  hospitals  during
 Jast  three  years—l976,  977  and  ‘19787

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b)  The  Ministry  of
 Health  and  Family  Welfare  appointed
 a  Committee  composed  as  follows  to
 review  the  varioug  provisions  of  the
 Indian  Lepers  Act,  1898;

 i,Dr.  con  G.  S.  Iyer,  Director.
 CLTRI,  Chingleput—Chairman.

 2  Dr.  M.  S.  Nilakantha  Rao,
 Director,  G.M.L.F.  Hindinagar,
 Wardha—Member.

 3.  Dr.  ve  Emambaram,  Director,
 E.  L,  E.  P.—Member.

 4.  Dr..  Kapoor,  Dy.  Director  of
 Health  Services,  Maharashtra—
 Member.

 5.  Dr.  K.  ट.  Das,  Assistant
 Director  Genera,  (Loprosy),  DGHS
 Member.

 6.  Dr.  S,  K.  Noordeen,  Dy.  Dir.,
 CLTRI,  Chingleput  attended  the
 meeting  of  the  Sub-committee  held
 on  28-3l-975  by  special  invitation.

 The  committee  expresseq  the  view
 that  the  Act  was  framed  on  the  basis
 of  knowledge  regarding  Leprosy  as
 also  means  for  treatment  available  at
 that  time  and  that  those  provisions
 could  no  longer  be  considered  valid  in
 the  present  day  knowledge  of  the
 disease.  The  Committee  has  also  ex-
 pressed  the  opinion  that  it  was  not
 desirable  to  maintain  any  special  sta-
 tus  for  this  disease  but  to  allow
 Leprosy  to  be  dealt  with  like  any
 other  public  health  problem.  The  In-
 dian  Lepers  Act,  3898  had  essentially
 two  objectives,  namely  (i)  to  restrict
 free  movement  of  beggars  with  lep-
 Tosy;  and  (2)  to  restrict  or  to  prevent
 leprosy  patients  fram  following  cer-
 tain  traders  or  occupation.  The  Com-
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 mittee  is  of  the  view  that  these  objec.
 tives  are  capable  of  being  achieved  by
 wider  and  more  extensive  use  of
 health  education  while  at  the  same
 time  providing  adequate  facilitiey  for
 treatment  of  leptons  patients,  as  near
 to  their  homes  as  possible.  The  res-
 trictions  on  the  movement  trade,  etc.
 of  the  leprosy  caseg  could  apply  only
 to  open  type  cases  ie.  those  who
 continue  to  discharge  bacilli.  The
 committee  fg  of  the  opinion  that  the
 leprosy  Act  898  should  be  rescinded
 in  toto  and  that  any  measures  requir-
 ed  for  dealing  with  leprosy  should  be
 incorporated  within  the  existing  Acts
 for  other  public  health  problems,

 It  igs  accordingly  proposed  to  repeal
 the  Indian  Lepers  Act,  898  but  to
 provide  for  retention  of  provision  even
 now  valid.

 (c)  The  estimated  number  of
 Leprosy  cases  in  the  country  is  about
 3.2  million  of  these,  2.52  million  cases
 have  been  detected  and  2.  million  re-
 gistered  for  treatment  so  far.  The
 number  of  cases  registered  for  the
 treatment  during  the  last  3  years  as
 follows:

 976  34648

 977  43705

 978  20938

 (figures  provisional)

 Tobacco  Injurious  to  Health

 *252.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 manufacturer  of  chewing  tobacco  and
 tobacco  used  for  other  purposes  are
 not  indicating  the  statutory  warning
 like  “Smoking/drifking  is  injurious  to
 health”  on  its  packing;  and

 (b)  if  so,  what  steps  Government
 Propose  to  take  in  thig  tegurd?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b),  The  provisions
 of  the  Cigarette  (Regulation  of  Pro-
 duction,  Supply  and  Distribution)  Act,
 975  do  not  cover  the  manufacturers
 of  chewing  tobacco  and  tobacco,  Hence
 they  are  not  required  to  indicate  the
 statutory  warning  namely  ‘smoking  is
 injurious  to  health’  on  their  packings.
 Chewing  tobacco  or  tobacco  canuct  be
 treated  on  the  same  footing  as  Ciga-
 retle  inasmuch  as  these  are  not  pro-
 ducts  of  scheduled  industries  and  85
 such  do  not  fall  within  the  purview
 of  Entry  33  of  the  Concurrent  list  in
 the  Constitution.  It  is  thus  for  the
 State  Governments  to  consider  having
 appropriate  legislation  in  this  regard?

 पकड़े  गये  कालों  पास्तपोदों  की  संध्या

 253.  ी  विजय  कुमार  महहोत्रा:  क्या  विदेश
 बत्न  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  लोगों  को  जिदेशों  में,  विशेषकर  झरब
 देशों  में  नौकरियां  विलवाने  का  लालच  देकर  धोखा

 के
 के  कथित  मामलों  में  झब  तक  कितने  व्यक्ति  गिरफ्तार

 ये  गये,

 (ख
 हल र

 ने  झब  तक  कितने  जाली  पासपोर्ट
 बरामद  ;  और

 (ग)  ऐसे  मामलों  को  रोकथाम  के  लिए  क्‍या
 का्ग्रेवाही  की  जा  रही  है  ?

 विदेश  मंत्री  (थी  ce  बिहारी  धाजपेयी)  (क) शर  (ख),  .3  राज्य  सरकारों  और  8  केश  शासित
 प्रदेशों  से  रिपोर्ट  प्राप्त  हुई  हैं  जिनके  26
 गिरफ्तारियां हुई  है  तथा  न  |  794  0 “ज  जो

 भोर सबत  कार्रवाई  :
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 Encephalitis

 *254.  SHRI  S.  R.  REDDY:
 SHRI  GANGA  BHAKT

 SINGH:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 प  an  increase  in  ‘encephalitis’  cases
 and  the  disease  is  spreading  rapidly
 in  the  country;

 (b)  whether  Government  have  made
 enquiries  into  the  root  causes  of  this
 disease;

 (c)  whether  it  is  also  a  fact  that  it
 is  difficult  to  check  the  spread  of  this
 disease  in  India  mainly  because  the
 country  does  not  produce  the  vaccine
 against  this  disease;  and

 (d)  if  80,  the  steps  Government  have
 taken  in  this  regard?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABEL
 RAY):  (a)  No,  Sir.  It  is  assumed  that
 the  question  relates  to  Japanese  ence-
 phalitis,  If  so,  the  incidence  has  dec-
 lined,

 (b)  Yes,  Sir,  The  method  of  causa-
 tion  of  the  disease  is  well  known.  It
 is  a  mosquito-borne  virus  disease
 caused  by  group  B  viris.

 (ce)  It  is  not  s0.  Man  to  man  trans-
 mission  of  Japanese  Encephalitis  does
 Not  occur.  It  is  not  a  contagious  dise-
 aac,

 The  liquid  vaccine  for  Japanese  En-
 cephalitig  has  a  very  short  ghelf  life.
 When  there  were  cases  during  978  in
 some  States,  vaccine  was  imported  by
 Government  of  India  and  _  distri-
 buted  to  the  concerned  State  for
 immediate  use.  A  project  report  has
 been  prepared  for  manufacture  of  the
 freeze  dried  vaccine  in  the  country.

 (व)  A  statement  is  laid  on  the  table
 of  the  Sabha.
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 Statement

 The  following  steps  have  been
 taken/are  proposed  to  be  taken  in  case
 large  scale  outbreaks  of  the  Japanese
 Encephalitis  occurs:—

 l.  For  reduction  of  density  of  mos-
 cquito  population  :—

 (i)  An  intensive  indoor  insectici-
 dal  spraying.

 (ii)  Fogging  with  malathion/pyre-
 thrum  outside  the  houses.

 (iii)  Intensification  of  anti-larval
 measures.

 2.  A  project  report  has  been  drawn
 up  for  indigenous  manufacture  of  the
 freeze  dried  vaccine  (with  longer
 shelf  life)  at  Central  Research  Insti-
 tute,  Kasauli.

 3.  Ayurvedic  drugs  are  a'so  used
 for  treatment  of  the  disease,

 4.  Health  Education  for  personal
 production  against  mosquito  bites  is
 being  intensified.

 Reduction  in  Strength  of  Gangmen

 *255.  SHRI  A.  छू.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  124  per  cent  of  the
 strength  of  Gangmen  has  been  reduced;

 (b)  whether  a  directive  has  been
 issued  by  the  Railway  Board  not  to
 fill  up  the  vacancies  of  Gangmen,  Key-
 men,  mates  etc.  to  the  extent  of  0
 per  cent;

 (c)  whether  no  recruitment  has  been
 made  in  place  of  Gangmen  utilised
 for  patrolling  the  Railway  line;  and

 (d)  if  so,  reason  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEU  NARAIN):  (a)  On  the  intro-
 ductiu's  of  modern  methods  of  track
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 maintenance,  including  use  of  tie-
 tamping  machines,  the  requirements
 of  gangmen,  which  is  based  on  work-
 load,  came  down,  The  _  organised

 ‘labour  wanted  restoration  of  the  old
 strength  and  as  a  result  of  an  agiree-
 ment  in  the  J.C.M.  Departmental
 Council  the  Railways  were  authorised
 to  operate  874  to  90  per  cent  of  the
 strength  as  on  3ist  March,  970  by
 regular  gangmen  and  where  higher
 percentages  of  posts  were  already
 filled  the  status  quo  was  to  be  main-
 tained.

 (b)  No.

 (c)  and  (ad).  Monsoon  patrolling  is  a
 seasonal  work  The  requirements  of
 seasonal  work  are  met  by  emPloyinug
 casual  jabour  and  not  by  recruiting
 regular  hands.

 Decentralisation  of  Health  Care

 *256.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHYAM  SUNDER
 GUPTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  for
 the  decentralisation  of  health  care  to
 give  a  new  deal  to  the  common  man;

 (b)  if  so,  broad  outlines  of  the
 proposal;  and

 (c)  whether  the  Central  Government
 have  also  earmarked  any  extra  funds
 for  the  purpose  and  if  so,  the  details
 thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Health  care  is  already  a
 State  subject  and  the  question  of  its
 decentralisation  does  not  arise.

 (b)  and  (c).  Do  not  arise.
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 अनिकर्त  किय  एलेरिलर्क

 #357,  थी  wo  faq  चौहान  :

 कौ  आाशयेश  चल :

 क्या  रेल  मंत्री  वह  बताने  की  कृपा  करेंगे  कि  :

 कि  देश  में  झमेक  भ्रमधिकृत
 ि  वशिना  धव  कर  स  ;

 ु)  क्‍या  सरकार  को  इन  एजेंस्सियों  हारा.
 किए  जा  रहे  कदाचारों  के  बारे में  कोई  शिकावर्त
 विन  रही  हैं;  भौर

 (ग)  यदि  हां,  तो  ऐसी  एजेस्सियों  के  बिरुद्ध
 शब  तक  क्या  कारंबाई  की  यई  है  ?

 देख  मंत्रालय  में  राज्य  मंत्री  (जी  शिव
 स्ट

 :
 (क)  दौर  (व).  अ्रमधिकृत  एजेस्टों,

 |  तथा  भसामविक  तत्वों  द्वारा  रेलवे  भारक्षण  को  भोर
 बाजारी  के  मामले  विशेषकर  की  भीढ़-भाड़  के
 दौरान,  प्रक्सर  रल  प्रशासन  सीकर नोटिस  में  हाते  हैं।

 (4)  झारकण  व्यवस्था  को  सरल  और  कारगर
 बनाया  गया  है  तथा  क्षेत्ञीम  रेशों  के  श्षोखा  धड़ी  सिवारक
 दस्तो  तथा  सतकंता  संगठनों  की  मदद  से  जांच  कर्म
 और  अधिक  तेज  कर  दिया  मया  है  t  रेल  मंत्रालय  में
 एक  विशेष  दस्ता  शनावा  गया  है  जिसका  काम  मुख्यतवा
 आरक्षण  में  कदाचार  के  मामलों  को  देखता  है।  शनचिक्ृत
 एजेंटो  द्वारा  भारक्षित  स्थानों  को  प्राप्त  करते  भौर  उन्हें
 हस्तातरित  करने  के  काम  को  एक  दंडमीव  प्रपरात्ष
 बनाने  के  लिए  भारतीय  रेस  झधितिबम  में  उपब॒क्‍्त
 सशोधन  करने  का  भी  प्रस्ताव  है  ।

 Training  Facilities  to  U.A.E.  Students
 in  Medical  Colleges

 °258.  SHRI  JANARDHANA  POO-
 JARY:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  UAE  delegation  which
 visited  India  during  January  979
 urged  the  Indian  Government  to  extend
 training  facilities  to  UAE  students  in
 the  Medical  Colleges;  and

 (b)  if  80,  reaction  of  Government
 thereon?

 }  THw  MINISTER  OF  HBALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes,  Sir,  The  UAE  delegs-
 tion  suggested  allodition  of  3  stats  for

 their  students  in  the  Medical  Colleges
 in  India.

 (b)  It  wag  agreed  to  give  due  con-
 sideration  to  their  request,  keeping  in
 view  the  overall  pressure  on  seats  in
 the  Medical  Colleges,

 Plight  of  Indian  Railwaymen  in  Mo-
 bique

 *259  SHRI  VASANT  SATHE:
 SHRI  K.  PRADHANI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 report  appearing  in  the  various  lead-
 ing  newspapers  dated  the  l0th  Febr-
 uary,  I979  regarding  plight  of  Indian
 Railweaymen  in  Mozambique;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  the  various  observa-
 tiong  made  therein  and  full  facts  of
 the  matter;

 (c)  actual  steps  taken|proposed  to
 mitigate  the  difficulties  of  Indian
 workers;  and

 (d)  whether  similar  complaints
 have  been  received  from  Indian
 workers  in  other  countires,  details
 thereof  and  action  taken|proposed?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYRE):  (a)  Yes,  Sir.  In  fact,
 the  Emb@sgy  of  India,  Maputo,  had
 also  drawn  the  attention  of  the  Gov-
 ernment  to  the  difficulties  that  are
 being  faced  by  Indian  railwaymen  in
 Mozambique.  Furthermore,  I  had  the
 opportunity  to  meet  these  persons  and
 discuss  their  problems  during  my  re-
 cent  visit  to  Maputo  to  attend  the
 Foreign  Ministers’  meeting  of  the  Non-
 aligned  Coordination  Bureau,

 (b)  and  (c),  A  statement  is  laid  on
 the  Table  of  the  Moise.  .



 डे  «Written  Answers

 (d)  No  similar  complaints  about
 such  plight  of  workers  have  been  re-
 ceived  from  other  countries,

 Statement

 A  Memorandum  of  Understanding
 regarding  terms  and  conditions  for
 Indian  experts  to  be  deputed  for  ser-
 vice  in  Mozambique  under  the  Econo-
 mice,  Technical  and  Scientific  Co-
 operation  Agreement  entered
 into  between  India  and  Moza-
 mbique  on  8th  October,  4976
 was  signed  in  Maputo  on  20th  Decem-
 ber,  1977,  The  Memorandum  stipulat-
 ed  terms  and  conditions  for  experts
 that  would  be  deputed  for  work  in
 Mozambique  and  had  specific  provi-
 sion  for  housing  accommodation.

 2.  However,  even  though  the  ex-
 pertg  reached  Mozambique  in  the
 month  of  June  1978,  family  accommo-
 dation  hag  not  yet  been  provided  for
 and  the  experts  continue  to  be  housed
 in  hotels—two  experts  in  one  room.
 This  has  also  resulted  in  the  families  of
 experts  continuing  to  stay  on  in  India
 forcing  the  deputationists  to  incur
 extra  expenditure  on  maintaining  es-
 tablishments  in  India.  Mainly,  it  is
 thig  delay  in  providing  housing  accom-
 modation  which  has  affected  indirect-
 ly,  but  significantly,  other  terms  and
 conditions  of  their  deputation  particu-
 larly  those  relating  to  the  extent  of
 remittance  facilities.

 3.  Some  of  the  difficulties  about
 which  the  deputationists  have  repre-
 sented  relate  to  the  inadequate  repa-
 triation  facilities,  delay  in  repatriation
 of  savings  from  emoluments  because
 of  delayed  sanction  by  the  Govern-
 ment  of  Mozambique  and  the  pres-
 cribed  banking  procedures  which  take
 unduly  long  time,  adverse  affects  on
 quantum  of  remittance  made  because
 of  the  change  in  exchange  rate,  lack
 of  availability  of  Indian  food  in  hotels
 in’  Maputo,  lability  for  payment  of
 penal  rents  for  ६  accommo-
 dation  in  which  families  of  deputa-
 tionists  are  staying  in  India  at  market
 rates,  ete.
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 4.  The  Government
 sain ०  2

 ot  India taken  steps  in  tion
 With  rit

 Way  Board  to  ensure  that  the  famihes are  not  charged  penal  rénts  for  accom. modation  which  they  are  occupying The  Government  are  in  touch  with the  Mozambican  authorities  and  are
 using  all  possible  efforts  to  ensure  that
 family  accommodation  is  provided  as
 early  as  possible  in  Mozambique  for
 our  deputationists.  In  order  to  mit)-
 gate  difficulties  regarding  repatriation, the  Government  of  India  have,  ag  an
 exceptional  measure,  agreed  in  prin- ciple,  repatriation  through  Reserve
 Bank  of  India  facilities  of  20  per  cent
 of  the  emoluments  of  the  deputatio-
 nists  for  the  period  their  families  are
 away  in  India  in  addition  to  the  faci-
 lities  that  have  been  extended  to  them
 by  the  Mozambican  authorities.

 5.  Considering  the  complexity  of  the
 issues  involved,  the  Government  of
 India  decided  to  depute  the  Secretary
 of  the  Railway  Board  and  Director
 (Signals)  to  visit  Mozambique  for  an
 on-the-spot  study  of  their  problems
 and  hardships  arising  from  non-®vail-
 ability  of  housing  accommodations
 etc,  and  to  advise  the  Government  on
 tha  basis  of  their  study  about  such
 further  measures  as  we  may  have  to
 undertake.  The  report  of  this  dele-
 gation  which  returned  to  India  on
 February  20  ig  about  to  be  finalised
 and  appropriate  action  will  be  taken
 by  the  Government  after  full  exami-
 nation  of  its  recommendation  by  all
 concerned  in  the  Government,

 सकदी  झर  में  भारतीय  अमिकों  को  कम  मज्री  विया
 साना

 #260.  of  बौलत  राम  सारण:  क्या  संसदीय
 कार्य  तथा  अभ  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रोजगार  की  तलाश  में  सऊदी  भरब
 जाने  बाले  भारतीयों  को  एक  जैसा  ही  काम  करने
 बाले  झम्य  देशों  के  शोगों  को  दी  जाने  वाली  मजूरी  की
 तुलता  में  बहुत  कम  अजूरी  दी  जाती  है;  भौर

 (ख)  भारतीयों के  साथ  ऐसा  अर्तांन  किये  जाते

 के  क्यों  कारण  हैं?  a



 Wren  Avswers  PHALGUNA  a,  909  (SAKA)  Written  Anatvers  46 45

 संसदीय  कार्म  अत  ही  (भी  हवस,  ना)  :  कसला  MINISTER  OF  STATE  IN
 (क)  शोर  (छल).  सरकार  भारतीय  अभिकों  को  THE  MINISTRY  OF  RAILWAYS
 साउदी  झरब  सहित  झम्य  देशों  में  नियुक्ति

 दु
 जने  (SHRI  SHEO  NARAIN):  (a)  Yes,

 की  प्रमुमति  तभी  देती  हैं  जब  वह  मजदूरी  वरों  धौर  the  news  item  makes  an,  allegation

 लिूल
 भोजन  या  छुराक  भत्ते,  निःशुल्क  निवास  स्थान  about  cancellation  of  some  traing  on

 a  ar  we  इत्यादि  जैसी  क्र्तों  को  सन्‍्तोषजनक  the  pretext  of  coal  shortage  in  con-
 समझती  है  ।  इन

 प्
 दरों  और  रोजगार  की  सेवा  nivance  withe  some  transporters  of

 शर्तों  का  ब्यौरा  भें  हमारे  दृताबासों  से  प्राप्त  Punjab  resulting  in  non-availability
 सिफारिशों  के  झाघार  पर  तैयार  किया  जाता  है  t

 करते  समय  भारतीय  अभिकों  की  मांग,  विदेशों
 के  स्थानीय  श्रम  कानूनों  झौर  वहां  विद्यमान  झन्य  सम्बद्ध
 परिस्थितियों  जैसी  बातों  को  ध्यान  मे  रखा  जाता  है  |

 डल  दुकता
 के

 अनुसार
 रि  सरकार  ने  साठवी  भ्रव

 सहित  देशों  मं  जिन  भारतीय  अमिकों  को
 नियुक्तित  हेतु  विदेश  भेजने  की  प्रनुमति  दी  है,  सामास्यततः
 उनकी  मजदूरी  दरें  दूसरे  पड़ौसी  एशियाई  देशों  से

 ह
 श्रमिकों  को  वी  जा  रही  मजदूरी  दरो  से  कम  नहीं

 \

 Introduction  Of  Diesel  Rail  Car  bet-
 ween  Trichur  and  Ernakulam

 *261,  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  intro-
 duce  a  diesel  rail  car  between  Trichur
 and  Ernakulam  for  the  benefit  of
 factory  workers;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)  (a)
 No,  Sir.

 (9)  Dose  not  arise,

 Alleged  Scandal  in  Time  Table  of
 Trains

 240l.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  RAILWAYS  be
 Pleased  to  state;

 (a)  whether  he  is  aware  of  the  news
 appeared  in  the  ‘Punjab  Kesri’  dated
 the  i8th  January,  979  under  caption
 “scandal  in  the  time  table  of  trains”
 demanding  high  level  enquiry  in  the
 matter:  and

 (by  what  is  his  reaction  thereto?

 of  trains  for  5  hours  between
 Ludhiana  and  Jullundur  city  and  for
 8  hours  between  Amritsar  and  Delhi.

 (b)  Out  of  i8  pairs  and  24  pairs
 of  passenger  carrying  trains  on  Ju-~
 dhiana-Jullundur  and  Jullundur-
 Amritsar  sections  respectively  only
 four  pairs  og  passenger  trains  are
 temporarily  cancelled  due  to  shortage
 of  steam  coal.  These  trains  will  be
 restored  in  a  phased  manner  on  im-
 provement  in  steam  coal  position.
 There  is,  therefore,  no  truth  in  the
 allegation.

 ईरान  &  भारतीय  माली

 2402,  जी  वयाराभ  oem:  क्‍या  विवेश  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कसा  यह  सच  है  कि  ईरान  सरकार  ने  भारत
 सरकार  से  राष्टपति  भवन  के  कुछ  मालिकों  की  सेवाएं
 उन्हें  उपलब्ध  करने  के  लिए

 न्
 किया  था,  जिसके

 ८  *३
 1977-78  में  वहां  कुछ  माली  भेजे

 (ख)  क्‍या  यह  भी  सच  है  कि  ईरान
 उनके  पारपत्न  जब्त  कर  लिये  गये  थे  जौर  उन्‍हें  ठैकेदारी
 के  झन्तरगेत  काम  करना  पड़ा  जिसके  लिए  उन्हें

 बहुत
 कम

 मजूरी  मिली  झौर  परिणामत.  उनमें  से  कूछ  ने  वहां

 ड्
 करना  बन्द  कर  दिया  था  और  भारत  लौट  भागे

 बने  पर

 ह
 यदि  हां,  तो  इन  लोगों  को  वहां  ठेकेवार

 के  काम  करने  के  लिए  क्यों  बाध्य  किया  गया
 जबकि  उन्हें  सरकार  ने  भेजा  था;  झौर

 (घ)  क्या  सरकार  ने  हस  सम्बन्ध  में  कोई  जांच
 की  है  भौर  दोषी  व्यक्तितयों  को  दण्डित  किया  है  ?

 विदेश  बंब्ालय  में  राज्य  मय्ी  (ली  समरेना
 कुष्दु) :  (क)  जी  हां।  राष्ट्रपति  भवन  की  उद्यान
 स्थायना  से  2  माली  भेजे  गए  थे  ।  उन्होंने  सिम्तवर
 977  में  कास  शुरू  कर  दिया  था  ।

 i]  झौर  हमारे
 नल  हद  ये  |.  ्य  द्  ह” |
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 के  सामाजिक,  घाथिक,  सांस्कृतिक  कार्यालय  के  जिए
 कार्य  कर  रहे  थे,  किसी  ठेकेदार  के  लिए  तही  t  इन
 जआाखियों  ते  कभी  इस  बात  को  सरकार का  ध्यान  भाकृष्ट
 नहीं  किया  कि  उनके  पासपोर्ट  उससे  ले  लिए  गए  हैं  या
 चन्दे  कमर  बेतन  दिया  जाता  है  a

 सितस्वर  .978  में  नियोक्‍ता संगठन  ने  3  मालियों
 को  उनकी  प्रतिनियुक्ति  का  एक  वर्ष  पूरा  होने  पर  बापस

 सेज  दिया  था।  आद  से  भ्रस्तुबर  978 में  एक  मासी
 ने  व्यक्तिगत  कारणों  से  प्रतिनिधिक्ति  समाप्त  करने  का

 प्रम्रोध  किया  था  1  i978  में  पांच  प्रन्य  साली  भी
 लौटे  7  तीन  माली  i  मार्च,  .979 को  बौद  बाये  वे  ।
 इस  मासियों  की  वापसी  सें  पहले  स्थानीय  क्रान्तिकारी
 समिति  ते  उनकी  सारी  बकाया  राशि  चुका  दी  भी

 जिसमे  उस  बाग  का  काम  भ्रपने  हाथ  में  से  लिया  था
 जिसमें  जे  कार्य  कर  रहें  के  ।  इन  मालियों  के  लिए
 जापसी  हवाई  टिकटों  का  भी  प्रबन्ध  किया  गया  a

 उन्होंने  कम  बेतन  दिए  जाने  के  बारे  मे  शिकायत  नहीं
 की थी।

 Compendium  of  Statistical  Informa.on

 2403.  SHRI  SAMAR  MUKHER-
 JEE:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the
 Statement  No,  XVII  of  a  Compendium
 of  Statistical  information  on  material
 management,  978  published  by  the
 Ministry  of  Railways,  the  require-
 ments  of  garments  (uniforms)  of
 Northern  Railway  for  summer  and
 winter  uniforms  were  highest  of
 Indian  Railways  and  state  whether
 Government  will  confirm  that  the  en-
 tire  requirements  of  Northern  Reail-
 way  are  being  fulfilled  through  Nor-
 thern  Railway  clothing  factory  situa-
 ted  at  Shakurbasti  under  the  control
 of  Dy.  Controller  of  Stores,  Shakur-
 dasti?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  Northern
 Railway  Clothing  Factory,  Shakurba-
 ati  undetakes.only  cutting  of  cloth  for
 uniforms  of  this  Railway.  Stitching
 thereof  is,  however,  got  done  through
 Railway's  various  Handicraft  Centres
 by  female  dependents  of  Railway  em-
 ployees.
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 2404,  SHRI  MADHAVRAO  sCIN-
 DIA:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  total  sale  under  ‘Indrail  Pass
 Tickets  Scheme’  jntroduced  in  1977  for
 foreign  tourists  up  to  the  end  of  De
 cember,  1978;

 (b)  total  foreign  exchange  eared
 through  the  sale  of  these  tickets  up  to
 that  period;

 {c)  whether  Government  consider
 that  scheme  has  shown  good  response
 from  the  foreign  tourists;  and

 (d)  if  so,  what  steps  are  proposed  to
 be  taken  to  popularise  the  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  During
 the  period  June,  2977  to  December,
 798  the  total  number  of  ‘Indrail  Pasa’
 tickets  sold  was  26,716.

 (b)  Total  foreign  exchange  earned
 through  the  the  sale  of  these  tickets
 during  this  period  was  11,26, 705,  US
 Dollars,

 (९)  Yes.

 (d)  Indian  Tourism  Development
 Corporation  have  been  requested  to
 design  and  produce  a  folder  on  ‘In~
 drail  Pass’  containing  all  the  essential
 information  of  the  Scheme  for  the
 purpose  of  publicity  abroad.

 Specific  quotas  have  been  set  apart
 in  selected  important  trains  for  allot-
 ment  to  Foreign  Tourists.
 Every  endeavour  is  made  to  provide
 rail  accommodation  to  Foreign  Touri-
 sts  on  priority.  Tourist  Guides  have
 been  provided  at  major  important
 Railway  Headquarters  offices  who
 render  all  possible  assistance  to
 Foreign  Tourists  in  drawing  up  their
 itineraries  and  fixing  up  their  ruil
 reservations,
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 ‘465.  SHRI  s.  8,  SOMANI;  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  en-
 gaged  private  contractors  running
 lending  libraries  on  the  railway  trains;

 (b)  whether  Government  are  in  a
 position  to  run  all  such  libraries  de-
 partmentally;  and  /

 (९)  if  not,  the  obstacles  Government
 face  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS

 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  No.
 |  (c)  It  is  the  policy  of  the  Govern-
 ment  to  allet  such  mobile  libraries-
 cum-bookstalls  to  unemployed  gra-
 duates,  their  associations,  partner-
 ships  and  cooperatives  and  the  co-
 Gperatives  of  actual  workers  and
 vendors  and  to  existing  smal)  Railway
 Bookstall  contractors  to  create  more
 job  opportunities.  Managing  of  such

 विवरण
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 bookstall-cum-librarie,  departmental-
 ly  is  not  considereq  commercially
 viable  due  to  heavy  overheads.

 ofan  अटल,  जुगाभढ़  हारा  ary

 2406.  भी  चाई  wie:  क्‍या  रेल
 मंत्री  यह  बताते  की  सुमो, ।  ह अ

 (क)  क्‍या  9  झगस्त,  1978  को  जबकि  वह
 पोरबस्दर  के  दौरे  पर  थे,  उन्हें  दाणिज्त  मंडल,  जूनागढ़
 द्वारा  एक  दस  सूत्रीय  शापन  दिया  सवा  था  ;

 (ल)  यदि  हां,  तो  तत्संबंधी  मांगबार  ब्यौरा
 के

 पग)  मसांगबार  क्‍या  कार्यवाही  की  गई  है;
 भर

 i
 ट

 तक  कितनी  मांगें  स्मीकृत  की  गई
 झौर  शेष  को  स्वीकार  न  करने  के  क्या  कारण  हैं

 ९७
 को  कब  भौर  कसे  स्वीकृत  करते  का

 रेल  ane  में  ah  (जी  ॥! अ
 भारायण)  :  (क)  जी  हा

 (जल)  से  (५)  एक  विवरण  संलम्त  है
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 शापन  में  उल्लिखितस  विधभिन्न  मागो  के  बारे  में  स्थिति  मीचे  बताबी  गई  है  —

 मांग
 ee

 की  भई  कार्रवाई

 l,  जेतलसर-बे  रावल  346  डाउन
 लोकल

 I-I-78  से  46  गांधीजाम  एक्सप्रेत  शौर  346  डाउन  जैतलसर-
 बेरावल  तेज  सवारी  गाड़ी  के  बीच  22  मिनट  का  झन्तर  रख  कर
 जेतलप्षर  में  मेल  लेने  की  व्यवस्था  कर  दी  गई  है  a

 2
 आवंटन

 a  went  मौर  जाने  बाली मुख-  oi  डाउन/

 गरावीद्ाम'  गाड़ी  में  कोटा  का  यह  एक  नई  गाड़ी  है  जो  9-8-78  से  चलाई  गई  है  तथा
 कोटा  का झावंटन  शबर्ष  भ्राधार  पर  किया गया  है  |  झावंटित

 i2  भ्रष  एक्सप्रेस
 िक

 झौर  बस्वई  सेंट्रल
 चलने  बाली  दिन  की  साड़ियां हैं।  45  प्रेप  से  प्रहमवाबाद रात  शुकसप्रेस  में  गांधीत्रामभ  के  बीच

 गाड़ी  के  लिएधारक्तित  डिब्ले.  पहुंचने  वाले  बम्बई  की  झोर  के  यात्रियों  के  लिए  2  भ्रप
 ि में  बूगागढ़  के  लिए  कोटा  एक्सप्रेस में  चालीस  सीटें  अलग  रखी गई  हैं।  सननें  से  20

 सीटें  जूुवागढ़  के  मालियों के  के  लिए  भ्ारक्तित  हैं।
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 मांग  te  गई  कॉरगाई

 तर
 ro  23  भ्रप/24  डाउन  और  37  यातायात  झचित्य  के  प्रश्न  को  भलग  रख  कर  भी  इन  गाड़ियों  का  डीजलो-'

 अ्रप/38  डाउन  गाड़ियों  का  करण  अतिरिश्त  डीजल  रेल  इंजन  उपलब्ध  न  होने  के  कारण
 डोीजलीकरण  ।  तथा  रेल  पथ  की  वर्तमान  स्थिति  को  दृष्टि  में  रक्षकर  भी,  जिसकी

 वजह  से  रफ्तार  धीमी  हो  जायेगी,  व्यावहारिक  नहीं  है  1

 ‘5.  32  शाउन,  86  डाउन,  233  I--78  से  23  सोमनाथ  मेल  तथा  33  हावड़ा  एक्सप्रेस  भौर
 अप  भौर  345  भप  गाड़ियो  45  नवजीवन  एक्सप्रेस  क ेथीच  मेल  लेने  का  भ्रन्तराल  5  मिनट
 से  भ्रहमवाबाद  में  मेल  लेने  से  बढ़ा  कर  25  मिनट  कर  दिया  गया  है।  23  सोमनाभ्र  मेल  के
 की  व्यवस्था  t  ear  में  परिवतेन  करना,  जिसके  लिए  सांग  की  गई  है,  व्यावहारिक

 नही  है  क्‍योंकि  गांधीप्राम  एक्सप्रेस  35  बजे  भ्रहमदाबाद  पहुचती
 है।  विरावल  क्षेत्र  के  भू  जाने  वाले,  यात्षी यदि  32  ढाउन  जयंती
 जनता  से  यात्रा  करना  चाहूँ  तो  वे  46  गांधीग्राम  एक्सप्रेस  &  झाकर
 जेतलसर  में  तथा  86  मेवाड़  सवारी  गाड़ी  से  श्राकर  श्रहमदाबाद
 में  गाड़ी  बदल  कर  ऐसा  कर  सकते  हैं।  झम्यया,  बेरावल  की
 झोर  से  दिल्‍ली  की  झोर  जाने  वाले  यात्री  23  मेले  से  झा  कर  2
 डाउन  मेल  से  यात्रा  कर  सकते  हैं  जो  भ्रहमदाबाद  से  8.35
 बजे  छूटती  है  1

 6  भावनगर  मंडल  के  लिए  32  भ्रहमदाबाद-  दिल्ली  के  बीच  31/32  जयन्ती  जनता  गाड़ियों  में  दो
 डाउन  अ्रहमदाबाद-दिल्ली  शयनयान  (एक  3-टियर  ौर  एक  2-टियर)  चलते  हैं।  इन
 जयन्ती  जनता  में  कोटा  का.  यानो  में  मार्गवर्ती  महत्वपूर्ण  स्टेशनों  क ेलिए  कोटा  झ्ावंदित  किया
 झावंटन  ny  गया  है  भौर  भ्रहमदाबाद  में  जहां  से  गाड़ी  शुरू  होती  है,  बहुत

 कम  स्थान  बच  रहता  है।  भरत:  भावनगर  मंडल  के  लिए
 इस  गाड़ी  में  कोई  कोटा  झावंटित  करना  व्यावहारिक  नहीं  है।
 35  श्रप/23_भ्रप/2  डाउन  गाड़ियों  में  पोरबन्दर  भौर  दिल्‍ली  के  बीच

 एक  3-टियर  शयनयात  लगाया  जाता  है  जिसमें  भावनयर  मंडल  के
 विभिन्न  स्टेशनों  के  लिए  स्थान  भ्रलग  रख  दिये  यये  हैं।  भावनगर
 मंडल  के  स्टेशनों  के  लिए  श्रावंटित  कोटे  के  उपयोग  के  विश्लेषण  से
 पता  चला  है  कि  वहां  इन  कोटों  का  पूरा  पूरा  उपयोग  नहीं  होता  ny  भ्रतः
 भावनगर  मंडल  के  स्टेशनों  के  लिए  झौर  कोटा  श्रावंटित  करने  का
 कोई  झौचित्य  नहीं  है  ।

 a  treat  agen  तक  सुपर  राजकोट--वीरमगराम  खण्ड  पर  एक  भ्रतिरिक्त  गाड़ी  चलाना  परिचालनिक
 फास्ट  गाड़ी  ।  दृष्टि  से  फिलहाल  व्यावहारिक नहीं  है  क्योंकि हस  खंड  को  बढ़ी

 लाइन  में  बदलते  का  काम  चल  रहा  है  जिसके  i98:  तक  पूरा  होने
 की  संभावनना  है।

 8.  राजकोट-पेरावल  खंड  में  बड़ी  राजकोट-  जेतलसर-काटकोशा  और
 ला

 -बेराबल  मीटर
 लाइन  की  सुविधाधों  की  लाइनों  के  भ्रामान  परिवर्तेत  के  लिए  सर्वेक्षण  नहीं  किया
 ब्यदस्था  |

 ही  चु
 परियोजना  संसाधनों  की  कमी  के  कारण  विधाराधीन

 ।

 .  झ्विश्यमान  भीटर  झामान  सम्पर्कों  गुजरात  के  सोराष्ट्र  क्षेत्र  मे ंएक  सुविकसित  मीटर-झामान  रेल  प्रणाली
 की  व्यवस्था।  पहले  से  ही  है।  इस  क्षेत्र  में,  फिलहाल,  कोई  नई  मोटर  लाइन  बनाने

 का  विचार  नहीं  है।  वास्तव  में,  वीरमगाम  से  झोला  तक  तथा
 कामासुस॒  से  पोस्वस्दर  तक  वर्तमान  मीटर  लाइनों  के  बदलाव  की

 i
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 4  है  4
 सोंग

 i
 को  गई  कार्यवाई

 to.  जूनागढ़  स्टेशन  के  ढांचे.  में  जूनागढ़  रेलवे  स्टेशन  की  इमारत  यद्ापि  पुरानी  है  परन्तु  भ्रच्छी  हालत  में
 है  भ्लौर  उसकी  उचित  देखभाल  की  जाती  है।  इस  स्टेशन  पर  होने
 वाले  यातायात  के  लिए  इस  स्टेशन  पर  उपलब्ध  वर्तमान  सुविधाएं
 पर्याप्त  समझी  हैं,  झत  स्टेशन  के  ढांचे  मे  कोई  अधिक
 परिवर्तन  करना  भी  झावश्यक  नहीं  समझा  जाता  ।  एक  भ्रतिरिक्‍्त
 प्लेटफामें  भौर  एक  ऊपरी  पैदल  पुल  बताने  का  भी  कोई  ओजित्य
 भही  है।

 Foreign  Traffic  Accounts  Office
 Western  Railway

 2407.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  vacancies  occurred  in  the
 Foreign  Traffic  Accounts  Office,  Wes-
 tern  Railway,  Delhi  on  account  of  pro-
 motions,  transfers,  deputation,  retire-
 ment,  death,  etc.,  since  January,  1977;

 (b)  the  number  of  vacancies  filled
 by  recruitment  and  transfer  from  out:
 side  offices  etc.  and  the  number  of
 vacancies  still  remaining  unfilled;  and

 (c)  action  taken  to  fill  the  above
 vacancies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  87  in
 Class  III  and  8  in  Class  IV.

 (b)  29  vacancies  in  Class  III  and  7
 in  Class  IV  have  been  filled  from
 sources  indicated  below:

 Class  III  Cl.  IV

 Vacancies  filled  up  by
 recruitment  3  I

 Vacancies  filled  up  by
 transfer  from  other
 offices.  89  6

 Vacancies  filled  up  by
 Rromotion  from  Cl.  IV
 staff.  7

 a9  7

 9  vacancies  (8  in  Cluss  INI  and  |
 in  Class  IV)  remain  to  be  filled.

 (९)  Applications  from  willing  staff
 to  come  on  transfer  to  Foreign  Tra-
 ffic.  Accounts  Office  have  been  called
 from  all  the  Divisions  of  Western
 Railway.

 Construction  of  Ports  in  Orissa

 2408.  SHRI  PABITRA  MOHAN:
 PRADHAN:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  he
 pleased  to  state:

 (a)  whether  Government  of  Orissa
 have  been  pressing  for  construction
 of  (i)  Gopalpur  minor  port;  (ii)
 Chandbali  minor  port;  (iif)  4sh  Jetties
 at  Paradeep  Port;  and

 (b)  if  so,  what  steps  have  the  Gov-
 ernment  of  India  taken  by  now?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  and
 (b).  The  Executive  responsibility  for
 the  development  of  Ports,  other  than
 Major  Ports,  vests  with  the  State
 Governments  concerned.  The  Gov-
 ernma@nt  of  Orissa  had  sponsored
 development  of  Gopalpur  Port  in  the
 Centrally  Sponsored  Sectur  in  the
 Fourth  Plan  period.  Ag  the  scheme
 could  not  be  finalised  in  time,  it
 could  not  be  included  in  the  Plan,
 but  a  token  provision  of  Rs,  40  lakhs
 for  preliminary  investigations  was
 made  in  the  Fourth  Plan  and  against
 this  amount,  Rs.  5.22  lakhs  was  re-
 leased  to  the  State  Government  in  the
 Fourth  Plan.  The  remaining  Rs.  34.78
 lakhs  of  the  token  provision  spilled
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 over  to  the  Fifth  Plan  period
 against  which  Rs.  2.50  lakhs  was
 released  to  the  State  Government
 in  the  Fifth  Plan  which  ended
 On  91-3-78.,  No  loans  have  been
 released  thereafter.  Planning  Com-
 mission  have  tentatively  agreed
 to  a  provision  of  Rs.  5l0  lakhs  for
 the  development  of  minor  ports  in
 the  period  79-80  pending  a  final  de-
 cision  of  the  National  Development
 Council  on  the  policy  question  of
 central  assistance  to  State  Govern-
 ments  for  schemes  relating  to  minor
 ports  in  the  Centrally  Sponsored
 Sector  in  the  Plan  period  978—~83.

 No  proposal  has  been  received
 from  the  State  Gevernment  for  the
 development  of  Chandbali  Port.

 The  Ministry  of  Agriculture  is
 concerned  with  the  development  of
 Fishing  Harbours.  It  is  understood
 from  the  Paradip  Port  that  they  have
 submitted  a  revised  Project  Report
 for  the  development  of  a

 wishing Harbour  at  Paradip  at  an  estima
 cost  of  about  Rs.  3il  lakhs  to  the
 Ministry  of  Agriculture.

 Starting  Dadar-Kalyan  Shattie
 Service

 2409,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (४)  whether  the  Ministry  are  con-
 sidering  a  proposal  to  start  Dadar-
 Kalyan  Shuttle  service  on  the  sub-
 urban  section  of  the  Central  Railway;
 and

 {b)  |  go,  the  details  of  the  proposal
 and  decision  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  {a)  No.  It
 has  been  examined  in  depth  earlier
 and  not  found  feasible  due  to  opera-
 tional  difficulties  in  the  section  as  well
 as  lack  of  terminal  facilities  at  Dadar.

 :  (9)  Does  not  arise.  oat.
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 Employment  to  Gangs  ote,  in
 Jagadhari  Carriage  and  इज्

 Werkshop,  Kaika

 2410,  SHRI  ROBIN  SEN:  Will  the
 Minister  RAILWAYS  be  pleased  to
 state  number  of  Gangmen,  Safaiweala,.
 Store  Khalasi  or  Store  Mazdoor  taken
 against  0  per  cent  posts  fell  vacant
 or  newly  created  in  Jagadhari  Car-
 riage  and  Wagon  Workshop,  Kalka
 Workshop  and  Amritsar  Locomotive
 Workshop  during  the  last  3  years,
 year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):

 ee

 Year  Amritsar  Jagad  hari
 workshop  &  Ka  tka

 Worksh  o  ps

 3976  3  |

 7977  9  Nid

 3978  24  -

 Tribal  Sub-Plan  for  Orise,  State

 2411.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  the  Government  of
 Orissa  proposed  a  Master  Plan  for  the
 Tribal  Sub-Plan  areas  of  that  State
 for  Five-Year  Plan  and  Annual  Plan
 for  ‘1978-80;

 (b)  if  80०,  the  schemes  proposed  for
 the  year  2979-g9  and  money  earmarked
 from  the  State  Sectoy  for  these  areas;

 (e)  money  earmarked  by  his  Minis-
 try  for  Tribal  Sub-Plan  areas  of  the
 country  and  funds  to  be  provided  to
 the  Government  of  Orissa  for  tribal
 areas;  and

 (१)  guidelines  issued  by  hi,  Minis-
 try  to  the  Government  of  Orissa  fot

 perry
 Schemes  in  tribal  areas  of  the

 State?
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 MINISTER  OF  HEALTH  AND  (९)  No  funds  have  been  earmar-
 PAMILY  WELFARE  (SHRI  RABI  ked  by  the  Ministry  of  Health  end
 RAY):  (a)  The  State  Governments  Family  Welfare  for  the  Tribal  Sub-
 have  proposed  a  Tribal  Sub-Plan  for  Plan  areas  of  the  country.  However,
 the  tribal  areas  of  the  State  for  the  a  mum  of  Rs.  99.86  lakhs  is  proposed
 Five  Pian  1978-83,  and  Annual  to  be  spent  by  the  State  Govern-
 Plan  970-80.  ment  for  the  implementation  of  the

 Centrally  Sponsored  Schémes  during
 1979-80.

 (b)  A  list  of  Scheme  proposed  un-
 der  the  Tribal  Sub-Plan  is  given  in  (a)  In  consultation  with  the
 the  statement  enclosed.  A  sum  of  Rs,  Ministry  of  Health  and  Family  Wel-
 239.83  lakhs  has  been  proposed  by  fare,  the  Ministry  of  Home  Affairs,
 the  State  Government  for  the  Tribal  who  are  concerned  with  the  develop-
 Sub-Plen  areas  for  the  year  1979-80.  ment  of  Tribal  areas,  have  issued

 suitable  guidelines.

 Statement

 Outlay  from
 State  Pian

 to  the
 Name  of  the  Schemes  Sub-Plan

 (Rs.  in
 lakhs)

 i  2  3
 t.  Completion  of  Incomplete  P.  H.  rom  Building  and  staff  quarters  and  Sub-

 Centres  .  +  .  नि  _  26+  yo
 2.  Egstt.  of  a5  Sub-Centres,  Building  and  medicine  grant  न  हा  न  3°50
 g.  Upgradation  of  PHCas  into  g0  bedded  Rural  Hospital  2  Fo  35
 co  Augmentation  of  Medicine  grant  to  F.W.  Sub-Centres  ,  .  6  .  6  39
 5.  Augmentation  of  Medicine  grant  to  PHCs  &  Sub-centres  ,  .  23°60
 6.  Construction  of  Addl.  Staff  qrs.  for  Sanitary  Inspectors/Health  Asustant  :  5

 Control  gf  Communicable  Diseases

 p  Filaria  Control  Programme  ‘  .  +  .  .  0°  cd
 ca  T.B.  Contre]  Programme  .  +  5°50
 g.  V.D.  Control  Programme  नि  न  +  o  40

 Hospital  &  Dispensaries
 10.  Strengthening  of  Distt.  Headquarters  Hospital.  ढ़  नि  .  ries
 cto  Specialist  Services  in  Distt.  Headquarters  Hospital  &  T.  B.  Hospital  «6  iy
 an  Strengthening  of  Sub-Divisional  Hospital.  न  10°68

 1g.  Specialist  services  in  Sub-Divisional  Hospital  +  .  5  igs
 i4.  Improvement  in  Nursing  Care  नि  न  «  .  100
 7§.  Provision  of  Lab.  Servicesin  PHCs  &  Referral  Hospital  नि  O°  44
 16.  Continuance  of  Bedded  Hospital  in  Rural  area  नि  रे  .  2°50
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 7,  Strengthening  of  Rural  Health  Services.  .  *  Ii°  50
 39  Strengthening  of  Rourkela  Hospital  मर  हा  ५  4°50

 ig.  Strengthening  of  Rajgangapur  Hospital  >  +  +  +  0°40
 20.  Extension  of  Bacteriological  Lab.  Services  in  District  Headquarters  Hospital.  0°  50
 at.  Improvement  of  Sanitation  in  existing  Hospital  2°00

 Other  Programme
 29.  Expansion  of  Drugs  Peripherial  Organisation  नि  *  oo  25

 2g.  Strengthening  of  V.H.S.  हे  डर  0°44

 ah  Strengthening  of  Regional  P.H.  Laboratory  7  .  .  I-50

 a5.  School  Health  Services  .  .  tr  00

 26.  Improvement  and  opening  of  Homoeopathy  &  Ayurvedic  Dispensaries  +  6:24

 ToTaL  A  तर  23°33

 Foreign  Minister's  Visit  Abroad  (c)  amount  spent  on  these  visits
 tl  ini  ta  sf

 24i2,  SHRI  VAYALAR  RAVI:  Will  hy  he:  Minister  plus,  oMcisisy

 the  Minister  of  EXTERNAL  AF-
 EASES)  be:  pleased  ४०  state:  THE  MINISTER  OF  STATE  IN

 (a)  how  many  times  did  Foreign  THE  MINISTRY  OF  EXTERNAL
 Minister  go  out  of  India  since  i977;  AFFAIRS  (SHRI  SAMARENDRA

 KUNDU):  (a)  to  (०.  The  informa-
 (b)  names  of  countries  he  had  visit-  tion  is  detailed  in  the  statement

 ed  so  far,  and  placed  on  the  Table  of  the  House.

 Statement

 Country  visited  Amount  ६  on  delegation
 of  Minister  and  offictals

 (Rupees)

 i.  France  .  .  +s  ~—-:4,82,36'00  (approx.)
 UK.  =  +  नि  न  न  हे  19,907" 15, 75

 Ss  Nepal  .  &  ©  ow  «@  7,610"  84
 a”  Tanzania  न  *  द  ww  -f@  73,98I°80  (Approx.)
 5  Burma  ®  «  -  20,476°20  (approx.)
 i  5  .  .  .  .  348°  80
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 Country  Visited  Arnount  spent  ori  de!  on. ४  of Minister  a  obicide
 (Rupees)

 7  US.A.  '  '  ete  -2,58,027°  74

 8.  USSR  .  .  नि  20,I§2°  52

 Yugoslavia,  .  नि  डर  72,102,  25

 Bhutam  (cost  of  aircraft  charter  extra,  specified  at  the  end  of
 statement).  ,875  ००

 Nepal.  2.  1,435  28

 Pakistan  (cost  of  aircraft  extra,  specified  at  the  end  of
 687-30 statement)

 Australia  (cost  of  aircraft  extra,  specified  at  the  end  of *
 statement)  18,055"  97

 The  Mauritius  es  58,4440 ००  (approx.)

 Hh  USA.  92,288: 20 -  20
 16.  Austria  हे  हे  डर  न  51,745,  68

 AZ.  Tran,  .  .  .  25,905° 20
 W  UK.&  USA  «-  we  ।  56,295" 57 57
 19.  Yugoslavia.  पु  है  हे  हे  96,964" 32 92
 20.  Japan,  Republic  of  Korea  &  Hong  Kong  86,897"  00

 ai.  USS.R.  &  Afghanistan.  .  .  .  67,684"  39  (approx.)

 2२  USA.  6.  ५  +«  +1,06,874  23

 23.  Nepal.  ५  wwe  4,689" 32 32
 24.  Mozambique  and  Kenya  «  ५  -  55:547°  t9  (approx.)

 25.  China  cost  of  airfare)  .  वि  7:,I60  ००

 (a)  Cost  of  Charater  of  aircraft  for  visit  to  Australia  of  Prime
 Minister,  Minister  of  External  Affairs  and  delegation.  -10,00,000"  00

 (b)  Cost  of  charter  of  aircraft  for  visit  to  Bhutan  of  Minister
 of  External  Affairs...  www  wks  90,483° 34

 (c)  Coat  of  charter  of  aircraft  for  visit  to  Pakistan  of  the
 Minister  of  External  Affair,  re  94)118-00,
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 Regain  of  Rallwsy  Quarters

 2413,  SHRI  RB.  K.  MHALGI;  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  how  many  complaints  and  sug-
 gestions  regarding  repairs,  main-
 tenance,  additional  facilities  and  im-
 provement,  in  Raflway  Quarters  of
 Railwaymen  from  ‘Vangani’  to  ‘Thana’
 and  from  ‘Thana  to  Kaseva’  stations  in
 District  of  Thana  (Maharashtra)  are
 pending  as  on  3ist  January,  979
 Station-wise,

 (b)  how  many  of  them  have  teen
 attended  to,  so  far;

 (c)  whether  it  is  a  fact  that  Govern-
 ment  have  recently  earmarked  some
 amount  of  money  for  more  amenities
 and  facilities  of  quarters  of  railway-
 men  and  if  so,  the  whole  amount  of
 the  scheme;  and

 (ay  how  much  amount  has  been  80
 far  expended  on  the  quarters  of  above
 mentioned  stations  from  the  funds  of
 the  saiq  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  to  (a).
 The  information  ig  being  collected
 and  will  be  placed  on  the  Table  of
 the  Lok  Sabha.

 Introduction  of  Local  Train  between
 Thiravallur  and  Arkonam

 (2414,  SHRI  A,  MURUGESAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  ire  aware
 that  additional  local  train  service  be
 tween  Thiruvallur  ang  Arkonam  on
 the  Southern  Railway  requested  for  by
 the  Non-Suburban  Rail  Passengers’
 Association,  Kadambattur  has  not  been
 conceded  though  there  is  enough  9895
 senger  traffic;  and

 (9)  whether  Government  wil}  in-
 vestigate  and  ordez  for  the  extension
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 of  481/442  paxienger  Train  on  the
 Southern  Railway  upto  Thiruvallur  as
 enough  passenger  traffle  is  already
 assessed  bu;  extension  service  ig  not
 extended  by  the  Southern  Railway  due
 to  extraneous  reasons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and
 (b).  A  representation  has  been  re-
 ceived  from  the  Non-Suburban  Rail-
 Way  Passengers’  Association  Kadam-
 battur  for  gn  additional  train  bet-
 ween  Arkonam  and  Thiruvallur  by
 extension  of  433/444  Arknam-Re-
 nigunta  passenger  (and  not  441/442)
 to  Thiruvallur,  This  has  not  been
 found  feasible  due  to  lack  of  ade-
 quate  stabiling  facilities  at  Thiruvallur
 However,  an  alternative  service  is
 already  availabl,  in  96  Bangalore-
 Madras  Passenger  scfiefiuled  to  leave
 Arkonam  at  20.05  hours.

 Transport  Facilities:  in  North  Eastern
 States

 2415.  SHRI  KIRIT  BIKRAM  DEV
 BURMAN:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  the  Prime  in  ster
 during  his  recent  visit  to  Tripura  and
 other  North  Eastern  states  hag  identi-
 fieq  the  lack  of  transport  and  commu-
 nication  facilities  in  the  region  25
 being  mainly  responsible  for  th?
 backwardness  of  the  region;

 (b)  if  so,  what  specific  road  devée-
 lopment  schemes  have  been  submitt:4
 by  the  Tripura  Government  for  im-
 plementation  during  the  year  1978-80
 ‘and  under  the  Sixth  Plan  period,  82  a5
 to  ensure  accelerated  development
 road  transport  in  tHe  States;  and

 (c)  what  is  Government's  decision
 thereon?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY
 SHIPPING  AND  TRAN

 ¥
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 ह.  CHAND  BAM):  (a)  to  (a),  It
 is  recognised  that  One  of  the  main
 reasons  for  backwardness  of  North
 Kastern  States,  including  Tripura  is
 the  lack  of  adéquate  transport  and
 communication  facilities,

 For  the  development  of  Road  Trans-
 port,  the  Government  of  Tripura
 has  proposed  an  outlay  of  Rs.  36]
 jakhs  for  the  Sixth  Pian  period  978—
 83  and  an  outlay  of  Rs.  03.52  lakhs
 for  the  Annual  Play  1979-80.  The
 Plan  includes  acquisition  of  buses
 and  trucks,  creation  of  workshop
 facilities,  garages,  passenger  amenities
 and  acquisition  of  communication
 equipments  etc.  Ag  for  roads  and
 bridges,  an  outlay  of  Rs.  33.56  crores
 has  been  proposed  fot  the  Sixth
 Plan  periog  includiag  rural  roads
 under  the  minimum  need  program-
 me.  The  amount  in  the  Annual  Plan
 for  the  same  proposed  is  Rs.  6.50
 crores.  The  State  Government  pro-

 जिदेश  मंजालथ  में  राश्य  मंत्री  भी  समरेना  कुष्डू)
 (क)  1978  में  भाश्त  की  याज्षा  पर  झाये  भोमान

 के  प्रधिकारियों  का  ब्यौरा

 poses,  wader  the  minimum  needs
 »  rural  roads  ¢

 an  villages villages  of  population  of
 leggy  than  000

 Final  allocation  of  funf&s  for  var
 ious  gchemes  of  fhe  Anite]  Piam
 1979-80  aad  the  978—83  Plan  is  yet
 to  be  made  by  the  Planning  Com-
 mission,

 भारत  झमान  सम्बन्ध

 2416.  श्री  शिव  शरसूनिया:  क्या
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  978  में  प्रमान  स ेकिस-किस  तारीख
 को  मैली,  बाणिज्य,  शिक्षा,  कृषि,  उदोग  भादि  के  बारें
 में  प्रतिनिधिमण्डल  भारत  शाये  शौर  भारत  से  किख-
 किस  तारीख  को  ऐसे  प्रतिनिधिमण्डल  झमान  बने
 तथा  इनमें  प्रतिनिधियों  की  सख्या  कितनी  थी  तथा  उनके
 नाम  क्या  हैं;  भौर

 (ख्र)  प्रमान  में  उन  संस्थानों  भौर  परियोजनाओों
 के  नाम  क्या  है  जितमें  भारतीय  कार्य  कर  रहे  हैं  ?

 .

 i978  0  झोमान  की  मात्रा  पर  गए  भारतीय
 अधिकारियों  का  ब्यौरा

 क्रम  प्रतिनिधिमंडल  का  गठन  यात्रा  का  समय  क्रम  सं०  प्रतिनिधिमंडल  का  गठन  यात्रा  का  सम]
 सं०

 l.  Bo  मुबारक  सालेह  भलखदूरी,  r.  श्री  गुलाम  हुसैन  ,  श्रम  मंत्रा-
 झोमान  के  स्वास्थ्य  मंत्नी

 हर
 2-78  ्य  में  महानिदेशक  पु

 aa
 डा०  To  एच०  जफ्फर  फार्मेंसी  ll=-2-78  2.  श्री  एस०  के०  भटनागर,  बिदेश  16-2-738

 एवं  मेडिकल  स्टोर  के  महा-  मंत्रालय  में  उप  सचिव
 निदेशक  एवं  मंत्री  के  सचिव

 2.  श्री एस्बनी  ऐश  र्थ,  झोमान  25-9-78
 वे  सूचना  भ  संस्कृति  मंत्ती  से
 के  निजी  सलाहकार  30-9-78

 3.  (१)  ख  समीर  |...  उमेर,
 शिक्षा  मंत्रालय  में  भवर

 सचिव  t4-0-78

 मूसा  जञफ्कर  हसन,  1... क  e 0)
 शृति  निदेशक  19-10-78
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 कम  wo  अतिनिधिमं हल  का  गठत  थयाता  का  समय

 4.  q)  tt  भ्वदुलला  भ्रमीर,  कामिक
 निदेशक,  स्वास्थ्य  मंत्रालय

 (2)  भरी  मुहम्मद नासर,  स्वास्थ्य  ‘18~12-78
 भ्रताशे,  भोमान  का  महा-  सर
 कोसलावास,  बम्मई  23-12-78

 (3)  श्री  हामजा,  प्रनुभाग  प्रधिकारी
 (स्वास्थ्य)  स्वास्थ्य  मंत्रालय

 ste  बाड़े,  चिकित्सा  झक्तूवर,
 सेवा  तिदेशक  978

 (a)  उन  सस्वाधों  एवं  प्रयोजनाओों  के  माम  जितम  भारतीय  कार्य  कर  रहे  हैं  ;

 -  द  इंडियन  टेलीफोन  इंडस्ट्रीज

 BR  करसल्टिग  इंजी।नयर्स  लिमिटेड

 3  शप रत्ती  पलूलोनजी

 डोडसालूस  प्राइवेट  लि०

 सी०  झार०  कुकरेजा  एव  एसोसयेट्स

 द  इंडियन  होटल  क०  (ताज  ग्रुप)

 मैसर्स  हैदराबाद  एसबेस्टस  सीमेंट  प्रोजेक्ट  लि०

 मैस  टाटा  एस्सपोर्ट  लि०

 बाटलीबाई  एण्ड  wo  (प्रा०)  लि०

 हक  कमसस्‍्टेंट्स 70६

 टेलीफोन  एक्सवबेंज  का  संस्थापन

 मस्कत  में  रसायन  वैलेम  के  निर्माण  के  लिए  डिजाइन
 एवं  परामर्शी  संविदाएं  ।

 मस्कत  में  रायल  पैलेस  का  निर्माण  |  दूसरे  चरण  पर
 काम  चल  रहा  है।  प्रथम  चरण  का  कार्य  पूरा  हो
 चुका  है  y

 बालिका  विद्यालय  एवं  इस्लामी  प्रनसंधान  केन्द्र  का
 भवन  निर्माण  कार्य  |

 भवन  निर्माण  सेवा  से  सम्बद्ध  संयुक्त  उद्यम  |

 भस्कत  में  एक  भारतीय  रेस्तरां  खोला  है।  मस्कत  में

 ह
 बेस्ट  हाऊस  का  प्रबन्ध  करने  की  सी  संविदा

 सह्तनत  में  खनिजों  की  खोज  करने  के  लिए  पशिचम
 जमेनी  की  फर्म  एतरनित  के  परामर्शक  ।

 व्यापारिक  कार्यकलाप  के  लिए  संयुक्त  उद्यम  v

 कोल्ड  स्टोरेज  बरफ़साना  |

 सड़कों  के  डिजाइन  एवं  विस्तृत  इंजीनियरी  कार्य

 Ww  इसके  प्रतिरिकत,  झोमान  सल्तमत  के  विभिन्न  सरकारी  विभामों  में  भारतीय  कार्यरत  हैं  1
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 University  Special  fram  Lampur  Bor-
 der  Narely'  to  Maurlee  Nagar,  Dethi

 247  SHRI  uv.  S.  PATIL:  Will
 the  Minister  of  SHIPPING  AND
 “TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  general
 passengers  are  not  permitted  to  travel
 by  the  D.T.C,  Umversity  Special  buses
 from  Lampur  Border  Narela  to  Maurice
 Nagar  at  7.50  A.M,  in  the  morning;  if
 so,  the  reasons  therefor  and  what
 alternate  arrangements  Government
 have  made  for  passengers  who  have  to

 |
 travel  daily  from  Lampur  Border  to

 |  Delhi  between  7.30  A.M.  to  8.30  A.M.
 every  day;

 ‘  \(b)  whether  there  is  a  proposal
 dhaer  Government's  consideration  to
 provide  one  D.TC.  bus  at  8.00  AM
 daily  from  Lampur  Border  to  Yailwey
 Station  or  Central  Secretariat  complex;
 If  not,  the  reasons  therefor;  and

 (०)  whether  it  is  also  a  fact  that
 DTC  shuttle  are  not  provided  on
 toute  No.  3  from  Azadpur  and  Lam-
 pur  Border  on  Sundays  and  holidays;
 at  so  the  reasons  therefor  and  what
 remedial  steps  Government  propose  to
 take  to  streamline  the  D.T.C.  service
 to  these  rural  areas  of  Delhi?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OP  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  No,  Sir.
 The  genera}  passengers  are  permitted

 travel  bY*the  DTC  University
 Special  Buses.  However,  student
 passenger,  do  not  allow  other  pas-
 sengers  to  travel  in  these  buses.

 (0)  A  survey ig  proposed  to  be
 tarried  out  t>  asses  the  traffie  re-
 Wirement,  A  trip  will  provided, if  so  warranted  after  the  -Gasessment,
 at  800  A.M.  from  Laémpur  Border  to
 Railway  Station.

 a

 Regular  services  on  route  No,
 ३  are  operated  between  Lampur

 der  and  Delhi  Railway  Station
 Ma  Azadpur  on  all  Guys “o?  the  week.

 The  Corporation  is  all  out
 effortg  for  overall  improvement  of  its
 services,  including  those  connecting
 rural  areas.

 Insurance  of  Passengers  and  Property
 on  board  Inland  Water  Vessels

 2418,  SHRI  K,  PRADHANI:  will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  has  recently  framed  rules  for
 insurance  of  passengers  and  property
 on  board  inland  water  vessels;  and

 (be)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  broad  details  of  the
 Rules  are  as  shown  below: —

 Qa)  The  Rules  have  been  called
 ag  the  Mechanically  Propelled  In-
 land  Vessels  (Third  Party  Insu-
 rance)  Rules,  1978.

 (ii)  The  Rules  have  been  brought
 into  force  w.ef,  ‘1-1-1979,

 (iii)  The  Rules  cover  both  pas-
 sengers  and  properties  on  board  in-
 land  vessels.

 (iv)  A  certificate  of  insurance
 hag  to  be  issued  by  the  insurers.

 (v)  Proceduce  for  establishment
 of  a  fund  which  may  be  set  up  by
 Central  Government,  State  Govern-
 ments,  Public  Sector  Undertakings,
 etc.,  certain  categories  of  whose  ves-
 Selg  have  been  exempted  under
 the  Act,  has  been  préscribed  for
 meeting  any  liability  arising  out  of
 use  of  their  mechanically  propelled
 vegsels,

 (vi)  Procedure  for  cooperative  in-
 surance  in  respect  of  vessels  owned
 by  Co-operative  Societies  has  been
 preacribed.
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 (vii)  Procedufe  for  insurance  of
 the  inland  vessels  by  foreign  insu-
 Yerg  on  the  guarantee  of  an  Indian
 insurer  hag  ben  prescribed.

 (viii)  The  rules  are  broadly  on
 the  basig  of  Motor  Vehicles  (Third
 Party  Insurance)  Rules,  1946.

 S.C,  &  S.T.  Employees

 2419.  SHRI  MAHI  LAL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased to  state:

 (a)  total  number  of  LDCs,  UDCs
 and  Assistants  in  his  Ministry  includ-
 ing  D.G.H.S.  and  its  sub-ordinate  office
 like  Central  Health  Education  Bureau
 separately;

 (b)  the  number  of  SC  &  57  en-
 ployees  out  of  them  separately  in  each
 category  Department-wise;

 (c)  whether  promotion  of  SC  &  ST
 employees  is  being  made  according  to
 the  forty-point  roster;  and

 (d)  if  not,  the  reasons  for  not  ede
 opting  the  norms  of  forty-point  roster
 and  what  steps  are  being  taken  in
 regarq  thereto?

 THE  MNISTER  OF  HEALTH  AND
 FAMILY  WELFARE:  (SHRI  RAVI
 RAY):  (a)  to  (d).  Information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 नेपाल  के  साथ  श्ाधिक  सहयोग

 2420.  श्री  शोम  प्रकाश  त्यागी  :  क्‍या
 विदेश  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  नेपाल  में  भारत  के  झाथिक  सहयोग  के
 साथ  कितनी  योजतनायें  कार्यान्वित  की  जा  रही  हैं
 और  उनमें  कितने  भारतीय  राष्ट्रिक  काम  कर  रहे
 हे;

 (ख)  क्या  यह  सच  है  कि  सरकार  ने  श्रब  उन
 शर्तों  को  स्वीकार  करने  से  इन्कार  कर  दिया  है
 जिन  पर  इन  भारतीय  राष्ट्रिकों  को  नियुक्त  किया
 गया  था;

 (ग)  -  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  ;

 MARCH  8,  979  Written  Answers  72

 (a)  यदि  नहीं,  तो  क्या  इन  भारतीय  राष्ट्रिकों
 को  सरकार  द्वारा  स्वीकार  की  गई  शर्तों  के  अनुसार

 वेतन  एवं  अन्य  सुविधायें  दी  जा  रही  हैं;  और

 (४)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 विदेश  मंत्रालय  में  राज्य  मत्रो  (श्री  समरेन्द्
 कुष्ड)  :  (क)  यद्यपि  भारत  के  आश्िक  सहयोग

 से  नेपाल  में  बहुत  सी  योजनाएं  क्रियान्वित  की  जा
 रही  हैं,  लेकिन  भारतीय  राष्ट्रिक  सड़क  परियोजनाञ्रों
 तथा  देवीघाट  पन  बिजली  परियोजना  में  नियोजित  हैं
 सड़क  परियोजनाझ्रों  में  नियोजित  भारत  आस्थानी  का  मि-
 कों  की  संख्या  543  तथा  देवीघाठ  परियोजना  में
 53  है।  इनके  अलावा  स्थानीय  रूप  से  भर्ती  किए  गए
 350  भारतीय  राष्ट्रिक  भी  सड़क  परियोजनाओं  में
 काम  कर  रहे  हैं  ।

 (ख)  से  (ड).  सरकार  की  यह  कोशिश |
 रही  है  कि  समय  समय  पर  स्थानीय  तौर  पर  भर्ती
 किये  गये  कर्मचारियों  के  वेतन  और  भत्तों  तथा  सेव्ह
 शर्तों  में  सुधार  किया  जाए  |

 विदिशा  में  उपरिपुल  का  निर्माण

 242i.  श्री  राघवजी  क्या  रेल
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  से  विदिशा
 (मध्य  प्रदेश)  में  एक  उपरिपुल  और  एक  पैदल-पार-
 पथपुल  के  निर्माण  के  लिए  कोई  प्रस्ताव  प्राप्त  हुआ  है;
 और

 (@)  यदि  हां,  तो  उस  पर  श्रब  तक  क्या  कार्यवाहों
 की  गई  है  तर  उस  पर  स्वीकृति  कब  तक  दे  दी  जायगीं  ?

 Pas
 रेल  मंत्रालय  में  राज्य  मंत्री  (श्री  शिव  नारे

 (क)  जी  हां।

 (ख)  सड़क  उपरिपुल  के  लिए  सामान्य

 |

 पर  राज्य  सरकार  का  अनुमोदन  प्राप्त  होने  की  प्रतीक्षा
 की  जा  रही  है  1  विदिशा  रेलवे  स्टेशन  पर  वर्तमान
 पैदल  उपरिपुल  के  विस्तार  के  सम्बन्ध  में  राज्य
 सरकार  को  सूचित  कर  दिया  गया  है  कि  इसका  चिहिं
 करना  संभव  नहीं  है  तथा  यह  कि  वे  एक  अन्‍य  पैदल
 उपरि  पुल  के  निर्माण  के  लिए  ग्रलग  से  प्र
 भेज  सकते  हैं।  इस  सुझाव  पर  राज्य  सरकार
 प्रतिक्रिया  की  ग्रभी  प्रतीक्षा  की  जा  रही  है  ।

 माल  की  दुलाई  तथा  यात्रों  सेवा  में  लगी
 कम्पतियां

 2422  श्री  हुक्म  चन्द  कछवाय द.
 नोवहन  और  परिवहन  मंत्री  यह  बताने  को  का
 करेंगे  कि  :

 i
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 (a)  वेश  में  इस  ल्तनव  ee  की  हुआाई  तवा
 |

 wee  कव्पतियों  के  प्रात  क्रिक  चाइलीय
 बात्रियोँ  ककी  thee  नम्  ता  विदेशीव-निर्मित  बहान  है  शौर  बिशन को  सांगे

 से
 जने  में

 के पश्चात्‌  प्रधिक  से  श्रधिक  दौर कम  A  कम  किसने
 सभी  हु  हैं,  शौएं  उसके  पास्र  छोदे  तवा  बढ़े  कितने...  न्षभम  तक  ये

 फ्  स्
 में  रहे  भर  उनमें  पे  शितने

 जहाज हैं  ह  इसकी  तता  पूचरुनमूचक  कितनी  करितती  जहाज
 हो

 हैं  जिनको  उपवोसिता  का  समय  कोत
 है,  बौर  चुका

 बौचहन  झीर  परियहन  लालन,  सें  प्रभारी  trey  भली  (भी  ाव  राम)

 (क)  देश  में  इस  समय  मास  धौर  यात़िग्रों  को  लाने  ले  जाने  के  काये  में  लगी  नौवहन  कम्पनियों  की  संब्या  BL:

 3i-i-79  को  जहाजों  की  सकयां  संब्या  डी  ग्य  दी

 (सिलियतस  मी०  हनो  में)

 2  3

 हो
 (5000  डी  ब्ल्यू  ही से  कम  )  59  0  i2:

 बड़े  :  वि  हे  324  9  42)

 (a)  भारत  में  ने  जहांजों की  संखया. «  34
 eet  में  बने  जहाजों  की  सक्षय  349

 स्वय  उनके  ध... उ  किए  जाने  की  अभृमति  मे  मार्ग  भौर  गई  है  -  भिगम  की  सेवाएं  दिशा.  प्रधान  है  ।  इस

 ४०4६  कु
 किए  जादे  के  7  कि  बाज  का  चलाता  प्रद्धति  के  ध्न्तगंत,  शहूर  में  स्थानों  पर  मुख्य

 घौर  ब्राधिक  रूप  ये  अनाभग्रद  है;  ६.६  की  स्थान  निर्धारित  किए  गए  हैं  ,
 ह: है

 बार
 ह् भनमति  दे  दी  जाती  है।  68  भारतील  जहाद  20  प्रारम्भ  होती  हैं  भौर  विधि  भर

 वर्ष  पुराने हो  चुके  हैं  ।  के  ग्रामीण  क्षेत्रों  को  जोड़ती  हैं।  केखीय  टॉसनेल
 हि  हे बची  बह्तियों  शर  गांवों  को  जोड़ता  सेसड़  नहीं  है

 मदूवा पार बार  tte v  कन्नोतियो  शौर  बुवगाध
 +  दिल्‍ली  'बश्यिहुय  |... उ  की  मई.  det  को  उपयुक्त  सुरुय  स्थांतों  से  जोजों  पयथा  है।

 2423,  थी  ह... 6  क्या  गौवहन
 जर  परिवहन  शे  5;  gust?  कि  अखिल  जारतोथ  ह...

 1
 कभिकों  को  हड़ताल

 कारण
 (क)  बढ़ा.  |...  'परिहदत  लिवम  &  एक  नई

 1-3  ६-००  $  '
 की  है

 दर्भिनस
 चितले  दिल्ली  के  सभी  2424.  थी  मुनराध  :  क्‍या

 =  ौर
 गकाय

 से  जोड़ा  भाएा;  परिषजषत्त  मंत्री  यहू  बताते  की  कृपा  करेंने  कि  :

 खि  यदि
 दि  न  1  3

 लोत के  ©)  क्‍या  सरकार को,  अखिल  भारतीय  गोदी
 दावों  प्र  बन्द  1  मोकुलपुरी,  झादि  जैसी  ह... है  पतन  अंभिकों  तथा  शरकार  के  बीच  हुए  कलर  के
 कालोनियों  को  कैलीय  टर्मिनल  के  साथ  बस  हारा  फलस्वरूप  करोड़ों  बपभों का का  भ्रतिरिक्त  भार  महुत  करना

 Free  जोड़ते  के  क्या  कारण  हूं;
 ब्लौर  पड़ेगा;

 (ग)  eater  dat
 रन

 ह...  के  प्)  ee  for  की  qgere  के  कारण
 सेए  सीधी  अर  सेवा कम  a  weet  whet  ।  बहके  हतों  चुके  ह  जो बूवंचाता  वो  ere
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 wert
 ca  भाल  उतारने  में  भहीनों  लग  बाते हैं;

 गी  मदि  हो,  तो  सरकार  को  द््स  कितना  च
 सठाना  पड़ेगा  भौर  यदि  ओोनस  देना  कर  लिया
 गया  तो  बोनस  के  रूप  में  कुल  कितनी  राशि  भदा  किये
 जाने  की  सभावना  है  ?

 नौवहन  झोर  परियहत  सतालय  में  प्रभारी  राज्य
 मंत्री  (भी  चांद  राम):  (क)  24-11-1978  भौर
 10°1-1979  के  बीच  सरकार  झौर  पत्तन  एवं  गोदी

 क्र्मचारियों  के  चारों  महासंधो  के  प्रतिनिष्तियों  के  बीच
 हुई  बातचीत  के  दौरान  किए  गए  निर्णयों  को  क्रियान्बित
 करने  से  बबई,  कलकसा,  मद्रास,  कोचीन,  विशाला-
 वत्तमम,  मार्मुगाव,  काण्डला  झौर  पारादीप  के  बड़े  पत्तनों
 में  पोर्ट  ट्रस्टों /डाक  लेबर  बोर्डों  के  लिये  खर्च  बढ़  जाएगा।
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 (a)  de:  मातमीम  सदस्य  का  झाशय
 नदस्थर,  978  में बढ़े  पत्तमों  में  हुई  हड़ताल से  है
 इस  हड़ताल  के  दौरान,  विशाल्ापत्तमम,  पारादीप
 झौर  कसकता  के  पफतनों  में  माल  को  उतारने-चडते
 के  कार्य  ऋर  धम्य  कार्य  प्धिकांशरत:  सामान्य  रहे।
 बम्बई  को  छोड़  कर,  जहां  पर  जहाजों  का  बे  शुमार
 जमान  होता  जा  रहा  है,  बाकी  दूसरे  पत्तनों  में  प्रधिकाश
 पिछला  जमा  काम  निफ्टा  दिया  यया  है

 हड़ताल  के  कारण  विभिन्न  पक्षों  को  कितती  हानि
 हुई,  इस  का  प्रनुभान  लगाना  स्व  नही  है  ।

 (ग)  प्रश्न  के  भाग  (क)  के  उत्तर  में  उल्लिखि
 विभिन्न  निर्णयो  को  क्रियान्वित  करने  के  लिए  पोर्ट
 टूस्टो/डाक  लेबर  बोड़ों  को  कुछ  प्रतिरिकत  व्यय  करना
 पड़ेगा,  जो  अभ्रनुमानत,  निम्त  प्रकार  से  होगा

 एरियर  के  कारण  खर्च  आवत्ती  सालाना  खर्चे

 पोर्ट  दर्स  662.  42  लाख  to
 9.70  लाख  स० डाक  लेबरप  लेद

 670.83  लाख  ह.
 2]  09  लाख  ०

 ger  एवं  गोदी  कर्मचारियों  पर  बोनस  एक्ट,
 1965 लागू नहीं दोता लागू  नही  हौता  भौर  इसलिये  बे  बोमस के  हकदार

 नहीं  हैं।  फिर  भी,  इन  कर्मचारियों  को  हर  साल  निर्णय
 ले  कर  बोनस  के  बदले  अनुग्रह  राशि  दी  जा  रही  है  1
 परन्तु,  1978-79  वर्ष  के  लिए  अनुग  राशि  देने
 वो  बारे  में  भ्रभी  तक  निर्णय  नहीं  किया  गया  है  t

 वार्थ  देशों  में  रोजभार  पाने  के  लिये  गये  ब्यक्ति

 2425.  भी  भोटालाल  पटेल  :  क्‍या  संसदीय
 कार्य  तथा  अम  मंत्री  यह  बताने  की  कुपा
 करेंगे कि  :

 क)  क्या  भरब  देशों  में  रोजगार  की  खोज  में

 हा  कक
 बड़ी  संख्या  में  लोग  गये  हैं  भौर  भव  भी  जा  रहे

 ;  id

 है?
 ख)  यदि  हां,  तो  ऐसे  लोगों  की  संख्या  कितनी

 संसदीय  कार्य  तथा  म  मंत्री  (भी  रणीसा  वर्मा)  :

 धर
 झौर  (रू).  ाम  मंत्रालय  ने  978  के  दौरान

 में  रोजगार  के  लिए  लगभग  81,000  भारतीय
 अभिकों  को  नियुतित  हेतु  भमृमति  प्रदान  की  है  ।

 4979  के  प्रथम  2  माह  के  दौरान,  §  (24196
 अमिकों  को  निभुष्ति  हेतु  प्रभुभति  प्रदाय  की  गई  है  tv

 प्रशासलिक  प्रध्िकारियों  की  संख्या

 2426.  श्री  राम  किशस  :  क्‍या  रेल  मब्ी
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  32  दिसस्वर,  i978  को  प्रत्येक  क्षेत्रीम
 रेलने,  रेलवे  बोर्ड  तथा  अन्य  सम्बद्ध  कार्मालयों  में
 वरिष्ठ  ग्रेड  के  प्रशासनिक  प्रधिकारियों  तथा  कनिष्ठ
 परेड  के  प्रशासनिक  ध्धिकारियों  के  कितने  पद  थे,

 (जा),
 उक्त  लिथि  को  तृतीय  श्रेणी  तथा  तुरग

 श्रेणी  के  स्थीकुल  पदों  की  संख्या  किससी  थी  झौर  उत  की
 वास्तब्रिक  संध्या  कितनी  थी;

 (4)  उपरोक्त  भाग  (क)
 1

 ्)  में उल्लिखित
 झधिकारियों/कर्मेचारियों  के  बेतन  झ्ादि  पर  भलग-भलर
 प्रति  वर्ष  कितना  व्यय  होता  है  और  गत  पात्र  वर्षो
 दौरान  हस  व्यय  में  कितने  प्रतिशत  वृद्धि  हुई,
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 (के)  sree7e  wr  कलीय  शेखों  उत्पादन  च)  si-%7ea%  श्रेणी  TTT  तथा  IL/@

 यूनिटों,  रेसवे  बीई  तथा  सम्बद्ध  कार्याक्षयों  तथा  प्रभि-  कर्मचारियों  की  संध्या  i4.65,664  थी  t

 एवं  मानक  सगन  में  जूनियर  प्रशासनिक  ग्रेड  के
 (ग)  31-78  तथा  3i-3-74  को  कुल  देय

 7492  रजपक्षित  पद  थे  ।
 बेतन  इस प्रकार है

 (करोड़  रुपयों में  )

 कराजपत्नित  कर्मचारी  प्रतिशत  बढ़ोतरी  श्रेणी  LTT  तथा  TI)  प्रतिशत  बढ़ोतरी
 (ग्रुप  'क  तथा  लव)  कर्मचारी

 -+74R  Wa?  $11.29
 3I-3-78  को  18,  69  4i.3  846.  28  67.2

 प्रशासनिक  भधिकारियों  क  सम्बन्ध  में  लग  भांकड़े  उपलब्ध  नहीं  हैं  ।

 (घ)  कार्यालयों  में  केवल  बपरासियों  की  भर्ती  कों  छोड़कर  श्रेणी  TTL  तथा  I/@  पदों  की  भर्ती  पर  (से
 समय  कोई  रोक  सही  है  |  यह  पाबन्दी  कामिक  विभाग  द्वारा  मंज्ञालयों  को  जारी  प्रादेशों  के  परिणाम  स्वरूप
 लगा  गयी  है  |

 दिल्‍ली  परियहन  लिगस की  झाय  जौर  ध्यय
 2427.  शी  कचरालाल  हेस  राज़  -  बया  बोबहुन  ौर  बरिथहन  मंत्री यह  बताने  की  कुपा  करेंगे  कि

 गत  तीन  ब्वों  में  दिल्ली  परिवहन  निगम  को  झाय झौर  व्यय  का  ब्यौरा कया क्या  है

 गौबहुत  झोर  परिवहत  मंत्रालय  में  प्रभारी  राज्य  मंत्री  (भी  शाव  राम)  ‘197677,  ‘1977-78  प्रौरा
 i97879  (संशोधित  प्रनुमान)  की  झ्ाय  पौर  व्यय  निम्त  प्रकार  है।  ——— |

 वर्ष  भाय  व्यय
 (लाख  ६०  (लाख  te

 1976-77  2276,  82  3316,  86
 1977=78  237.75  3757.99
 1978-79  2332.  22  4295,  32

 (संशोधित  भनुमान)
 ब्यौरा  विवरण  में  दिया  गया  है

 विवरण
 (लाख -  में)

 we  1976-77,  1977-78  पौर  i978-79  (पाल,  i978  से  जनवरी  i979  तक)  की  दाय
 झौर  व्यय

 1978-77  1977-78  संशोधित  अमुमात
 197879

 2  3  ‘
 aa  की  बी  कि  आी०  दूरी  दि०परिक्तिह्य  (लाख  to  में)  1390,  35  1344,  86  1455.77

 झाय
 यातायात  कमाई  दि  ०परि नि  ०  2243.  5  (2187,  33  234i.52

 बाजी  कर  घटाइए  (-)  69.81  (-)  74.69  (-)  87.06
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 व  सम

 yok

 l  2  3  ;  4

 fers  यातायत  कमाई  दि०परि०्नि ©  273.34  22.64  2224.52

 बाठाबात  कमाई  निजी  परिचालक  37.  86  273,  42  769.30

 सिली  परिक्षालकों  की  अवामग्री  घटाइए  40.32  343.7  754,i

 किखी  परियालन  का  प्रभाव  2.46  (-)  69.75  (+)  15.19,

 निकल  बातायात  कमाई  270.88  2042.89  2239.74

 बिधि  प्राप्वियां  305.94  94,  86  92.50

 कुल  बाय  2276.  82  237.75  2332,2I

 tax

 i.  वेशन  और  भत्ते  (टी०ए०  भौर  बोनस  सहित  )  995.04  1206,  58  ‘1437,15

 3.  पर  माल  11i2,  57  1234,  48  1999.11

 $  किराया, दरें  बौर  कर  75.09  89.60  102,85

 4  बीमा  13.6)  12.44  3.75

 8.  कल्याण  कार्य  झौर  भर्ं-बाधिकी  (भविष्य  निधि  शौर
 प्रेष्युट्री  सहित  )  98.0  108.  20  13@.  30

 6.  धन्य  झ्ाकस्मिक  व्यय  43.72  67.07  34.65

 9.  कार्य  स्यय  2336.392  2718.  37  g1i7,  8

 8.  त्व  डास  4.45  15,88  2.86

 $  ऋण  किश्तों  की  प्रदायगी  (बसों  पर  मूल्य  हास  के
 wet  में  )  39.97  324,97  336.97

 10  बयाज  646,32  695,  76  $25.67

 ४४७७७  cael fy

 LL.  ra  व्यय  3116.86  3757.99  4295.34
 ne ae
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 Measures  for  Safety  in  Mines

 2428.  SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  A.  R.  BADRI  NARA-
 YAN:

 SHRI  RAJENDRA  KUMAR
 SHARMA:

 SHRI  RAJ  NARAIN:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  Union  Government
 are  considering  to  intensify  the  mea-
 sures  for  safety  in  mines  and  to  enforce
 the  time  bound  programme  for  the
 purpose;  and

 (b)  if  so,  the  measures  being  consi-
 dered?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  (a)  and
 (b).  Apart  from  the  general  steps
 taken  by  the  Government  to  make
 working  more  safe  in  all  mines,  the
 following  specific  steps  have  been
 taken  :—

 (1)  Provision  of  portable  Metha-
 nometers  to  supervisory  personnel.

 (2)  Installation  of  Methane  moni-
 toring  system  in  Degree  III  Gassy
 Mines.

 (3)  Supply  of  self-rescuers  to  per-
 sons  employed  in  Degree  III  Gassy
 Mines,

 (4)  Compliance  with  the  prescri-
 bed  standards  of  ventilation  and
 lighting  in  underground  mines.

 (5)  Supply  of  protective  equip-
 ment  to  workers.

 (6)  Survey  of  accident  prone
 mines  and_  identification  of  correc-
 tive  measures.

 (7)  Identification  of  the  areas  and
 sources  of  danger  of  inundation  to
 the  present  workings  in  coal  mines,

 2.  On  the  recommendationg  of  the
 Committee  on  Safety  ia  Coal  Mines
 constituted  by  the  Departmen,  of
 Coal  under  the  Ministry  of  Energy,
 the  following  time  bound  programme
 of  safety  measures  in  coal  mines  is
 under  implementation  by  “Coal  India
 Limited  since  June,  977:—

 (l)  Setting  up  of  Internal  Safety
 Organisation,

 (2)  Replacement  of  timber  sup-
 ports  by  Steel  props  including  hyd-
 raulic  aid  friction  props.

 (3)  Installation  of  automatic  war-
 ning  system  along  rivers,  nallahs
 etc.  to  alert  nearby  Coal  Mines  of
 the  rise  in  water  level  beyond  the
 danger  mark,

 (4)  Replacement  of  lighter  sec-
 tioas  rails  by  heavier  sections  rails
 to  reduce  haulage  accidents.

 (5)  Imparting  vocational  train-
 ing  to  workers.

 (6)  Broadcasting  safety  _propa-
 ganda.

 (7)  Appointment  of  workmen’s
 Inspectors.

 (8)  Procurement  of  sophisticated
 safety  aad  rescue  equipments.

 चोन  द्वारा  पाकिस्तान  अधिकृत  काश्सीर  में  हवाई  अड्डों
 कां  निर्माण

 2429.  श्री  श्रनन्तराम  जायसवाल  :  क्‍या
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  हैं  कि  चीन  ने  पाकिस्तान
 अधिकृत  काश्मौर  में  हवाई  अड्डे  बनाने  की  योजना
 बनाई  है  ;

 (ख)  यदि  हां,  तो  कितने  हवाई  गड्ढे  बनाने
 का  विचार  है  और  क्या  ये  हवाई  श्रेडडे  सैनिक  होंगे
 अथवा  सिविल;  और

 है

 (ग)  ये  हवाई  अड्डे  किन  स्थानों  पर  होंगे  और
 इनके  वास्तविक  मानक  क्या  होंगे  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (श्री  समरेन्द्र
 कुण्ड)  :  (क)  सरकार  के  पास  इस  आशय  की
 कोई  प्रामाणिक  सूचना  नहीं  है  कि  चीन  ने  पाकिस्तान
 अधिंकृत  काश्मीर  में  हवाई  अड्डे  बनाने  की  योजना
 बनाई  है।

 (ख)  झोर  (ग)  प्रश्न  नहीं  उठते  ।



 2430,  डा.  भहादीपक  सिह  शाश्य  :
 लो  हुक्म  कन  कछवाय  :

 क्या  संसदीय  कार्य  तथा  भ्रम  मंत्री  यह  बताते
 की  हृपा  करेंग  कि  :

 (क)  गया  किस,  224  भाचार्य  भ्रफुल्ल  ब्  रोड,
 कलकत्ता-40..  भपने  कर्मचारियों  को  श्रम  कल्याण
 कामूनों  के  झन्तमेत्त  लाभ  नहीं  देते  और  यदि  हां,
 लो  क्या  सरकार  इस  कार्म  के  विरद्ध  कार्यवाही  करेगी  |

 पुख)  गत  तीन  वर्षों  में  इस  फर्म  ने  भविष्य
 निधि  की  कितती  राशि  का  भुगतान  किया  है  तथा
 कितनी  राशि  झभी  बकाया  है  ;

 (ग)  क्या  ल्लोगों  को  दैनिक  मजूरी  पर  रखा
 जाता  है  तथा  उनकी  सेवा  मे  ध्यवधान  शलकर  उन्हें
 पुनः  भर्ती  किया  जाता  है।  भोर

 (घ)  क्या  इस  फर्म  की  और  कमंच।री  राज्य
 बीमा  मोजना  की  सारी  राशि  बकाया  है  भौर  पदि  हां,
 तो  इस  बारे में  सरकार  क्‍या  कार्यवाही  कर  रहा
 हैं?

 कस  तथा  संसदोय  कार्य  मंत्रालय  में  राज्य  मंत्री

 =
 राम  कृपाल  सिह)  :  (क)  यदि  कोई
 अम  कामूत,  जिसका  पालन  नहीं  जा  रहा

 है,  ध्यान  में  लाया  जाए,  तो  “सम्बन्धित  सरकार”
 कार्यवाही  कर  सकती  है

 (a)  कर्मचारी  भविष्य  निधि  प्राधिकारियों  ने
 है  कि  पिछले  तीन  वर्षों  के दौरान  इस

 कक
 बम्ब,

 ee i
 भविष्य  निधि

 प्रमुदानों  की  16,593  Fo  की  राशि  का  भुगतान  कर
 दिया है  भौर  दिसम्बर,  978  के  लिए  439,50
 eo  की  राकि  का अभी  भुगतात  करना  है।

 (ग)  बह  मामला  राज्य  क्षेत्राधिकार
 झाता  है  भौर  इस  सम्बन्ध  म  केद्रीय  सरकार
 पास  कोई  सूचना  नहीं  हैं  ।

 (8)  कर्मचारी  राज्य  बीमा  निगम  ने  धूचित
 किया  है  कि  कमचारी  राज्य  बीमा  भ्रधितियम,
 3948  पश्चिम  बंगाल  राभ्य

 में  छ्
 पर  लाए  नहीं

 किया  सया  हैं।  धत:  यह  ह  विधाराधीन
 प्रतिष्ठान  को  सायू  नहीं  होता  है।

 Chakma  Tribals  from  Bangladesh
 attack  on  Indian  Civilians

 2432.  SHRI  MUKUNDA  MONDAL:
 SHRI  VAYALAR  RAVI:

 a bad

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 Written  Ammwers  84
 (a)  whether  Government  sre  aware

 that  the  armed  Chakmas  who  had  been
 driven  out  from  Bangladesh  attacked
 Indian  Civilians  causing  loss  of  lives
 and  properties;

 (b)  if  so,  whether  ou,  armed  force
 played  effective  roles  to  restrict  them;
 and

 (९)  if  so,  the  details  thereof?

 THE  MINISTER  OF  sTATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  No,  Sir.

 (b)  and  (०).  Does  not  arise.

 बुकानों  के  कर्मचारियों  को  ओनस  का  भुगतान  करने
 की  भीति

 2433  भी  बलपत  सिंह  परस्ते  :

 शी  बयाराम  शाक  :

 क्या  संसदोय  काय  तथा  श्रम  मंत्री  यह  बताने
 की  कृपा  करेंग  किः

 (क)  या  प्रकार  ने  सभी  कमेचारियों  को
 बोनस  का  भुगतात  करने  की  बीत  भ्रपताई  है  ;

 ्य)  यदि  हां,  तो  क्‍या  सरकार  का  ध्यान

 क्
 के  उस  श्रल्प  वेतनभोगी  कर्संचारियो  की  दयनीय
 की झोर  गया  है,  जो  दुकान  मालिकों  के  लिए

 भारी  मुनाफा  भ्रजत  कर  र  हैं;  भौर
 (ग)  यदि  हां,  तो  क्‍या  इन  कर्मचारियों  को

 बोनस  का  भुगतात  करने  के  बारे  में  सरकार  का
 उदार  नीति  अपनाने  का  विदार  है  ?

 संसदीय  कार्य  तथा  भस  मंत्री  थमो  थीस  बर्मा):
 (क)  से  ग.  बोनस  शंदाय  झधिन
 नियम,  i965  में  कुछ  संशोधन  करने  के  लिए,
 जिनमें  इस  भ्रधिनियम  को  कर्मंबारियों  के  भौर  वर्गों
 प्र

 ु
 करना  शामिल  है,  सरकार  को  विभिन्न

 स्थामों  प्रस्ताव  प्राप्त  हुए  हैं।  सरकार  का
 विचार  है  कि  इन  प्रस्तावों  का  गहराई  से  झध्ययन
 किया  जाय  शौर  प्रधिनियम  में  संशोधन  करने  से  पहले
 सम्बन्निधत  पो  के साथ  परामश  किया  जाए  t

 इस  समय  बोनस  संदाय  भ्रधिसियस्र,  .965  ऐसे
 सभी  कारखानों  शौर  ऐसे  सभी  झन्प्र  अतिष्ठानों
 पर

 साधू  होता
 हु  जिनमें  किसी  लेखा  बर्थ  के  दौरान

 किसी  भी  दिन  बीस  या  झधिक  व्यक्ति  नियोजित
 हो  ।  “संबन्प्ित  सरकारों!  को  अ्रधिकार  दिए
 मधु  हैं कि  वे  सरकारी  पजपत  में  कम्म  से  कम  दो  माह
 का  सोटिस  दे  कर  स  प्रप्चिसियम  को  किसी  एसे
 प्रतिष्ठान  या  प्रतिष्टामों  को  श्रेणी  पर  श्ायू  कर  शकते
 हैं  गनमें  क्सी  लेखा  गर्भ  में किती भी दिते भी  दित  दस  या)
 झधिक  ब्यक्ति  नः  चित्र  हों  ।
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 3  +  Spenaploymscent  THE:  MINIGTER  OF  PARLIAMEN-
 Ts  TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA);  (a)
 Available  information  is  furnished  in

 2494.  SHRI  a  K.  CHANDRAPPAN:  the  statement  attached.
 DR,  RAMJI  SINGH:

 (b)  Government  are  aware  of  the
 ‘Will  the  Minister  of  PARLIAMEN-  seriousness  of  the  unemployment

 TARY  AFFAIRS  AND  LABOUR  he  problem  amongst  the  educated  job-
 be  pleased  to  state:  seekers.  The  main  emphasis  in  the

 1978-83  Plan  is  therefore  on  the  gene
 taion  of  employment,  the  strategy (a)  the  figures  shown  in  the  live  as

 registers  of  Employment  exchanges  being,  to  adopt  an  employment  inten-
 ti  sectoral  planning,  utilise  and (according  to  the  educational  quali-  sive

 fications)  of  job  seekers  when  the  regulate  technological  change  to  en-
 present  Government  assumed  office  in  hance  employment  and  to  promote
 7977  and  what  is  the  latest  figures  area  Planning  for  full  employment.
 available  from  the  same  source  on  the
 same  subject;  and  Number  of  Educated  (Matric  and

 above)  job-seekers  on  the  Live  Re-
 (9)  if  it  shows  an  increase  in  unem-  gister  of  Employment  Exchanges

 ployment,  the  reaction  of  Government  according  to  qualifications,  as  on  30th
 thereto?  June,  977  ang  1978,

 Statement
 Number  of  Educated  (Matric  and  above)  Job  Seekers  on“the  Live  Register  of  Employment

 changes  according  to  qual:fications,  as  on  goth  June  3977  and  3978
 (In  thousands)

 Educational  level.  Number  of  Educated
 job-seekers  on  Live
 Register  at  the  end  of

 June,  7977  .  June,  978

 Matriculats  2  -  we  ee  29779  g26r°  7]

 Higher  Secondary  (including  Inetermediates  and  Under-Graduates)  325°9  $5§3°%
 Graduates,  ww  we  *  *  *  »  993°8  ‘TIa5"  2

 Post-Graduates.  o  ।  @  +  «  ©  997०  108°  9

 Torat.  (Bovcatsp)  »  «83908  6048°4

 Nors  ;  he  Information
 regard

 lucated  job-seekers  is  collected  at  half-yearly  intervals  ,  at  the  end
 of  June  and  cam,  by  each  year,  the  latest  available  being  for  the  half-yearly  ending
 June,  1978.

 a.  Excludes  information  i
 respect

 of  University  loyment  information  and  Guidanes
 ‘

 Bureaux  except  foe.  thoes  Dethi  and  574  |  २०4
 g.  Figures  may  not  add  upto  total  due  to  rounding  off.

 ;
 ५  4  All  the  job-seckers  registered  with  the  Employment  Exchanges  are  not  necestarily  |

 unemployed.  my

 a  |
 Regisention  being

 voluntary,  all  unemployed  persons  may  not  register  with  the



 |
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 Allowance  to  Jobless  Persons

 2435.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  jobless  persons  will  get
 Rs,  35.40  per  month  in  the  Capital;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA).  (a)
 The  Delhi  Administration  hag  not
 formulateq  any  such  scheme.

 (b)  Does  not  arise.

 Cooperation  with  Japan  for  peaceful
 uses  Of  Nuclear  Energy

 2436.  SHRI  BHAUSAHEB-  THO-
 Will  the  Minister  of  EXTER-

 NAL  AFFAIRS  be  pleased  to  state:

 (a)  the  steps  taken  for  effective
 cooperation  with  Japan  in  the  peace-
 ful  uses  of  nuchbear  energy;  and

 (b)  whether  technological  coopera-
 tion  in  third  countrjes  was  discussed
 when  he  visited  Tokyo  in  August  1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  India  does  not
 have  a  bilateral  cooperation  agree-
 ment  with  Japan  in  the  field  of  peace-
 ful  utilisation  of  atomic  energy.  There
 has,  however,  been  exchange  of  views
 in  this  regard  at  the  level  of  officials
 with  the  Japanese  Authorities,  the
 last  such  occasion  being  during  the
 visit  of  the  Minister  for  External
 Affairs  in  Japan  in  1978.
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 Maternity  Benefit  to  Females  in
 Industries

 2437.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 2437.  SHRIMATI  MRINAL  GORE:
 ing  the  maternity  benefit  to  the  fe-
 male  employees  in  case  of  abortion
 induceq  under  the  M.T.P.  Act  of  97]
 has  been  denied  to  the  industrial  fe-
 male  employees;  ang

 (b)  when  this  rule  ig  made  appli-
 cable  to  the  female  employees  of  non
 industrial  ang  Ministerial  cadre,  the
 reasons  for  not  making  it  applicable
 to  female  i'adustrial  employees?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  and  (४७).
 The  reference  presumbaly  is  to  the
 order  issueq  by  the  Ministry  of
 Finance  in  April,  975  providing  that
 abortion  induced  under’  Medical
 Termination  of  Pregnancy  Act,  l27]

 should  also  be  censidered  as  a  case  of
 ‘abortion’  for  the  purpose  of  granting
 ‘maternity  leave’  under  the  Central
 Civil  Services  (Leave)  Rules,  1972.
 These  orders  are  applicable  only  to  the
 women  employees  of  the  Central  Gov-
 ernment.  Women  employed  in  indus-
 tria}  undertakings  are  entitied  to
 maternity  benefit  either  under  the
 Employees’  State  Insurance  Act,  948
 or  Maternity  Benefit  Act,  1961.  Both
 the  Acts  already  provide  for  payment
 of  maternity  benefit  in’  Gase  of  ‘mis-
 carriage’  which  term,  would  include
 abortion  induceg  under  the  MT\P.,
 Act,  1971.

 राष्ट्रीय  राजपथ  संख्या  34

 2438.  श्री  रीतलाल  प्रसाद  वर्मा  :  क्या
 नौवहन  श्रौर  परिवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  बाढ़ी  सें  झूमरी  तल्लैया-राजोली  तक
 राष्ट्रीय  राजपथ  संख्या  31  के  विस्तार  और  मिला-
 कर  एक  कर  देने  सम्बन्धी  परियोजना  को  कब  श्रारम्भ
 किया  गया  था  और  यह  कब  तक  पूरी  हो  जायेगी  |
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 है।  परियोजना  2.30  करोड़  २०0  की  है  जिसमें

 पल
 970

 माई,  लि
 के  बीच

 फ्क् ए  (8  कम्पोनेंट  फर  ar  oT
 जिसको  |  978  &  ल्लीकृत  किया  गया  शामिल
 हैं।  पतली  तारकोली  सतह  सहित दो  लेनों  में
 लौटा  करता,  न्यू  ध्रजया  पुल  श्र  फोडरमा
 पंबा  जिसमें  पूरा  किया  गया  अपरी

 दल
 स्टैंड

 झांभिस  नहीं  है  whe  इससे  ब्याताधात  में  कोई
 कठिनाई  नहीं हैं।  परन्तु  उपमारी का का  वोग  कमल
 जून,  .980  के  बाद  ही  किया  जा  सकता  है  जबकि
 ऊपरी  पुल  के  पूरा  हो  जाने  की  सभावता  है  |
 पूरी  परियोजना  के  जून,  r982  में  पूरा  हो  जाने  की
 संभावना  है।

 परियोजना  विलम्ब,
 फ्

 झधि-
 श्रहण  में  समय  का  लगता,  हाट
 बेब्स का उपलब्ध का  उपलब्ध  मे  होता  व्ही  कार्यों  से  बिहार
 नें  जी0  ही0  रोड  पर  झधिक  महत्वशाल्ी  392  ह 1
 बीए  लम्बाई  पर  झबिक  मोटी  बिटुमन  को  सतह
 बिछाना,  शौर  i973  के  मध्य में  हुए  तेल  संकट  के
 कारण  धन  की  कमी  के  कारण  हुआ  ।

 कार्यों  की  बिहार  शोक  निर्माण  विभाग  शौर
 केंद्रीय  भ्रध्िकारियो  द्वारा  नियमित  रूप  से  जांच
 की  का  रही  हैं  और  इस  बात  में  विश्वास  करने  का  कोई
 कारण

 हर
 है  कि  स्वीकृत  व्यवस्थाह्रो  में  विशेष

 झम्तर

 इस  परियोजना  के  कार्यान्वयन  में  किसी
 प्रकार  की  ध्निममितताशों  से  सम्बन्धित  प्रेस  रिपोर्ट
 की  मंत्रालय  को  कोई  सूचना  नहीं  है  ।

 जैसा कि  पहले  कहा  यवा  है  दो  ॥ ह  बाली
 तारकोंली  सडक  उपलब्ध  है  भौर  ब  बातायाल
 में  कोई  कठिताई  बहीं है । है

 Geods  Trains  Derailed

 2439.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  te  slate  the
 details  of  goody  trains  detailed  during
 the  month  of  Jahdary,  १2989  in  the
 country  and  the  causes  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  During

 January,  1979,  44  goods  trains  were
 derailed,  out  of  which  24  derailmenty
 took  place  at  stations  and  20  in  mid-
 sections,  The  prima-facie  causts  of
 these  derailments  are  given  below;

 —

 Cause  No.  of

 Failure  of  railway  staff  +  4
 Faslure  of  peragn  other  than

 tailway
 nn

 Failure  of  equipment  :

 (a)  Mechanical  .  .  7
 (b)  Track  2
 Accidental  3

 Cause  not  yet  available.  7

 Threat  of  Kamakom  Conference  to
 Levy  Congestion  Surcharg,

 2440,  SHRI  R.  प  SWAMINATHAN:
 SHRI  NIHAR  LASKAR;
 SHRI  BEDABRATA  BARUA:
 DR.  VASANT  KUMAR

 PANDIT:
 SHRI  P.  M.  SAYEED;

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  Kamakom  Conference
 has  threatened  to  levy  a  congestion
 surcharge  on  Madras  Port  upto  28
 per  cant  and  on  Bombay  Port.28 to  56
 Per  cent  with  effect  from  January  8,
 1079;
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 (b)  if  ‘80,  the  reaction  of  Govern-

 ment;

 (c)  whether  there  ig  no  control  of
 India,  shippers  or  of  Government  on
 the  moveg  of  the  Conference;

 (d)  how  far  this  ig  true;  and

 (e)  what  steps  are  being  taken  in
 this  regard?

 THE  MINISTER  OF  STATE  IN-
 CHARGR  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CAND  RAM):  (a)  to  (c).  The  con-
 gestion  surcharge  in  Madrag  port  has
 been  increased  to  25  per  cent  from
 8-1-1979  and  in  Bombay  port  to  50  per
 cent  from  12-2-1979,.  Protest  has  been
 lodged  with  the  Conference  against
 these  levels  of  surcharge  ang  they  are
 being  persuaded  to  reduce  the  per-
 centage.  To  ensure  that  vessels  do  not
 suffer  berthing  delays,  several  mea-
 sures  are  being  taken  in  the  two  ports
 to  reduce  the  congestion,  eg,  divert-
 ing  vessels  to  other  ports  to  the  extent
 possible;  midstream  unloading  in
 barges  wherever  feasible,  augmenta-
 tion  of  the  strength  of  shore  labour
 and  reservation  of  berths  for  vessels
 ready  to  load  and  unload  within  48
 hours  in  the  Bombay  port.
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 Employmen,:  Exchanges

 AL  SHR]  HITENDRA  DESAI;
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  how  many  Employment  Ex-
 changes  are  located  in  each  of  the
 States  and  Union  Territories;

 (b)  the  annual  expenditure  on  these
 exchanges;  and

 (c)  how  many  from  the  registered
 persons  have  remained  jobless  in  each
 of  these  States  and  Union  Territories
 as  on  3lst  December,  ‘19789

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (c),  Information  is  furnished  in

 the  statement  attached.

 (b)  Employment  Exchanges  are  run
 under  the  financial  and  administrative
 control  of  the  State  Governments.
 Information  is  not  therefore  readily
 available  regarding  the  exact  amount
 spent  on  these  exchanges.  However,
 the  estimated  expenditure  on  th  Na-
 tional  Employment  Service  ig  Re.  976
 lakhg  per  annum  as  reported  in  the
 Employment  Service  in  the  Report  of
 the  Mathew  Committee  on  National
 Employment  Service.

 STATEMENT
 Number  of  Employment  Exchanges  located  पा  each  of  the  States  and  Union  Territories  and

 number  of  job-seekers  onthe  LiveRegister  of  Employment  Exchanges  at  the  end  of  December,  3978

 State/Union  Territory  No  of  No  of  job
 Exchanges  @  secckers  on

 Live  Regis-
 ter.+*
 (०००

 i.  Andhra  Pradesh  डर  .  ag  9827
 a.  Assam  गे  दर  हि  है  .  .  go  286°7
 3  Biher,  ,  ७  »  7  क  -  40  ‘1§03°7 7
 4  Gujrat  wwe  -  द  »  ar  3978
 8.  Maryanne.  7.  wee  ५  25  289°3
 &  HimachalPradesh  ,  .  .  *«  ee  34  |

 nerantanemrqetnterertnc  nestle  tenants  teenie  trent  ECE,
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 t  2  3

 y.  Jaamu&  Kashmir.  8  474

 38.  Karnataka  मु  का  go  596°6

 9  Kerala.  we  ee  4  I05t*7

 to.  Madhya  Pradesh  55  756° 4
 ts.  Maharashtra  .  +  मु  33  ‘1008 5

 32,  Mampur,  fo,  :  =  6  74  7

 Age  Meghalaya,  .  नि  हे  हि  5  104 4
 74  Nagaland  2  3.2

 mj  Origa.  7  g8rrr
 16.  Punjab  .  .  wwe  30  9846 6
 7  Rajasthan  5»...  »  23  322°3 8
 8  Sikkim*  है
 tg  Tamilnadu,  ५»  79  9875
 ao.  Tripura,  3  3  68°  3
 बा.  Uttar  Pradesh  .  ‘  +  .  70  #975°
 22  West  Bengal  re  ww  का  77497 0०
 23  Andaman  &  Nicobar  Islands,  ee  t  68

 24.  Arunachal  Pradesh*  Py  :  :
 25.  Chandigarh  i  48°7
 26.  Dadra  &  Nagar  Haveli,  मु  मर  मे
 27.  Dethi,  ek  gw  en  ‘9  २5५९  7
 28,  Goa,  .  wk  ls  !  26-7

 29.  Lakshadweep  +  मु  go
 30  Mizram  ,  we  3  org
 $I.  Pondicherry  ढ़  ,  व  ay  4

 Auwinpta  Toran:  wt  535  —«-¥2,677°8

 Nore:  3,  @Exctu  les  University  Employment  Information  and  Guidance  Bureaux.
 2  **Exclude  figuresin  respect  of  University  Employment  Information  and  Guidance

 Bureaux  except  for  Delhi  and  Maharashtra
 3-Na  E  nzloyment  Exchange  is  functioning  in  these  States/Union  Territories.
 he  Allthe  job-seckersregistered  with  the  Employment  Exchanges  are  not  necessary  un-

 §-  Registration  being  voluntary,  all  unemployed  persons  mayriot  register  with  the  Ex.
 changes.

 6,  Figures  may  not  add  upto  total  due  to  rounding  off.
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 Polang to  help  ig  Catge  Ship  quit  cir  tr  geen  an  थे “apkert,

 2442.  SHRI  NIHAR  LASKAR:
 SHEI  A.  R,  BADRI  NARA.

 YAN:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Will  the  Minister  of  SHIPPING

 =
 TRANSPORT  be  pleased  to

 state:

 ta)  whether  its  a  fact  that  Poland
 hag  agreed  to  help  in  Cargo  ship  build-

 (b)  if  so,  whether  Module  Cargo
 ships  with  Polish  collaboration  will
 be  constructing  a  Hindustan  Ship
 Building  Yard  in  Visakhapatnam;

 (c)  if  so,  when  the  first  ship  is  likely
 to  be  launched;  ang

 (a)  whether  any  sgreement  has  been
 there  in  this  regard?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  to  (d).  An  agree-
 ment  was  signed  between  the  Hindu-
 stan  Shipyard  Limited,  Visakha-
 patnam  and  M/s,  Z.  P.  M.  H.  Cegielski
 of  Poland  in  February,  978  for  coope-
 ration  in  design  ang  construction  of
 ships  at  Hindustan  Shipyard.  The
 Agreement  broadly  proviies  for
 strutiny  and  optimisation  by  the
 Polish  firm  of  the  basic  standarg  de-
 sign  developed  by  the  Hindustan
 Shipyard  Ltd.  for  constructing  a  range
 of  vessels  between  14,000  DWT  and
 27,000  DWT  covering  Cargo  Liners,
 Semi-containerg  and  Bulkcarriers  and
 providing  expertise  for  ensyring  ful-
 filment  of  the  design  parameters.  The
 Agreement  came  into  forte  in  June,
 1978  after  approval  by  the  two  Gov-
 ernments.  No  contract  ‘for  construc-
 tion  of  ships  of  this,  standarg  design
 has  so  far  been  designed  by  Hindustan
 shipyard  with  any  shipping  company.

 r

 2443.  भी  ह...  लियारी  कया  रेस
 मंत्री यह  बताने की  कृपा  करेंसे कि  :

 (क)  रेलबें  सुरक्षा  बल  के  ऐसे  र्म  आएियों की
 संख्या  कितनी हूँ  जिन्हें  न  तो  रेखने  क्‍्वारेर  दिये  ह
 हैं  और  नही  बैरक  ;

 (ल)  रेल  सुरक्षा बल  की  ऐसी  चौकियों की
 संख्या  कितनी है  जिनमें  न  तो  कैदी  कोठरियों  शी
 व्यवस्था  है  दौर  मही  स्टोर  हाउस  की  और  दोनों
 की  कब  व्यवस्था की  जायेगी  ;

 (ग)  रेल  सुरक्षा  बल  के  किसने  कर्मेचारिमों  को
 रेल  सुरक्षा  दल  के  डिवीजनल  तथा  रीजनल  कार्या-
 यों  में  लिपिकीय  कार्य  पर  लगाया  गया  है  भ्रौर
 क्या  उन्हें  इस  प्रकार  के  कार्य  पर  लगाग्रे जाने  की
 पझ्रनु्मात  है;  शीर

 (घ)  क्या  रेल  सुरक्षा बल  के  कर्मचारियों  के
 वेतन,  राति  भसा  तथा  भ्रन्य  सेवा  की  शर्तों  के  बारे  में
 ag  मंत्रालय  की  राय  ली  जाती  है  भौर  जया  ऐसा
 इसलिए कि  |  जाता  है  कि  रेल  सुरक्षा बल  सशत्त

 सेनाशों  के  लेताधिकार  के  प्रन्तरोत  भ्राता  है  ?

 रेल  मंत्रालय में  रास्य  मंत्रों  यो  किच  मारायण):
 (क)  लगभग  बीस  हजार

 (a)  रेलवे  सुरक्षा  अल  की  i37  शचौकियों पर
 बौदी  कोठरियों  या  स्टोर  हाउस  (स्ट्राम  रूम)  की

 व्यवस्था  झभी  तक  नहीं  है।  तथापि,  बाधिक  निर्माण
 कार्यक्रम  के  अनुसार  इनकी  व्यवस्था करने  के  लिए
 प्रयास  किये जा  रहे  हैं  बातें  कि  धन  उपंलब्ध  हो।

 (ग)  रेलबे  सुरक्षा  बल  का  कोई  भी  कर्मचार्र
 स्थासी  तौर  पर  लिपिकोय  कर्म,  करने  के  लिए  नहीं
 संगामा गया  है,  किस्तु  सम्प्रति दिसः  प्ति-खिस  के  कार
 भार को  सम्हालते के  लिएं  उक्त  अल  के  24  कर्मे-
 चास्मों  को  सगसया  क्‍या  है  |

 (%)  रेल  कर्मेचारियों  के  सून  तथा  झम्य

 शर्तो ंमें  प्रितरतंग  के  प्रस्तानों  के  बारे  र

 जितका  प्रभाव  अन्य  संज्ासभी/विचागों  प्र  पढ़ता
 हों,  उन  अहातों घौर  |, ......$  मे  परामर्श त्खे
 को  परभ्पत  ht

 oy
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 tode-figngindesh,  Dissaliten  on
 Co  iebwaye

 2444.  SHRI  ~SUBHASH  CHANDRA
 BOSE  ALLURI;  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  Indo-
 Bangladesh  Rellway  discussion  was
 held  recently  and  they  have  settled
 outstanding  issue  between  the  two
 countries;  and

 (b)  if  30,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b).
 A  meeting’  of  officials  of  Bangladesh
 ang  Indian  Railways  was  helqg  at
 New  Delhi  from  26-12-1978  to  Q1-1979,
 to  review  the  progreay  of  action  taken
 on  the  decisions  arrived  at  in  an
 earlier  meeting  held  at  Dacca  in  Sep-
 tember,  1977,

 At  this  meeting,  various  outstanding
 issues  relating  to  the  setflement  of
 claimg  in  respect  of  interchange  of
 railway  traffic  and  utilisation  by
 Bangladesh  of  the  Rs.  8  Crore  Credit
 given  to  them  by  the  Government  of
 India  were  reviewed  and  settled.
 Claims  preferred  by  Indian  Railways
 and  outstanding  against  Bangladesh,
 as  at  the  end  of  October,  ‘1978,  under
 various  categories  like  wagcn  hire
 charges  (Rs,  34.9  lakhs),  loco  hire
 charges  (Rs.  38.52  lakhs)  ang  miscel-
 lencus  items  (Rs.  4.02  lakhs)  were
 discussed  at  this  meeting.  Since  the
 acceptance  of  these  claims  was  pend-

 ing  for  exchange  of  certain  documents
 and  information,  these  were  identified
 and  target  dates  fixed  for  completion
 and  supply  by  either  side.  In  the
 meanwhile,  Bangladesh  Railway
 agreed  to  Make  a  further  ment  of
 around  Rs.  25  lakhg  by  the  eng  of
 February,  1979,

 The  exact  amount  of  utilisation  of
 the  Re.  $  trore  credit  affordag  by
 India  ty  Bangtadesh  tor  the  rehabilite-
 tion  of  thes  Rallway,  soon  after  the
 formation  of  Bangladeshi,  doulg  not  be

 aa

 girders
 rails,  All  these  issues  were  set-

 tled  and  on  that  basig  final  figure  of
 utilisation  of  the  credit  has  been
 subsequently  assessed  at  Ks.  7.50
 crores  leaving  a  balance  of  around

 Rs.  30  lakhs  for  further  utilization  by
 Bangladesh  Railways.

 Direct  Train  from  Ranchi  te  Madras

 2445,  SHRI  ISHWAR  CHAU-
 DHRY:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  there  ig  aay  proposal
 under  the  consideration  of  Govern-
 ment  to  start  a  direct  train  from
 Ranchi  to  Madras;  and

 (b)  if  so,  by  when  this  train  is
 likely  to  be  introduced?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b).

 It  has  been  agreed  to  in  principle  to
 bifurcate  89/90  Madras-Bokarp  Ex-
 press  with  one  part  going  to  Ranchi,
 thus  providing  direct  service  between
 Ranchi  and  Madras.  However,  this
 can  be  done.  only  after  diesgelisation  of
 89/90,  which  has  not  been  found
 feasible  at  present  due  to  shortfall  in
 availability  of  diesel  locos.  As  soon
 as  the  availability  position  of  diesel
 locos  improves,  the  position  will  be
 reviewed.

 Nationa,  Status  of  Trade  Unions

 2448.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  names  of  Trade  Uniong  that
 have  lost  the  National  Status  as
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 a  resylt  of  the  verification  proceed-
 ings  conducted  hy  the  Ministry;

 (b)  the  names  of  Trade  Umons  that
 have  been  invited  by  the  Ministry  of
 Labour  for  consultationg  on  the  In-
 dustrial  Relations  Bill;  and

 (c)  the  names  og  Trade  Unions  that
 attended  th,  meeting?

 ‘HE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 General  verification  of  membership  of
 central  trade  union  organisations  is
 undertaken  by  Government  from  time
 to  time  for  the  purpose  of  represen-
 tation  on  tripartite  bodies  and  con-
 ferences,  Representation  so  given  to
 the  organisations  may  vary  depending
 on  the  nature  and  composition  of  the
 tripartite  body  or  the  conference  con-

 (b)  and  (c).  No  meeting  has  taken
 place  with  Trade  Unions  ia  connec-
 tion  with  consultation  on  the  various
 provisions  of  the  Industria)  Relations
 Bill,  after  the  Bilj  was  introduced  in
 the  Lok  Sabha  on  30th  August,  1978.

 Financial  help  40  River  Transport

 2447,  SHRI  BEDABRATA!  BARUA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  ig  8  fact  that  river
 transpor,  is  not  provided  with  cheap
 finance,  as  are  provided  to  Sea  Trans-

 port  even  though  Sea  Transport  is
 operated  mainly  by  Big  Houses;

 (b)  what  is  the  prov.sion  made  for
 cheap  Finance  to  fiver  Transport  in
 the  Eastern  area  ang  the  details  there-
 of;  and

 (९)  whether  Government  has  any
 scheme  to  provide  river  transport  with
 finance  at  rates  equivaler:  io  the
 S.DF.C.  rates?
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 CHARGE  OF  THibMINISTRY  oF
 SHIPPING  AND  TRANSPORT  (SHAI
 CHAND  RAM);  (a)  It  ॥  8  fags  that
 at  present  there  jg  no  provision  for
 providing  finance  at  concessional  rates
 foy  river  transport.

 (9)  and  (९),  A  scheme  has  been  pre-
 pared  for  subsidising  the  rates  of
 interest  for  loans  being  advanced  to
 Entrepreneurs  for  acquisition  of  in-
 land  vessels  ag  algo  for  modernisation
 of  inland  vessels  through  nationalised
 banks  and  other  Government  Finan-
 cia]  Institutions.  This  scheme  is  still
 under  examination.  A  provision  of
 Rs,  2.00  lakh  has  been  made  for  the
 entire  country  in  the  current  financial
 year’s  budget  for  interest  subsidy
 being  advanced  to  the  banks  in  case
 the  scheme  ig  Analised.

 D.T.C.  Services

 2448,  SHRI  RAJ  KRISHNA  DAWN,
 SHRI  KACHARULAL  HEM-

 RAJ  JAIN:
 SHRI  SUKHDEO  PRASAD

 VERMA:
 Will  the  Minister  of  SHIPPING

 plod
 TRANSPORT  be  pleased  to

 8  हु

 (a)  whether  Government  gre  aware
 that  the  Delhi  Transport  Corporation
 services  are  deteriorating  day  by  day;

 (b)  is  ig  a  fact  that  Delhi  has  easily
 the  worst  public  transport  #ystem  in
 India  for  minimum  reliability;

 (a)  ig  so,  what  remedial  steps  are
 taken  by  Government  to  improve  the
 service  of  D.T.C,;

 (ay  i¢  not,  how  grievances  are  still
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 (e}  what  vthér  effective  modes  are
 existing  to  register  public  complaints
 and  the  existing  procedure  to  attend
 these  complaints?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)
 Tt  would  not  be  correct  to  say  that
 the  services  provided  by  DTC  are
 deteriorating  day  by  day.  In  Jan-
 uary  978  DTC  had  only  23l  buses
 on  the  road  operating  2704l  trips
 daily  covering  4.86  lakh  kilometers
 and  carrying  22.50  lakh  passengers.
 As  against  this  in  January  979  DTC
 had  2866  buses  on  road  operating
 daily  29,230  trips  covering  5,2l  lakhs

 Kms.  and  carrying  nearly  25  lakh
 passengers,

 (b)  No,  Sir.  As  one  of  the  indi-
 cators  of  reliability,  comparative  posi-
 tion  of  breakdowns  shows  that  the
 breakdowns  per  10,000  K.Ms.
 for  DTC  during  ‘1977-78  Was
 487  whereas  it  was  88  high
 as  4.78  in  case  of  Ahmedabad  Muni-
 cipal  Transport  Services.  The  ac-
 cident  figures  per  lakh  Kms.  tor  19TT-
 78,  in  respect  of  BEST.  M.T.S.
 (Ahmedabad),  Pallavan  and  D.T.C.
 were  8,82,  2.82,  2.40  and  .87  res-
 pectively,  The  kilometres  operated
 per  vehicle  for  the  year  ‘1977-78  in
 respect  of  M.T.S.  (Ahmedabad),  Pal-
 Javan  and  DTC  were  ‘182,  217,  228
 respectively.

 (c)  Continuous  efforts  are  being
 made  to  optimise  the  fleet  utilization,
 augment  the  fleet  of  the  Corporation
 and  improve  efficiency  of  its  opera-
 tions,  so  that  more  reliable  and  effi-
 cient  services  could  be  provided  to
 the  commuters  in  the  Capital.

 (a)  The  mumber  ef  such  com-
 plaints  has  considerably  reduced  No.
 of  complaints  against  behaviour  of
 the  bus  crew  and  operation  of  ser-
 "ces  ete.  fell  from  548  in  Sept.  "18
 ०  35  in  Jan.  19,

 (७)  Compal
 af

 Books  have  been
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 tlneskeeping  booths.  Complaints  are
 elso  received  by  post.  Suitable  de-
 partmental  disciplinary  action  is
 taken,  after  due  investigation,  aguinst
 the  erring  staff.

 Amount  spent  on  Labour  Welfare

 £449.  SHRI  T.  S.  NEGI:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state;

 (a)  the  total  amount  being  spent  on
 the  labour  welfare  work  by  the  Gov-
 ernment  of  Indig  during  1978-79;  and

 (b)  how  much  is  being  proposed  to
 be  spent  on  labour  welfare  during
 1979-807

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND.
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  Welfare  funds
 have  been  constituted  by  the  Ministry
 of  Labour  so  far  for  workers
 employed  in  Coal  Mines/Iron.  Man-
 ganese  Ore  Mines/Mica  Mines/Lime-
 Stone  and  Dolomite  Mines  and  in
 manufacture  of  beedis.  The  estima-
 ted  expenditure  on  welfare  work
 from.  these  funds  during  1978-79  is
 Rs.  -18,87,99,000.

 (b)  The  estimated  expenditure  on
 these  during  1979-80,  will  be  Rs.
 -19,69,10,000,

 Parcel  Office  of  New  Delhi  Station

 2450,  SHRI  SIVAJI  PATNAIK:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  ig  8  fact  that  a  sepa-
 rate  counter  has  been  created  in  Par-
 cel  Office,  New  Delhi  station  fo,  the
 last  one  year  for  booking  of  merchah»
 diae  goods  as  luggage  after  Ww  hour#;

 (b)  if  so,  whether  the  quantum  of
 work-load  offering  justifies  it;  and
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 (०)  if  mot,  reasons  for  allotting  pe-
 parate  sat  of  staff  in  view  of  all-round
 shortage  of  parce}  staff?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN);  (a)  to  (c).  A  counter
 has  been  opened  in  Parcel  Office,  New
 Delhi  ag  an  additional  passenger

 amenity  and  to  ease  the  congestion  of
 general  merchandise  packages  near

 and  around  the  Luggage  Office  which
 ig  located  adjacent  to  the  Entrance  and
 Exit  gate  for  passengers.  With  the
 opening  of  this  counter,  the  hindrance

 to  the  free  movement  of  passengers,
 which  was  caused  by  the  congestion
 of  packages,  hag  been  eliminated.  No
 Separate  set  of  staff  has  been  posted
 ag  the  existing  staff  who  work  between
 i4  brs.  and  47  hrs.  on  other  seats  of
 Parcel/Luggage  counter  also  work  on
 this  Luggage  counter  from  17  hrs.  to
 22  hrs,

 Sale  of  Antibiotics  Drugs

 2451,  SHRI  D.  D.  DESAI:  will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 ,  (a)  whether  Government  is  con-
 sidering  any  proposal  to  strictly  en-
 force  sale  of  drugs,  more  particularly
 antibiotics,  on  prescription  of  a  doc-
 tor  only;  re  |

 (b)  if  not,  the  reasons  therefor;  and

 (९)  considering  the  fact  that  even
 Schedule  drugs  are  freely  sold  by
 chernists,  what  steps  do  Government
 contemplate  to  en¥orce  drug  sale  re-
 gulations? te

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No  Sir,  because  even  under
 the  existing  rules  (Le.  Drugs  and
 Cosmetics  Rules)  no  drug  can  be  sold
 except  under  a  Licence  issued  by  the
 Licensing  Authority  appointed  by  the
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 State  governments  for  the  csespective
 States  Le.  State  Drugs  Cantrol  Autho-
 rity.  One  of  the  conditiong  attached
 to  the  sale  licente  granted  unter  the
 Rules  is  that  substances  specified  in
 Schedule  H  and  lL,  sich  as  Sulpha
 drugs,  anti-biotice,  narcotic  drugs
 Hormones  etc.  and  preparationg  con-
 taining  such  substances  shall  not  be
 sold  in  retail  except  on,  and  in  accord-
 ance  with,  the  prescription  of  a  Regis-
 tered  Medica}  Practitioner,

 (b)  Does  not  arise.

 (९)  Under  the  Drugs  and  Cosmetics
 Rules  Scheduled  Drugs  (Schedules  H
 ang  L)  should  not  be  sold  except  on
 the  prescription  of  doctor.  However
 if  individual  cases  of  sales  of  drugs
 in  contravention  of  the  existing  provi-
 sions  of  the  law  are  brought  to  the
 notice  of  the  State  Drugs  Controllers,
 prosecution  will  be  launched  under
 the  law  ag  such  sale  of  drugs  is  an
 offence  under  the  Drugs  and  Cosmetics
 Act.  Any  person  found  guilty  of  such
 offences  is  punishable  with  imprison-
 ment  for  a  term  which  may  extent
 to  three  years,  or  with  fine  or  with
 both.

 A  cup  of  tea  at  25  patse

 $452.  SHRI  M.  RAM  GOPAL
 REDDY:  Wil)  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  reduce  the  price  of  a  c'p  of
 tea  to  Paise  25  at  railway  pletforins;
 and

 (b)  if  po,  what  steps  have  been
 taken  to  ensure  that  the  quality  of
 tea  ig  maintained?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  The
 matter  ig  under  examination.
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 Technical
 Associa-

 Recommendations  of
 Committee  of  Tuberculosis

 tion  of  India

 2453.  DR.  P.  Vv.  PERIASAMY:
 Will  the  Minister  of  HEALTH  AND:
 FAMILY  WELFARE  be  pieased  to
 state:

 (a)  the  action  taken  on  the  reco-
 mmendations  made  by  the  Technical
 Committee  af  the  Tuberculosis  As-
 sociation  of  India  to  ensure  effective
 implementation  of  the  National  TB
 Control  Programme;

 (b)  whether  the  Government  has
 considered  the  recommendation  that
 TB  Drugs  should  be  exempted  from
 the  customs  duty  in  view  of  reported

 ‘éncrease  in  the  incidence  to  the  extent
 of  90  lakh  active  TB  cases;  and

 (c)  if  so,  the  decision  of  the  Gov-
 ernment  on  this  particular  recommen-
 dation?

 THE  MINISTER  OF  HEAJ.TH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Most  of  the  recomraenda-
 tions  made  by  the  Technical  Com-

 mittee  of  the  TB  Association  of  India
 regarding  effective  implementation  otf
 the  National  TB  Progrsinm:2  have  been
 incorporated  for  implementation  dur-
 ing  the  Sixth  Plan.  Necessary
 guidelines  have  already  been
 issued  to  the  State  Government  for

 the  improvement  and  effective  imple-
 mentation  of  the  TB  Programme.

 (b)  Yes.

 (c)  Rifampicin  has  been  exempted
 from  customs  duty  ard  uthers  duty  on
 D-2  Aminobutanol  used  for  manufac-
 ture  of  Ethambutol  has  been  reduced
 from  75  per  cent  to  25  per  cent.

 Leprosy  relief  in  Tami]  Nadu

 2454.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  particularly  good  work  done  in
 Tamil  Nadu  for  leprosy  relief;
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 (b)  if  so,  the  salient  features  of  the
 work  done  in  that  part  of  the  coun-
 try;

 (c)  the  concrete  assistance  propos-
 ed  by  the  Central  Government  for
 this  essentially  social  ang  humanita-
 rian  work;  and

 (d)  whether  Government  have
 urged  other  States  to  fall  in  line  with
 Tamil  Nadu  in  this  noble  endeavour?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes.

 (b)  A  statement  containing  the
 required  information  ig  attacked.

 (c)  For  1978-79  provision  of  Rs.  9.€0
 lakhs  exists  for  assistance  to  Govt.
 of  Tamil  Nadu.

 (d)  Yes.  Similar  assistance  as  for
 Tamil  Nadu  is  available  from
 Central  Government  to  uther
 for  implementation  of
 Lepzosy  Control  Programme.

 the
 States

 National

 Statement

 Salient  features  of  work  dotie  by  Govt.
 of  Tamil  Nadu  for  Leprosy  Control

 l.  The  State  Government  have
 successfully  implemented  wie  targets
 given  by  the  Centre  under  i.  Cen-
 trally  sponsored  National  Leprosy
 Control  Programme.

 2.  The  State  Government  have  co-
 ordinateg  the  efforts  of  all  voluntary
 organisations  in  the  field.  thus  cover-
 ing  the  entire  State  by  the  establish-
 Ment  of  Leprosy  Control  Units,
 Voluntary  Survey,  Education  and
 Treatment  Centres,  Establishment  of
 Leprosy  Centres,  Leprosy  Hosvitals
 aid  temporary  Hospicalisation  wards
 attached  to  the  District  and  medical
 college  hospitals.

 3.  House  to  house  examination  of
 population,  school  children  and  child
 contacts  has  been  undertaken.

 4.  Health  education  has  been  under-
 taken  through  specially  trained  leprosy
 wokers  and  through  general  out-door
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 clinics  with  a  view to  garly  detection
 of  pases.  क

 5.  By  these  measures  out  of  esti-
 mated  7  lakh  cases  of  leprosy  6,28
 lakhs  have  been  detected  and  4.83
 lakhg  cases  have  already  been  regis-
 tered  for  treatment.  On  an  average
 9000  additional  new  caseg  are  detected
 per  month  and  about  3000  cases  are
 discharged  per  month  from  the  list  as
 cured.

 Railway  Division  at  Trivandrum

 2455.  डप्तप्ता  M.  N.  GOVINDAN
 NAIR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  what
 progress  has  so  far  been  made  on  the
 ‘work  of  proposed  Railway  Division  at
 Trivandrum  in  Kerala?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWA\S
 (SHRI  SHEO  #  £=NARAIN).  The
 decision  on  the  formation  of  a
 new  full-fledged  broad  gauge  divi-

 sion  en  Southern  Railway  with
 headquarters  at  Trivandrum  had  been
 taken  a  long  time  ago.  Its  imple-
 mentation  has,  however,  got  delayed
 on  the  question  of  defining  its  terri-
 torial  jurisdiction,  in  view  of  a  large
 number  of  representations  from  vari-
 ous  interests  in  North  Malabar,  Pal-
 ghat  and  Cochin  areas  protesting
 vehemently  against  major  changes  in
 the  existing  Olavakkot  Division  and
 particularly  against  taking  away  of
 Meangalore-Shoranur  section.  These
 strong  feelings  were  sought  to  be
 assuaged  by  limiting  the  jurisdiction
 of  the  new  division  from  Trivendrum

 to  Shoranur  only.  But  since  this  al-
 ternative  considerably  reduced  the
 route  kilometrage  which  would  have
 Taadg  the  division  non-vinble,  it  wast

 MAREE  Ay  a9,
 4

 jaesigpess her  y
 o>  निफमंगक Ge  Asis”  *
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 diction  over  the हश्र  Broad,
 Shoranur—Trivandrim  *Hecti
 develop  it  further,  in  due  course,  as
 a  full-fledged  division  when  enough
 additional  broad  gauge  jurisdiction
 eould  be  added  to  it  to  make  it
 viable.

 Unfortunately,  the  above  scheme
 too  did  not  find  favour  with  people
 of  Kerala.  The  State  Governnent
 also  stated  that  they  would  not  be
 able  to  offer  Jand  free  of  cost  as  pro-
 mised  earlier  unless  a  full-fledged
 division  at  Trivandrum  was  formed
 In  the  changed  background,  the  Chef
 Minister  of  Kerala  was  requested  to
 reconcile  the  differences  among  vari-
 ous  parties  so  as  to  evolve  a  suitable
 solution  for  the  proposed  Trivandrum
 Division,  which  will  be  acceptable
 to  all  and  also  be  viable.  The  Chief
 Minister  of  Kerala  convened  an  all
 party  conference  on  2.l78  at  Tri-
 vandrum  with  the  Members  of
 Parliament  from  the  State,  representa-
 tives  of  the  political  parties
 and  party  leaders  in  the
 Council  of  Ministers  to  finalise

 the  issue,  In  the  meeting  although  a
 unanimous  resolution  was  passei  on
 the  formation  of  new  division,  the
 question  of  defining  its  jurisdiction
 was  left  ta  the  Railways  to  suit  their
 requirements.  But  immediately  after
 this  meeting,  representations  opposing
 the  resolution  were  again  received  in
 bulk.

 For  a  full-fledged  division  at  Tri-
 vandrum,  the  viable  kilometrage
 on  the  broad  gauge  will  have  to
 be  at  least  600  kilometres.  it
 is  not  possible  to  obtain  this  length
 without  Mangalore-Shoranur  section.

 6f  Kerala

 initially,  of  a
 Trenaportation  DONS at  ‘Trivandrum,  Reply Chief  Minister  of  Karla's  ‘seteited.
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 आमत्तीवुर  fey  ग्  ah  wt  बंता

 2486.  थी  लांयेश्नेर  wie  saw:  मेक?
 रेल  मत्ती  बह  बताते की  कृपा  करेंगे कि  :

 6  लर  रेखथे  के  समस्तीपुर  डिजीजन
 में  {Piers  सें  कोमले  की  कभी  के  कारण
 कितनी  याल्नी  गाड़ियां  रह  कर  दी  ई  हैं;

 (ख)  उक्त  रेल  सेवायें  कब  पुन  झारम्भ  कर
 दी  शामेंगी  द झर

 (ग)  भ्रविष्य  में  कोयले  की  उचित  सप्लाई  के
 लिए  क्‍या  कदम  उठाये  जा  रहे  हैं  ?

 रेल  मंत्रालय  में  राज्य  जंती  च्ौ  शिव  गारायण)  *
 (क)  39  वारी  गाड़ियां  t

 (@)  26-2-79  तक  इन  39  गाड़ियों  में  ते
 25  गाड़ियां  फिर  से  चलाई  गई  थी।  भाप  कोयले
 ी  सप्लाई  की  स्थिति  में

 जा
 होते  ही  शेष  गाड़ियों

 को  फिर  चला  दिया

 (ग)रलो  के  लिए  भाष  कोयले  की  उपल”्धता
 में  वृद्धि  क ेलिए  ऊर्जा  मत्नालय  और  कोयला  उत्पादक

 की
 के  साथ  निकट  सम्पर्क  बनाये  रखा  जा

 रहा

 Potency  of  Medicines  of  Homoeo-
 pathic

 2457,  SHRI  SHANKARSINGHJI
 VAGHELA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE

 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  there
 is  no  means  with  the  Government  to

 are
 the  potency  of  medicines  of

 (b)  if  so,  the  reasons  thereat;

 (०)  how  do  Government  propose  to
 check  ¢he  malpractices,  if  any,  of  gup-
 Pliers  in  the.absemoe  -of

 ye

 nigh

 ae
 THE  MINISTER  OF  H

 AND  FAMILY  WELFARE;  ¢
 RABI  RAY):  (a)  There  are  no  manne
 available  with  the  Government  to
 check  potency  of  medicines  of  Homoe-
 opathy  beyond  6X.

 (b)  So  far  there  hag  been  no  téch-
 nitiue  available  to  detect  higher
 potencies  although  efforts  are  being
 made  to  evole  techniques,

 (e)  The  Government  has  set  up  8
 Pharmacopeia  Laboratory  with  the
 functions  of  Testing  Laboratory.  It
 ig  possible  to  check  the  basic  prepara-
 tions,  raw  matertal,  and  finished  pro-
 ductg  like  mother  tincture  and  low
 potencies.

 (d)  The  Pharmacopoeia  Laboratory
 as  wel)  as  Central  Council  for  Re-
 search  in  Homoeopathy  are  trying  to
 evolve  techniques  of  detecting  high
 potencies  and  are  being  equipped
 with  the  scientific  instruments  for
 this  purpose,

 Amendment  to  Employment  Exchange
 Act  and  Rules

 2458.  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  has  sent  any  proposal  to  the
 Central  Government  in  January,  3978

 amendment  to  the  Employment for
 Exchange  (C.N.V.)  Act,  959  and  Em.
 ployment  Exchange  (CNV.V.)  Rules,
 1960;  and

 a)  if  so,  the  Metaljlg  thereoe  and
 the  action  téken  by  Government -
 thereon?

 THE  MDUSTER  OF  PARLIAMEN-
 TARY  AFFAIRS  ANB  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  Yes.
 Sir.  >  .

 (h)  The  proposal,  related  to:  mak-,
 peeruitment  through

 +  Exchanges;  providing,  fpr
 more  stringent  punighment  in  cate  57
 default:  deletion  of  the  provision  retat-



 Central  Employment  Exchange.
 stiggestions  have  duly  been  considered.

 made  some  recommendations  regard
 ing  emendments  of  the  Employment
 Exchanges  (Comipulsory  Notification  of
 Vacancies)  Act.

 Shifting  of  Western  Railway  Head-
 quarters

 2459,  SHRI  F.  ए.  GAEKWAD:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  gtate:

 (a)  whether  the  State  Government
 had  submitted  a  report  on  the  Steer-
 ing  Committee  to  the  Centre  on  Janu-
 ary  8,  this  year  about  shifting  of  the
 headquarters  of  the  Western  Railway
 from  Bombay  to  Gandhinagar;

 (9)  whether  Government  are  aware
 that  of  the  total  of  7,688  Kms.  Line
 under  the  Western  Railway,  only  440
 Kma.  are  in  Maharashtra,  the  remain-
 ing  bemg  in  Gujarat.  and  Rajasthan;
 and

 (ce)  if  so,  Government’s  reaction
 thereto?

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Yes.

 ९४)  On  Western  Reilway  while  the
 gaajor  portion  of  the  raiiway  falls  in
 Gujarat  sizeable  share  is  contributed
 by  Rajasthan  and  Madhya  Pradesh
 also,  foliowed  by  Maharudktra,  Uttar
 Pradesh  and  Baryana,

 (c)  The  location  of  the  headquarters
 of  a  Railway  is  decided

 Laie  A
 with

 —
 requiremerits  cbteintent

 peisghhory
 va  reference  to  the

 metersge.of  the  railway  peng through  a  padticuler  we.  ह...
 Government  hag
 that  there  is  no  justifiention  to  shift  the
 Western  ftom its  existing  at

 seer
 How-

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  still  a  great
 delay  in  issuing  the  passports;

 (b)  give  the  number  of  applications
 where  passport  was  not  issued  even
 after  6  months  in  the  last  2  years;  and

 (c)  what  specific  steps  Government
 propose  to  take  to  expedite  the  pro-
 cedure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 x
 adhered  to  at  present.  It  is  true  that
 during  the  early  months  of  1978  there

 ह.  Ag  0७  26-2-I079,  &  total  of  3.929
 applications  were  pentlitg  in’  Passport
 Offices  for  more  than  six  months  (

 of  Passport  Offite



 of  passports  due  to  reasons  of  non-
 compliance  with  passport  requirements
 by  the  applicants  (as  explained  further
 below).  The  net  arrear  position  of
 applications  pending  for  more  than  six
 mionths  as  on  28-2-1979  (with  the
 exception  of  the  Calcutta  Office)  is,
 therefore,  6,400.

 A  statement  showing  *the  arrear
 position  of  passport  applications  which
 are  more  than  six  months’  old  in  the
 various  offices,  office-wise  is  placed  on
 the  Table  of  the  House.

 ri  orT—  OS  ee  शक  ee,  Se he  26  t

 (ce)  The  arrear  position,  at  the
 beginning  of  978  was,  4.63  lakh  pend-
 ing  passport  applications  in  all  offices.
 A  concerted  drive  had  been  launched
 by  Giovernment  to  clear  the  arrears
 during  1978,  including  employment  of
 additional  clerical  staff.  Asa  result  of
 this  review,  the  net  effective  arrear
 position  (excluding  applications  whicn
 are  five  weeks  old  and  less  which  are
 fresn  applications  under  processing
 and  which  cannot,  therefore,  be  treat-
 ed  as  arrears)  as  on  28-2-1979,  has
 been  brought  down  to  8,9I.

 St.tement
 Position  reg  wding  applications  more  than  Six  months  old  as  on  28-2-79  which  were  pending  issue  of

 pass  ports.

 Station  Number  of  Number  out  Net  arreas
 applications  of  them  pen-  positoin  as ~  more  than  ding  due  to  on  28-2-79
 six  months’  reasons  of  of  applica-
 old,  perding  non-Com  tions

 as  on  pliance  by  pending  for
 28-2-1979  applicants  more  than

 six  months

 a  2  3  4

 i.  Ahmedabad  687  589  98

 2.  Bangalore  2,684  2,684  Nil

 Bhopal  Nil  Nil  Nil
 (office
 opened  on
 i'7-I0-78)

 7९  4.  Bombay  4,000  3,700  300

 5.  Calcutta  Information  Awaited

 6.  Chandigarh  6,309  6,309  Nil

 7.  Delhi.  748  607  347

 8.  Ernakulam  9,2I0  45759,  45457

 ge  Hyderabad  2,828  2,380

 to.  -Jaipur.  .  270  270  448

 ie  Kozhikode  962  60  002

 i2,  Lucknow  2,445  25445  Nil

 ¥3.  Madras  1,786  15732  54

 3I,929  255529  6,400

 eee
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 \Aottdent  at  Yadagiri  Ratiway
 -Stetbou  |

 96a.  SHRI  RAJSHEKAHAR
 KOQLUR:  Will  the  Minister  of  RAIL-
 ‘WAYS  be  pleased  to  atute:

 (a)  whether  a  serious  accident  took
 place,  resulting  in  the  death  of  a  rail-

 employee,  on  the  2nd  or  306

 taking  of  the  first  jn  coming  train
 (9-  Down  Bombay-Madras  Mail)  on  the
 second  platform  and  the  second  in-
 coming  train  rely  Down  Madras-Bom-
 bay  Mail)  on  the  first  platform;

 (b)  if  so,  whether  this  change  in  the
 taking  of  trains  on  the  platforms  was
 effected  under  the  directions  of  the
 Controller  at  Guntakal  or  the  ASM  on
 duty  that  day;

 (c)  the  reasons  for  such  wrong
 taking  of  trains;  and

 (d)  whether  any  inquiry  has  been
 conducted  into  the  matter  and  the
 result  thereof?

 THE  MINISTER  OF  STATE  IN  TIE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  There
 ‘was  no  accident  at  Yadagiri  station  on
 2nd  or  Srd  December,  1978.  However
 on  3-161979  while  9  Up  Bombay-
 Madrag  Mail  was  being  admitted  on
 2nd  loopline  of  Yadagiri  station  a  rail-
 ‘way  employee  who  after  attending  to
 his  wotk  at  water  column  attempted

 '  MANCH  6,  we  Written  Answers”  246

 (2  Bott:  tee  sont
 loop:  lines  at  Yadagiri  station  are  pro-
 videg  platforms.  There  was

 Mail  on  the  first  toop  line  ay  Tecep- tion  is  permissible  under  the  rules.

 (d)  Yes.  It  wag  established  that  it
 Was  a  case  of  accidental  death.

 Inadequate  berthing  facility  in
 Bombay  Port

 2462.  SHRI  G.  M.  BANATWALLA-
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  only
 one  berth  in  Bamboy  Port  is  made
 continuously  available  for  cement-
 carrying  ships;

 (b)  whether  Government  are  aware
 that  this  inadequate  berthing  facility
 in  Bombay  Port  contributes  to  acute
 shortage  of  cement  in  Bombay;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  increase  the  number  of  berths
 to  be  continuously  available  in  Bom-
 bay  for  unloading  cement?

 months,  resulting  in  a  large  number
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 Medical  Colleges

 2483.  DR  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of

 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  the  total  number  of  medical
 colleges  in  the  country  and  the  sanc-
 tioned  number  of,  seats  in  them  cate-
 gory-wise  (i)  Government  Medical
 College  (ii)  Private  Medical  College
 (ii)  Municipal  Medical  Colleges  and
 the  Division  of  Seats  for  qd)  Allopa-
 thy  (2)  Ayurvedic  (3)  Homoeopathic
 and  (4)  other  systems;

 (b)  whether  it  is  a  fact  that  the
 sanctioned  number  of  seats  and  in  col-
 legeg  are  inadequate  and  several  eli-
 Bible  students  have  to  seek  other  ca-
 reers;  and

 (c)  what  is  the  approximate  num-
 ber  of  Doctors  trained  in  India  who
 are  working  in  other  countries?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  The  required  information
 is  given  in  the  enclosed  statement.

 (b)  These  are  considered  adequate
 so  far  as  current  and  immediate
 national  needs  are  concerned.  How-
 ever,  these  fall  short  of  the  demands
 in  so  far  as  applicants  are  concerned.

 (ce)  The  number  of  doctors  enrolled
 in  the  Indian  Abroad  Section  of
 National  Register  of  the  Scientific  and
 Technica]  Personnel  (CSIR)  as  on
 i--7078  in  4258.

 1  Allopathic  System

 otal  number  of  Medical
 Colleges  4  +  ja,  08°  with  an
 admission  |...  of  UA  (1977).

 The  category-Wise  distribution  of  the
 arate  ig  ag  follows:

 No.  of  Admise
 Medicat  sion

 .  Colleges.

 (i)  Govt.  Medical
 Colleges  iy  9.505

 (ii)  Arivate  Medical
 Colleges  79  8  (क्र

 (iii)  Municipal  Medical
 leges  5  744
 Toran:  106  41,116.

 2.  Ayurvedic  Saystem
 As  on  1-1-1977,  there  were  5४

 medical  colleges  with  an  admisst,.
 capacity  of  3664.

 3.  Homoepsthic  System

 Ag  on  ‘161-1978,  there  were  AB
 Colleges.  The  admission  capacits  द
 not  at  present  regulated,  as  tne
 uniform  syllabug  required  by  the
 Central  Council  of  Homoeopathy  is  yet
 to  be  implemented.

 4.  Other  Systems

 As  on  ‘1-1-1977,  there  were  If
 colleges  with  an  admission,  capacity  of
 535,

 The  breakup  of  figures  in  regard  to
 Ayurvedic,  Homoeopathy  and  other-
 systems  as  desired  in  the  question,  is
 not  available,

 at  en  से  गजरने  शालो  गाड़ियों  का  cy  किया
 जाता

 (2464,  की लकषभ!  भररत्यण  भाषक  :  गया
 रेल  मंत्री यह यह  बताने  की  कृपा  करेंगे कि

 (क)  कोयले  की  कभी  के  कारण  मध्य  रेलवे
 में  झांसी  होने  बाली

 बह
 ये
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 थे)  क्या  ae  कौ  wd  को  we  हुए इस a  चलाने  के  लिए  डीजल  इंजनों का का
 प्रयोग  किया  जावेगा  ?

 झांसी

 चुर
 होते  बाली  तथा  से  गुजरने  बाली  3

 गाड़ियां  कोबले  की  कमी  के  कारश  23  दिस
 नशे लेकर  32  दिन  तक  की  भिन्न  भिन्न  झबधियों  के
 लिए  रह  रहीं।

 t
 (a)  ये  सभी  गाड़ियां  पुन:  चालू  कर  दी  गई

 4

 (ग)  प्रश्न  नहीं  उठता  ।

 बिहार  में  परिवहत  लेगा  में  सुधार

 2465,  भी  हुकलदेव  माशायणज  यादव  :  क्‍या

 हए  लोर
 परिवहन  मंत्री  यह  अतान  की  कृपा

 (क)  क्या  सरकार  का  विचार  बिहार  में
 ज्यरिषवददवन  सेबाधों  में

 ह
 करने  के  विचार  से

 ह अ
 सरकार  को  सहायता  देने  का  है;

 श्‌

 जम्बा
 प्रत्येक  राज्य  में  पक्की  सड़कों  की  कुल

 कितनी  है  2,
 मौजहम  ौर  ,परियहण  अंलालय  में  प्रभारी

 शाव  मंत्री  (जी  जांद  राम)  :  (क)  केन्द्रीय
 और  राज्य  क्षेत्रीय  प्लान  व्यवस्थाों  में  परिवहन

 की  व्यवस्थाएँ  परिव्यव  के  एक  भाग
 में  को  कोई  भी  विशेष

 MARCH  3,  2099

 राज्य  /  संघ  राज्य  Weer  |  i-i-978  के
 साथ  अनुसार  कुल  सतह

 की  बई  झन  की
 शम्बाई

 (कि०  मी०  में)
 4  2

 1  ह ....क  देश  (23,618
 eB  नालाम  4,308

 2  बिहार  (23,517
 +  चुँथसत  24,078

 ied
 l  a

 7  हृरियाला  I5,445
 6.  हिमाचस  प्रदेश  31  45
 7.  जम्मू  और  काश्मीर  5,314
 8.  कर्नाइक  50,186
 9.  केरल  4  464

 l0.  भष्य  प्रदेश  ‘19,256
 VW  महाराष्ट्र  AT731
 12  मणिपुर  22
 है है: ह  भेधॉालय  1,454
 14.  नागालैण्ड  1,196
 i5.  उड़ीसा  10,197
 16.  पंजाब  27,690
 हद  राजस्थान  29,842
 18.  सिक्किम  85I
 i9  तमिलनाडु  §2,39
 20.  ब़िपुरा  1,748
 21.  उत्तर  प्रदेश  42,668
 22.  पश्चिम  बंगाल  13,618
 23  झग्डमान  झौर  सिकोबार  द्वीप

 समूह  54l
 24.  धरुणाचल  प्रदेश  1,000
 25.  चण्डीगढ़  1,000
 26.  दादश  धौर  गगर  हवेलो  60
 27.  दिल्‍ली  2i8
 28,  गोवा  ,  दमण  झौर  दिय  953
 29.  जक्षद्वीप  60
 30.  मिजोरम  69
 3i  बककीेरी  513

 Porcibiy  stoppage  of  Quilon-Madras
 Mall  at  Tenmalai  Railway  station

 2466.  SHRI  M.  ARUNACHALAM:
 ‘Will  the  Minister  of  RAILWAYS  Le
 pleased  to  state:

 °

 (a)  whether  06-Quilon-Madras
 Mail  was  stopped  hy  Railway  ह...
 ployess  Who  are  alleged  ४6  be  Ruxa-
 lites  for  two  hours  on  the  26th  Janu-



 é
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 ary,  10%  at  ‘fenmatat  (Ghat  section)
 in  Madurat  Division  of  Siuthern
 Railway  and  thereby  caused  great
 inconveniente  and  agony  to  the
 travelling  public;

 (b)  what  action'  the  Divisional
 Railway  Administartion  hes  taken
 against  the  culprits  to  maintain  dis-
 cipline  and  smooth  running  of  trains;
 and

 (९)  if  no  action  taken  by  the  Police,
 what  is  the  departmental  action  taken
 on  those  employees  whose  names  were
 already  reported  by  the  Railway  In-
 telligence?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  On

 26-1-1979,  a  group  of  railway  engineer-
 ing  gang  staff  squatted  in  front  of  the
 Pay  Specjal  at  Tenmalai  station
 demanding  payment  of  overtime  and
 flood  advance,  etc.  They  also  detained
 06  Quilon-Madras  Mail  for  about  90
 minutes.  However,  on  arrival  of  the
 local,  police,  the  agitators  dispersed
 peacefully.

 (९)  Suitable  departmental  discipli-
 nary  action  hag  heen  initiated  against
 these  employees.

 Homoeopathic  Dispensaries

 2467,  SHRI  PRADYUMNA  BAL:
 SHRI  MANOHAR  LAL:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  how  many  homoeopathic  dis-
 pensaries  C.G.H.S.  are  functioning  in
 Delhi  and  their  locations;

 (b)  whether  all  these  dispensaries
 are  independent  unite;

 4¢)  #  not,  the  number  of  Homoeo-
 Pathie  which  are  func-
 tioning  under  the  charge  of  Allopa-
 thie  doctors;  and

 td)  when  auch  Homoeopathic  dis--
 Pénsarieg  in  Delhi  shall  atart  fiunce--
 tioning  as  independent  units?

 THE  MINISTER  OF  HEALTH  ANDY
 FAMILY  WELFARE  (SHRI  RABI.
 RAY):  (a)  There  are  three  C.G.HS,
 homoeopathic  dispensaries  at  हे,  XK.
 Puram,  Dev  Negar  and  Gole  Market
 and  two  homoeopathic  units  at  Darya.
 Ganj  and  Rajouri  Garden  functioning in  Delhi.

 (b)  and  (c)  The  three  dispensaries
 are  functioning  independently.  The
 two  Homoeopathic  units  started  in  part
 (a)  each  have  a  homoegpathic  doctor-
 but  are  functioning  under  the  over-alt.
 administrative  control  of  the  Medical
 Officer  in-charge  of  the  Allopathic
 dispensary  to  which  they  are  attached.

 (d)  There  is  no  proposal  at  present
 to  make  the  two  units  referred  to’  in,
 part  (a)  above  independent  units.

 Issue  of  permits  to  Commercial
 Vehicles

 2468.  SHRI  C.  R.  MAHATA;  Will
 the  Minister  of  SHIPPING  AND.
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  any  intention  to  issue-
 more  permits  to  the  commercial  vehi-
 eles  on  the  route  Delhi  to  Ghaziabad
 and  nearby  places  of  Delhi  for  the«
 public  facilities  as  well  as  to  abolish.
 monopolistic  system;  and

 (b)  if  co,  what  are  the  details  in
 this  regard  and  if  not,  the  reasons.
 therefor?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY
 OF  SHIPPING  AND  ‘TRANSPORT
 (SHRI  CHAND  RAM)  (a)  Accord-

 ing  to  the  information  furnished  by
 Delhi  Administration,  no  more  per~
 mits  are  to  be  issued  to  the  commercial
 vehicles  on  the  route  Delhi  to  Gha~
 wiabad  and  nearby  places.
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 gb)  Issurance  of  permits  for  inter-  (a)  the  ,emount  of  loans  sanctioned
 State  route  between  U.P,  and  Delhi  and  digbursed  to  the  Bhiggiag  Com-
 are  governed  by  reciprocal  panies  ip  both  Public  and  Private
 agreement.  The  existing  agreemer  Sectors  during  the  period  lst  April,

 ~was  entered  into  in  October,  957  978  to  3lst  December,  i978;

 and  Sie  ad
 ts

 of  tos Eevesuant une  (b)  also  the  amount  of  loans  re-

 bran  Prdesh  and  Delhi.  paid  and  interest  paid  by  the  com-
 panies  during  the  period  st  April,
 978  to  3ist  December,  I878;  and

 Loan  Sanctioned  and  Disbursed  to  (९)  how  much  tonnage  added  or
 Shipping  Companies  to  be  addeg  in  view  of  the  loans  sanc-

 tloned/disburseq  during  the  above
 2468.  SHRI  8,  R.  DAMANTI:  period?

 SHRI  JYOTIRMOY  BOSU:
 THE  MINISTER  OF  STATE  IN

 Will  the  Minister  of  SHIPPING  CHARGE  OF  THE  MINISTRY  OF
 AND  THANSPORT  be  pleased  to  SHIPPING  AND  TRANSPORT
 state:  (SHRI  CHAND  RAM)

 (a)  Loan  _—  Disbursed
 Loan  sanctioned  (includes.  payments

 against  loans  sanc:
 tioned  prior  to

 I=4-978,)

 (In  crores  of  rupees).
 Public  Sector  नि  .  $9°9!  al  74
 Private  Sector  .  नि  न्‍  yo  29  40

 (b)  Loans  repaid  Interest  repaid.

 (In  crores  of  rupees).
 it-7g  776

 (०)  61,400  GRT.

 राभपुर  में  भृतपूर्ण  शासकों  का  रेलचे  स्टेशन  रेल  भंतालन  में  राज्य  मंत्रों  (जो  शिव  नारायण)
 (क)  झौर  (a)  रामपुर  स्टेशन  में  एक  साइडिण,  एक

 2470.  श्रो  दानेता  कुमार  शर्मा  क्या  ्  फ्री  प्लेटफार्म,  एक  छत  और  प्न्य  सम्बन्धित  सरचनाए  हैं
 बहू  बताने  की  कृपा  करेंगे  कि:  जो  रामपुर  के  भूतपूर्व  तबाब  की  सैलून  ष्ड़ा  करते  के

 लिए  इस्तेमाल  को  जाती  थीं  जब  भी  तवाज  थाला
 (क)  क्या  मुरादाबाद  डिवीजन  में  रामपुर  श्ल्बे  पर  जाते  थे,  इनका  इस्तेमाल  होता  थां।  रामपुर  के

 'स्टैशत  के  साथ  लगता  हुआ  भूतपूर्थे  शासक  का  एक  रेलवे  सयाब  ने  इन  संरचनाक्रों  भ्रादि  को  बे  को  |... ड  भहीं
 हशम  रेलवे  को  सम्पत्ति  है;  भौर  किया  है।  यहां  तक  कि  वह  इन्हें  ग्रपती  निजी  सम्पत्ति

 होने  का  दावा  करते  हैं।  रेल  प्रशासन  ने  तले  ाली
 च  दि  हां,  तो  लबे  द्वारा  उसको  किसी  उप-  कंशने  के  सिए  नवाब  क  विश  कार्यवाही  बाराब  कर

 ग 1  क्यों  नहीं  लागा  जा  रहा  है?  दी  है  और  गह  मामला  न्वपिधीन  हैं।
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 Seminar  on  Modem  Health  Education
 wet  System  .

 Wii,  SHR  P,  *.  KODIYAN;  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state;

 (a)  whether  a  seminar  was  recent-
 ly  held  in  the  Capital  to  evolve  moda-
 lities  for  building  a  modern  health
 education  system  in  the  country;

 (b)  if  so,  what  were  the  recom-
 mendations  made  by  the  seminar;  and

 (c)  the  decisions  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RABI  RAY):  (a)  No,  Sir,  However,
 the  two  following  workshops  were
 held  in  New  Delhi: —

 (i)  National  Workshop  on  “School
 Health  Programme”  from  Novem-
 ber  26  to  ist  December,  ‘1978;

 and  (ii)National  Workshop  on
 “Integration  of  Health  Education
 in  the  undergraduate  Medical  Cur-
 riculum  from  ॥7  to  19th  January,
 ‘1979.

 (b)  The  Primary  recommendations
 made  by  these  two  workshops  were
 as  follows: —
 (i)  National  Workshop  on  School

 Health  Education

 (a)  Comprehensive  manual  on  heal-
 th  education  be  prepared  for  the
 instructors  and  other  field  function-
 aries  in  the  National  Adult  Educa-
 tion  Programme;

 (b)  The  pattern  adopted  by  the
 Central  Board  of  Secondary  Educa-
 tion  for  teaching  health  education  in
 classes  EX  to  X  along  with  physi-
 cal  education  may  be  arlopted  by
 other  Boards  of  Secondary  Education
 in  the  country;

 (c)  The  Health  Education  and
 ‘opulation  Exlucation  should  be  tau-

 ght  by  integrating  its  contents  with
 Other  xubject  areas  like  enviton~
 Mental  studies,  languages  and  yhy-

 sical  education  at  primary  stage  of
 education

 (१)  Orientation  programme  for  tra-
 ining  of  inservice  teachers  beorgan-
 ised  go  that  the  subject  could  be
 taught  effectively  in  classes:  ang

 (e)  Instructional  material  both  for
 the  teachers  and  students  need  be
 developed.

 (i)  iNational  Workshap  on  Integration
 of  Health  Education  in  the  Under-
 graduate  Medical  Curriculum.

 (a)  Modification  of  the  existing
 curriculum  of  under-graduate  medi-
 cal  education:

 (b)  all  the  disciplines  and  depart-
 ments  of  medical  colleges  to  partici-
 pate  in  training  of  the  medical  gra-
 duates  for  health  education  and  for
 integrating  health  education  in  teach-
 ing  and  services;  and

 (९)  training  of  teachers  and  me-
 dical  administrators  through  series
 of  seminars/workshops  at  regional/
 State  level.

 (c)  The  recommendations  made
 yy  these  workshops  are  being  sent

 by  the  Central  Health  Education
 Bureau  to  concerned  authorities  for
 implementation.

 Relief  to  Shipping  Companies  under
 Financial  Relief  Assistance

 2472,  SHRI  KUMARI  ANAN.
 THAN:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 {a)  the  names  of  Shipping  Com-
 panies  and  the  quantum  of  relief/
 assistance  received  by  them  under
 the  Financial  Relief  Assistance  an-
 nounced  by  Government  by  the  end
 of  November,  ‘1978;  and

 (b)  how  many  shipping  companies
 have  been  closed  because  of  cash
 flow  prowlems  and  how  many  ate  on
 the  brink  of  closure  due  to  the  same
 reason?
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 THE  MINISTER  O%  .  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  fa)  Govern-
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 ment  hate  approve  bo  tay  the  fol-
 lowing  relints  under  the  new  guide-
 lines  announced  by  the’  Govern-
 ment  in  October,  976:—

 Shipping  i

 oreo  मु

 (i)  Moratorium  on  SDFC  repayments  during  1978-79.  é  3  3943°00  340°  77
 (ii)  Conversion  into  loans  analogous  to  SAFAUNS.  5  न  «  9t82°00  89°60

 (iii)  Additional  loans  against  past  acquisitions.  .  नि  .  .  ae  $23  59

 (b)  Government  are  not  sware  of  still  awaited  from  State  Govern-
 any  shipping  company  which  has
 been  closed  because  of  the  cash
 flow  problems  arising  out  of  the
 current  freight  recession  affecting
 the  shipping  industry.  It  would  not
 be  possible  to  indicate  also  as  to
 how  many  of  the  companies  are  on
 brink  of  clouse  as  this  fact,  among
 other  things,  will  depend  on  the  in-
 tention  of  the  creditors.

 Deterioration  in  Industrial  Relations

 2473,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state;

 (a)  whether  there  has  been  deter-
 Joration  in  the  industrial  relations
 during  December,  7978  to  February,
 ‘1979;

 {b)  if  so,  the  reasons  therefor;  and

 (ce)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  improve
 the  industrial  relations?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LA-
 BOUR  (SHRI  RAVINDRA  VARMA):
 (a)  Statistics  in  regard  to  the
 number  of  mandays  lost  due  to
 strikes  and  lockouts  the  month
 of  December,  978  are  provisional
 ‘whereas,  the  figures  for  the  months
 of  January  and  February,  1979  are

 ments;  till  auch  reports  are  available
 it  is  not  possible  to  reach  any  con-
 clusion.

 (b)  In  view  of  (a)
 question  does  not  arise.

 above,  the

 (c)  The  industrial  relations  situa-
 tion  is  under  the  constant  watch  of
 the  Government.  The  Industrial
 Relations  Maehinery  both  at  the
 Centre  and  in  the  States  continues
 to  make  efforts  to  minimise  work
 stoppages  through  informal  media-
 tion,  conciliation,  sdjudication  or
 arbitration,  us  necessary,  under  the
 existing  statutory  provisions  and
 voluntary  arrangements.

 Relay  fast  in  Western  Railway
 Workshop

 74,  SHRI  VINODBHAI  B
 SHETH:;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Rail-
 waymen  working  in  workshop  in
 Jamnagar,  Western  Reilway  were  00
 relay  fast  during  December,  3978,
 January/February,  1979  for  68  days;

 (b)  whether  the  Railway’  “Minister
 has  assured  continuation.  of  workshop
 at  Hepa  station  on

 ‘Westerns  ‘Rallyray:
 and

 ts
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 (०)  whether  he  will  asure  to  con-
 tinue  the  workshop  at  Hapa  looking
 after  conversion  of  broad  gauge  of
 Okha-~Porbandar-Viramgam  line?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  and  (c)  There  is  no  Railway
 Workshop  at  Haba  at  present.  But,
 it  is  proposed  to  shift  the  Workshop
 at  Jamnagar  to  Hapa  and  for  this
 purpose  suitable  provision  has  already
 been  made  in  the  Railway  Budget.

 Extension  of  Raitway  Line  from
 Chembur  to  Mankhurd

 245,  DR.  SUBRAMANIAN
 SWAMY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Ministry  proposes
 to  construct  an  overbridge  near
 Chembur  Railway  Station  and  also
 extend  the  railway  line  from  Chem-
 bur  to  Mankhrud;

 (b)  if  BO,  the  details  thereof;  and

 (c)  whether  the  Ministry  realizes
 that  the  volume  of  commuters’  traffic
 between  Chembur  area  ami  rest  of
 Bombay  has  outstripped  the  provi-
 sions  mare  by  Government  to  service
 that  traffic?

 TH  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  Yes.

 (b)  I¢  ig  proposed  to  construct  ea
 Toad  over-bridge  in  replacement  of
 existing  level  crogsing  No.  73  M  at
 km  UNDO  at  Chembur  at  the  request
 of  the  Municipa,  Corporation  of
 Greater  Bombay.  A  single  track  line
 already  exists  from  Chembur  to  Man-
 khurd.  Doubling  of  Chembur—Man-

 —
 Single  Hine  Section  is  in  pro-

 ‘8,

 (ep:  Yeu.
 4462  LBB, 8

 63  wee  ween  भाड़ियों  का  स्वॉभित  किया  क

 2476.  भी  भोती  भाईं  oreo  चोधरी  :  क्या
 रेल  मंत्री  यह  बताने  की  कुपा  करेंगे  कि:

 के)  पश्चिम  रेलवे  में  डिमा  और  पासनपुर
 के  बीच  लने  वाली  63  झप  धौर  64  डॉउस

 गाड़ियों  को  कब  से  स्वग्रित  किया  गया  है,  इसके  क्या

 1”
 हैं  जौर  उसको  कब  पुत्र:  चलाया  जायेगा  ;

 द

 (@)  समदड़ी  भौर  पालनपुर  (बआरास्ता  भेलडी)
 के  बीच  चलने  वाली  गाड़ी  को  कब  से  स्थभित  किया
 गया  है  और  उसके  क्‍या  कारण  हैं  भौर  इसको  कब
 से  पुन'  चलाया  जायेगा?

 रेख  मंतालप में  राज्य  मंत्री  (भी  शिव  माराबण) :
 (क)  63  प्रप|64  डाउन  पालनपुर-ढीसा  मिली-जुली

 गाड़ियां  जो  कोयले  की  कमी  के  कारण  28-6-78
 से  भ्रस्थायी  तौर  पर  रह  कर  दी  गयीं  थीं,  I-3-979
 से  पुनः  चालू  कर  दी  गयी  हैं।

 (ख)  239/240  समदढी-पालनपुर  यात्री
 गाड़ियां  कोयले  की  कमी  के  कारण  5-i-79  से
 अस्थायी  तौर  पर  बन्द  कर  दी  गयी  हैं।  कोगले  की
 स्थिति  में  सुधार  होते  ही  इन  गाड़ियों  को  पुनः  चालू
 कर  दिया  जायेगा।

 बिदेशों  में  स्थित  लिशतों  में  भाषा  विशेधषल

 2477.  थी  बर्मा ;  क्‍या  पविवेश
 मत्री  यह  बताने  की  कृपा  करेगें  कि

 (क)  क्‍या  सरकार  ने  विदेशों  में  स्थित  भारतीय
 मिशनों  में  सस्बन्धित  देशों  की  भाषाधों  के  विशेषज्ञ
 निमुक्त  करने  के  बारे  में  कोई  योजना  बनाई  है  ;

 (ख)  यदि  हां,  तो  उनका  स्तर  क्‍या  है;  और

 (ग)  विभिन्न  साषाधों  के  कितते  विशेषज्ञ
 किये  जायेंगे  तथा  इस  कार्य के  लिये  क्या  मानदण्ड

 झपनाया  जायेगा.  ?

 )  ित खगाय ,  न
 मंत्री

 फ्  22% (क  ग).  ,  सरकार  |
 =  ्  का  कर  दिया  है;
 जिसमें  कुल  35  दुभाषियें  ग

 दब  ५
 का  पद-स्तर  निम्नलिखित  3  द्ेडों  पर

 ,  जिनकी  सस्वीकृदि  दी  जा  शफी  है:

 स०  ag
 प्रवरण  प्रेड

 |
 2000-125/2-2800)

 :

 1200-2008)
 (vee-1300)
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 एप  शा

 कप  सी के
 मियुक्तियाँ  की  जाएगी

 hw  रवी
 2  फ्रांसीसी
 $  स्पेनी
 a  witty
 5  भाषा-इंडोनेशिया
 6  पुर्तेगाली
 7  क्सी
 a  चीनी
 9  फारसी

 i0.  सिंहली
 7)  भाषा-मंलमेशिया
 2  स्वाहिली
 43.  बीयतमामी
 \4  नेपाली
 5  बर्मी
 16.  जापानी

 नियुक्तियों  के  लिए  म्रानवण्ड  अन्तर्राष्ट्रीय  स्तरों
 के  अम्रूप  सम्बन्धित  विदेशी  भाषा  में  रुपात्तरण  की
 दक्षता  पर  भाधारित  हैं।

 Plight  of  Sri  Lanka  Indians

 2A,  SHRI  _M  KALA¥AN  SUNDA-
 RAM;  Will  the  Minister  of  EXTER-~
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  people
 of  Indian  origin  in  Kandy  (Sri  Lanka)
 have  to  face  great  hardship  in  getting
 thelr  travel  documents;

 (8)  whether  it  is  a  fact  that  they
 have  to  underforego  their  wages  and
 spend  money  for  travel  off  and  on  to
 the  office  of  the  Indian  Assistant  High
 Contnttasioner  of  Kandy;  and

 (६)  if  20,  the  arrangement  made  to
 G@eliver  the  travel  documents  in  the
 estates  where  they  are  employed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERN.
 AFFAIRS  (SHRI  SAMARENDRA
 KUSDO)

 oe
 {b).  Perséns

 -
 documents  Til  a  a  hn
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 Commission,  Kandy,  have  to  fulfill  the
 foltowing  requirements:

 (iy  furnish  documentary  evidence
 to  establish  that  they  are  indeed
 stateless  and  eligible  for  Indian
 citizenship;

 (i)  to  take  outh  of  alftgidnee  and
 obtain  travel  dacurnents;  and

 (छा)  to  obtain  ‘family  cards’  which
 entitle  them  for  rehabilitation  assisz-
 tanee  on  reaching  India.  Yo  com-
 plete  the  process  they  do  face  sorhe
 unavoidable  hardship.

 (९)  However,  in  order  to  minimise
 such  hardships  officials  of  the  Assis-
 tamt  High  Commission  have  started
 visiting  areas  where  such  persons  are
 employed  so  that  applicants  can  be
 given  their  travel

 “neni  cards
 on  the  spof.  Last

 over  passpat’s  808  ‘family
 cards’  were  issued  in  this  shanner,  It
 is  proposed  to  increase  the  number  of
 such  tours  in  future,  ag  directea  by
 the  Prime  Minister  during  his  récent

 en
 to  the  Assistant  High  Commis-

 sion

 Escape  of  Indian  Plane  Hijackers  from
 Pakistan  Prisons

 ” 2470,  SHRI  ARJUN  SINGH  BHA:
 DORIA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Five  Indian  plane
 hijackers  had  escaped  from  Pakisten

 Pees
 and  have  entered  iate  Inilie;

 a

 (b)  the  steps  taken  to  protect  the
 airports?

 with  the  Gavernment  the  six  people
 who  had  hijacked  to  Lahore  an  indian
 Airlines  plane  from  Delhi  on  1...
 ber  10,  1978,  were  sentenced  in

 ey tember.  1978  by  the  Lahare  y
 4  ae  f



 ‘Court  to  a  month’s  imprisonment  each.
 ‘They  were  released  from  custody  on

 _  November  i,  1978.  According  to  in-
 _  formation  available  with  the  Govern-

 _  ment,  these  persons  are  still  in  Pakis-
 Betan:

 (b)  Normal  vigilance  is  being  main-
 _  tained  at  the  air-ports.

 प्रथम  और  द्वितीय  श्रेणी  के  रेल  पासों  का  जारी  किया
 जाना

 2480.  श्री  राजकेशर  सिह  :  क्‍या  रेल  मंत्री  यह
 हल्‍ववताने  की  कृपा  करेंगे  कि  वर्तमान  सरकार  ने  सत्ता
 अं  आने  के  बाद  उनके  द्वारा  प्रथम  और  दूसरी  श्रेणी  के

 कितने  पास  किन-किन  व्यक्तियों  को  किस-किस  पते  पर
 तथा  किस-किस  आधार  पर  जारी  किए  गए  हैं  ?

 रेल  मंत्रालय  में  राज्य  संत्नी  (श्री  शिव  नारायण  )  :
 आनार्थ  पास  जारी  करने  का  वतमान  मानदण्ड  निम्न

 हि  अकार  है  :--

 लड j  तर  (i)  वे  संस्थाएं  तथा  संगठन  जो  सामाजिक,
 4  सांस्कृतिक,  वैज्ञानिक,  साहित्यिक,  खेल-

 कूद  तथा  शैक्षणिक  गतिविधियों  में  लगे  हों
 और  जिनका  कार्य  अखिल  भारतीय  स्तर
 का  हो।

 (2)  वे  संगठन  जो  अ्रनुसूचित  जातियों  और  जन
 जातियों,  पिछड़े  तथा  उपेक्षित  वर्गों,  स्त्रियों,
 अंधे  तथा  अ्रपंग  व्यक्तियों  आदि  क़े  कल्याण
 में  लगे  हुए  हों।

 (3)  4  गणमान्य  व्यक्ति  जो  राष्ट्रीय  महत्व  क
 कार्यों  में  लगे  हों  और  जिसके  लिए  उन्हें
 बार-बार  यात्रा  करनी  पड़ती  हो  ।

 एक  विवरण  जिसमें  इन  व्यक्तियों  /संगठनों  के  नाम

 ५.  और  पते  दिये  गये  हैं  जिन्हें  उपर्युक्त  मानदण्डों
 के

 आधार
 \  धर  मानार्थ  कार्ड  पास  जारी  किये  गये  थे,  सभा  पटल  पर

 रखा  गया  है।  ग्रन्थालय  में  रखा  गया  |  देखिये  संख्या
 एल.  टी  4060/79)

 Regulation  to  Prevent  use  of
 word  “Cola”

 2481,  SHRI  5,  S.  DAS:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  is  it  true  that  under  Prevention
 of  70008  Adulteration  Act/Rules  to  call
 a  drink  “Orange  or  Pineapple”  it  is

 compulsory  to  have  5  per  cent  Orange

 or  Pineapple  Juice;

 (b)  whether  there  has  been  Bor
 troversy  on  the  use  of  word  “Cola”;
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 (c)  what  is  the  minimum  percentage’
 of  cola  nut  recommended  by  his  Min-
 istry  to  permit  the  use  of  word  “Cola”;
 and

 (d)  from  what  date  will  there  be
 some  regulation  to  prevent  the  use  of
 the  word  “Cola”?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  A  beverage,  to  be  called
 a  Fruit  beverage  on  drink  must  con-
 tain  not  less  than  five  per  cent  fruit
 juice  weight  by  weight.

 (b)  to  (d).  The  definition  of  cola
 drink  has  not  been  laid  dawn  under
 the  provisions  of  the  Prevention  of
 Food  Adulteration  Act.  The  matter
 regarding  definition  of  such  drinks  is
 under  consideration  of  the  concerned
 technical  committee  and  necessary
 action  will  be  taken  after  its  recom-
 mendations  are  received  and  scruti-
 nised.

 Talk  held  with  Dalai  Lama

 2482.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  had  talks  with  Dalai
 Lama  recently  with  regard  to  the  pro-
 blems  concerning  Tibatan  displaced
 persons;

 (b)  if  so,  details  thereof;  and

 (c)  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  His  Holiness  the  Dalai  Lama
 met  the  Minister  of  External  Affairs
 on  22nd  January,  1979,  when  he  had
 come  to  Delhi  in  connection  with  tthe
 inaugurotion  of  Tibet  House  building
 in  the  Capital.  Certain  questions
 affecting  the  future  of  Tibetan  re-
 fugees  in  India  came  up  for  discussion
 during  his  meeting  with  FM.  Foreign
 Minister  assured  him  of  Government

 of  India’s  continued  commitment  to
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 heip  in  the  preservation  of  the  culture, traditions  gnd  religious  identity  of  the
 Tihetan  community  within  India.
 Government  of  India’s  view  on  the
 question  of  Tibetans  in  India  going
 back  to  their  places  of  origin  has  been
 stated  by  Minister  of  External  Affairs
 in  his  statement  on  his  visit  to  China
 made  in  the  Lok  Sabha  on  2l-2-979.

 Family  Planning,  Rural  Health  and
 Malaria  Eradication

 2488,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  based  on  his  statement  gn  Janu-
 ary  25,  1979,  how  he  propases  to  pro-
 ७०७७१  with  his  plan  to  implement
 Family  Planning,  Rural  Health  and
 Malaria  Eradication;

 years  and  how  much  fund  allocation
 ir be

 expects
 to  get  for  this  programme:

 an

 (ce)  will  he  propose  some  legislation
 S

 epeenans
 family  planning  on  mass

 e?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  A  statement  giving  the
 required  information  ig  attached,

 (b)  Targets:

 The  family  welfare  targets  in  res-
 pect  of  sterlization,  IUD  and  Con-
 ventional  Contraceptives  and  Oral
 Pill  users  for  the  next  three  years
 1979-80  to  98i-82  are  given  below:

 Vol.  Sterilisations  Lup  G.C.  &  Oral  Pill
 year  (Millions.)  (Millions)  Users  (Millions)

 tg79fo  ay  ि  45  ०8  45

 3980-8t  निद 32 2  50  ro  50

 1981-82,  है  55  t2  B'S

 Allocation  of  Funds:—  Rs.  on  lakhs

 (i)  Total  Plan  outley  for  sixth  Plan.  .  76500"  00

 (ii)  Provision  approved  for  1978-79,  .  न  नि  T4iBr'  30

 (iii)  Provision  approved  for  1979-80.  .  469°  235

 (iv)  No  indication  in  respect  of
 outlays  likely  to  be  available  dur-
 ing  1980-81,  1981-82,  ang  1982-83  are

 available,  ag  they  will  depend  upon
 the  buila  up  of  the  infrustructure
 and  progress  of  programme.

 {c)  Government  of  Iniia’s  stand  on

 om  Uy  ह...  7  UONSeHy  sr
 Femtly  Welfare  Palicy  Statement

 dated  29-6-1977,  which  says  categori-
 cally  that:—

 “We  wish  to  make  it  abundantly
 clear  that  in  this  task  there  ig  70
 room  for  compulsion,  coercion

 un
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 Family  Planning:  गा

 The  Goverment  of  India  are  vigo-
 rously  pursuing  the  Planning
 Programme  and  have  intensified  the
 Educational  and  Motivational  effort  in
 order  to  further  the  voluntary  accep-
 tance  of  the  small  family  norm,  Near-
 ly  10,000  orientation  training  camps
 are  being  organised  during  the  current
 year  ang  at  these  camps  influential
 public  opinion  Jeaders,  both  men  and
 women  are  imparted  knowledge  about
 the  population  problem,  better  care  of
 children  and  use  of  contraceptive
 methods.  The  financial  allocation  for
 Educational  and  Motivational  activi-
 ties  has  been  considerably  stepped  up.
 Persona)  letters  have  been  addressed
 by  State  Chief  Ministerg  and  Health
 Ministers  to  the  Members  of  the  State
 Legislatures  requesting  them  to  lend
 their  support  to  the  programme,  Simi-
 lar  appeals  have  also  been  made  to
 the  Members  of  Parliamnet  on  behalf
 of  the  Union  Ministry.  Special  atten-
 tion  ig  being  given  to  the  promotion  of
 Mother  ang  Child  Care  Schemes  and
 immunisation  programme  has  been
 intensified.  Nearly  ane  lakh  addi-
 tiona]  birth  attendents  (Dais)  are
 being  ¢rained  during  the  current  year
 m  order  to  improve  their  skill  so  that
 the  leve  of  maternity  care  services  in
 the  rurgl  areas  impoves.  These
 trained  Dais  87९  also  being  provided
 with  necessary  equipment  and  they
 are  being  increasingly  involv-
 ed  in  Maternal  and  Chilg  Care  activi-
 ties  in  the  rural  areas.  The  training
 facilities  for  Auxiliary  Nurse  Mid-
 wives  who  are  posted  at  Rural  Sub-
 Centres  have  been  augmented.  In
 order  to  encourage  a  healthy  compe-
 tition  between  the  States/Union  Ter-
 Titoriea  and  non  official  organisations,
 a  scheme  for  National  Awards  has  also
 been  introduced.  Special  awards  have
 also  been  announced  for  the  perfor-
 ™ance  under  Family  Planzing  end
 Maternity  child  health  activities  dur-
 ing  January  979—~March  4979  quarter,

 Rural  Hadith:
 ot  te  &

 Arnal  ty  toon
 ha  es  faunched  by

 the
 het

 ‘of  India  to  provide

 Multi-purpose

 Training  Scheme;  and  («&  Reorien-
 tation  of  Medical  Education  Scheme.

 The  above  scheme  were  introduced
 earlier  than  ‘1978-79  ang  were  streng-
 thened/extended  during  1978-79,  Re-
 orientation  training  under  Multi-pur-
 pose  Workers  Scheme  hag  been  com-
 pleted  in  88  districts  of  the  country
 as  on  Ist  August,  1978.  The  train-
 ing  programme  is  under  progress  in
 another  29  districts.  By  ‘1981-82,
 the  whole  country  ig  planned  to  be
 covered  under  the  MPW  Scheme.
 Siminalrly,  the  Community  Health
 Workers  Scheme  which  was  introduc-
 ed  in  October,  ‘1977,  has  been  extended
 to  an  additional  056  PHCs,  Thus  by
 the  end  of  September,  1979  one  third
 of  country  would  be  covered  under  the
 Scheme.  By  the  end  of  1981-82,  the
 whole  country  is  planned  to  be  cover-
 ed  under  the  Community  Health  War-
 kers  Scheme.

 About  66,000  Community  Health
 Workerg  have  been  trained  upto
 December,  1978,  There  has  been
 significant  progress  under  the  Dais
 Training  Scheme  during  1978-79.  It  is
 expected  that  during  1978-79,  the
 number  of  Dais  trained  will  be  about
 97,700,

 Under  the  Reorientation  of  Medical
 Education  Scheme,  3  mobile  clinics  are

 pre
 provided  for  each  of  the  06

 cal  colleges  in  the  country  for
 the  purpose  of  the  reorientation  of  the
 faculty  members  and  the  medical
 students  in  community  health.  These
 mobile  unit,  would  also  render  spe-
 cialised  services  to  the  rural  areas.

 Malaria  Eridication  Programme:

 ॥  view  of  the  increase  in  the
 number  of  malaria  cases  jn  the  coun
 try,  the  programme  has  been  reviewed
 by  Committees  of  Experts  on  two  oc
 easions  After  considering  7  Use
 perts,  Government  of  Indla  have  ४७
 trotluced  Modifieq  Plan  of  Operations
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 for  NMEP,  wet.  /4/0Tt;,  The
 bfectives  af  modified  Plan  of  Opera-
 fions  are:

 २  (a)  To  prevent  deaths  due  to
 matdria,

 (b)  To  reduce  the  period  of  sickness.

 (c)  To  mamtain  Industrial  and
 Agricultural  production  by  under-
 taking  intensive  anti-malaria  mea-
 sures  in  such  areas  and;

 हे  (व)  To  consolidate  the  achieve~
 ment  obtained  so  far,  These  ob-
 jectives  are  sought  to  bé  achieved
 through  a  three  pronged  attack  on
 the  disease  ‘Le.

 (i)  Government’,  efforts.
 (ii)  People’s  participation

 (iil)  Research  on  malaria.

 Government’s  efforts.  The  popula-
 tion  residing  in  high  risk  areas  with
 Annual  Parasite  incidence  of  2  or
 more  per  7000  population  is  being
 protecteg  with  insecticidal  spray.

 The  malaria  units  have  been  re-
 orgonised  to  conform  to  the  geogra-
 phical  boundaries  of  the  districts,  and
 general  health  services  have  been
 fully  involved  in  the  programme.
 Laboratory  services  have  been  decen-
 fralised  for  quick  examination  of
 blood  smears.  For  intensification  of
 Entomological  studies,  72  entomologi-
 eal  components  have  been  provided.

 People’s  Participation,  To  make  the
 anti-malaria  drug  easily  available  the
 rugs  are  being  distributed  thfough
 Fever  Treatment  Depots  and  Drug
 Distribution  Centres  in  addition  to
 the  malaria  workers  and  the  medical
 institutions  of  all  systems  of  medicine,
 ‘About  two  lakhs  Drug  Distribution
 Centres  and  Fever  Treatment  Depots
 have  been  established.

 Multi  media  ee
 te

 has  been  in-
 health  efu-

 MARCHE  a  Bl. J  /  WRG  Anew  ry

 I9T7  in  28  distriets  of  Worth  Bantern
 Region  with  the  assistance  of  SIDA/
 WHO,  With  the  astatilishnent  of
 Zoe  Tl  with  head-quirters  at  Bhuba-
 nieshwar  during  Noveliber,  1978,  20.5
 more  districts  in  the  States  of  Orissa,
 Bihar,  Madhya  Pradesh  and  West
 Bengal  have  been  brougtit  under  the
 ambit  of  P.  falciparum  containment
 Project.

 The  programme  is  being  further
 extended  to  the  affected  districts  in  the
 States/UTs  of  Andhra  Pradesh,  Rajas.
 than,  Uttar  Pradesh,  Gujarat,  Haryana
 Punjab,  Tamil  Nadu,  Karnataka,
 Maharashtra,  Jammu  &  Kashmir,
 Chandigarh  and  Delhi.

 Urban  Malar:  Till  1976  Urban
 Malaria  Programme  was  operative
 only  in  28  towns.  During  7977  it  was
 extended  to  $8  towns.  During  978
 the  programme  has  been  further  ex-
 tended  to  37  towns.  29  Additional
 towns,  worst  affected  by  malaria,  are
 proposeg  to  be  taken  up  during  ‘1979-
 80  bringing  the  total  number  of  32
 towns  unmjer  Urban  Malaria  Scheme.

 Research:  With  the  resurgence  of
 malaria  in  the  country  steps  have  been
 taken  for  undertaking  fundamental
 and  operational  research  in  malaria.
 4  Research  Schemes—8  for  opera-
 tienal  and  fleld  research  and  6  for
 laboratory  research  have  been  taken
 up  under  the  auspices  of  the  Indian
 Council  of  Medea

 gndo-Pak  Relations

 2484,  SHRI  MANORANJAN
 BHAKTA;  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  leased  0
 state:

 (a)  what  positive  ateps  have  been
 taken  to  improve  Inille’s  relations
 with  Pakistan;  arid

 (b)  to  what  exteng  ‘Entia’é  diplo-
 matic  and  trade  relaticny  have  bee?
 normalised.  with

 age
 a  fer  as  6

 rendt  of  the  steps  te  y  *
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 THE
 aoe  bene

 OF  STATE IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMERENDRA  KUNDU):  (a)
 and  (b).  In  pursuance  of  the  Govern-
 ment’s  policy  to  promote  a  relation-
 ship  of  cooperation  and  trust  with
 Pakistan  oh  the  basis  of  respect  for
 sovereignty,  equality,  non-interference
 in  internal  affairs  ang  mutual  benefit,
 the  Ministery  of  External  Affairs  paid
 a  goodwill  visit  to  Pdkistan  from  Feb-
 ruary  6—8.  1978,  Since  then,  India
 and  Pakistan  have  concluded  an
 agreement  on  the  Salal  Hydro-elect-
 ie  Project.  With  the  conclusion  of
 the  Salal  Agreement,  the  two  count-
 ries  have  succeeded  in  resolving  a
 ma‘ter  which  had  been  under  discus~
 sion  since  1970.

 In  view  of  the  significant  growth  in
 the  trade  relationg  between  India  and
 Pakistan,  and  recognising  the  need
 to  develop  trade  in  a  balanced  manner
 to  mutual  advantage,  trade  teams  of
 the  two  countries  have  met  twice  in
 978  ६५  review  the  Trade  Agreement
 of  1975,  and  to  exchange  ideas  about
 how  two-way  trade  can  develop,  As
 a  result  of  the  talks,  substantial  pro-
 gress  has  been  registered.  The  two
 teams  have  agreed  that  pending  finali.
 sation  of  a  trade  agreement,  while
 trade  on  Pakistan  side  will  continue
 to  be  conducted  through  public  sector
 agneles,  on  the  Indidh  side,  both  pri-
 vate  and  public  sector  would  parti-
 cipate  in  such  trade.

 The  Government  are  happy  to  note
 that  during  last  year  there  has  been
 some  exchange  of  artists,  scholars  and
 sportsmen  between  the  two  cauntries.
 There  is  a  recognition  in  both  count-
 ries  that  with  greater  contact  bet-
 wean  the  two  peoples  and  Govern-
 ments  there  can  grow  a  Climate  of
 trust  and  confidence,  in  which  devélop.
 ment  of  our  relations  can  be  accelerat-
 ed.  In  this  connection,  it  may  be

 The  Government  have  recently
 opened  a  Consulate  General  in

 ie chi  which  is  likely  to  enhance
 to-people  contacts  between  the  two
 countries  and  contribute  to  further
 normalisation  of  their  relations.

 There  have  been  contacts  between
 the  Agricultural  authorities  of  the  two
 countries,  There  is  now  greater  toope.~
 ration  between  the  two  countries  in
 matters  of  immediate  and  vital  eam-
 mon  interest,  such  as  locust  control
 and  anti-smugeling  measures  along
 the  common  border.  Mr,  Khwaja
 Ahmed  Safdar,  Federal  Minister  for
 Agriculture,  Government  of  Pakistan,
 visited  India  in  September,  1978.  Dur-
 ing  the  visit,  an  agreement  providing
 for  supply  of  5270  tonnes  of  wheat
 seeds  to  Pakistan  was  signed.

 The  Government,  convinced  of  the
 imperatives  of  good  relations  between
 our  two  countries,  are  ready  te  co-
 operate  in  the  growth  of  such  rela~
 tiong  to  the  extent  Pakistan  is
 to  go.

 भारतोय  रेलने  में  शोणी  एक  के  पद

 2485.  आओ  ्  fax  :
 भी  हुकम  मद  कछबॉय  :

 क्या  रेल  मंत्री  भारतीय  रेलवे  में  श्रेणी  एक  के  पद
 के  बारें  में  2!  तवम्बर,*978  के  झ्रताराकित  प्रबग

 व्  ड्
 7  के  उत्तर  के  संबंध  [में  यह  बताने  की  कुपा

 (क)  क्या  श्रेणी  एक  के  अधिकारियों  की  संख्या
 3574

 है  सौर  ष
 ्ं,्ती

 ह्  अत
 जातियों

 और  जन-जातियो  के  की  संख्या
 कितनी 1४  किर

 जातियों  शीर
 लतजाज्तियों के  लोगों  से कितने पद  भी  भरे  ह 21

 ी  Q
 क्ष्या

 ड्
 4  भ्यक्तियों  को  णी  थो  के  भ्रंषि-

 क्षारियों  ््म्में  फिया  गया  हैं  भौर  यदि  हां,  ती'

 ह  वच
 जातियों  भौर  जनजातियाँ

 कहे  गिव  र्  पि वो  के  किसने

 प्
 पे  हैं  तथा  अ  कब  तक  धरा  जाएगा  ;

 गई  कारकादी
 {=)  ह्  ह.  ्

 बौर  (व)  में  द)...
 में  और  दिशोजनृांद

 ब्यौरा  या  है  |  +  हे

 ty
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 ६. क  aren  में  राज्य  मंत्री  (भर  fete  ere)  :  Alistment  of  द... ह  te  potste
 (क)  प्रहला  ह... ड  जिसका  उल्लेख  किया  भया  है  है .............. ह

 शप  'ए'  के  पदों  के  बारे  में  था  जिनमें  चिकित्सा  विभाग
 सिलें  नहीं  था।  क्षेत्नीय  £  पर  चुप  'ए'  के  प्रधिं-
 कारियों  की  बतमान  संबया  4297  है  जिनमें  398
 अधिकारी  अनुसूचित  जाति/अनुसूचित  जन  जाति  के
 हैं।  भुष  'ए'  में  रिक्तियां  सीधी  भर्ती  द्वारा  तथा  घुप  बी"
 के  भ्रश्चिकारियों  की  पदोन्नति  द्वारा  भरी  जाती  हैं।  शु
 “ए  की  रिक्तियों  को  भरते  समय  झवुसूचित  जातियों/
 झनुसूचित  जन  जातियो ंके  लिए  गृह  मंक्ञालय के  शनुदेशों
 के  अनुसार  अपेक्षित  आरक्षण  किया  जाता  है।

 (@)  कदाजित,  इससे  झभिप्राय  प्ूप  की  से  ग्रुप
 ी  में  ग्रेड  बढ़ाने  के  लिए  हाल  में  दी  गयी  मंजूरी  से
 है।  भ्रव  तक  355  ब्यक्ति  ग्रुप  ग्बी'  में  पदोश्नत  किये  थे
 हैं  जिनमें  76  व्यक्ति  पुसू  चित  जातियों  अनुध  चित  जन-
 जातियों  के  है।  बकाया  खाजी  पद  शीघ्र  ही  भरे  जाने
 की  संभागना  है।

 (ग)  सूचना  इकट्ठी  की  जा  रही  है  भौर  सभा
 पटल  पर  ह &  दी  जायेगी।

 Cempensation  to  victims  who  died  in
 Train-Bus  collision  in  Trichur

 2466.  SHRI  K.  KUNHAMBU:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  no  compensation  has
 yet  been  paid  to  the  next  of  kin  of
 those  who  dieq  in  the  train-bus  col-
 lision  in  Trichur  in  1978;  and

 Cb)  if  so,  the  reason  therefor  and
 the  steps  taken  to  speed  up  the  pay.
 ment  of  compensation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (b).  Under
 the  provisions  of  Section  82-A  of  the
 Indian  Railways  Act,  890  and  the
 ह... अ  Accident  (Compensation)
 Rules,  1980,  no  compensation  js  pay-
 able  to  the  Bus  victims  or  their  depen-
 dents  involved  in  the  train  bus  col-
 lision  in  Trichur  in  1978,  However,
 an  amount  of  Rs.  95,750}.  has  heen
 paid  ag  ox-gtatia  by  the  Railway  Ad-
 ministration  to  the  victims  of  this  col-
 ision.,

 ‘BAST,  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  requests  for  allotment  of  wagons
 by  potato  exporters  of  Farrukhabad
 are  pending  with  the  Railway  Ad-
 ministration;

 (b)  if  go,  the  reasons  for  not  allot.
 ing  wagons  to  them;  and

 (९)  how  seon  the  Railways  are  like-
 ly  to  release  the  required  wagons  to
 them  for  the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN),  (a)  to  (c).  During
 the  months  of  January  and  February
 this  year,  883  Broad  Gauge  and  625
 Metre  Gauge  wagons  were  loaded
 with  potatoes  from  YFarukhabad  as
 compared  to  94  Broad  Gauge  and
 794  Metre  Gauge  wagons  loaded
 during  the  corresponding  months  of
 1978.  Thus,  the  loading  on  the  Broad
 Gauge  this  year  is  more.  The  slight
 shortfall  in  loading  on  the  Metre
 Gauge  wag  due  to  bulk  of  demands
 deing  for  destinations  to  the  east  of
 Siliguri,  where  there  was  congestion
 and  consequent  restriction  on  loading
 for  a  few  days.  The  loading  to  desti-
 nations  east  of  Siliguri  is  naw  deing
 done  regularly.

 Difficulties  faced  by  beneficiaries:  in
 C.GALS.  dispensary,  Shakti  Nagar

 2488.  SHRI  R  L.  KUREEL:  ‘Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleasea  +o
 state!

 (a)  whether  it'ls  a  fact  that  »  let  of
 difficutties  are  being  extierietieed  ty
 the  patients  visiting  C.G  B.S,  Dieper-
 sary,  Shekti  Nagar  in  the  dmenoe  ह.
 non.avafighitity  of  medicines;
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 (५)  whether  it  48  also  a  fact  that
 patients  have  to  visit  “he  Dispensary
 again  and  renew  the  prescription  chits
 of  specia}  medirines  again  to  get  the
 special  medicines;

 (c)  whether  it  is  also  a  fact  that
 normally  from  7  to  70  days’  time  is
 taken  by  the  Dispensary  to  issue  spe-
 cial  medicines  to  the  beneficiaries;

 (a)  what  action  Government  pro-
 pose  to  take  to  remedy  the  situation;
 and

 (e)  whether  Government  would
 carry  out  special  checks  In  the  stores
 of  the  dispensary  to  find  out  the  rea.
 sons  for  such  inordinate  delay  in  the

 isupply  of  special  medicines?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No,  Sir.

 (b)  No,  Sir.  Normally  medicines
 are  prescribeg  for  7  days.  After  that
 period  the  patient  ig  again  checked
 by  the  Medical  Officer  and  further
 medicine  is  prescribed  depending  on
 the  condition  of  the  patient.

 (c)  No,  Sir.  The  special  medicines
 prescribed  by  the  doctors  are  usually
 supplied  fram  the  dispensary  itself,  if
 Teadily  available.  Otherwise,  they
 are  supplied  ‘by  obtaining  on  requisi-
 tion  from  the  Medieal  Stores  or  from

 |  tke  authorised  chemist.  If  these
 methods  fail.  the  patients  are  advis-
 ed  to  purchase  them  from  qutside  and
 their  claim  ig  reimbursed.

 (d)  and  (e).  Surprise  visits  are  con-
 \ducted  at  regular  intervals  by  Senior

 Officers  of  the  Ministry  to  ‘find  out
 difficulties  if  any  and  remedial  mea-
 sures  are  taken.

 कोरों  रेयन  ष्स्स्सि

 2488.  लौ  राज  माराधणः  क्या  शंसदीय  क
 तना  ह... ६  मंत्री  यह  बताने  की  कुषा  करेंगे  कि  :

 (क)  क्या  कोटा  मिंस्स के  कर्मचारी  अपनी गांगो ंके  समर्थक  में  हड़ताल  कर  रहे  हैं;
 *

 °  a  ya
 .

 me (खा)  अदिक्षों, तो  rare  शो  दि
 वकी  ह अक  पर

 erates

 |
 Card

 ि
 उक्त  हकृताल  &  परिणामस्यर्य  कितनी

 हामि  gt?

 ससवीभ  कार्य सभा  अभ  संत्री  (भो  रभीसा  चरग):
 (क)  से  (ग).  यहं  मामला  बस्तुत:  शाज्य  के  केत्राश्षिकार
 में  झाता  है।  राजस्थाम  सरकार  से  भाप्स  सूचना  के
 झनूसार,  श्रीराम  रेयन्स  मिल्स,  कोटा  के  श्रमिकों  ते
 अपनी  चार  मांगों  के  समर्थन  में  26  अक्तूबर,  978
 को  “स्टे-इन-हड़ताल”  कर  दी  थी।  राज्य  औद्योगिक
 संबंध  तंत्र  की  मध्यस्थता  से  संबंधित  पक्षो ंमें  समझौता
 हो  जाने  पर  हड़ताल  19,  जनवरी,  979  को  समाप्त
 हो  गई।  जैसा  कि  राज्य  सरकार  ने  सूचित  किया  है,
 प्रबन्धकों  के  झनसार  हड़ताल  के  कारण  उत्पादन  में
 4.  30  करोड़  रुपये  की  अनुमानित  हानि  हुईं  है।

 Acquisition  of  Nuclear  know-how  by
 Pakistan

 2490.  SHRI  SHANKERSINHSJI
 VAGHELA:  Will  the  Minister  gf  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  have  seen
 the  press  report  appeared  in  Hindu-
 stan  Times  dated  the  20th  January,
 979  wherein  it  has  been  stated  that
 Pakistan  has  recently  received  all  the
 necessary  means/know-how  from
 abroad  to  produce  nuclear  bomb;

 (b)  whether  the  bomb  would  have
 the  same  force  as  the  one  that  des-
 troyed  Hiroshima;  and

 (c)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Government  has  seen  such  press

 (b)  Government  has  no  information



 I47  Written  Answers

 Setting  up  of  Haldia  Petro-Chemical
 Complex

 2491,  SHRI  DINEN  BHATTA-
 CHARYA:;  Will  the  Minister  of  SHIP-
 ING  AND  TRANSPORT  be  pleased

 to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  written  a  letter  to  the
 Centre  for  a  500  acre  of  land  in  one
 lot  close  to  the  river  Haidi  for  setting
 up  the  proposed  Petro-Chemical  Com-
 plex;  and

 (b)  if  so,  what  action  has  been  taken
 to  expedite  the  matter?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  comments  of  the  Calcutta
 Port  Trust  have  been  called  for.

 Retrenchment  in  Jute  Mills

 2492.  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  jute  millowners  have  decided
 that  0  per  cent  workers  be  retrench-
 ed  of  the  existing  number  of  workers
 in  59  mills;  and

 (b)  if  so,  what  are  the  details  in
 this  regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Presumably  refrence  in  part
 (a)  of  the  question  is  to  the  jute
 falls  essentially  in  the  State  sphere.
 falls  essentially  in  the  State  Sphere.
 According  to  the  information  supplied
 by  the  Government  of  West  Bengal,
 the  State  Government  have  no  infor-
 mation  about  such  retrenchments.
 The  recent  industry-wise  settlement
 signed  by  the  parties  on  February  22,
 979  following  which  the  strike  by
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 jute  workers  in  West  Bengal  was  call-
 ed  off,  also  makes  no  mention  of  such

 a  proposal  for  retrenchment.

 Employment  of  casual  labour  in
 Stores  Department

 2493.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  amount  spent  by
 stores  Depots  on  employment  of  casual
 labour  during  1975-76,  1976-77  and
 l977-78  separately  for  each  Depot  of
 Indian  Railways  (under  Stores
 Department)  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Printing  Press  of  Indian  Railways

 2494,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  staff  strength  of
 each  Printing  Press  of  Indian  Rail-
 ways  and  each  category  of  staff  sepa-
 rately  grade-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Staff  Strength  in  Stores  Depots

 2495.  SHRI.SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  Statement  No.  हि
 of  a  Compendium  of  Statistical  In-
 formation  on  Material  Management,
 i978  published  by  the  Ministry  0
 Railways,  the  annua]  issues  of
 stores  for  Stores  Depots  (under
 Stores  Department)  have  been
 increased  from  Rs.  77.04  crores
 iri  1950-51  to  Rs.  639.48  crores  in
 1976-77  i.e.  736  per  cent  and  state:
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 corresponding  increase  in  staff
 strength  in  stores  depots  during  this
 period,  separately  for  each  depot  of
 Indian  Railways  and  each  category  ef
 staff  separately;

 (by  in  case  no  corresponding  in-
 crease  in  staff  strength  has  been  made
 or  increase  was  less,  the  reason;  for
 not  increasing?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN);  (७)  and  (b).
 The  increage  in  value  of  annual
 issues  of  stores  is  not  only  on  account
 of  increase  in  activities  but  also  on
 account  of  cost  of  materials  having
 gone  up  during  the  period  950-5l  to
 1976-77.  An  increase  in  the  value
 of  materials  does  not  warrant  pro-
 portionate  increase  in  the  stuff
 strength.  The  staff  strength  is  increas-
 ed  taking  inta  account  the  increase  in
 actual  workload,  viz,,  number  of  items
 stocked,  number  and  nature  of  trans-
 actiona,  etc.,  keeping  in  view  the  con-
 straints  on  creation  of  additional  posts
 impesed  by  the  Government  for
 echieving  economy  in  expenditure.  The
 ban  on  creation  of  posts  has  not,
 however,  been  made  applicable  for
 maintenance  of  new  plan  assets
 where  new  Stores  Depots  have  been
 set  up.  The  staff  strength  is  being
 reviewed  periodically  to  see  if  any
 increase  is  called  for.

 Memorandum  from  Western  Railway
 Claws  WI  Officers  Aspociation

 2496.  SHRI  VIJAY  KUMAR  N.
 PATIL;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  Western  Railway
 Class-H  Qificers  Association  has  sub-
 mitted  a  memorandum  to  the  Rail-
 way  administration  ragerding
 ges  in  promotional  policy  and  rules
 Soverning  promotions;

 (b)  if  me,  details  thereof;  and
 (९)  deteily  of  ‘atélon  ‘taken

 demnditcé  of  the!  Astoctatiuti?

 45५

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS.
 (SHRI  SHEO  NARAIN):  (a)  and
 (9).  A  resolution,  passed  by  the
 Western  Ratlway  Class  IZ  Officers’
 Association  on  §-2-979,  hag  been  re-
 ceived.  The  resolution  mentions  that
 the  Ministry  of  Railways:

 (i)  fare  considering  time-bound
 promotions  only  to  Class  I  officers;

 (ii)  are  treating  Class  II  service
 as  the  culmnating  point  for  Class  III
 employees:

 (iii)  have  ordered  regular  pre-
 mature  promotions  of  Assistant
 Officers,  Class  I  to  the  District
 Officers  grade  on  completion  of
 two  years  service  on  a  working
 post;

 (iv)  have  changed  in  December,
 976  the  provisiong  of  Code  Rules
 to  deny  the  promotee  officers  the
 benefit  of  promotion;  and

 (v)  are  not  filling  the  quota  for
 promotion  of  Class  IJ  officers  to
 Class  I  service  regularly  with  the
 result  that  the  promotee  officers  de

 not  get  the  benefit  of  promotion.

 A  demand  hag  been  for  determun-
 ing  the  promotion  quota  against  posts
 and  not  vacancies.

 (c)  The  Resolution,  receiveg  recent-
 ly,  is  under  examination,

 Speed  Governors  om  Vehicles

 2497.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  in  order  to  eliminate
 road  accidents  in  Delhi  and  other
 parts  of  the  country,  Transport  Au-
 thority  of  Delhi  propose  to  introduce
 new  measures  including  installation
 of  speed  governors  on  all  vehicles  in
 the  near  future;  and

 a  oe  and  ite  effect  on  goal
 sccidents  {ni  the  neces?  gaat?
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 THE  MINISTER  OF  STATE  IN
 ‘CHARGE  OF  THE  MINISTRY  OF
 -GHIPPING  AND  TRANSPORT  (SHRI
 HAND  RAM);  (a)  The  State  Trans-
 port  Authority,  Delhi  has  made  it  com-

 Pulsory  the  installation  of  speed-gover-
 nors  in  stage  carriages,  including  DTC
 ‘buses  and  mini  buses  playing  on  intra-
 elty  routes,  in  Delhi  No.  passenger

 “transport  vehicle  plying  in  Delhi  would
 be  granted  certificate  of  fitness,  unless
 it  is  fitted  with  a  speed  governor.

 (b)  The  speed  governors  have  been
 installed  in  800  DTC  vehicles,  mini
 bus  and  26  standard  size  buses  operat-
 ing  under  DTC.  4  other  Vehicles  have

 -alse  been  fitted  with  speed  governr=s.

 Thig  measure  was  introduced  only
 last  month.  It  will  take  some  time,
 ‘therefore,  to  assess  its  impact.

 कुनकबाज-लांगलरा  लाइन  का  विस्तार

 2498,  आओ  धर्मतिह  भाई  चहेल :  क्‍या  रेल
 नमती  यह  बताने  की  कृपा  करेगे  कि:

 हि
 गुजरात  के  सौराष्ट  क्षेत्र  में जुनागड़  जिले

 की  श्री  व्यापारी  एसोसिएशन  बेनसन
 लछी  से

 ने
 खूलाई,  .978  में  उन्हें  गुजराती  भाषा  में  एक
 प्रस्तुत  किया  था  जिसमें  कुतकवाब-बांगसरा  रेल  लाइन

 चका  भानेक  बाडा-पधारी  गुढली-भेनसारी  बित्खे  तक
 विस्तार  किये  जाने  की  मांग  की  गई  है;

 (@)  यदि  हां,  तो  तत्सम्बन्धी  भ्यौरा  गया  है
 तबा  उसमें  क्‍या  मांगें  की  गई  हैं;

 (+)  क्‍या  सरकार  ते  रेल  लाइन  के
 'बिश्तार  के  बारे  भें  क्रय  तक  कोई  न  सिया  है  यदि
 ां,  तो  उसका  ब्यौरा  क्‍या  है;

 (ध)  यदि  नहीं,  दो  इसके  क्या  कारण  हैं;
 और

 .
 श्री  ग्यापारी  एसोसिएशन,

 |
 'सोएड)

 | **1  धप  न
 |  अर्थात

 CS  जूनागढ़  और  आधसरा-कुन  काकाब
 के सगभन  तीन  लाश  लोगों  को  लाभ  होगा,  कब  तक
 और  कैसे  पूरा  किया  जायेगा  ?

 रेल  भंजाला  में  राज्य  seit:  (eft  शिव  गाराषण):  .

 8

 से  (क).  व्यापारी  एसोसिएशन,  भेगसव  (शज-
 'मे  भांध  की  है  कि

 कुलर  पुत
 3  मीटर

 भागकवाड़ा-अरसारी  कौर  बारी  गुंढाली  के  रास्ते

 grt  रेलवे  स्टेशन  पर  कुं  में  कारी  पत्नी

 2499.  श्री  र्मसिह  भाईं  पटेल:  क्‍या  रेल
 मंत्री  महू  बताने  की  कृपा  करेंगे  कि:

 (के
 क्या  मह  सच  है  कि  पश्चिम  रेलवे  पर  जाम-

 नगर  में  हाथा  रेलवे  स्टेशन  पर  तथा  गांवों  में
 कों  में  पाती  ारी  हो  गया  है  जो  पीने  तथा  इंजनों  मे
 प्रयोग  किये  जाने  के  उपर्युक्त  नहीं  है;

 कितनी  है  जौर  इस  परिवारों  और  इंजनों  की  पाती
 की  दैनिक  झावश्यकता  कितनी  है;

 (ग)  क्‍या  इस  रेलवे  कालोनी  के  निवासियों  के
 पीसे  के  लिये  और  इंजनों  के  लिए  पानी  की

 कर  जनम कोई  योजना  तैयार  की  गई  है  गौर  यदि  नहीं,  तो
 क्या  कारण  हैं;  और

 (ु
 W)  जामनगर  से  सरकारी  रेलबे  ड्यूटी  पर

 हापा  आते  वाले  कर्मचारियों  शौर  हापा  रेलवे  कालोनी
 के  निवासियों  को  पीने  के  लिये  तथा  इंजनों  में  उपयोग
 के  लिये  पानी  कब  भर  कैसे  उपलब्ध  कराया  जायेगा  ?

 रेल  मंत्रालय में  राज्य  मंत्रों  (मो  शिक्ष ता  राषण  )

 प्र
 से
 ्

 हर  वर्ध  जनवरी  से  हापा  रेलने  स्ट्रेशन
 रेंखबे

 ्  द
 में  जल  स्तर  घट  जाता

 है  और  पानी  प्ररचिकर  हो  जाता  है  तथा  पीने  झौर
 खाना  पकाने  के  लिए  उपयुक्त  नहीं  रहता  1  लेकिन,  वर्षा

 अर  हे  पर
 इस  स्रोतों  का  पानी  पुनः  पीने  थोभ्य  हो

 जाता  है।

 हापा  रेलवे  कालोनी  में  ८65  क्वार्टर  हैं  तथा  यहां
 के  निवासियों के  वेनिक  उपसोग  §  लिए  लगश्रम  90,000
 लिटर  थागी  की  BRT RAT  t  ।  इसके  ्रतिरिक्त,  लगभग
 9.  46  लाख  लिटर  पानी  रेस  इंजनों  के  लिए  ह्रपेक्षित

 है।  हर  घर्ष  गसियों  के  दौरान  यहां  के  तिदात्तियों को  पीने
 तथा  भोजन  पकाने  को  लिए  पानी  ठेके पर  बइिचेट  साधमों
 से  प्राप्त  करके  सप्लाई  किया  जाता  है।  लेकिन,  रेल

 निथे  संपन्न  में  हलका  कर  लिया  जाता  है।

 दर्तिषों  के  दिनों  में  सपने  ही  साप्ननों  से  ह,  जल
 की  शागररकताएं  पूरी  करने  तका  जस  को  सफाई  थे
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 लिए  रैलमें  हारा  लिधिस  ध...

 जामो  छावबीन  की भयी  है  ।  लेकिन

 ञ  YY
 अभी  संक  सने  प्रयासों  में  सफलता  नहीं

 Health  Sector  tn  6th  Pian  fer
 Himachal  Pradesh

 2500.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No  3579  on  the  I4th  Decem-
 ber,  978  and  state:

 (a)  whether  the  proposals  received
 from  the  Himachal  Pradesh  Govern-
 ment  for  health  sector  for  sixth  plan
 have  been  discussed  with  the  State
 Government;

 (b)  if  so,  the  outcome  thereof;  and

 (९)  the  allocation  being  made
 against  the  State  Government  de-
 mand  under  each  scheme?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  Yes,  Sir.

 (b)  and  (०),  The  overall  size  of
 Plan  of  Himachal  Pradesh  for  978-—

 83  and  the  allocations  for  Health  Sec-
 tor  are  under  consideration  of  the
 Planning  Commission.

 Ship  Building  Yard  at  Paradip  Port

 2501,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 Pleased  to  state:

 (a)  whether  Government  have
 finally  decided  to  have  a  ship  build-
 ing  yard  at  Paradip  Port;

 {s)  Workshop

 Jagadhari  &  Kalka  o  8  «४

 Amrigar  swt

 ©)  Jeapdheie  Kalkn

 mewWers  754

 (b)  if  ‘80,  what  steps  have  been:
 taken  to  begin  the  work;

 @  whether  gite-selection  and  other
 ry’  works  have  been  begun;

 and

 (d)  if  not,  when  the  same  work
 will  begin?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM);  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  Detailed  Project  Re-
 port  for  two  sites,  including  Paradip,
 is  under  preparation.  A  decision  on
 the  establishment  of  a  Shipyarg  at
 Paradip  can  be  taken  only  after  the
 D.P.R.  has  been  received  and  examin-
 ed  by  Government.

 Vacancies  in  Un-skilled  Cadre  of
 Amritsar  Workshop

 2502.  SHRI  ROBIN  SEN:  Will  the-
 Minister  of  RAILWAYS  be  pleased  to
 state,

 (a)  the  number  of  vacancies  occur-
 red  in  un-skilled  cadre  of  Jagadhari,
 Kalka  and  Amritsar  Workshop  during
 the  last  3  years,  year-wise;  and

 (b)  number  of  new  posts  created
 in  un-skilled  cadre  strength  of  these
 workshops  during  the  lest  3  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS.
 (SHRI  SHEO  NARAIN):

 1976  7977  7478
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 a.  हम्म  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased

 “bt  state:

 (a)  whether  it  is  a  fact  that  rep-
 resentation  wag  made  to  the  admiiis-
 ‘tration  by  the  Parcel  Staff  working
 at  Delhi  main  staGion  rogatding  me-
 ohanical  rotation  af  duties  of  the
 Parcel  Staff  and  other  grievances  in
 the  month  of  December,  ‘eye;

 (b)  if  50,  whether  the  complaint
 thag  been  got  investigated  by  the  Vi-
 a@iance  Organisation;

 (e)  if  so,  result  of  the  investiga
 ‘tions;  and

 (a)  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 “THE  MINISTRY  OF  RAILWAYS:
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  to  (d),  Do  not  arise.,

 Vanseghara  Bridge

 2504,  SHRI  GIRIDHAR  GOMAN-
 GO;  Will  the  Minister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased
 to  otate:

 (a)  whether  the  Government  of
 Orissa  prepared  the  report  of  the

 “Wansedhara  Bridge  and  submitted  fer
 appravel  for  execution  from  the
 ‘Anancial  year  1979-80;  and

 (  8,  the  funtlg  to  be  relensed
 ht  construction  of  bridge  by  his
 “Ministry  for  the  year  ‘1078-807

 THE  MINISTER  OF  &ATATE  IN

 or
 (SER  CHAND  RAM:  (a)  and

 a
 This  bridge,  when  constructed,

 fall  on  ee  State  Road  and  as
 auth  Oriseg  Government‘  are  pri-
 miarily  concerned  with  this  project.
 Hq  order,  however,  to  ussist  the,

 Minor  Port  at  Gopalpur,  Orissa

 2608.  SHRI  GIRIDHAR  GOMAN-
 GO:  WM  the  Mintster  of  SHIPPING
 AND  TRANSPORT  be  pleased  to

 state:

 (a)  is  it  a  fact  that  the  Govern-
 ment  of  India  took  investment  deci-
 sion  and  spent  money  in  Fifth  Five
 Year  Plan  to  establish  a  minor  port
 at  Gopalpur  (GM),  Orissa;

 (७)  if  80०,  the  progress  made  60  far
 and  money  invested  year-wise  _  till
 1979;

 (c)  funds  proposed  and  to  be  pro-
 vided  for  Gopalpur  minor  port  for
 the  year  2979-80;  and

 (da)  the  stepe  taken  by  his  Minis-
 try  for  early  opening  of  that  port  for
 the  transportation  of  rare  earth  ma-
 terials  of  Gopalpur?
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 Plan  agelegt  -ophich  पीडिक,  ह... आ  dulehs
 was  Teleezsed  to  the  State  ह...
 ment  in  the  Fourth  Plan.  The  आसन
 meining  34.78  Inkhs  of  the  token
 provision  spilled  ever  to  the  Fifth
 Plan  period  against  which  Rs.  2.50
 lakhs  was  released  to  the  State
 Government  in  the  Fifth  Plan  which
 ended  on  ‘B1-3-78,  No  Jeans  have
 been  released  thereafter.  The  year-
 wise  details  are  as  follows:—

 (Rs.  in  lakhs)
 1971-72  422

 1978-74  4.00

 1974-75  2.50
 1977-78  0.00

 (c)  and  (ad).  Planning  Contmission
 have  tentatively  agreed  to  pro-
 vision  of  Re,  50  take  Tor  de-
 velopment  of  minor  ports  in  the
 period  78-80,  pending  a  final  deci-
 sion  by  the  National  Development
 Council  on  the  policy  question  of
 central  assistarice  to  State  Govern-
 ments  for  schemes  relating  to  minor
 Ports  in  the  Centrally  Sponsored
 Sector  in  the  Plan  Period  1978—83..

 Family  Welfare  Eviucators  Employed
 by  ESL  Corporntion

 2508  SHRI  VAYALAR  RAVI:  Will
 e  Minister  of  PARLIAMENTARY

 AFFAIRS  AND  LABOUR  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-

 ucators  employed  by  the  E.S.L  Cor-
 ation;

 (b)  if  ‘80,  what  are  the  reasons;
 (०)  whether  Government  made  any

 pone  wl
 te  ten

 Shame
 experienc

 Ty  itee?t:  abd
 (१)  if  not,  why?

 RPGR  ५५  Ee

 AND  PARLAAMONTARY ey  APEAING
 (DR.  RAM  KERPAL,  SINHA):  (a).
 The  Employees’  State  Insurance
 Corporation  eve  reported  that  the
 services  of  8  Family  Welfare  Exten-
 sion  Eéucators  employed  by  them  un-
 der  the  Family  Welfare  Project  were
 terminated  on  31,12.1978,

 (b)  Ther  services  were  =  ter-
 minated,  as  they  had  completed  the
 three  years  period  for  which  they
 wete  sppointed  and  their  services
 were  no  longer  required  for  the
 project.

 “  4
 (a).  There  are  no  posts

 in  the  .  Corporation  against
 which  they  could  be  sbsorbed.

 Satar,  Road  Railway  Station

 2507.  SHRI  R.  K.  MHALGI;  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  a  team
 of  experts,  hag  been  appointed  ‘by  the
 Railway  Administration  to  exemine
 the  possibility  for  reinstating  Satara
 Road  Railway  Station  on  the  Poona-
 Miraj  (Maharashtra)  Section;

 (b)  if  so,  when  and  what  is  the
 composition  of  the  team;

 (९)  whether  the  team  hag,  com-
 menceg  its  work  and  if  so,  the  pro-
 gress  thereof;  and

 (a)  when  the  team  is  likely  to  sub-
 mit  its  report  to  the  Administration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS.  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  The

 bringing  old  Satara  Road  station  on
 Main  line  und  study  the  fiiandial  und
 operational  implications.

 डगूद  ic  srapage
 on  this  propasal
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 2508,  SHRI  R.  हू,  MHALGI:  भाप
 the  Minister  of  RAILWAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstar-

 ber,  1978  re:  confirmation  of  tem-
 porary  officers  and  state:

 (a)  whether  Government  have  ar-
 ranged  to  absorb  remaining  79  tem-
 porary  Railway  Officerg  in  Clas,  I
 service  permanently  before  lst
 March,  979  as  promised;

 (b)  if  not,  the  reasons  thereof;  and

 (c)  what  will  be  the  final  date-
 line  for  their  permanent  absorption?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (०),  Arrange-

 ments  are  being  made  to  absorb  the
 remaining  temporary  Assistant  Officers
 in  Class  I  Service.  Absorption  will  be
 done,  after  an  amendment  to  the  re-
 levant  provisions  of  the  Recruitment
 Rules,  action  for  which  has  already
 been  initiated,  is  made  and  the  sisy
 imposed  by  the  High  Court  of  Delhi
 against  the  proposed  absorption  uf  tbe
 temporary  officers  in  bulk  is  vacated.

 Theft  of.  Angles

 2509,  SHRI  R.  K  MHALGI:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 \69)  is  it  a  fact  that  angles,  which
 were  bbienked  at  Vasad  Station  and
 were  being  sent  to  Gujarat  Electricity
 Board,

 Wena
 tolen  away  at  Miraj

 Station  (
 *qshtra)

 in  the  month
 of  June  1978;  .

 फ  is  it  also  a  facut  that  some  rail-
 way  employees  were  Merrested  aud
 wome  angles  which

 wert,  Son
 found  in

 their  houses  had  been  colleen  (con-
 flacated);

 (०)  what  is  the  progress’  in  the
 exse  to  this  day;  and

 (a)  if  no  progrens  made  go  ह  the
 Teasons  thereof?

 alia

 Written:  Aliewere  —6,

 THE  MINISTER  OF  STATE  IN  Tur
 MINISTRY  (OF  RAILWAYS  COSHRY
 SHEO  MARAIN):  (a).  No,  On  1-279
 while  unloading  8  coal  wagon  at  Minj
 Loto  Shed,  some  angles  were  founi
 beneath  the  coal.  Since  there  were  np

 4

 of  these  angles  were  misappropriated
 by  the  Railway  employees  of  Miraj.

 (9)  Yes,

 (c)  A  case  under  RP(UP)  Act  wa
 registered  and  referred  to  Vigilance
 Department  for  further  action.  En.
 quiries  are  almost  over,  Investigation
 of  the  case  by  the  Vigilance  Depari-
 ment  is  in  progress  and  necessary  de.
 partmental  action  ig  being  initiated
 against  the  concerned  employees.

 (d)  Does  not  arise.

 नहाराष्ट्र  में  स्टालों  के  लिए  नये  ठेके

 2510.  भी  awe  चौहान  द. क्या ख
 मंत्री  यह  बताने  की  कृपा  1  किः

 (क)  महाराष्ट्र  में  मध्य  रेलवे  भौर  पश्चिम  रेल
 में  उन  स्टेशनों  के  ताम  क्‍या  हैं,  जहां  वर्ष  i978  में
 स्टालों  के  लिए  नए  ठेके  दिएं  गए  थे  ;

 ि
 उन  सटेंक्षमों के  नास  क्या  हैं,  जहाँ  स्टालों  के

 स्थातों  में  परिवतेंन  किए  गए  हैं;

 (प)  क्या  कुछ  मामलों  में  रेलवे  बोर्ड  हारा  भी
 भ्रादेश  दिए  गए  हैं;  झौर

 (घ)  उन  स्थासों  के  गास  क्‍या  हैं  जहाँ  राज्य  मे
 रच  .970  में  नए  स्टांस  देने  का  प्रत्ताथ  है  ?

 रेल  मंत्रालय  में  रफ़्य  संत्री
 (टी

 शिव  मारामण)
 के)  महादाष्ट्र  में  मध्य  शैले  के  बरसगांव,  बुधनी,
 ्  और  ह... अ  हटे लों  पर  तथा  परिचित  रेलवे
 के  बोरीषणी  स्टेशन  पर  978  हे  स्टालों  के  लिए  ठेरे
 दिये  त्तबे  हैं।

 *  (शा)  महराराष्ट  में  पक्चिम  रेशने  के  एशिकल्टन  OE
 स्टेशन  के  carey  का  स्थान  ध. ॥  1... द  ि  था।

 )
 ह

 वण्  ्  gerd  wa  गाए
 ह. ल  दिये  ब्  मै  4
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 w)  at  i970  में  मंहांराष्ट्र  |... ड  में  मध्य
 रेलवे  ि  द्  काफी,  मिठाई,  wer  met  के  रस,  पुस्तकों
 ्ादि  के  नये  श्दाल  बुटबोरी,  चालौस  चांव,  मनमाड,
 सासिक,  तालेमांव,  टिटयाला,  कलवा,  भासमगांव,  पुल-
 गांव,  बरोरा,  सिन्दी,  चन्दर,  हिगनथाट,  काटोल,  बल्हार-
 शाह,  जलब,  क्ामगांव,  शेंबुरनी,  निफाद,  येवसा,  भचल-
 पुर,  धुले,  बासमतनगर,  हिंगोली,  आकोट,  जामनेर,
 राहुरी,  बाचोरा,  श्रमरावती,  यवतमाल,  नास्दुरा  भौर
 मल्कापुर  स्टेशनों  पर  झ्राबंटित  करने  का  विचार  है।
 प्रश्थिम  रेले  में  इस  तरह  के  स्टाल  झावंटित  करने  का
 इस  समय  कोई  अस्ताव  नहीं  है।

 Ad  hoc  Promotion  as  affice  Superin-
 tendent

 2511,  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  employees  of  OC/SC/ST  who
 were  offered  ad-hoc  promotion  as
 Office  Superintendent  in  the  scale  of
 Rs.  700—900,  Head  Clerk  in  the  scale
 of  Rs,  425—700  and  Senior  Clerk  in
 the  scale  of  Rs.  330—560  in  S&T  De-
 partment  of  Southern  Railway  and
 the  Office  Order  in  which  the  ad-hoc
 promotions  were  ordered  in  detail  from
 124.1974  onwards;

 (b)  the  names  of  the  SC/ST  em-
 Ployees  who  were  offered  ad-hoc  pro-
 motions  as  Office  Superintendent  in
 the  seale  of  Rs.  700—900,  Head  Clerk
 in  the  scale  of  Rs.  425—700  and  Senior
 Clerk  in  the  scale  of  Rs.  330—560  in
 S&T  Department  of  Southern  Railway
 in  terms  of  Board’s  letter  No.  E(SCT)

 72-CM  ‘1/3  Dt,  26th  March,  oy  and
 the  office  orderg  in  which  the  ad-hoc
 promotions  were  ordered  in  detail  from
 14-194  onwards;  and

 (c)  the  names  of  SC/ST  employees
 who  were  to  be  given  (eligible  for)
 ad-hoc  promotion  as  Office  Superin-
 tendent  in  the  scale  of  Rs.  700—900,
 Head  Clerk  in  the  scale  of  Rs.  425-~
 700  and  Sr.  Clerk  in  the  scale  of
 Rs,  330—560  in  S&T  Department  of
 Sourthern  Railway  from  4--न्यहैं  on-
 wards?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  Infer-
 mation  is  being  collected  from  the
 Southern  Railway  and  will  be  placed
 on  the  Table  of  the  Sabha,

 भारत-सावूधावी  संबंध

 2512.  भी  शिक्ष  नारायण
 शुरनिगा

 या;  कया
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 ्
 बर्ष  i978  में  आबूधावी  से  किस-किस

 सारीख  को  मैत्री,  वाणिम्व,  शिक्षा,  कृषि,  उच्चीोग  भादि
 के  बारे  में  प्रतिनिधिमंडल  भारत  शाए  शौर  भारत  से
 किस-किस  तारीख  को  ऐसे  प्रतिनिधिमंदल

 ह. गए  तथा  इनमें  प्रतिनिधियों  की  संद्या  भौर  नाम
 क्या  हैं;  और

 a)  भ्ाषधाबीं  नें  उस  संस्थाओं  और  परियोज-
 ाो  धि  क्या है  जिनमें  भारतोंव  कार्य  कर  रहे  हैं  ?

 विदेश  मंत्रालय  में  रल्य  मंत्री  (भों  लमरेका
 कुष्छु) 1

 (क)  2978  में  भारत  की  यात्रा  पर  आए  भावूधावी  के  प्रध्चिकारियों  का  ब्यौरा

 प्रतिसिश्चि  मंडल  का  भडन

 NEE AN,  gf  —  .

 are  का  संमग

 (20-1-1978  से  30-1-1978



 कैप्टन  सक्दाद  सलीम  अली  सुदी
 लेफ्टि०  ल  सईद  ताजुधीन

 2  पुरायेख  दल

 श्री  श्रवदुल  झफीज  भल  रशीद  जनवरी-फरवरी  79

 थी  झंबदुलला  सत्तीम  सालेह  सभा

 शी  हेंडरसन  नसवम्बर-दिसस्वर  7%

 3  सांस्कृतिक  प्रतितिधिमंडल--संयुक्त  समिति  बैठें

 श्री  प्रववुल्ला  'शोबाइज  पैल  27  से

 श्री  भब्युल  प्रजीश  मिदफा  मब्ैल  30,  978

 थ्भी  इंग्राहीम  इल  अबीद
 डा.  ध्मदुरंहमान इल  मरजूकी

 की  शम्दुल  गफूर  वक्याजा

 श्री  हसन  सामरा

 श्री  झयहाम  झल  ताक

 थी  भददमद  झल  सारणी

 श्री  मोहम्मद  इस्सा

 4.  ऋषिकेश  जिल्‍ला  पनजिजली  परिमोजदा  के  लिए  भावूधावी
 निशि  प्रतिनिधिमंडल

 डा.  |...  हल  मकदीसी  23——32  मई,  1o7s

 थी  मोहम्मद  ताहिर

 t  पेट्रोल  और  उर्वर्क  प्रतिनिधिमंटल

 qa  महामान्य शक  तहभून  बिल  मोहस्मद  |.  तहबात  चैसर-
 चेन, ए  डी  |)  &

 (2)  डा.  महमूद  हमामरा  करूहा  a  अक्यूबर,  976

 (3)  श्री  मोहम्मद  बिग  सालेह  बदवां

 (4)  ओ बूढ़ी  झल  जमानी  ‘:
 (5)  भरी  मत्तर  बिन  धब्दुल्ता  झल  मुद्देरी
 (6)  भरी  महमूद  शलाबी
 (7)  डा.  जाज  मैथ्यु  Lk
 (8)  श्री नेख  रशीद

 (9)  मी  बुद  प्रत  कसास
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 ऋण  है  ०  प्रतिभिश्ियंदत  का  बढेने  बाला  ही  सभन

 (10)  ी  श्रलीम  बहेद
 rest)  sir  fet
 (ta)  भी  मुस्तफा

 (13)  बी  जुईद

 (24)  ot  धली  खिलफान

 (18)  श्री  तवाफ़ी
 (16)  जो  सलीम  शेक

 (@)  t973%  smart  की  आजा  पर  धए  भारतीय  भ्रधिकारिंगो  का  ब्यौरा

 .  श्रम  प्रतिनिधिमंडल

 श्री  गुलाम  हुसैन  ‘18-2-1978

 महानिदेशक,  रोजगार  धौर  प्रशिक्षण

 श्रम  मतालय

 श्री  एस.  के.  भटनागर,  उपसलिव,  विदेश  भश्नालय

 १  राष्ट्रीय  रक्षा  कालेज  का  दल

 एयर  भाशेल  &  एन.  घाड़ियोक,  कमाडेट,  राष्ट्रीर  रशा  कालेज  i—25  सितम्बर,  978

 रियर  एडमिरल  एम  के  सय,  सीनियर  दायरेक्टिंग  स्टाफ

 लेफ्टि  कर्तल'  के,  एम.  भीमैया,  जी०  .एस०झौ०  4

 स्कवाडूस  लीडर  एम  एस.  ध्तरोड़ा  छाल  झ्धिकारियों  के  कमारदेंट
 के  स्टाफ  अधिकारी

 ब्रिगेंडियर  जी.  के  बना

 कैप्टन  एस.  के,  मल्ला,  भारतीय  नौसेना

 एयर  कभोडोर  ही.  जे,  देसा

 कर्मल  एस.  डी  कपूर
 कैप्टन  एम.  डस्हयू  लकर,  भारतीय  नौसेना

 श्रीपी,  एस.  सनी

 श्री के,  रजुताथन

 श्री  बाई,  एस:  किवेदी

 शी  बी.  जो.  बेच

 मेजर  जनरल  जो  एस,  जासों,  गाइजीरियन  बल  सेना

 कमोकाद,  a  ees,  भांसद्रेलिएन  ह... ह
 कर्स  जी,  सी.  सिकेजने,  जस्बियन  थल  है...

 a  foW
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 ऋण  Go  प्रतिभिमेडल  का  गंउन  a  थाला  का  समा

 Be  बेडौल  जोर  खरक  nfefafenioer
 श्री  ट्टेमबत्तीमन्‍्दन  बहुगुणा,  संती  (पैट्रोल,  रसायन  और  उर्बरंक)  a  नवस्थर,  978
 श्री  सी०  झार०  दास  शुप्ता,  चेयरमेन,  इंनियन  श्रायल  कार्पोरेशन
 शी के०  बी०  'राधयन,  चेवरमेत  इंजीयिस  इंडिया  लिमिटेड
 डा.  एल०  Ro  aye,  चेयरमेन  इंडियम  ड्ग्स  एण्ड  फर्मास्टिकल  लि०
 शी

 झ ्ड
 रहमान,  सहायक  निजी  सचिव  मली  पे०र०  धौर

 सबरक
 थी  झबतर  आसम,  मिदेशक  विदेशी  सहयोग  झौर  झाई०वी  ण्पी  ०
 भ्रूप  कम्पनी  तथा  मंक्ती,  (पि०  Co  ate  उर्वरक)  के  वैज्ञामिक
 सलाहकार

 te  वाजिल्यिक  याजा

 भी  के  ०  एम ०  मणि  मली,  गृह  तथा  अंदरगाह,  केरल  सरकार  दिसम्बर,  1978

 5.  शद्भावषता  पहला

 श्री  बाही  जान,  राजस्थ  मंत्री,  केशल  सरकार  दिसम्बर,  i978
 श्री  मोहम्मद  कोया,  शिक्षा  मती,  केरल  सरकार

 (9)  उस  संत्याह्रों  योर  आयोजनासों  जिनमें  भारतीय  ्ायूधानी
 में  काम  के  रहे  ह

 41)  डोडसाल्स  पाइवेट  लि  I
 a  ह्

 थी  से  पेट्रोल  की  घाइप  [साइन
 बछाते  के  लिए,  इठली  के  साथ  उप-

 संविदा

 (2)  कन्सलिटंग  इंन्जीमियसे  .  रु  .  .
 कक  थ

 _मावूधादी  अवरदाह  के  विकास
 ‘  संबंधित  झनेक  =  डिडाइन  तथा
 परामर्त  कार्य  ।

 (3)  मेटासजिकल एन्ब  इमीनियरिंग  कस्सशटेंट  इंडिया  we
 =

 में  ह... 4  लोह  हया  रदपात
 कक  झध्ययन  किया  |

 (4)  इंजीमियर्स  कन्स्ट्क्षम  कापरेशन)  .  है  आावूधावी  संतराब्ट्रीय  पर
 टर्मिनल  भवन  का  द्  पे

 (8)  इसके  धतिरिकत  झावूधाबी  श्रमोरात  के  विभिन्न  सरकारी  विभागों  में  भी  भारतीय  कार्यरत  हैं।

 (ल)  उस  देश  के  किन  किस  शझंस्थानों  भोर
 शररॉजिया  :  क्‍या  परियोजनाझों  में  भारतीय  काम  काए  रहें  1 हू

 से  सम्बन्तित  शिष्ट  अंडल  किल
 ह  द्  को  भारत  शाए  शौर  i978  के  दौरान

 200  ट्  ट्  3
 फ् रहे  ही  भारतीय  शिष्ट  शंखों  a  fer  तारीजों  को  (क)  बंद  L078

 थ्  | च्स  का  दीदा.  किया  मौर  अतिनिध्तियों  कौ  या  पर  ¢  का

 don  aa  ant  का  aro  a  है;  सौर  ब्वौश ।
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 प्रतिनिधिसंदशे  क  गठन  वाला  का  समय  4
 a  ee  oa  TY

 we  !978  में  दुबई  से  श्रधिकारियों  का  कोई  प्रतिनिधि  मेहल  नही  झाबा 1

 चिदेश  मे  लय
 8-3~1979°  को  लोक  सभा  के  प्रतारांकित  प्रशश  to  द्र513 के  उत्तर के  संबर्ध  में  विवरण  t

 (क)  7978  के  दौरात  भारत  से  दब  की  यात्रा  पर  गए  चिक  रियो  की  प्रतिनिधि  महत  का  ब्यौरा  t
 अम  सबंधी  प्रतिनिधिमशल

 1 श्री  गुलाम  हुसैन,  रोजगार  भौर  प्रशिक्षण  महानिदेशक,  श्रम  मंत्रालय  ।
 श्री  एम०  के  ०  भटनायर,  उप  सचिव,  विदेश  मंत्रालय  |
 पैट्रोलियम  तथा  उर्वरक  संबंधों  प्रतिनिधिमडल

 2  a)  wat  (पैद्रोलियम  शौर  रसायन  तथा  उर्वरक)
 (2)  श्री  ए०पी०  वर्मा,  अ्रध्यक्ष,  भारत-बर्मा  पैट्रोल  कम्पनी
 (3)  भ्रख्तर  झालम,  निदशक,  विदेश  सहयोग  तथा  भारत-बर्मा  पद्रोल  समूह  |

 की  कंम्पनिया  ।
 (4)  श्री  एम०एल  ०  हाटलोन,  मत्री  के  निजी  सचिव  (पैट्रोलियम,  रसायन

 तथा  खबेरक)
 (5)  डा०  जी०  रामस्‍्वामी,  सदस्य  भ्ररतठ,  तल  द  प्राकृतिक  कैस  झ्ायोग

 3  राष्ट्रीय  रक्षा  कालैल  का  दव

 €:)  एयर  मार्शल  टी  ०एन०  गढ़लीक,  कमास्डेस्ट,  राष्ट्रीय  रक्षा  कालेज
 (2)  रियर  एडमिरल  एम०  io  राम,  सीनियर  डायरेक्टिंग  स्टाफ
 (3)  ैपिटेंट  करनेल  के०एन०  भीमग्या,  जीएसभपो  |
 (4)  स्कवाब्न  लीडर  एम०  एस०  परोड़ा,  कमास्डेट  छात्र  झफतरों  के  स्टाफ

 झफेसर
 (5)  ब्रिगेडियर  जी०  Bo  बतरा
 (6)  कैप्टन  एस०  Reo  weer,  भारतीय  नौ  सेना
 (7)  एयर  कमाडोर  टी०  जे०  डेसा
 (8)  कर्नल  Ho  do  कपूर
 (9)  जवीप्टन  एसे&  बल््मू०  लखकर,  भारतीय  नौ  सेना

 (10)  श्री  कीर्तन  कैची

 (mn)  की के०  रघुनाथ
 (1)  भ्री  काइ०  एस०  सिबेदी  |
 (13)  श्री  बी०  जी०  वैदय
 (i4)  मेजर  जनरल  जी  ०एस०  जाली  नाइजेरियाई  यल  सेना  |

 (i8)  कमोडोर  Bo  शोन्चेभाफ,  भ्ास्ट्रेलियाई  नौ  सेना  ।

 (ie)  कर्मेंल  जी०सी०  सिकाज्व,  जाम्वियाई  शल  सेह्ा।

 4  सदभावता  यात्रा

 भी  बेदी  जान,  राजस्व  बंती
 शी  मोहम्मद  कोमा,  शिक्षा  मंत्री

 जी  पद्म  हार,  |.  के  विशेष  सहायक  (प्राभिक  कार्य)  क्रेरत  सरक  २  t
 =  ry  i  .  लक  #  2  मील  नी  —e  >  अल  की  ठ  ow  pon

 16-2-1979

 26 से  मई,  1978  @
 28  मई,  978

 13-9-78%  §-8-78

 I642-78  से
 ‘21-12-78

 4
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 ft  Co  अधिनिधिम  ।  का  वठन  गाता का  सपय

 S  वाजिश्यिक  प्रतिशति  चिम

 श्री  के  ०एम०  मणि, गृह  तथा  पतन  मंत्री, केरल  सरकार  |  10-12-1978
 ह उ

 श्री  Ro  एस०  बधात,  विकास  Rl  तथा  सचिव,  केरल  सरकार ]  23-2-i978
 कैप्टेल  GroRomrte  नायर,  पत्तन  aT  सौ  निदेशक  के  सलाहकार

 हि  (बाणिब्यिक  )

 (छू)  संस्थानों  घौर  प्रायोजनाशों  के  नाम  जिसमें  दुबई  में  भारतीय  कार्य  कर  रहे  हें  t

 कम  स ं०  भारतीय  फर्म  मदें

 .  मैससे  झार०  एम०  गोकूसदात,  बम्बई
 ि! 1

 तयार  कर

 2  -  सल्फयूरिक  एसिड
 3  मैसर्स  बास्मेर  लारी  एंड  क्रपनी नई दिल्‍ली नई  दिल्‍ली  ।  झाघधान  संयंत्र

 ase  मैससे  या  साधिन  ब्वैक  (बायर  रोप्स),  नई  विल्शी  1  वायर  रोप्स
 Ss.  wad  झोस्मार  पेंट्स  एंड  काम्ट्रेक्ट्स  प्राइकेट  लिमिटेड,  अम्यई  |  रंगों  का  तैयार  किया  जाता

 ee  मैससे  सुप्रीम  दण्णस्ट्रीय  लिमिटेड,  बगई  t  प्लास्टिक  की  वस्तुझों  का  उत्पादन  t

 7  fad  dro  tte  शिकंस,  ष्रूना  ।  बुबई  के  शासक  के  लिए  पहले  से  ही  कार्य  कर  रही

 16

 7

 4  इसके  प्रतिरिक्त  डुर्दं  अमीरात के  विभिन्न  त्रकारी  विभागों  में  भात्तोय  कामे  शर  रहे  हैं  1

 शैसस  एस्सार  कष्स्ट्कशत  लिमिटेड,  दिल्‍ली  |

 मैससे  बल्लारपुर  इष्बस्ट्रीज  लिमिटेड,  बम्बई  |

 मैससे  एमटैक  इच्टरनेशनल,  मद्रास  |

 मैसते  लातेन  एण्ड  द्च्यो,  बम्बई]  ।

 इस्तूर  कमस्सटेम्सो,  अम्बई  ।

 मैससे  फोर  फील्कूस,  पूता

 मैससें  अप्येशवाल  श्रुप,  बम्बई,  i

 fed  शिव  प्रसाद  भ्रगवती  प्रसाद  एप्  कम्पनी,
 SRT  1

 fed  चेंकती,  बम्बई

 मैस  बल्लारपुर  इंबस्ट्रीस  लिमिदेड,  बबई  2

 है  भौर  मकान  तैयार  कर  रहे  है  t

 सिविल  इंजीतियरी  तथा  निर्माण  |  भकन  सम्बन्धी
 सामग्री  का  व्यापार  |

 भवन  तथा  इंजीनियरी  सम्बन्धी  ामप्ी  er  भागात

 अंजीतियरी  co  प्रौद्योपिकीय  सम्बकी  विशेषता
 की  पेशकआ  i

 ऋातत  कार्फ  संयंत्र को  oh  की  प्रायोजना  |

 तकनीकी  1) है  ॥

 बड़े  ू-दुस्य निरमाण  सम्बन्धी कासे  शुरू  करने  के
 सम्बन्ध  मे

 शस्पात  के  sre  stat  का  कार्य  tr

 ही  बैग 1
 ६.

 बड़े  सिंशिल  इंजीनियरी  कारों  का  निष्वादम  |

 बेल्ट  संयंत्र  की  स्थापना  ।

 phhnmteen  ee
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 fae  we  ऐसे  ही  भारतीय  शिष्ठमंडत  ने  सत्र  देश  ote
 -™  कद  किया  sit  उसमें  कितने  झौर  फोन  कोश

 a3t0]  Ca  few  TRH  सरतुनिसा  :  wrer  गए  भौर
 ह ह  fwhe  deh  ag  बताने  की  कृपा  करेंते  कि:

 (स्व)  उस  देश  के  किन कित  संस्थानों  de
 (क)  शीिया  से  चैती,  वाणिक्य,  शिक्षा,  परियोजनाञ्ों  ें  भारतीय  काम  कर  रहे  है?

 कृषि  भौर  जद्योग  झादि  से  सम्बन्धित  खिप्टमंइस  विदेश  मंत्रालय  में  cree  मंत्री  (मो  लगरेका,
 भारत  कब  कब  माएं.  झौर  वर्ष  i978 के  दौरान  कुष्दू)  ;

 पु)  वर्ष  2978 के  दोराब  लीबिया  से  भारत  की  माजा  वर्ष  978.8  दौरान  भारत  से  लोबिया  की  बाता  पर
 पर  प्राये  झ्र्िकारियों  के

 अन
 के  संबंध  में  ये  अधिकारियों

 7  का
 मंदल  के  सबंध  में

 a

 yo
 प्रतिनिधिमंडल  का  स्वरूप.  यात्रा  का  समय),  क्रम  प्रतिनिधिमंडल  का  स्वरूप  यात्रा  का  समम

 ry  to

 l  चार-सदस्यीय  नायर  फरवरी,  r978  «0  भारी  उच्चोग  मंत्रालय  से  झधि-  जन,  I978
 विभानत  संबंधी  एक  प्रति-  कारियों  का  एक  अतिनिष्ि
 निधि  मंडल  जिसका  नेतृत्व  मंडल  भी  नरेश  चंद्र,  संयुक्त
 लीवियाई  नागर  विसानन  सचिव,  भारी  उद्योग  मंत्रालय
 प्राधकरण  के  प्रमुख  भी

 न
 में  लीबिया  गया  था

 भारी  मोहम्मद  झबुद्धाकुक  आरत  हैवी  इलैकिट  गल्स
 ने  क्या  था।  लिमिटेड के  ढा  ०  एम०  डी ०

 2  'छॉक्टरों  तथा  परा-चिकित्सा  मई,  978
 कमेजारियों

 और  भारी  उद्योग  विभाग
 निदेशक  श्री  एन०  मोहंती
 शामिल  थे  t

 2  et  dro  कृष्णमूति,  संचिव,  भारी
 उच्चोग  विभाग  के

 नैश
 में  एक

 लिए  (शीमिगाई  सामा-  प्रतिनिधि  मंडल  ने  जिसमें
 जिक  सुरक्षा  संभठन  भारत

 प्
 इतैक्ट्रिकल्स

 झाई#  एन०  Fo  एस०  लिमिटेड
 के

 डा०  एच०एन०
 7  ’  सरम,  डा०  एस०  Fe  शुक्ल,

 भारतीय  सड़क  निर्माण  निगम
 के  प्रध्यक्ष  जनरल  बी०एन०
 दास,  भारतीय  इस्पात  निगम
 लिमिटेड  के  प्रध्यक्ष,  श्री  बी  ०
 जी०  ब्रालजेकर  तथा  राष्ट्रीम

 |"  ५३०
 के  भ्रध्यक्ष

 है द  पी०  धारवाबकर
 शामिल  थे  1:

 3  नई  दिल्‍ली  में  लीविया  के  जुलाई,  r978  3  भारतन्‍लीबिया  संयुक्त  झायोग  की
 राजदुंत  महामाप्य,  ढा०

 ई  फ्
 के  लिए  भ्धि-

 मोहम्मद  झल-  कारियों  के  एक  प्रतिनिधिमंडल
 म्रियक,  है  7.  के  सी  dro  सबिव,
 में  लिबिया  का  एक  छः  भारी  उच्चोग  विभाग के  सेतु त्व
 सकस्दीव  व्यापार  संदस  में  लीबिया  की  बाज़ा  की  तथा
 जिसने  सीविया के  विश  इसके  साथ  श्री  go  एफ०
 संत्रशिय,  विधु  मंत्ाशप,  कासदों,  संगुक्त  सणिव,  भारी
 खद्दोग  मंाधव,  “Wrret  were  विभाग,  श्री  tte  Re ०
 तथा  व्यापार  मंज़ांसय  प्रोबर,  संयुक्त  सचिद,  (विदेश
 जा  डर  हि  Wane  तथा  arto  to  ato

 धगस्त,  978

 प्रवतुबर,  1978
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 कम  अतितनिधिमंगल  का  आशा  का  क्रम  प्रतिनिधि  संडस  का  याज्षा  का
 qe  wet  सब  ०  स्वक्प  बमत

 भाई के;  भी  do  शिवारी  सहित
 लीबिया  में  कार्यरत  सरकारी
 होत्रा  के  विभिन्न  उपकमों

 है  3“
 -प्रबत्धग  तथा  वरिष्ठ

 भी  मये  थे  ।

 4  भारत  की  प्रपनी  राजकीप  घुलाई,  i978,  4  स्वाध्य्य  मंत्रालय  के  एक  अति-  अ्रकतुंबर,  978
 यात्रा  के  दौरान  लीबि-  निधि  मंडल ने ने  श्री एन  ०  एन ०
 थाई  पीपुल्स  काँग्रेस  के  बोहरा,  संयुक्त  सच्चिव,
 प्रधान  सचिवालय  के  स्वास्थ्य  तथा  परिवार  कल्याण] सदस्य  महामान्य  स्टाफ  मंत्रालय  के  में  डा०
 मेजर

 ह्
 a  सलाम  एस0  मुशर्जी,  के  साथ

 जाल्लोद  के  साथ  लीबि-  सीबिया  की  यात्रा  की  1
 याई  सरकार  का  एक
 प्रतिभिष्ति  मंडल  झाया  था
 जिसमें  लीधिया  के  योजना

 मुसका
 ी  अब,
 आाषासमंत्री  श्री  मूसा
 झब फ्रैया  भौर  लीवियाई
 सरकार  के  विभिन्न  ि
 भागों  को  .6  भप्तिकारी
 भी  शामिल  थे  a

 5  क्ीबिया  के  भोजना  मंत्रासम  नवम्बर, 1978  5  श्री  जाज  फ़्वॉदीस,  उच्चोग  जंती  विसन्बर,  i978
 से  क्री  धशीर

 3  हक
 के  नेतृत्व  में  भारत-लीवियाई

 उप  योजना  संधुक्त  झाबी  की  प्रथम

 -  फ्
 बैठक  के  लिए  एक  संज्ञासथी

 नग  र 9  ig  $
 भारी  उद्योग  विभाग,  मी
 श्ण  एफ  काउटो,  संयुक्त
 सचिव,  भारी  उच्चोग  विभाष,
 श्री  to  Ro  प्रोगर,  संयुक्त
 सचिव,  बिदेश  मंत्रालय,  श्री
 एस  to  एस0  जुनेजा,
 संगुक्त  लिव,  आाथिक  कामे

 =
 वित्त  मंग्रालर,  भी

 0  te  जयरामय,
 निवेशक,  वाणिज्य  पक्
 बाणिण्य  सावरिक
 आपूर्ति  बचा  सहयोग
 मंतातय  धौर  भारत  के

 121
 प्रबंधक  श्वा  बर्क  4
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 (थ)  अंग  decnell artes  के  भाज  जिन  लौजिया  म  भत्यतीय'  कार्य  क्र  रहे  हैं  t

 i,  लीबियाई  स्वास्थ्य  मंत्रालय  तथा  सामाजिक  सुरक्षा  संगठत  |
 2.  ब्विपोन्ती  तथा  बेतगाज़ी  विश्वविद्यालय  |
 a  मिसुराठा  स्थित  इस्पात  संयंक्ष  प्रायोजता  जिसका  कार्य  निष्पादम  श्री  मैससें  दस्तुर  एच्ड  कम्पनी  झॉफ  इंडिया  हारा

 किया  जा  रहा  है  1
 he  वाट  धौर  आफ  की  हवाई  पत्तन  योजना  जिसका  कार्य  निष्पावन  हन्टरनेशनल  एयरपोटस  भ्रथारिटी  प्राफ  इंडिया

 हारा  कियां  जा  रहा  हैं।
 5  बैनी  बालिंद  की  तिर्माण  प्रायोजनता  जिसका  कार्य  निष्पादन  राष्ट्रीय  भवन  निर्माण  निगम  द्वारा  किया  जा  रहा  है  ।
 6  त़िपोली  पश्चिम  बिजली  प्रायौजना  जिसका  कार्य  निष्पादन  भारत  ?ैवी  इलैक्टरिकल्स  लिमिटेड  द्वारा  किया  जा  रहा  है  +
 2  आई  घन  प्रायोजना  जिसका  कार्य  निष्पादन  कान्डिनेन्टल  कन्स्ट्रकशन  कम्पनी  प्राइवेट  लिमिटेड  द्वारा  किया  जा  रहा  है।
 a  ज्लेटेन  स्थित  सबक  प्रायोजनाएं  जिनका  कार्य  निष्पादन  भारतीय  सड़क  निर्माण  निगम  द्वारा  किया  जा  रहा  है  1
 a  द्रासमिशन  लाइन  प्रायोजना  जिसका  कार्य  निष्पादित  कामानी  इजीनियरिंग  कार्पोरेशन  हारा  किया  जा  रहा  है  1

 0  तेल  भंडारण  टैंक  प्रायोजता  जिसका  कार्य  निष्पादन  विजय  टैक्स  एण्ड  वैसह्स  प्राइवेट  लिमिटेड  द्वारा  किया  जा  रहा  है।
 iL

 1  मारवीय
 क्षप्तिक  स्थानीय  लीवियाई  जौर  भन्‍्तर्राष्ट्रीय  कम्पनियों  द्वारा  शुरू  की  गई  प्रायोजनाभों  में  काम  करे

 i]

 197  एजेंट

 20  उपर्थुक्त  के  प्रतिरिक्त  कुछ  इंजीनियर  भोर  झम्य  प्रकार  के  विशेषज्ञ  लीबियाई  सरकार  प्ले  विभिन्न  विभागों  मंत्रालयों
 में  कार्य  कर  रहे  हैं  ।

 सऊदी  करब  ते  सम्बन्ध  किया  शौर  उनमें  कितने  और  कौन  कौन  सदस्य
 गए  ;  और

 2515.  श्री  शिव  भारायण  रसूनिया  :  क्‍या
 जिदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  $

 (क)  सऊदी  झरब  से  मंत्री,  वाणिए्य,  शिक्षा,
 धि  शौर  उद्योग  से  सम्भस्धित  शिष्टमंडल  भारत

 (ल)  उस  देश  की  किन  कित  संस्थाओं  झौद
 परियोजनाप्ों  में  भारतीय  काम  कर  रहेह  ?

 कब  कस  झ्राए  और  wtiovs  के  दौरान  ऐसे  4  विदेश  भज्ञालय  में  राज्य  मंत्री  (सी  सगरेगा
 भारतीय  सिष्टमंशल  में  उस  देश  का  कब  कब  दौरा  कुण्दू)  :

 विदेश  मंज्ञालय

 (क)  (9788  सऊदी  करण  से  भारत  काने  978  में  भारत  से  सऊदी  झरव  जाते  वाले
 वाले  सरकारी  प्रतितिधिमंदलों  का  विषरण
 ee -  —  की  —  ~  नमन  +  «सन  कन-+-  मन  पन  _  थन+  —  _  _  .  गण  7  कर  नमक  नानक  otal

 सरकारी  प्रतिनिधिमंडलों  का  विवरण  ny

 कम  प्रतिक्तिध्ि  मंहल  का  श्वकप  गाज़ा  id  क्रम  प्रतिनिप्निमंद्ण  का  स्वरूप  यात्रा  का
 #o  am  60  समय

 I  2  3  l  2  3

 |  मदीया.  इस्लामिक  विश्वविद्यालय  के  फरवरी,  9  थी एस०  महागुद्दीन,  संयुक्त  मचल, ,  संयुक्त  सचिव , विदेश  मेज्ञालेय  औौर  श्री  मोईठहीत  978

 ७०8०-५६
 हु  समिति  के  एक

 सरका  न  भारतीय
 हृण  यात्रियों से  tae  लमस्वासी के
 बारे  में  बतिचीत  करन  के  लिए
 सऊदी  अरब  की  यात्री  की  ।



 wre  कामर्त  के  झच्यक्ष  के  नेतृत्व  =  976  पर  निदेश  सचिव,  भी  जे0एस0  978
 #  सऊदी  भ्ररव  के  sfefifedzer  मे  ..गहता,  विदेश  मंत्रालय  में  वित्तीय
 ot  दिल्‍ली  में  भारत  झरब  बीम्बर्स  झलाहकार  थी  धार  ०  परनायक  धौर
 वाक  काम  की  बैठक  में  भाग  लिया  निदेशक  थी  हग्स  झजीज के  साथ

 aol  इशलोनियर  ताथवा,  केसीय  दिसम्बर, प  4  प्ररण  भारत  एसोसिएशन,  बम्बई  की  जुलाई
 fing  नियम  के  गर्बनर  भारत  झाए।  978  झ्यकषा  डा०  (झीमती  नाज्या  हेप्तुल्ला  3978

 मे  सकदी  सरकार  के  भतिथि  के  रूप
 में  सकवी  झरव  की  यात्रा  की  ।

 है.  क्षा  राज्य  मंत्री,  भी  फम्लुरेहमान  के  नवम्बर
 सेहुत्व  में  चार  सदस्पीम  हज  सत्‌-  19781
 भावना  शिष्ट  मंडल  सकदी  प्ररव  गया  ॥
 इस  शिष्ट  मंडल  के  झन्य  सदस्य  थे
 श्री  to  एफ  0  जी  0  आस्मानी,  सिचाई
 (एवं  विद्यत  मंत्री, सम  सरकार,  श्री
 धमद  विषकादवीन,  ध...  दैनिक  रहनु
 माएं  बक्खन”  हैदराबाद  के  संपायक
 एवं  प्रकाशक  झर  श्री  ह्ामिद  धजी
 शामनव,  संस  सवस्य

 (a)  उन  सस्थाओं /  परियोजनाओं  हमाम  जहां  सऊदी  अरब में  भारतीय  काय  कर  रहे  है  '

 L.  थी  जान  में  भारत  Qt  'इसैपट्रीकल्स  सिमिटेड  हारा  पूरी  की  जान  बोली  बिचली.  पंरियोजता  |

 2
 दि अ

 Tee  का  पवना थो  शधिग  कारपोटेशन  साफ  हंडिया  हारा  कार्ये-मिष्पादित  किया वी
 im  a

 हाटा  इलैफि्ट्रक  कभ्मनी  हारा  हाथ  में  लिए  ए  विलमधीकरण  vista  को  विचुतू एवं  ate  धत्वापता

 | at  िवाथ  विश्वविद्यालय के  अमल  को.  क्याटरों का  मिर्शाश जो  सवश्री  हाव  इंडिया  हारा  किया  शो  रहा  है

 oh.  जेद  i  tare टैंक  परिदोजना  का  निर्माण  जो  oehtient  प्रोजेक्ट  ग्या  दिया  लिंसिटेद;  हारा  थि
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 Blectrifitations o£  Loral  Traing  from
 Madvas  Central  to  Arakkonam

 2516.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  is  there  any  proposal  for  electri-
 fication  of  local  trains  from  Madras
 Central  to  Arakkonam,  in  Southern
 Railway,  if  so,  the  details  thereof;  and

 (b)  from  when  this  proposal  is  in
 existence,  and  when  this  will  be  im-
 plemented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  Yes,
 Electrification  gf  Madras-Trivellore
 section  (Route  Kms,  42)  is  already  in
 progress  and  the  work  is  expécted  to
 be  completed  during  ‘1979-86,  Electri.
 fication  of  Trivellore-Arakonam  sec-
 tion  (Route  Kms.  28)  is  included  in  the

 Budget  for  1979-80,  Work  on  the  Pro-
 ject  will  _be  progressed,  basdd  on
 availability  of  funds  and  subject  to
 clearance  by  Planning  Commission.
 These  projects  are  estimated  to  cost
 as  under:  —

 Electrification  of  Madras-Trivelore
 Rs,  7.05  crores.

 Electrification  of  Trivellore-Arakko-
 nam  Rs,  2.75  crores,  ह

 Deaths  due  to  stabbing  &  polsening
 registereq  in  Delhi  Hospitals

 2517,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state  the  number  of  deaths  due  to
 stabbing  and  poisoning  registered  in
 Government  hospitals  in  Delhi  during,  ,
 the  year  ending  S3ist  January,  ‘1970?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHR;  RABI
 RAY):  The  figures  are  given  below:

 Name  of  Government  Hospital  in  Delhi.

 No.  of  deaths
 during  the  year  endi  n

 (831-1979
 due  to  due  to

 stabbing  _  poisoning

 Safdarjang  Hospital.  b  2  &  .  bd  .  5  9
 Dr.  Rash  Manohar  Lohia  Hospital.  rs  a  28

 Smt.  Sucheta  Kripalani  Hospital.  Nil.  Nil

 Lok  Nayak  J.  P.  Hospital.  se  ‘  x

 Toran  .  «६  .  .  q  38

 ¥  Not  available  at  no  separate  statement  maintained.

 केरहीनों  के  लिए  रेल  सुधिणाएं  (श)  कदि  हां,  तो  उसमें  की  गई  मांगों  का
 ‘2518,  wit eg  साई  बढेल :.  रेस  मंत्ती  ब्र  मं  श्बस्प  क्‍या  है;  शौर

 यह  बताने की की  कृपा  करेंगे कि  :
 (क)  क्या  Shit  9  भरस्त,  ज)  सरकार  हारा  उस  पर  ज्यों  कार्यवाही  को

 के  उन्हें  बोर  दे  सीता  कद  ि नग  गई  भषना
 की
 ये

 द््ण िन  िन र  प छुक  चा  रेल  सलाल  भर  रफ़्य  ी  (लीं  few

 हे  ड् समि  कोर ई. ह  gfinny  fet  जाने  को  माय  की  wre  )  :  (क)  ते  च,  शुचवा
 श् i  था रही'  है  और  सला पढने  कद  रख  दी  }
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 Leprosy  Vaccine

 295379  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FAMI.
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  the  ICMR  have  made
 a  break-through  by  cultering  in  the
 laboratory  two  strains  of  what  is  be-
 lieved  to  be  the  leprosy  germ;

 (b)  if  so,  furnish  results  of  the  ex-
 periment;

 (c)  details  of  steps  taken  for  use
 of  the  vaccine  to  eradicate  the  high
 Sucidence  of  leprosy;  and

 (हैं)  the  provision  of  funds  made
 during  1979-80  for  prevention/eradica-
 tion/control  of  leprosy  in  the  country
 and  nature  of  centrally  sponsored
 schemes  for  the  purpose  and  the  pro-
 vision  made  thereunder?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No.

 (b)  Does  not  arise,

 (c)  No  vaccine  against  leprosy  is
 yet  available.

 Co  The  Central  Government  pro-
 videg  assistance  to  the  States  for  set-
 ting  up  and  maintenance  of  leprosy
 control  units,  construction  of  tempo-
 rary  hi  units,  upgradation
 of  old  district/zone}  leprosy  units,  urs
 ban  leprosy  centres,  leprosy  training
 centres,  regional  laprosy  training-cum.-
 «referral  institutes.  Schemes  for  in-

 extent  National  Laprasy  Control  Pro-
 Sramme  shotii  continues  th  be  4  cer-
 teally  sponsored  prigramme:  desing

 2520,  श्री  बया  राम  :  क्या  स्वास्थ्य
 परिवार  कल्यारां  मत्री  यह  बताने  की  कृपा  करेंये  हुका

 (8)  गत  तीन  बों  के  दौरान  |...  सरकार स्वास्थ्य  थीजना  के  एलेपथिक  झौर  आयुर्वेदिक भ्रौषधालयों  भौर  प्रस्पतालों  में
 रशदग्ग

 किसने
 डाक्टर  नियुक्त  किए  गए  और  गैर  झरता

 “आम
 स्नातक  भौर  स्नातकोत्तरर  डांवटरों  की  संख्या

 तनी  है  ;  भौर

 (ख)  प्रायुर्वेदिक  शौर  एलोपैथिक
 विशेषज्ञों  श्रौर  चिदिकसा  ही  की  सब्या  कितनी
 है  भौर  उनकी  शैक्षणिक  अ्हताथीं  झौर  अनुभाव का  पृथक  पृथक्‌  ब्यौरा  क्या  है?

 स्वास्थ्य  शर  परिवार  कल्यारा  संत्री  (श्री
 थि  शय ) :  (क)  और

 (७0.
 विभिन्न  ख्ोतों

 से  यह  सामग्री  एकल की जा. कौ  जा  है  ।  F

 Transfer  of  Teachers  of  Pondicherry
 Medieai  College

 252i.  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  he  pleased
 to  state:

 (a)  the  names  of  the  institution/
 places  to  which  the  Teachers  of  Pondi-
 cherry  Medical  College,  which  is  run
 by  the  Central  Government,  van  be
 transferred;

 (b)  the  rules  governing  transters
 on  compassionate  grounds;  and

 @)  whether  any  tenure  has  been
 fixed  for  the  purpose?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABE,
 RAY):  (a)  Normally  the  teachers  of
 the  Jawaharlal  Institute  of  Post-grée-

 of  the  Gem  Medical
 py

 since

 been  ‘paced Geom  the  |
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 (b)  Transfers  of  Central  Health
 Service  Officers  are  made  in  accord-
 ance  with  the  “Transfer  Pattern’  sfor-
 mulated  by  the  Ministry.  There  are
 no  rules  as  such  governing,  transfers
 on  compassionate  grounds  except  on
 medical  grounds.  Requests  for  trans-
 fers  on  compassionate  grounds  are
 considered  on  the  merits  of  each  case
 and  keeping  in  view  the  interest  of
 publie  service.

 (c)  The  following  tenure,  that  is,
 period  of  posting  has  been  fixed  for
 stay  at  the  stations  belonging,  to  Cate-
 gories  A,  8,  C  and  D.

 For  Category  A  5  years
 For  Category  B  4  years
 For  Category  C  3  years
 For  Category  D  2  years

 Pondicherry,  Delhi,  Ranchi  and  Cal-
 cutta  have  been  included  in  Category
 ‘A’  stations  for  the  purpose  of  trans-
 fers,

 रेल  कमंचारियों  द्वारा  धरना  बिये  जाने  पर
 कथित  रोक  का  लगाया  जाना

 2522.  श्री  गंगा  सकत  सिह  :  क्‍या  रेल
 मंत्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  छुट्री  लेकर  शान्तिपूर्ण  श्रौर  कानूनी
 तरीके  से  मान्यता  प्राप्त  रेल  यूनियनों  के  तत्वाधान  में
 रेल  कमंचारियों  द्वारा  धरना  देने  अथवा  प्रदर्शन  करने
 पर  रोक  लगा  दी  गई  है  ;

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण  हैं  ;

 (ग)  क्‍या  प्रदर्शन  करने  का  अधिकार  केवल
 कुछ  यूनियनों  को  ही  दिया  जाता  है  ;  और

 (धघ)  क्या  इस  बारे  में  उनके  मंत्रालय  कोई
 गुप्त  आदेश  जारी  किये  गये  हैं?

 रेल  मंत्रालय  में  राज्य  मंत्रों  (  श्री  शिव-
 नारायण  )  :  (क)  श्रौर  इस  मामले  में
 कोई  विशिष्ट  अ्रनुदेश  नहीं  है,  लेकिन,  कमंचारियों
 को  किसी  ऐसी  कारंवाई  की  प्रनुमति  नहीं  दी  जा  सकती
 जिससे  कार्यालयों,  कारखानों,  शेडो  आदि  के  काम  में
 बाधा  पड़सी  हो  या  यात्रियों  को  असुविधा  होती
 हो

 (ग)  भ्रौर  (ब).  जी  नहीं  ।

 ag  ee:  ene  fue  eee:  (enn ४७७७  were  eae

 A.T.L.  in  D.T.C,

 2523,  SHRI  KACHRULAL  HEMRAJ
 JAIN:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state
 the  number  of  A.T.I.  appointed  in
 Delhi  Transport  Corporation  for
 checking  ticketless  travelling  and  the
 number  of  ticketless  travellers  caught
 by  them  during  the  last  three  years
 and  the  income  earned  by  Delhi  Trans.
 port  Corporation  thereby  each  year?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  The  Corporation  has
 deployed,  as  on  date,  224  members
 of  [Inspectoral  staff  consisting  of  Tra-
 ffic  Supervisors,  Traffic  Inspectors,  and
 Asstt.  Traffic  Inspectors  for  checking
 ticketless  travelling  in  its  buses.  GBur-
 ing  the  last  3  years,  1.61.489  passengers
 were  detecteq  travelilng  without
 ticket  by  this  staff.  An  amount  of
 Rs.  0.79  lakhs  was  recovered  from
 those  ticketless  passengers  aS  com-
 position  fee,

 aa  का  मनमाना  किराया  लिया  जाना

 2524,  श्री  कचरुलाल  हेमराज  जन  :  क्या
 नौवहन  शौर  परिवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ;

 (क)  क्या  बसों  के  किराये  में  वह्धि  होने  के  बाद
 सरकार  ने  एक  स्टाप  से  दूसरे  स्टाप  तक  का  टिकट
 का  किराया  निर्धारित  करने  वाले  अ्रादेश  दिए  हैं  भौर
 यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  तथा  यह  आदेश
 कब  तक  जारी  करने  का  विचार  है,  शौर

 (ख)  क्‍या  यह  सच  है  कि  कण्डक्टर  भी  इस
 स्थिति  से  अनभिज्ञ  हैं  और  मनमाना  किराया  लत
 हैं  तथा  इससे  लोगों  में  असंतोष  फैला  है  ?

 नौवहन  शौर  परिवहन  मंशालय  में  प्रभाथी
 राज्य  मंत्री  (श्री  चान्द  राम)  :  (क)  बौर
 (ख).  दिल्‍ली  परिवहन  निगम  की  बसों  के  लिए
 सभी  रूटों  के  लिए  22  फरवरी,  3979  से  चाल्‌
 किए  गए  संशोधित  किराया  भाड़ों  की  तालिकाओं  की
 साइक्लोस्टाइल  प्रतियां  दिल्‍ली  परिवहन  निगम
 के  सभी  कस  कंडक्टरों  गौर  अन्य  सम्बन्धित  कर्म-
 चारियों  को  काफी  समय  पूर्व  उपलब्ध  करा  दी  गई
 थीं  ।  निकट  भविष्य  में  नई  समय  तालिका  और
 किराया  तालिका  की  सर्वेसाथारण  में  बिक्री  के  लिए
 इन्हें  छपवाने  की  कार्रवाई  भी  की  जा  रही  है।
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 Sanctioning  of  certain  posts  (b)  if  so,  what  are  the  designations
 of  the  posts  and  also  the  functions  of

 2525.  SHRI  K.  LAKKAPPA:  Will  the  incumbents  thereof?
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:  THE  MINISTER  OF  HEALTH  AND

 FAMILY  WELFARE  (SHR,  RABI
 (a)  whether  it  is  a  fact  that  cer-  RAY):  (a)  Yes.  Sir.

 tain  posts  have  been  sanctioned  for
 ,

 the  Central  Government  Health  (b)  A  statement  giving  the  designa-
 Scheme  on  the  recommendations  0  tion  and  main  functions  of  the  incum-
 the  Staff  Inspection  Unit  of  the  Mir-  bents  of  the  posts  sanctioned  is  en-
 istry  of  Finance;  and  closed  as  Annexure.

 ANNEXURE

 Statement  showing  Designation,  Number  of  posts  Sanctioned  on  i9th  February,  7970  and  the  Functions
 of  the  Incumbents  thereof.

 5.  Designation  of posts  No.  of  Main  Functions
 No.  posts

 sanctioned.

 t  2  3  4

 t  Medical  Officer  (General  Duty  93  The  Medical  Officer  willprovide  comprehen-
 Officer,  Grade  I  and  IT)  sive  medical  care-preventive  and  curative

 to  the  beneficiaries,  etc.

 2  Pharmacists  t  25  fhe  pharmacist  will  be  personally  responsi-
 able  for  the  correct  dispensing  as  per  pres-
 cription  issued  by  the  Medical  Officer,  and
 for  the  safe  custody  of  the  stores  received
 by  him  etc.

 3  Nurse.  tf  वि  3  To  assist  the  Medical  Officer  in  examination
 of  the  Female  patients,  when  required
 ensure  Cleanliness,  giving  non-intervenous
 injections,  maint  nence  of  records,  etc.

 a  emaleAttendants.  j  ar  Controlling  the  flow  of  patients  to  consulta-
 tion  room  of  Lady  Medical  Officer,
 assisting  Lady  Medical  Officer,  in  exami-
 nation  of  patients  etc.

 «  Chowkidar  हि  0  Take  the  charge  of  the  dispensary  premises_
 on  completion  of  the  evening  seassion  of
 the  dispensary,  ensure  that  all  the  rooms
 are  properly  bolted  and  locked  so  as  to
 exclude  the  possibility  of  entry  by  any
 unauthorised  person,  check  that  the
 almirahs  containing  stores  placed  outside
 the  rooms  are  properly  looked  and  sealed
 etc,

 6  Laboratory  Technician.  A  2  ‘|  Carrying  out  all  examinations  required  of
 him  where  necessary,  arrange  and  to  send
 the  specimen  to  the  large  laboratories  in
 the  Central  Government  hospitals,  keep-

 ing  complete  records  of  work  done  to
 enable  reports  both  for  administrative
 and  technical  purposes,  and  for  prompt
 and  accurate  reporting  of  the  examination
 results,  etc.

 Note:—AH  fnnctionari-s  are  to  perform  their  duties  in  accordance  with  rules  establi-
 shed  procedures,  etc.  which  spell  out  in  d  ‘tad  their  duti

 4  Laboratory  Attendant.  5

 een:



 )
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 Tariff  for  Meals

 2526.  SHRI  DURGA  CHAND;:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:  +

 (a)  whether  the  tariff  for  meals  in
 the  running  trains  is  not  displayed
 or  known  for  the  passengers  in  Ist
 class  compartments  and  that  charges
 are  taken  arbitrarily  from  the  passen-
 gers  by  the  catering  staff;

 (b)  if  so,  the  reasons  therefor,  and

 (c)  conrtol  exercised  by  the  Railway
 administration  for  ensuring  the  pay-
 ment  of  fixed  tariff  for  meals  etc.  from
 all  the  passengers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (c).  The
 tariff  for  meals  is  published  in  the

 Railway  time-tables  and  is  also  exhi-
 -pited  in  all  the  dining  cars,  Restau-

 rants,  Refresament  Kooms,  etc.  The
 bearers  and  vendors  also  are  required
 to  produce  the  rate  list  on  demand.  It
 is  not,  however,  feusible  to  display
 the  tariff  of  meals  etc.  in  thousands  of
 coaches  The  Zonal  Railways  ensure
 that  meal  canvassers,  bearers,  vendors,
 etc,  invariably  carry  with  them  au-
 thenticated  up-to-date  rate  lists  indi-

 eating  the  current  rates  of  all  the
 main  meals  and  some  of  the  important

 titems  of  snacks  and  produce  them  to
 the  passengers  on  demand.  This  aspect
 is  also  checked  during  surprise  inspec-
 tions  by  Officers  and  Inspectors.  Dras-
 tic  action  is  taken  it  cases  of  over-

 charging  are  brought  to  the  notice  of
 administrations.  If  any  specific  case
 of  charging  the  passengers  arbitrarily
 is  brought  to  the  notice  of  administra-
 tions,  suitable  and  corrective  action  35

 taken,

 Cases  of  Malpractices  for  Despatch  of
 Harg  Parcels  by  Rajdhani  Express

 2527.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  cases  of

 corruption,  malpractices  and  despatch
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 of  hard  parcels  by  Rajdhani  Express
 ang  other  restricted  trains  by  the-
 parcel  staff  working  at  New  Delhi  sta-
 tion  were  reported  to  Vigilance  Organ:
 sation  of  Northern  Railway  and  Rail--
 way  Board  in  the  months  of  September
 and  October,  978  by  the  Northern
 Railwaymen’s  Union;

 (b)  if  so,  whether  the  investigations
 have  been  completed;  and

 (c)  if  not,  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (ta)  Certain  com-
 plaints  alleging  coztuption,  malprac-
 tices  and  despatch  of  hard  parcels  by
 restricted  trains  77070  New  Delhi  Sta-
 tion  forwarded  by  the  Northern  Rail-
 wayman’s  Union  were  received  by  the
 Vigilance  Organisation  of  Northern
 Railway  in  the  months  of  September
 and  October,  1978.

 (b)  Yes.  Investigation  of  these  com..
 plaints  has  been  ermpleted  and  De-
 fence  and  Appeal  Rules  proceeding:
 against  staff  found  responsible  are
 being  initiated  by  Northern  Railway..

 (c)  Does  not  arise,

 Additional  Berths  in  Tuticorin

 2528.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  SHIPPING  AND.
 TRANSPORT  be  pleased  to  state:

 (a)  whether  any  proposal  hag  beet
 received  by  the  Ministry  from  the
 Tuticorin  Port  Administration  for  the
 construction  of  two  more  additional
 berths  in  Tuticorin;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a;  No,  Sir,

 (b)  Does  not  arise,
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 Aerial  Survey  by  Chinese  of  Two  Tri-
 Junction  Pointy

 2929.  SHR]  छू.  T.  KOSALRAM:
 PROF.  SAMAR  GUHA:
 SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Chinese  Govern-
 ment  conducted  an  aerial  survey  of
 two  tri-junction  points  in  Sikkim  and
 near  Tinkas  Byas,  where  the  bounda-
 ries  of  Wepal,  India  and  China  meet;
 and

 (b)  if  so,  the  need  for  such  an  aeria}
 survey  and  whether  the  Government
 of  India  permitted  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 and  (b),  The  Sino-Nepalese  boundary
 is  both  delineated  and  demarcated.
 Article  I  of  the  Sino-Nepalese  Boun-
 dary  Treaty  of  October  5,  96i  des-
 cribes  the  boundary  in  detail.  Subse-
 quent  to  the  signing  of  the  treaty  the
 entire  boundary  was  jointly  inspected
 by  Nepalese  and  Chinese  officials  and
 boundary  markers  fixed  on  the  ground.
 ‘The  Nepal-China  border  as  agreed
 between  the  two  countries  does  not  in
 any  way  compromise  India’s  position
 as  reflected  in  Indian  maps  with  re-
 gard  to  the  Western  and  Eastern  ex-
 tremities  of  Nepal  where  India  is
 involved  in  the  tri-junction  point.  A
 Sino-Nepal  Protocol  of  January  20,
 i963  described  the  location  of  the
 ‘markers;  gave  other  details,  and  stated
 that  the  two  sides  would  jointly  ins-
 pect  the  boundary  periodically,

 The  Chinese  authorities  informed
 the  Government  of  India  on  June  15,
 978  that,  consequent  on  agreement
 between  the  Government  of  China
 and  Nepal  to  earry  out  joint  inspection
 ‘of  the  Sino-Nepal  border,  Chinese  air-
 craft  would  be  undertaking  survey
 flights  in  areas  bordering  Chinese  and
 Nepalese  territory.  Although  the  flights
 did  not  involve  Indian  air  space,  the
 Chinese  authorities  informed  us  in
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 advance  of  these  survey  flights,  The
 question  of  grant  of  permission  by  the
 Government  of  India  for  overflights,

 _therefore,  did  not  arise

 Gangmen  in  CPC  scales

 2530.  SHRI  JYOTIRMOy  BOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  large  number  of
 substitute/casual  labourers  and  gang-
 men  in  CPC  scales  of  pay  of  different
 zonal  railways  who  participated  in  the
 railway  strike  of  May,  1974,  were  not
 paid  wages  for  the  strike  period;

 (b)  if  so,  the  number  of  such  rail-
 waymen  with  zone-wise  break  up;  and;

 (c)  when  such  railwaymen  were
 paid  wages  for  the  strike  period  with
 zone-Wise  break  up?  .  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (०.  Casual
 labour  and  substitutes  who  were  dis-
 charged  at  the  time  of  the  strike,  have
 been  taken  back  in  service  with  the
 original  seniority  and  paid  wages  from
 the  date  of  their  re-engagement  on  the
 same  rate  of  pay  which  they.  were
 drawing  before  they  were  discharged.
 As  regards  payment  for  the  interim
 period  from  the  date  of  termination.
 of  service  and  date  of  taking  them
 back,  it  is  regretted  that  casual  labour
 and  substitutes  cannot  be  considered
 at  par  with  the  regulaf  employees.

 Special  Increments  to  “Loyal
 Employees”

 2531.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  jstate:

 a
 (a)  whAther  the  erstwhile  Union

 Goverment  granted  special  increments
 to_thie  so-called  “loyal”  employees  of

 ifferent  Zonal  Railways  for  their
 Zctivities  in  the  Railways  during  the

 railway  strike  of  May,  1974;



 pated  in  the  reiiway  strike  of  May,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  The  railway
 employees,  who  did  not  participate  m
 the  May,  2974  strike,  were  sanctioned
 certain  rewards  of  which  advance  in-
 erement  wag  one,  These  increments
 were  allowed  from  i-6-974  and  it
 wes  clarified  that  the  subsequent  in-
 ‘crements  in  the  ecale  in  which  advan-
 ce  imerement  was  granted  would
 accrue  to  those  employees  on  the  nor-
 mal  date  and  not  on  the  anniversary
 of  the  grant  of  advance  increment,

 (9)  According  to  the  information
 collected  in  ‘1976,  the  details  are  as
 under:

 Railways  No,  of  advance
 increments  granted

 Central  31,408
 Eastern  72,808

 Northern  00,143
 North  Eastern.  85,529
 Northeast  Frontier  16,351
 Southern  ‘85,518
 South  Central  ‘SOATA
 South  astern  93,500

 है  Western  64,193

 (c)  At  present  no  such  proposal  is
 ‘ander  consideration.

 Payment  of  Wages  for  974  Strike
 period

 2382,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS  he
 Dleased  to.  state:

 (a)  whether  «  large  number  of  rail-
 Waymeh  of  Aifferent  sonal  railway,
 02  247

 who  participated  in  the  railway  strike
 of  may  1M,  were  oot  paid  full  wages
 for  the  atrike  peried;

 (b)  if  number  of  sudh  railway-
 men  zone-wise;

 (c)  whether  and  when  they  will  be
 palg  full  wages;  and

 (d)  the  reasons  why  they  have  not
 yet  been  pald  full  wages?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  The
 period  of  absence  during  the  railway
 strike  of  May,  974  in  the  case  of
 about  59]  lakhs  railway  employees
 wes  initially  treated  as  break  in  ger-
 vice  and  then  condoned  as  ‘dies  non’,
 Later  on,  however,  orders  were  issued
 on  ‘1-3-78  that  this  period  should  be

 ~
 treated  as  “leave  due”  i.e.  ag  full  pay
 Jeave  or  as  half  pay  leave  or  as  ex-
 traordinary  leave  where  even  no  half
 Pay  leave  was  due.

 "Shipping
 published  in  the  ‘Economic  Times’
 (New  Delhi  Edition)  dated  the  Sth
 February,  49779  and  state:

 (a)  the  names  of  the  shipping  com-
 panies  which  have  complained
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 a  PPR Tc  ears
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM)  @  to  e)
 following  Shipping  Companies  ha
 requested  for  reliefs  to  the  Shipping
 Development  Fund  Committee:  —

 q  Shipping  Corporation
 India

 of

 (2)  Mogul  Line  Limited

 (3)  Damodar  Bulk  Carriers  Lid.

 (4)  Seven  Seas  Transportation

 (5)  Nithat  Shipping  Company
 Ltd,

 (6)  Great  Eastern  Shipping  Com.
 Pany  Ltd,

 (7)  Dempo  Steamships  Ltd.

 (8)  Seindia  Steam  Navigation  Co.
 Ltd,

 (9)  Chowgule  Steamships  Ltd,

 (1a)  Ratnakar  Shipping  Co.  Ltd,

 (tf)  South  India  Shipping  Cor-
 poration  Ltd.

 a)  RAJ,  Lines  Ltd.

 (18)  India  Steamship  Co,  Lid.

 (15)  Sager  Stifedirig ३७.  Ded  »
 (16)  Panchsheel  Shipipng  Lid.
 (77)  Hithaleya  Shipping  Co;  ia,

 Rae
 Mackinnon  Mackensle  &  Ca,

 (19)  Havers  Lines  Private  Ltd,
 (20)  Andaman  Lines  Private  Ltd,

 Depending  on  the  financial  position
 of  each  Company  and  the  extent  af
 demonstrably  impressive  efforts  made
 by  each  company  for  mobilising  re-
 sources  to  help  itself  the  Committee
 has  recommended  reliefs  covering
 moratorium  upto  three  years  on  re-
 payments  of  loans  to  the  Committee
 falling  due  upto  3]  March,  i979,  con-
 version  of  foreign  exchange  loan  in,
 stalments  falling  due  upto  3ist  March,
 3979  into  Joans  analogous  to
 SAFAUNS  with  the  Commuittee’s  gua-
 rantee  and  additional  leans  agaist
 past  acquisitions  where  the  Com
 mittee  hag  not  granted  loans  upto  the
 maximum  permissible  limit.  In  some
 cases  the  Committee  has  not  consider.
 ed  it  necessary  to  afford  any  relief
 because  their  cash  flow  does  not  war-
 Tant  such  financial  help.

 On  the  basis  of  the  recommenda-
 tions  of  the  Shipping  Development
 Fund  Committee,  Government  have
 approved  the  following  r@liets  to  the

 {l4)  Indoceanie  Shipping  Co.  Shipping  Corporation  India  and
 Lia.  Mogul  Line  Lid.—

 —_  _eracecetretieninnennatnttnmeensttntetepspsata  natu  etanercept  —  न  नन+++«»+-+७+-+रानतरण-_न  ४  शक  — कु
 Shipping  Mogul

 ;  ad  5
 Line  Lsd. *  India

 ¢

 ,
 (Re.  in  Vakehs.)

 {& Mocatoriuss on SPE sepayeacom daring 1978-79  tpgytco
 oT!

 (ii)  Conversion  into  Joaus  analogous  to  SAFAUNS  a  oto  gr8a-00  _  89°60

 (iii)  Additional  loans  against  past  acquisitions  ४  ४  नि  ‘  aw  gat  59
 A  4

 ‘Goverment  hive
 वि ह

 wat  A
 tions  of  the  Shipping  Development

 ७  Pe ocaall es

 take  2  decision  om  the  other  xprgunaptia.
 Pund  Committee.  ,  =
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 Accidents  involving  Mini  Buses  under
 D.T.C.

 2534,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  number  of  mini  buses  taken
 over  by  the  D.T.C.  for  operation
 during  1978;

 (9)  the  number  of  accidents  in
 which  mini  buses  were  involved;

 (c)  looking  to  the  high  rate  of
 accidents  in  which  mini  buses  are
 involved  whether  Government  are
 considering  the  desirability  of  taking
 mini  buses  off  the  roads  to  save  the
 traffic  hazards  caused  by  them;  and

 (d)  is  there  any  hitch  in  controlling
 and  regulating  the  maximum  speed
 both  of  mini  buses  and  other  buses
 under  D.T.C.  at  a  reasonably  safety
 level?

 THE  MINISTER  OF  STATE-IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  (a)  None,  Sir.

 (b)  There  were  45  accidents  in-
 volving  mini-buses  in  1978.
 aoe

 (ec)  and  (d).  There  is  no  proposal
 to  discontinue  plying  of  mini  buses  on
 Delhi  roads.  However,  fresh  route
 permits  are  not  being  issued  for  mini
 buses  since  last  one  year.  Owners  of
 private  buses  including  mini  buses,
 under  D.T.C.  operation  have  already
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 been  asked  to  have  their  buses  fitted
 with  speed  governors  to  block  the
 maximum  speed  at  50  Kms,  per  hour.
 With  the  fitment  of  speeq  governors
 on  all  public  transport  vehicles  includ-
 ing  minj  buses,  the  number  of  acci-
 dent  is  likely  to  come  down.

 Damage  to  ali  loss  of  properties  in
 transit

 2535,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 claims  regarding  damage  ta  and  loss

 of  properties  in  transit  are  increasing;
 and.

 (b)  the  number  of  claims,  the
 amount  claimed  for  the  damage  to,
 and  loss  of  property  separately  dur-

 ing  977  and  1978,  number  of  claims
 settled  indicating  the  amounts  involv-
 ed  in  the  said  settleg  cases  and  the

 expenditure  incurred  on  contesting
 these  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS.  (SHRI
 SHEO  NARAIN):  (a)  The  amount
 paid  in  claims  for  compensation  cases
 has  decreased  in  978  as  compared  to
 i977  whereas  the  number  of  claims
 preferred  has  gone  up  in  978  due  to
 unprecedented  floods  as  indicated  in
 para  (b)  below.

 (b)  The  required  information  is  as
 under:

 I977  7973

 No.  of  claims  registered  %  :  372034  ‘481747

 No.  of  claims  paid  «  हर  है  363790  472785

 Amount  of  claims  preferred  (Rs.  in  crores)  708°  60  389°  40

 Amount  of  claim  paid.  (Rs.  in-crores)  »  I4°4r  33  3४
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 In  a  large  number  of  cases  the  claims
 are  initially  registered  by  the  parties
 for  non-delivery  of  consignments,
 which  are  ultimately  traced  and  de.
 livered,

 Statistics  of  expenses  incurred  in
 contesting  court  cases  on  claim  for
 compensation  are  available  financial
 year-wise  only.  The  expenditure  in-
 eurred  on  this  account  for  the  finan.
 cial  years  i976-77  and  1977-78  is
 Rs.  22.58  lakhs  and  Rs.  27.23  lakhs
 respectively,

 Moratorium  on  Nuclear  weapons  Test-

 ing  Programme

 2536.  SHRI  5.  R.  REDDY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Indian  Government
 have  urged  the  U.S.A.,  the  U.S.S.R.
 and  Britain  to  call  a  moratorium  on
 their  nuclear  weapons  testing  pro-
 gramme;  and

 (b)  whether  it  is  a  fact  that  taiks
 being  held  by  the  three  countries  on
 a  test-ban  suggested  that  they  did  not
 need  to  carry  out  any  more  nuclear
 weapons  tests?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  On  the  initiative  of  India  the
 General  Assembly  at  its  thirty  third
 Regular  Session  held  during  Sep..
 Dec,  1978,  adopted  by  an  overwhelm.
 ing  majority  a  resolution  calling  for
 a  moratorium  on  the  testing  of  nu-
 clear  weapons.

 (b)  Such  an  inference  would  not
 be  unjustified  but  the  unfortunate  fact
 is  that  such  tests  are  continuing.
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 Vaccine  to.  combat  malaria

 2537.  SHRI  S.  R.  REDDY:
 SHRI  R.  V.  SWAMINATHAN:
 SHRI  M.  V.  CHANDRA.

 SHEKHARA  MURTHY:
 SHRI  A.  R.  BADRI

 NARAYAN:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State:

 (a)  whether  India  has  achieved  a
 major  break  through  in  the  quest  for
 a  vaccine  to  combat  malaria;  and

 (b)  if  so,  the  details  regarding  the
 achievement  of  this  research?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  Yes,  at  the  Na-
 tional  Institute  of  Communicable
 Diseases,  Delhi  two  species  of  Malaria
 parasites  namely  P.  Malariae  and  P.
 Faleiparum  have  ‘been  put  under
 continuous  culture  for  over  four
 months.  This  js  considered  as  a  signi-~
 ficant  break  through  which  could  ulti-
 mately  lead  to  production  of  a  vaccine.
 Further  research  is  however  required
 to  develop  methods  of  characterisa-~.
 tion  of  the  strains  and  purification  of
 the  culture  plasmodial  antigen  and
 other  related’  matters.

 Reengagement  of  Retrenched  casual

 Gangmen:

 2538.  SHRI  A.  छू.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  any  waiting
 list  of  retrenched  casual  Gangmen  for
 their  re-engagement;

 (b)  if  so,  the  number  of  such  gang-
 men  in  that  list  in  Dhanbad  and
 Asansol  Divisions  and  the  year  from
 which  their  services  have  been  con-
 sidereq  to  determine  seniority;
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 (e)  whether  experience  in  the  work
 of  Gangmen  is  considered  for  new
 recruitment  in  any  other  category  of
 Railway  giving  preference  to  the
 retrenched  Gangmen;  and

 (d)  if  so,  facts  in  details  and  the
 Number  of  retrenched  Gangmen
 engaged  in  ather  categories  of  railway
 in  Dhanbad  and  Asansol  Divisions  in
 the  last  five  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEONARAIN):  (a)  No,

 (b)  Does  not  arise.

 (c)  Class  IV  posts  in  divisions  in
 open  line  in  other  than  Engineering
 departments  are  filled  up  by  screen.
 ing  substitutes|casual  labour  of  the
 respective  departments.  Retrenched
 casual  labour  are  also  eligible  for
 screening  based  on  their  length  of
 service.

 (d)  Seventeen  unemployed  casual
 fangmen  were  engaged  in  other  De.
 partments  on  the  Eastern  Railway  in
 Dhanbad  Division  and  37  casual  gang-
 men  were  engaged  in  electrical  De.
 partment  on  Asansol  Division.

 Number  of  Employees  in  Dhanbad  and
 Asansol  Divisions

 2539.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  total  number  of  Railway  em-
 ployees  including  casual  labourers
 working  in  Dhanbad  and  Asansol
 divisions  separately  as  on  Ist  Janu-
 ary,  1979;

 (b)  number  of  beds  in  each  ward
 in  Railway  hospital  at  Dhanbad  and
 Asansol;

 (०)  number  af  doctors,  nurses,  dis-

 pensers,  dressers,  hospital  atten-
 dants  and  other  staff  working  in  rail-
 way  hospitals  at  Dhanbad  and  Asansol;

 (a)  average  number  of  patients  in
 the  outdoor  and  indoor  and  the  allot-
 ment  of  funds  on  food  and  medicine
 in  Railway  hospitals  at  Dhanbad  and

 Asansol;  and

 (e)  whether  there  is  a  steady  reduc-
 tion  in  the  per  capita  medical  facility
 in  the  last  five  years  creating  great
 resentment,  if  so,  facts  in  details  and
 reasong  thereof?

 THE  MINISTER  OF  STATE'IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):

 (a)  Dhanbad  Division  :  27,792.
 Asansol  Division  :  23,559

 (b)

 No.  of  beds  in  Rail-
 way  Hospital

 Ward  Dhanbad  Asansol

 General  :  80  १48

 Maternity.  वि  6  28

 Chest
 =

 20  36

 Isolation  ड़  8

 (०)
 No.  of  Doctors.  6  24

 द.  Nurses  ड़  35  56

 ore  Dispensers  9  7

 »  Dressers.  6  9

 9.  Hospital
 Attendants  36  52

 >  Other  staff.  75  I52

 75  goo

 (da)

 Railway  Hospital

 Dhanbad  =  Asansol

 Average  number  of
 outdoor  patints

 per  day  452°6  65I°5

 Average  number  of
 indoor  patients  per

 day  127°  ०0  2020 0
 Funds  on  food  1978-

 M9.  :  I,84,000  2,15,000

 Funds  on  Medicines
 (1978-79)  3;37,000,  *  4.47,000

 7
 (e)  Dhanbad  }

 Asansol  J
 No,  Sir.
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 Facilities  provided  to  Gangmen

 2540.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  is  a  provision  for
 proper  accommodation  to  the  Gang-
 men  for  stay  and  rest;

 (b)  if  so,  facilities  provided  so  far,
 facts  in  details,  with  division-wise
 break-up  in  the  country  and  the  PWI-
 wise  break-up  in  Dhanbad  division;

 (c)  whether  it  is  a  fact  that  the
 Gangmen  at  Patratu  in  the  Dhanbad
 division  of  the  Eastern  Railway  were
 in  great  difficulty  without  rest  house
 and  one  such  quarter  used  by  them
 with  sign  board,  “Gangmen  Bishram
 Griha”  has  been  forcibly  changed  into
 Officers  Rest  House;  and

 (a)  if  so,  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  On
 Eastern  Railway  gang  quarters  are
 provided  at  stations  and  in  the  gang
 Beat.  Gangmen  are  not  provided
 accommodation  at  places  of  work  for
 rest.  Also  Gangmen  residing  in  near-
 by  villages  are  not  interested  in  quar-
 ters,

 On  Eastern  Railway,  the  percentage
 of  Gangmen  who  have  been  provided
 quarters  is  as  under:

 Sealdah  Division.  .  *».  25%

 Howrah  Division  37°5%

 Asansol  Division.  .  24%

 Danapur  &  Moghalsarai  Division  25%

 In  case  of  Gangmen  working  under
 PWis,  Dhanbad  Division,  the  percent-
 age  of  Gangmen  who  have  been  pro-
 vided  with  quarters  is  2.5  per  cent.
 -

 As  regards  details  about  provision
 of  accommodation  for  Gangmen  for
 stay  and  rest  etc.  on  other  Railways
 the  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 Sabha.
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 (c)  One  Type  IV  quarter-was  cons-
 tructed  at  Patratu  for  Assistant  Divi_
 sional  Medical  Officer  which  was
 temporarily  occupied  by  AEN  (Cons-
 truction},  Patratu,  both  for  his  official
 and  residential  purposes.  This  quar-
 ter  was  forcibly  occupied  by  Gang.
 men  on  20th  May,  78  and  was  vacated
 on  30th  May,  78.  Thereafter,  this
 quarter  has  been  allotted  to  ADMO
 who  has  also  occupied  it.

 (d)  Does  not  arise.

 Distressing  condition  of  Leprosy  Hos-
 pital  Dhanbad

 2541.  SHRI  A.  छू  ROY:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  dis-
 tressing  condition  of  the  Tenkalmari
 Leprosy  Hospita]  in  Dhanbad  (Bihar);

 (b)  whether  it  is  a  fact  that  it  is  the
 oldest  hospital  of  this  type  serving  a
 noble  cause  but_now  starving  because
 of  lack  of  funds,  without  proper  repair
 of  building,  medicine,  food  for  tne  pa~
 tients  and  without  proper  pay  to  the
 staff;

 (c)  whether  it  is  a  fact  that  most
 other  patients  admitted  there  come
 from  the  Central  Government  enter-
 prises;  and  !

 (da)  whether  many  representations
 have  been  made  to  the  Central  Gov-
 ernment  to  provide  grant  to  the  hos-
 pital  and  if  so,  steps  taken  thereon?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  and  (b).  A  request  dated
 30-7-1978,  for  sanction  of  suitable
 grants  to  the  Tetulmari*  Leprosy
 Hospital,  Dhanbad,  was  received  from
 the  Chairman.  Dhanbad  District
 Leprosy  Association.  The  main  points
 made  in  this  communication  are
 briefly  given  below  :—

 r
 (i)  This  hospital,  establisheq  25

 years  back,  is  a  thirty-bed  hospital
 and  has  got  its  own  building,  staff
 quarters  and  quarters  for  patients.

 *Not  Tenkalmari.
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 it
 yitined  rom  citixvens  and  organise.
 tions  and  is  being  managed  by  the
 Dhanbed  District  Leprosy  Associa~
 tion,  The  Deputy  Comissionver
 Dhanbad,  is  its  ex-officio  Chairman
 and  the  Chief  Medical  Officer,
 Sharia  Mines  Board  of  Health  is  ita
 ex-officio  General  Secretary.

 di)  The  hospital  is  providing
 treatrnent  for  patients  from  all  cor-
 ners  of  the  District  which  has  about
 500  patients  The  annual  expendi-
 ture  of  the  hospital  comes  to  about
 Rs  36,000|..  and  is  met  out  of  dona-
 tions  received  from  the  District
 Board,  Dhanbad,  Jhara  Mines
 Board  of  Health,  Coal  Mine  Welfare
 Organisation  and  philanthropic
 iustitutions  Ag  the  donations  are
 about  Rs  15,000/-  or  go,  the  hospital
 hag  been  taking  loans  and  has  a
 heavy  deficit  to  make  up.

 (iu)  Its  building  requires  imme-
 diate  repairs,  Further  the  bed
 strength  requires  to  be  increased  to
 at  least  75.

 (iv)  A  grant  of  Rs,  5.00  lakhs  for
 catrying  out  repairs  to  the  existing
 building,  clearance  of  arrear  dues,
 provision  of  additional  45  beds  end
 for  recurring  expenses  over  diet
 and  mellicines  ig  essential  and  the
 same  be  sarictioned.

 (०)  “The  number  of  patients  from
 the  Central  Goevarnment  enterprises
 admii

 ted
 in,  the  hospital  ३3  not  avail.

 able  Ministry
 (a)  Nov-vepresentation  other  than

 the  ane  mentioned  in  reply  fo  (७)  and
 (५)  above  has  been  received,

 The  Chairman,  Dhanbed  ~  District
 Leprosy  Association  wag:  informed  in
 September,  1978,  that  thie  asistance  for
 carrying  out  repairs  to  existing,
 building,  Clearance  of  arrears  dues  and
 for  meeting  recurring  expenditure
 over  diet  and  medicines  could  not  be
 Stven  «miler  my  scheme  of  the  Minis
 try,  Mowever,  they  were  requested  to

 devastating  in  magnitude

 augmentjug  its  medical  facilities  in  the
 shape  of  hospital  equipments  end
 construction  of  wards  ete.  No  eppli-
 cation  from  them  has  been  received  so
 far.

 Nuclear  Explosion  by  China

 2542.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHYAM  SUNDER.
 GUPTA;

 SHRI  SHANKARSINGHIT
 VAGHELA:

 SHRI  PIUS  TIRKEY:
 DR,  BIJOY  MONDAL:
 SHRI  6,  M.  BANATWALLA!

 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  awttre
 that  China  is  hkely  to  explode  another
 nuclear  device  in  the  next  twa
 months;

 4

 (b)  if  so,  whether  it  hag  also  beet
 stated  that  this  time  thig  bornb  will
 be  far  bigger  and  powerful  and  mote

 than  any
 previous  ones}  and  B

 te)  whether  the  Government  of
 sIndwa  have  made  any  assessment
 relating  to  ite  effects  on  this  country

 what  is  Government  of  India’s
 zeaction  thereto?

 aware  of

 howrhoed  are  taken  note  of:by:  Gove
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 Bilflect  of  Group  era  Act  on  Indien
 ह... ह  in  Senth  Africa

 243,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHYAM  SUNDER
 GUPTA:

 SHRI  K.  MALLANNA;
 SHRI  SHANKERSINGHII

 VAGHELA:
 SHRI  PIUS  TIRKEY:
 DR.  BIJOY  MONDAL:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  presg  report  that  the  Group  Area

 Act,  one  of  the  first  Apartheid  laws
 to  be  put  on  the  statute  book  in  South
 Africa,  has  affected  one-third  of  the
 indian  families  residing  there;

 {c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 OF  EXTERNAL

 international  effart  to  bring  peessuxe  an.
 the  racist  regime  with  |  view  to  bring-
 ing  about  the  eradication  of  apartheid
 and  racial  discrimination,  In  this
 context,  at  the  recent  meeting  of  the
 Coordinating  Bureau  of  Non-aligned
 Countries  in  Maputo,  our  Foreign
 Minister  declared  India's  full  support
 for  the  adoption  of  a  comprehensive
 arms  embargo  against  South  Africa  as
 also  a  complete  embargo  on  oil  exports
 to  that  country.

 ay  फोड़  की  घटनाएं

 2544.  भी  भारत  feg  चौहान  :
 ची  श्याम  लाल  शुर्गे :
 ओर  पधादबेश  दत्त

 कया  रेल  मंत्री  यहु  बताने  की  कृपा  करेंगे  कि:

 (=)  क्या  यह  सच  है  कि  कांग्रेस  (arf)  की

 पक
 |  द्वारा  प्रारम्भ  विरोध

 भी  हुई  ड
 होड़  फौड़  की  घटनाएं

 (=)  प्रदि
 ४

 संत्रालय को को  उतकी  परिणाम
 स्वरूप  कितनी  हुई  भौर  तोढ़  फोड़  की
 घटनाएं  किन  किस  स्थानों  पर  हुईं  ?

 रेल  wary  में  crea  aw  पु  शिव  मातपण)  :
 (क)  जी,  हां  ।

 ब्यौरे  क्षे  शौर
 लिय...  इग  |

 =  च्े

 Demteyment  of  Indian  Labourers  te
 frag

 2545,  SHRI  JANARDHANA  POO.
 JARY:  Will  the  Minister  of  PARLIA.
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Iraq  hag  sought  fol
 deployment  of  more  Indian  labourer!

 4७)  if  2,  the  details  im  this  regard
 and  Government's  readtion  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  ANY:  LABOUR
 (SHRI  RAVINDRA  VARMA):  @

 Ne  Bir,

 0)
 Does  Low  aia,
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 Remuneration  to  Desk  Officer

 2546.  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  cne
 Desk  Officer  in  the  Central  Govern-
 ment  Health  Scheme  is  frequentiy  en-
 @aged  in  conducting  lectures  and  train-
 ing  courses  for  officers  incharge  of
 various  C.G.H.S.  organisations;

 (b)  if  so,  whether  he  gets  any  re-
 muneration  for  doing  so;

 (c)  whether  it  is  also  a  fact  that  he
 has  been  permitted  to  recommend/
 prescribe  some  publications  written  by
 him  to  the  participants;  and

 (d)  whether  the  Officer  concerned  is
 getting  any  royalty  on  such  publica- tions  and  pays  taxes  on  those  and  if
 so,  the  details  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  ang  (b).  One  Desk  Officer
 in  the  Directorate  General  of  Health
 Services  has,  as  a  part  of  his  duties, ‘been  entrusted  with  organising  and
 conducting  training  courses  for  offi-
 ‘cers  of  various  subordinate  organisa.
 tions/  institutions  including  officers  of
 various  CGHS  organisations.  When- ever  he  or  any  other  officer  is  re.
 quired  to  deliver  lectures  in  these
 training  courses  or  courses  organised
 by  this  Ministry  or  other  Government
 ‘organisations  for  various  cadres  of
 employees,  remuneration  is  paid  as
 per  approved  pattern  under  the  nor.
 mal  rules,

 (c)  No.

 (d)  Permission  has  been  accorded
 to  the  Desk  Officer  to  publish  some
 books  on  Administrative  Vigilance.
 The  books  are  being  published  by
 him  and  hence  payment  of  royalty  is
 not  involved,
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 Shifting  of  Railway  Construction  Ac-
 counts  Office,  Trivandrum

 2547.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  shift  the  Railway
 Construction  Accounts  Office  function-
 ing  at  Trivandrum  to  Madras;  and

 (b)  if  so,  the  details  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  ang  (b).  At
 present  there  is  no  proposal  to  shift
 the  office.  The  continuance  of  the
 Construction  Office  at  Trivandrum
 will,  however,  depend  upon  the  work
 load  of  that  office  and  the  continu-
 ance  of  the  office  of  the  Executive
 Engineer  at  Trivandrum,

 दिल्‍ली  परिवहन  निगम  को  बसों  के  किरामे  में  वृद्धि <

 2548.  शी  श्रनन्त  राम  जायसवाल  :  क्‍या
 नौवहन  और  परिवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  परिवहन  निगम  ने  बस
 किराये  को  i:  फरवरी,  979  से  बढ़ा  दिया
 है;

 (ख)  यदि  हां,  तो  बम्बई,  मद्रास,  कलकत्ता
 और  दिल्ली  में  बस  किराया  सम्बन्धी  हुलनात्मक

 ६  ब्यौरा  क्‍या  है;

 फ ्tH
 हि  (ग)  किराये  में  इस  बुद्धि  खे  परिणामस्वरूप

 वित्तीय  वर्ष  i979-80  के  दौरान  राजस्व  की
 अनुमानतः  कितनी  राशि  अजित  होगी  और  गत  वर्ष
 की  आय  की  तुलना  में  यह  कितनी  अधिक  होगी;
 और

 (घ)  किन  परिस्थितियों  के  दबाव  क़े  कारण
 दिल्‍ली  परिवहत  निगम  को  बस  किराया  बढ़ाना
 पड़ा  ?

 नौवहन  और  परिवहन  मतरालय  में  अभारी  राज्य  मत्रो

 (श्री  चांद  राम)  :  (क)  जी  हां।  इसमें  सब
 22  फरवरी,  979  से  आशोधन  किया  गया  है  ।

 (ख)  बम्बई  मद्रास  ,  कलकत्ता  और  दिल्‍ली
 का  तुलनात्मक  भाड़ा  अनुबन्ध  में  दिया  गया  है  ।
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 रपये होने होने  की  सभावना  है।  सशोधित
 मिनी  के  साधार  पर  1976-79  सें  30,  86

 राषये  कीं भाव हुई  gt  भाड़ ेमें  सशोधन  से
 1979-80  के  निगम  के  बजट  ग्रनुमात्तों  में

 रो
 68  करोड़  २०  तक  बढ़ाए  जाने  की  सभावना

 t

 (ध)  दिल्‍ली  परिवहन  निगम  के  भूतपूर्ण
 भाड़ाठांचे  से  पिछले  कई  वर्षों  से  परिचालन  की
 बढ़ती  हुई  लागत  पूरी  नही  हो  रही  थी  ।  परिचालन

 विस  से“  शोमिल  हैं!  बहती  ही  अेहरकी  है  4%
 लगभग  फिछले  20  वर्षों से  स्  |
 बस्तुत:  कोई  वृद्धि  नहीं  हुई  सिवाय  सभी  i962
 में  2  पैसे  की  वृद्धि की  गई  बौर,  t984  बजाई  का
 मामूली  समायोजन,  युक्तिकरण  किया  गंगा  था  |
 ग्रकसूबर,  1975  में  i6  कि०  भी०  तक  30  4%
 झौर  6  कि०  मी०  से  झागे  60  पैसे  की  एक
 ब्रिल्‍स्टेज  भाडा  पद्धति  शुरू की गई थी गई  थी।  परन्तु,
 निगम  की  वित्तीय  स्थिति  को  ठीक  करने  के  लिए

 इस  स्थिति  में  नहीं  रहा  कि  वह  ध्यने.  सामान्यपरि-
 é  लागत,  जिसमें  डीजल,  टायरों,  दयूबों  भौर  बालन  सासों  भी  पूरे  कर  सके।  इसलिए  भाड़े  में
 फालतू  पुजों  जैसे  सामान  की  लागत  बैतन-  संशोधन  करने  की  प्रावश्यफता  पढ़ी  ।

 झमुबन्ध

 बम्बई  मंद्रास  कलकत्ता  दिल्ली

 (बी  ई  एस  &)  (पलावन)  I-8-75  22-2-79
 2-12-75  L5-3-76

 दूरी  किराया  दूरी  किराया  दूरी  किराया  श्री  किराया

 कि०  सी०  (पसे)  कि०  भी०  (पैसे)  कि०  भी०  (8%)  कि०  मी०  (पैसे )

 3  तक  20  3  शक  20  eo  सक  20  4  लक  30

 ३-8  तक  25  Ke  [ow  25  Jn10,  शतक  28  416  86  40

 es  तक  40  «4&6  fre)  30  -3.  988  30  16-20  तक  80

 §-i0  तक  50  8  तक  35  47.608  35  30  मरे  भाग)  75

 40635  लक  60  810.  ह.....ह  40  7.7°49.6  7B.  40

 420  छेके  60  i0~42  तर  45  लिंसिटेड  स्टॉप  सा
 के  लिए  5  पैसे

 MaO-2s  we  300  12nd  85  अतिरिक्त
 हु

 (25-30  तक  i20  16-18  तक  60
 ,  १8०20  पैक  65

 |

 शिकार
 '

 8
 ५;  é  ales  ।
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 2549,  थी  झावात्राम  आर्यसबाल  :  क्‍या
 विदेश  मत्ती यह  बताते की  छुपा  करेंगे कि  .

 के)  क्या  उन्होंने  कुछ  समय  पूर्व  धौषणा
 की  ह  *  उनका  विचार  भारत  ौर  पाकिस्तान
 को  बीच  पार-पत्र  और  वीता  व्यवस्था  सभाप्स
 कर  देने  का  है;

 व
 यदि  हा,  हो  उस  प्रस्ताव  का  ब्यौरा

 क्या  झौर  इस  सम्बन्ध  में  अब  तक  कितनी  प्रगति
 हुई  है,  भौर

 (ग)  इस  प्रस्ताव  पर  पाकिस्तान  की  क्‍या
 प्रतित्रिया  है?

 चिदेश  ेल्ालप  में  राज्य  नली  (थी
 समरेख  कुष्छु)  (क)  WW  अक्तूबर,  2978
 को  भोपाल  र्व  *)  क्  कार्यालय  के  उद्घाटन
 के  भ्रवसर  पर  विदेश  मत्ती  से  कहा  था  कि  हम  भारत
 और  पाकिस्तान  के  बीच  यात्रा  को  भासान  बताना
 चाहते  हैं।  लेकिन  समाचार  पहन  में  उनके  इस
 वक्तव्य  को  गलत  ढंग  से  करते  हुए  यह  कहा
 गया  कि  भारत  सरकार  झौर  पाकिसतास  के  बीच
 यात्षा  के  लिए  पास  रिपोर्ट  भर  जीजा  की  व्यवस्था  को
 समाप्त  करने  का  विचार  कर  रहीं  है।  ऐसा  कोई
 प्रस्ताव  सरकार  के  विदाराधीन  नहीं  है।

 (छ)  झौर  (ग)  :  प्रश्न  नहीं  उठते।

 Fatal  acvidents  in  mines

 2550.  SHRI  SURENDRA  BIKRAM:
 SHRI  P.  V,  PERIASWAMY:
 PANDIT  D,  N.  TIWARI:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 Dleaseg  to  state;

 (a)  the  figures  of  fatal  scckients  of
 mines  for  the  last  70  years,  (year-wise)
 and  whether  the  number  of

 *

 THE  MINIGTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA);  (a)

 The  figures,  given  below,  of  fatal
 accident,  in  mities  from  the  year  1969
 onwards,  show  that  the  number  of
 fatal  accidents  has  gone  dewn  during.
 the  years  1977  and  978  ag  compared:
 to  1976,  ५)

 No,  of
 Year,  fatal

 accidents,

 7909  ,  .  289
 wg7o  252
 3977  a64
 1972  वि  नि  .  258.
 973  .  .  252
 1974.  263
 1975  न  283
 3976  ,  .  988
 1977  ।  .  नि  a8:
 3978  (Prov )

 ,
 «  «

 (b)  and  {c).  Apart  from  the  general
 stepg  taken  by  the  Government  to
 inake  working  more  safe  in  ali  mines,
 the  following  specific  stepg  have  been
 taken;

 q@M  Provision  of  portable  Metha-
 nometerg  to  supervisory  personnel,

 (2)  Installation  of  Methane  mont-

 toring
 system  in  Degree  It  Gamay

 es,

 (3)  Supply  of  self-rescuers  to
 persong  employed  in  Degree  UZ
 Gassy

 (5)  Supply  of  protective  equip-
 ment  to  workers,

 t
 6)  Survey  of  accident  prone

 mines  and  identification  of  corret-
 tive  meamizes.

 7
 ()  Identification  of  the  oress  anit

 sources  of  danger  of  inundatiga  to
 the  present  workings  in  coa!  mines.

 d
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 a  On  the  recommendetions  of  the
 Committee  on  Safety  in  Coal  Mines
 wonstituted  by  the  Department  of
 Goal  under  the  Ministry  of  Energy,
 the  following  time  bound  programme
 vof  safety  measures  in  coal  mines  is
 under  implementation  by  Coa]  India
 Limited  since  June,  977:—

 (l)  Setting  up  of  Interna]  Safety
 Organisation,

 (2)  Replacement  of  timber  sup-
 ports  by  Stee,  props  including
 hydraulic  and  friction  props.

 (3)  Installation  of  automatic
 warning  systems  along  rivers,  nallahs
 etc  to  alert  nearby  coal  mines  of
 the  rise  in  water  level  beyond  the
 danger  mark.

 (4)  Replacement  of  lighter  sec-
 tions  rails  by  heavier  sections  rails
 to  reduce  haulage  accidents,

 (5)  Imparting  vocational  training
 to  workers,

 (6)  Broadcasting  safety  propa-
 ‘ganda,

 (7)  Appointment  of  workmen's

 (8)  Procurement  of  sophisticated
 -safety  and  rescue  equipments,

 a  The  above  measures  are  expected
 to  bring  down  the  number  of  acci-

 -Aents  further.  The  ultimate  aim  is  to
 each  zero  accident  potential.

 tr

 Crisis  in  Minor  Ports  of  Kerala

 285l,  SHRI  C.  xK  CHANDRAPPAN:
 “Will  the  Minister  of  SHIPPING  AND
 ‘TRANSPORT  be  pleased  to  state:

 {a)  whether  the  Government  are
 aware  of  the  fact  that  the  minor  ports
 fm  Kerala,  especially  the  Azheckal
 ‘port  in  Carmanore,  are  in  a  state  of
 ruin  due  to  lack  of  maintenance,  mo-
 dernisation  and  timely  dredging  of
 wand  bank  formed  due  to  silting  of
 tivera

 (c)  if  so,  what  are  the  ways  in
 which  the  Union  Government  ig  going
 to  extend  cooperation  to  the  Kerala
 Government  for  helping  these  ports
 out  of  crisig  and  ruin?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  to  (e)

 Ports  other  than  Major  Ports,  feature
 in  the  Concurrent  List  of  the  Consti-
 tution  of  India  but  the  executive  res-
 ponsibility  for  their  development  and
 day-to-day  administration  vests  with
 the  State  Governments  concerned,

 2.  According  to  the  State  Govern-
 ment  there  is  a  decline  in  the  traffic
 handled  at  the  Minor  Ports  in  the
 State  for  the  following  reasons:

 (I)  Inadequacy  of  droughts  and
 genera]  facilities;

 (2)  Diversiong  of  Coastal  steamers
 to  foreign  trade:

 (3)  Availability  of  alternative
 means  of  transport  by  land.

 8,  The  State  Government  of  Kerala
 have  indicated  that  they  propose  to
 take  the  following  steps  to  correct  the
 decling  of  traffic  in  minor  ports:

 (7)  Undertaking  of  dredging  %
 maintain  necessary  depths.

 (2)  Acquisition  ang  modernise-
 tion  of  harbour  craft  and  caré0
 handling  equipment,

 (3)  Better  upkeep  and  mainten-
 ance  of  roads  leading  to  ports.

 4.  They  have  also  commissioned  *
 detailes  Project  Report  on  the  setting
 up  of  a  Maritime  Corporation  wit
 the  object  that  the  minor  ports
 the  economic  needs  of  state
 through  increased  utilisation  of  small
 toastal  versela,

 +
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 & ज  Plates  Commnissio®  tiave  tenta-
 tively  agreed  to  a  provision  0९  Rs,  330
 jakhs  for  the  development  of  minor
 port,  for  the  period  ‘1970680  pending
 e  final  decision  of  the  National  Deve-
 lopment  Council  on  the  policy  ques-
 tion  of  Central  assistance  to  State
 Governments  for  scheme,  relating  to
 minor  ports  in  the  Centrally  sponsored
 Sector  in  the  Plan  Period  978—~83.

 €  Technical  assistance  in  the  pre-
 paration  and  scrutiny  of  Project  Re-
 ports  relating  to  minor  ports  is  given
 by  the  Central  Government  when
 requested  for  by  the  State  Govern-
 ment,  concerned.

 Regularisation  of  Commission  Vendors

 2552.  SHRI  0,  K,  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railways  are  asking  for  a  police  veri-
 fication  report  while  they  are  regu-
 larising  the  service  of  commission
 vendors  of  those  who  were  in  the  ser-
 vice  of  the  Southern  Railway  as  Com-
 mission  vendors  for  0  to  5  years;

 (9)  if  so,  what  ig  the  reason  there-
 for  behind  it;  and

 (c)  whether  it  is  proposed  to  aban-
 don  this  practice?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (०). The  All  India  Rallway  Catering  Ser-

 vice  Workers’  Unions  made  a  com-
 Plaint  thet  gome  Commisaion  bearers
 from  Kerala  State  on  the  Southern
 Railway  Aeve  not  been  reguiarised
 because  of  the  requirement  of  police

 (by  Southern  Rallway  have  been
 advised  that  ig  the  bearers  were  work-

 more  or  legy  continuously  for  over

 hate
 years  the’  administrations

 = adegtiate  information
 them  and  further
 ls  not  necessary.

 Foreign  Minister's  vielt  to  Kanye.

 2553.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  he  recently  visited
 Nairobi;

 (b)  if  so,  the  purpose  and  results
 of  his  visit;

 (c)  whether  he  met  formally  or
 informally  the  Indian  community  liv-
 ing  and  settled  in  Kenya;  and

 (d)  if  so,  what  advice  or  guidance-
 he  gave  to  such  Indiang  there?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI*
 VAJPAYEE):  (a)  Yes,  Sir  on  the
 4th  and  5th  February,  ‘1979,

 (b)  Foreign  Minister  visited  Nairobi
 on  his  way  back  from  the  Ministerial
 Meeting  of  the  Non-Aligned  Coordi-
 nating  Bureau  at  Maputo  to  address  a

 in  Africg  (South  of  the  Sahara),
 During  his  stay  in  Nairobi,  he  had
 talks  with  the  Kenyan  Foreign  Min-
 ister,  laig  a  wreath  at  the  mausleum
 of  the  late  President  Jomo  Kenyatta.
 and  met  the  Indian-origin  community.
 The  visit  enabled  comprehensive  dis
 ctissiong  with  Heads  of  Indian  Mis-:
 sions  regardng  India’s  relations  with

 (c)  Yes,  Sir.

 @)  Foreign  Minister  informed  the:
 Indian  origin  community  of  the
 all  round  progress  made  by  India  in
 varioug  fields  and  how  India  was
 Sharing  its  knowhow  with  other  deve-
 loping  countries,  He  advised  the  pet
 gong  of  Indian  origin  to  identity:



 s
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 themsdives  ‘with  the  scondiilie!  and
 political  aspirations  of  the  country  of
 ttheiy  adoption  ang  to  make  their  con-
 tribution  towards  Kenya's  progress
 and  development.

 Introduction  of  a  fast  train  between
 Bombay  and  Ahmedabad

 2554,  PROFESSOR  P.  G.  MAVA-
 LANKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:  लय

 (a)  whether  Government  propose  to
 sgtart  a  new  classless  or  an  all  gecond
 ‘class  fant  train  between  Bombay  and
 Ahmedabad  every  night  in  view  of  the
 constantly  heavy  and  ever  increasing
 ‘passenger  traffic  between  the  said  two
 ‘major  cities  in  Western  India;

 (by  if  so,  how  and  when;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  No.

 (b)  Does  not  arise.

 (c)  Introduction  of  an  additional
 train  between  Bombay  Central  and
 Ahmedabad  is,  at  present,  operational-
 ly  not  feasible  due  to  strained  line

 “capacity  enroute  and  inadequate
 maintenance  and  terminal  facilities  at
 ‘Bombay.  However,  during  seasonal
 spurt  of  traffic,  special  traing  are  run
 “between  Bombay  Central-Ahmedahad|
 Gandhidham,

 t
 “Geneva  Session  of  Disarmament  Com-

 mission

 ‘2555.  PROV,  P.  G.  MAVALANKAR:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  recently  attended
 ‘the  Geneva  Session  of  Disarmament
 Commission;

 ®)  if  80,  broad  facts  thereof;

 59)  if
 not,  why  not;

 Witten  Maemangs  220.

 (a)  whether  India:  submltied  any
 special  proposals  for  consideration.  of
 the  said  General  meetings;  end

 (e)  if  so,  broad  nature  thereof?
 *

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (c),  The  Disarma-
 ment  Commission  has  not  met  in
 Geneva.  However,  the  new  multi-
 lateral  disarmament  negotiating
 body,  the  Commission  on  Disarma-
 ment,  began  its  work  in  Geneva  at  the
 end  of  January,  1979,

 (d)  and  (e),  Although  India  has  not
 submitted  any  new  proposals,  the  dele-
 gation  of  India  has  reiterated  Gov-
 ernment’s  position  on  the  important
 current  issueg  in  the  field  of  disarma-
 ment,  namely,  a  comprehensive  ban  on
 the  testing  of  nuclear  weapons,  non-
 use  of  nuclear  weapons,  prohibition
 of  chemical  weapons  and  prohibition
 of  new  weapons  of  mass  destruction.

 Vacancies  of  Commercial  Apprentices
 in  Northern  Railway

 2556.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  total  number  of  vacancies  of
 Commercial  Apprentices,  Division-
 wise  over  Northern  Railway  during
 the  period  from  May  974  to  June,
 ‘1978;

 (b)  number  of  employees  recruited
 through  Railway  Service  Commiasion,
 Allahabad  ag  well  as  directly  avd
 against  20  per  cent  quota  for  wards  of
 loyal  workers,

 {c)  whether  some  relieving  Com-
 mercial  Clerks  working  a,  New  Delhi
 station  who  were  on  duty  from  May
 8,  974  to  May  13,  974  were  also  pro
 moteq  as  Commercial

 (d)  whether  these
 pein,

 were
 enquired  into  by  the  De-
 partinent  of  Northern  Refiwsy;  and

 (e)  tf  80,  result
 thereof?

 ‘
 3
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 चीप  है  a  पृकी-निषेश के  आह, में।,  नि
 वित्तीय  म्  बौद:  पस्,  ्  ध्  र् तिर्भर  करता  है।

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  a  plenary  Dace eancies:  of  omimerci
 were  assessed  in  974  against  direct  तने  बज  जे  के  |  ह  1 recruitment  quota  upto  December  थोड़ा  गया  1
 976  The  vacancies  were  worked  out
 on  the  basig  of  joint  20  point  roster  (ग)  जी  नहीं  ।
 of  all  the  Divisions.  (घ)  जी  नहीं  ।

 (9)  Six  persons  Were  recruited
 through  the  Railway  Service  Commis-
 sion,  Allahabad,  eight  ag@inat  the  20
 per  cent  quota  for  ward,  of  loyal  staff
 and  one  against  sports  quota,

 {c)  No.  .

 (d)  No.
 fe)  Does  not  arise.

 Railway  Reservation  Counters

 2558,  SHRI  SUKHDEQO  PRASAD
 VERMA;  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (8)  in  view  of  the  extension  of  pe-
 riod  of  availing  the  leave  travel  con-
 cession  upto  30th  June,  79  for  Govern-
 ment  Employees,  whether  Government
 woukd  consider  to  increag,  the  rail+
 way  reservation  counters  and  extend
 timings  as  well  for  Ist  class  and  Und

 t ’

 wT  तथा  निकोबार  दीप  समूह  में  नोजहन  सेवाएं

 2557.  थी  WE  कछवाय  :  class  in  order  to  meet  the  likely  un-
 ba  i"  weer:  precedenteq  rush  for  train  reserva-

 सौबहत  गौर  परिवहन  tions  in  the  capita)  during  the  coming
 को  कगार  कि  जिप

 मंत्री  यह  बताने
 summer  vacation;  and

 (b)  if  #0,  the  details  thereot?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (a)  and  (b).

 All  Railway  Administrationg  including
 Northern.  Railway  have  already  taken

 (क)  क्या  अम्दमान  तथा  निकोमार  द्वीप  समूह
 प्रशासन  से  इस  द्वीपो ंमें मौयहन  सेवा  बढ़ाने की  सिफ़ो-
 ष्णि  की  है  और  यदि  gt,  तो  इन  सेवाहरों  हारा
 इन  हीपों का  सम्पर्क  कब  तक  झग्य  द्वीपों करे  साथ

 (७)  क्या
 दर  १8३०

 ॥  लेबाओों  का  in  hand  planning  of  various  arrange-*
 ध  कक  +

 न
 हक  का

 करने  की  ments  including,  inter-alia,  running  af, ti  special  trains,  opening  of  additional
 reservation  counters  and  €  on,

 wel}  शु्द  भू िबार शदलेयर े लिए  in ot ety a a cork,  ot  का  मे,  हाकि.  शापकाबिक  New  Dalhi  $ oft  for  upper  and  lower संख्या  में  पर्मेट्क  ह...  ब्ीपों-कापमण  कर-सकें;  ौर  classes,  to.  cater  to  the
 anticipated निकोबार,

 rush  of  passenger  traffic  during

 wee  ins  wt  =  के  से  भय  हौपो के  enguing,  Summar  end  algo  ६  note,
 लिए  दैतिक  परिवहन  a  में  वृद्धि  करने  की  of  the  extended  date

 =
 we  :  a

 कोई  ग्रोजना  सरकार  के  विश्ाराधौक  है  श्रौर  Concession  upto,  ‘30-6~1979,
 यदि  हां,  तो

 उनका.  ब्यौरा  बया, है  1. ड  स्थाभों  पर  भाइड  के  रूप  में  | ड  fides
 (दूषित  इल्ल्येक्‍्डड

 भौहुष,  और  चरिचहुभ  serene  में  चारी  राज्य  Te  ee  ee  रेश
 जी  (थी  चंद  राम):  (क)  बौर  च)  मंत्री  यह  बताने  को  कृपा  करेंगे. कि  :

 रीव  ही”  सके  द्  द्  रेप  के)  क्‍या  सरकार,  ने  तो  त्थानों  पर  गाइड  के
 ह  वष।  स्वरसेफीय  कष्  पर  3  'बहावों की. की  कप  में  काम  करते  के  लिए  कण  निरीक्षकों से  भव  मंदू  a

 किये  हैं;  भौर
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 &  तो  भभप-संलव  tl  @  उनकी
 ब्या  कितनी  है  |. ड  [|  Ferien वों  पर  तैनात
 किया  थ्या  है;

 2560.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleaseq  to  refer
 to  the  reply  given  to  Unstarreq  Ques-
 tion  No.  785  on  the  2905  November,
 1976  regarding  promotion  in  Gov-
 ernment  Medical  Stores  Depot,  Madras
 and  gtate  whether  the  finalisation  of
 recruitment  rules  has  been  finalised

 and  if  go,  the  details  thereof  and  if
 not,  why  and  when  thig  will  be  fina-
 Ysed?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  Necessary  action  on  a  consoli-
 dated  proposal  for  the  amendment  of
 Recruitment  Rules  for  Group  ‘A’  and
 ‘T’  posts  of  Government  Medical
 Store  Depots  including  the  posts  of
 Junie  Scientific  Assistants  and  Assis-
 tant  Chemits  in  Government  Medical
 Store  Depot,  Matiras  has  already  been
 initiated  in  consultation  with  the
 Workers’  Unions  of  various  Depots.
 The  finalisation  of  Recruitment  Rules
 do  take  some  time.  However,  efforts
 are  being  made  to  finalise  the  same  as
 goon  as  possible.

 SHRI  A.  R  BADRINARA-
 YAN:

 SHRI  M.  द

 Writes  Andhes  ane

 (a)  whether  Unigg  Ministry  dep
 expressed  its  concer,  over  the
 ecale  of  violation  of  labour  laws  in
 the  country;

 (b)  ig  0,  whether  any  survey  was
 conducted  by  the  Labour  Bureau  ty
 the  small-scale  and  cottage  units;

 (c)  whether  they  have  suggested
 certain  measures  to  be  taken  to  end
 the  violation  of  labour  laws;  and

 (d)  if  so,  what  steps  Union  Minis-~
 try  have  taken  in  this  regard?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  A  Pilot  Enquiry  into  the  Working
 and  Living  Conditions  of  Scheduled

 Caste  workers  in  Selected  Occupa-
 tiong  at  Agra  hag  been  conducted  by
 the  Labour  Bureau.  The  Report
 draw,  attention  to  violation  of  certain
 provisions  of  the  Factory's  Act,  2948
 and  the  U.P.  Dookan  Aur  Vamijja
 Adhishthan  Adhiniyam,  962  which  had
 been  noticed  during  the  Enquiry.
 These  violations  relate  to  non-mainte-
 nance  of  records  in  respect  of  workers"
 attendance  atd  payment  of  wages,
 working  hours  grant  of  leave  and
 holidays,  etc,  and  to  employment  of
 children  in  a  clandestine  manner
 mainly  in  shoe-making  units.  Copies
 of  the  Report  have  been  sent  to  the
 U.P.  Government  for  necessary  action.

 Railway  Equipmen;  Industry

 2562.  SHRI  P,  M,  SAYEED:
 SHRI  M.  द  CHANDRA-

 SHEKHARA  MURTHY:

 Will  the  Minister  of  RAILWAYS
 be  pleased  te  state:

 (a)  whether  an  immndinte  invest-
 ment  of  the  order  of  Rs,  200  crores
 will  be  required  for  improving  the  #ts-
 tus  of  the  raihway  equipment,  Industry
 in  the  country;

 (9)  if  no,  what  are  the  defails  of
 the  proposag  improvement  fp,  the

 Railway  equipment:  + a

 i  ha
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 £4  what  aon  the  steps:  being  selon

 by  the  Railways  to  obtain  the  mum;

 (0)  Whethdr  any  forelgy  sdilstance
 is  Welng  sbuifitt:  and

 (e)  whether  any  programme  has
 been  prepared  in  this  regard  to  be  in-
 cluded  in  the  current  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  to  (d).  The
 reference  perhaps  is  to  the  gcheme  of
 modernisation  of  Rauway  workshops
 wherein  apart  from  maintenance  of
 Rolling  Stocks,  manufacture  of  some
 items  of  railway  equipment  Ww  also
 undertaken.

 A  ten-year  master  plan  for  moder-
 nisation  of  Railway  Productien  Units,
 Workshops  and  Repair  Depots  has
 been  prepared  with  a  view  to  improv-
 ing  the  prfermance  and  availability  of
 rolling  atock  and  reducing  the  cost  of
 ४8  maintenance.

 Bnef  detailg  of  the  proposed  im-
 provement  ate  as  under:

 (i)  Provision  of  modern  ma-
 chinery  and  plant  to  replace  old  and
 antiquated  machinery;

 (i)  Better  material  handling
 equipment;

 (iif)  Unit  exchange  assemblies
 for  minimising  maintenance  down-
 time;

 (iv)  Metrolagical  and  testing
 equipment  for  better  quality-con-
 trol;  and

 (v)  Improved  layout  and  rationa-
 sation  of  workload;

 tm  2800  GRAKA)  Written  Anewers

 of  Bs.  tf  crores?  ‘The  World  Bank
 hap  agneed 36  suppert  this  phase  tq  the
 extent  of  85  million  dollars  towards
 purchase  of  and  plant,
 both  indigenous  as  wely  ag  imported.

 (e)  As  against  an  average  annucl
 outlay  of  Rs.  8  crores  during  the  past
 féw  years,  Rs,  35  crores  have  been
 allotted  during  the  current  year  for
 Machinery  and  Plant.  Also  schemes  for
 modernisation  og  various  Mechanical
 Workshops  at  a  cost  of  Rs.  46  62  crores,
 have  been  ineludeq  in  the  proposed
 Budget  for  1978-80,

 Verification  of  Membership  of  Central
 Trade  Union  Organisations

 2563.  SHRI  R.  K.  MHALGI:  Wall  the
 Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  refer  to  the  reply  given  to  Un-~
 starred  Question  No.  726  on  the  23rd
 November,  978  regarding  verincaticn
 of  membership  of  the  Central  Trade
 Union  Organisation  ang  state:

 (a)  which  central  union  organisa-
 tiong  have  so  far  submitted  their
 claims  of  verification  of  membership
 ordered  ag  On  Sist  Deeember,  1977;

 (b)  which  Unions  have  raised  cer-
 tain  issues  and  the  nature  thereof;

 (ec)  whether  these  have  been  sorted
 out  and  if  so,  the  progress  made  in
 that  behalf;  and

 (वे)  when  the  recent  genera]  verifi-
 cation  of  membership  of  al)  central
 trade  union  organisationg  shall  be
 completed  in  order  to  give  proper  re-
 presentation  to  labour,  on  Interna~-
 tional  and  National  tripartite  bodies
 ang  conferences?

 THE  MINISTER  OF  PARLIAMEN«
 TARY  APFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA),  (a)
 The  following  six  organisations  have
 so  far  submitted  their  claims:

 .  The  Indign  National  ‘Trate
 Union  Congress,

 ae  i.



 aa7  =
 “Written  Answer

 2.  Bhartiya  Mardoor  Sangh,

 !  3  Mationay  Labour  Organisation,
 ce  United  Trade  Unlon  Congress

 (Lenin  Sarani),

 *  §,  Trade  Union  Coordination  Com-
 mittee,  and

 6.  National  Front  of  Indian  Trade
 Unions.

 (b)  Certain  issues  relating  to  (i)
 criteria  for  recognition  as  Central
 Organisation  of  Workers,  (ii)  method,
 manner  and  procedyre  of  vertification
 and  (ii)  closing  date  fixed  for  sub-
 mission  of  sts  of  claimed  member-
 ship  figures,  have  been  raised  by  the
 ENTUC,  the  AITUC,  the  HMS,  the
 DVTUC,  the  CITU,  the  UTUC  (Lenin
 Sarani),  the  NFITU  and  the  TUCC.

 (ec)  and  (d).  It  is  necessary  to  sort
 out  these  issues  before  verification  can
 take  place.  The  Chief  Labour  Com-
 missioner  has  held  meetings  in  this
 connection  with  representatives  of  the
 brade  union  organisations,  but  no  con-
 sensug  has  been  reached  so  far.

 Demand  for  Nationalisation  of  the
 Stevedoring  Industry

 2564.  SHRI  AMAR  ROYPRA-
 DHAN:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased

 fo  state:

 fa)  whether  it  is  a  fact  that  the
 Indian  National  Port  and  Dock  Wor-
 kers  Federation  has  demanded  for
 nationalisation  of  thé  stevedoring  jn-
 dustry  in  the  country;  and

 tb)  if  3D,  the  details  and  reaction  of
 Government  thereto?

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OP  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM);  (a)  No  such  demand
 hhas  been  received  recently.  However,
 demands  for  making  chatges  in  the
 existing  system  of  stevetloring  imdus-
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 try,  including  naiionalisation  of  the
 huve  been  ralsed  from  time

 to  time  by  various  intevevts,

 (b)  There  is  80  such  prope]  at
 present  under  consideration  of  Gov-
 ernment.

 Promotion  to  Post  of  Coaching  Clerk

 2565:  SHRI  AMAR  ROYPRA-
 DHAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  written  test  for  the  post  of
 Coaching  Clerk  from  the  departmen-
 tal  candidates  of  class  IV  employees
 in  the  Divisional  Superintendent
 Office,  Delhi,  in  976  and  the  interview
 was  also  held  for  the  same  in  August,
 1977;  and

 (b)  if  80,  the  details  in  this  regard
 and  the  number  of  employees  so  far
 promoted  from  class  IV  to  class  It
 as  Coaching  Clerk?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  (s)  Yeu

 (b)  The  result  of  the  Selection  has
 not  been  declared.

 Indo-German  agreement  on  shipping
 services

 2566.  SHR]  R.  V_  SWAMINATHAN:
 SHRI  NIHAR  LASKAR:
 SHRI  SUBHASH  CHANDRA

 BOSE  ALLURE
 Will  the  Minister  of  SHIPPING AND  TRANSPORT  be  pleased  to

 state:

 (a)  whether  India  and  the  German
 Democratic  Republic  have  signed
 long  term  agreément  on  ser-
 vice;

 (b)  if  80,  what  are  the  main  fea
 tures  of  the  agreement;

 (c)  whether  the  agieettant  ba
 stressed  the  sharing  of  thie  Cesige  bet
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 हि  रच
 countries  and  algo  for

 F|  5  P]
 cm
 may  ‘for  ships  ४४  both

 the  countriéy;  and’

 (व)  if  90,  to  whas  extent  Fy  will  be
 beneficial  to  India?

 THE  MINISTER’  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  Yes,  Sir.

 (b)  The  main  features  of  the
 agreement  are:—

 (i)  All  national  cargo  moving
 between  the  two  countries
 shall  be  carried  by  the  nation-
 al  flag  vessels  of  the  two
 countries  on  50.50  basis

 (ii)  Tf  one  of  the  Contracting
 Parties  is  not  able  to  under-~
 take  the  carriage  in  accord~
 ance  with  the  above  provi-
 sion,  such  carriage  wil)  be
 offered  to  the  vessels  of  the
 other  Contracting  Party.

 qiii)  The  freight  earnings  of
 Indian  and  GDR  vessels  aris-
 ing  out  of  the  carriage  of
 goods  by  sea  in  the  bilateral
 trade  will  be  exempted  from
 payment  of  income-tax  by
 both  the  Parties.

 {c)  Yes,  Sir.

 (d)  Earlier  the  national  cargo  mov-
 ing  between  the  two  countries  was

 from  40  per  cent  to  50  per  cent  and
 they  may  also  get  same  more  cargo
 if  GDR  shipping  lines  sre  not  able  to
 carry  their  entitled  share.

 Agitation  by  B.C.G.  Vaccine  Lahe-
 ratory,  Guindy

 2567.  SHRI  A.  MURUGESAN:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 refer  to  the  reply  given  to,  Unstarred
 Question  No  2584  on  the  7th  Decem-
 ber,  4978  regarding  agitation  oy  B.C.G.°
 Vaccine  Laboratory,  Guindy  and  state
 whether  any  inquiry  has  been  con-
 @ucted  on  the  complaints  of  the
 unions;  and  if  so,  the  details  thereof
 and  also  furnish  the  details  of  the
 amicable  settlement?  a

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABEL
 RAY):  No  inquiry  was  needed  as  the
 complaints  of  the  union  of  the  B.C.G,
 Vaceme  Laboratory,  Guindy,  were
 settled  amicably  through  negotiations
 A  statement  indicating  the  points  rais-
 ed  by  the  union  on  which  negotiations
 were  held  and  action  taken  thereon
 ig  enclosed.

 Statement
 ee,

 Points  of  negotiations  held  with  th-  representatives
 ,  of  the  unen  ,

 द्

 Action  taken  by  the  Government

 t.  Withholding  of  the  salary  of  about  70%  of  7  In  accordance  with  the  standing  Govern-
 the  stalf for  strike

 rs  The  manner  in  which  the  period  of  strike  by  the
 staff  front  25th  ३०  agth  July,  1978,  to: te  treated.

 iret  enna  neeaen निशीशसशाग एए कशटशरन ened

 ment  instructions  the  period  of  strike  of
 the  Ts

 could  not  be  treated  as
 leave  of  the  land  due  to  them  and  aa  such
 this  period  has  been  treated  as  ‘Dies

 ra No,  relaxation  to  these  orders  coald
 agreed  to  by  Government.

 Be  Tha  marmer  in  which  the  perlod  of  suspension  of  ‘The  suspension  order  of
 Ses  4  कर  eo Shri  j  »  etary  of  the  Empl

 uU  ria  th  Jul
 pc  phat

 July  to  and  August,  r978  was ly  ve  f  was  withdrawn  and  ¢
 absence

 fore  oy
 duty  from  25-7-78  to  अवीनविं

 has  been  as  duty.
 —  —  ली
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 दिल्‍ली  परिवहन  निनम  की  बसों  को  दुर्घटनापों  में
 बृद्धि

 2568  श्री  सुरेन्द्र  सिह  :
 शी  गंगा  भक्त  सिह  :
 श्री  हरगोविन्द  वर्मा  :

 क्या  नौचहन  शौर  परिवहन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  6  फरवरी,  979
 के  नवभारत  टाइस्स  में  प्रकाशित  इस  झाशय  क़े  समा"
 चार  की  ओर  गया  है  कि  दिल्‍ली  परिवहन  निगम  की

 हनी  क
 दुर्घटनाश्रों  के  मामले  में  शत्त  प्रतिशत  वृद्धि

 हु  i

 _  _  (ख)  यदि  हां,  तो  सड़क  दुर्घटनाओं  को  रोकने
 के  लिए  क्या  प्रभावी  कदम  उठाए  गए  हैं;  और

 (ग)  क्या  दुर्घटनाओं  में  मृतकों  के  परिवारों  तथा
 घायल  व्यक्तियों  को  वित्तीय  सहायता  देने  का  प्रस्ताव
 भी  सरकार  के  विचाराधीन  है  ?

 नौबहन  श्रौर  परिवहुन  मंत्रालय  सें  प्रभारी  राज्य
 मंत्री  श्री  चांद  रास):  (क)सरकार  ने  यह  समाचार
 देखा  है  ।  यह  सही  नहीं  है  कि  दिल्‍ली  परिवहल  निगम

 बसों  के  कारण  सड़क  दुर्घटनाओं  में  वृद्धि  हो  रही
 है  t  वास्तव  में  ऐसी  दुर्घटनाओं  को  संख्या  बे  कम  होती
 जा  रही  है  ।  जहां  977  में  दिल्‍ली  परिवहल  निगम  को
 धर्सों  की  छोटी  बड़ी  सभी  प्रकार  की  दुर्घटताग्रों  की
 संख्या  2399  थी,  वहां  यह  संख्या  978  में  घटकर
 2253  रह  गयी  है  ॥  इस  कमी  का  महत्व  इस  तथ्य  से
 शौर  भी  बढ़  जाता  है  2  कि1 978  में  दिल्‍ली  परिवहन
 निगम  की  बसों  ने  अपेक्षाकृत  अधिक  दूरी  तय  की 4

 (ख)  ड्राइवरों  द्वारा  सुरक्षापूर्ण  ढंग  से  गाड़ियां
 'चलवाने  और  दुर्घटबाशों  को  रोकने  क़े  लिए  निगम
 कई  कदम  उठा  रहा  है  t  इन  विभिन्न  उपायों  में  ये  बातें
 शामिल  हैं:--श्वारीरिक  दृष्टि  से  योग्य  और  अनुभवी
 ड्राइवरों  को  भर्ती  करना  और  उन्हें  गहन  प्रशिक्षण
 देना,  ड्राइवरों  द्वारा  दु टनाएं  न  करने  पर  उन्हें
 प्रोत्साहन  पुरस्कार  देना  तथा  यांद्विक  उपकरणों  द्वारा
 गति  की  नियंत्रित  करना  इत्यादि  |  दिल्‍ली  पुलिस  ने
 दिल्ली  परिवहत  निगम  को  बसों  में  गतिसूचक  श्र
 गति  नियंत्रक  यंत्र  लगाने  की  सलाह  दी  है  |  याता-
 यात  पुलिस  दिल्ली  परिवहन  निमम  की  बसों  सहित
 सभी  गाड़ियों  की  गति  की  नियमित  रुप  से  जांच  करती
 है  और  जहां  ग्रावश्यक  हो,  तेज  रफ्तार  'रखने  के
 कारण  गाड़ियों  का  चालान  भी  करती  है  1  सड़क
 यातायात  सुरक्षा  शिक्षण  स्टाफ  द्वारा  दिल्‍ली  परिवहन
 निगम  में  ड्राइवरों  को  सड़क  सुरक्षा  और  बचावपूर्ण
 ढंग  से  गाड़ी  चलाना  जैसे  विषयों  पर  लैक्चर  दिए  जाते
 है

 (ग)  उन  सभी  मामलों  में,  जिनमें  यह  पाया  जाए
 कि  दुर्घटता  का  कारण  ड्राइवर  की  लापरवाही  थी,  मु-
 झावजे  की  राशि  मोटर  दुर्घटना  दावा  ट्विव्यूनल  क्रे

 MARCH  8,  979
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 निर्णय  के  प्रसुसार  दुर्घटनाग्रस्त,  व्यक्ति  को  या  उचके
 बेघानिक  उत्तराधिकारियों  को  दी  जाती  है  |  कुछ
 सही  मामलों  में,  धायल  होने  की  स्थिति  में  500  Ro
 तक  और  मृत्यु  द्वोने  की  स्थिति  में  i000  रुपये  तक
 अनुग्रह  राशि  क्रे  रूप  में  वित्तीय  सहायता  भी  दुर्घटना.
 ग्रस्त  व्यक्ति  को  या  उसके  निकटतम  संबंधी  को,  जर्सी
 भी  स्थिति  हो,  दी  जाती  है  ।

 ढोला-पोरबन्दर  सैक्शन

 2559.  श्रो  धर्म  सिह  भाई  पटेल  :  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पश्चिम  रेलवे  का  ढोला-पोरबन्दर
 सेक्शन  भावनगर  के  सेक्शन  कंट्रोलर  के  नियंणाधीन
 नहीं  है  और  उसके  ग्रधी त  ब्लाक  तथा  गैर-ब्लाक  स्टेशनों
 की  संख्या,  ब्लांच  लाइनों  की  संख्या,  नाम  तथा  किलो-
 मीटर  में  लम्बाइयों  का  ब्यौरा  क्‍या  है  तथा  क्या  6
 झप  और  i6  डाउन  यात्री  गाड़ियां  और  1 उम्रप
 शौर  i3  डाउन  मल  गाड़ियां  एवं  एक  सुपर  फास्ट
 गाड़ी  भी  उसके  अधीन  आती  है;

 (ख)  क्या  70  प्रतिशत  माल-यातायात  पोरबन्दर,
 #आदिलपुरा,  रानावाव,  गोप,  जामजोधपुर  धीरज,  उपलेंटा,

 माया  बदव  ग्रादि  स्टेशनों  से  होता  है;

 (ग)  यदि  हां,  तो  इस  सेक्शन  को  ढोला-जेतल-
 सार  तथा  जेतलसार-पोरबन्दर में  विभाजित  करने  में
 सरकार  को  क्या  कठिताई  है;

 (घ)  कया  29  जुलाई,  .978  की  इस  सेक्शन
 को  दो  सेक्शनों  में  विभाजित  करेंगे  के  लिए  23
 कर्मचारियों  ते  भावनगर  कंट्रोल  प्राफिस  से  मांग
 फी  थी,  और  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्या  है
 शौर  यह  मांप  कब  स्वीकार  कर  ली  जायेगी;  और

 (=)  उसकी  मंजूरी  देने  में  विलम्ब  के  क्या
 कारण  हैं  ?

 [रेल  ब्रालय  सें  राज्य  मत्री  (श्री  शिव  तारायण):
 हुक)  पश्चिम  रेलवे  क़े  ढोला-पोरबन्दर  खंड  का  तियंत्रण
 भावनगर  मंडल  कार्यालय  में  कार्यरत  सैक्शन  कंट्रोलर
 द्वारा  किया  जाता  है  |  इस  खंड  में  27  ब्लाक  स्टेशन
 तथा  9  नान-ब्लाक  स्टेशन  हैं  ।  इस  खंड  पर  2  उप-खंड

 हैं--()  ढोला-जेतलसर,  जहां  हप्प  तथा  5  डाउन
 यात्री  गाड़ियां  (एक  सुपर  फास्ट  गाड़ी  सहित)  और
 ऊप  तथा  3  डाउन  <मालगाड़ियां  प्रतिदिन  चलती

 हैं,  और  (Il  जेतलसर-पोरबन्दर  खंड,  जहां  5
 शप  तथा  5  डाउन  यात्री  गाड़ियां  (एक  सुपरफास्ट
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 गाड़ी  सहित)  तथा  5ञ्रप  और  5  डाउन  मालगाड़ियां  द
 प्रतिदिन  चलायी  जाती  हैं  ।

 |

 (ख)  भावनगर  मंडल  में  70  प्रति  शत्त

 । प्रारम्भिक  माल  यातायात  उपर्युक्त  स्टेशनों  से  होता  है  |



 (पर)  svewer  के  वर्तमान  स्वक्प  घौर  रुख  को

 झप
 इसे  a को  चिधाजित  करने  की  भावश्यकता

 2570.  डा.  महादीपक  सिह  ह  द
 शी  हुकम  चम्व  कछवाय :

 क्या  हंसदीप  चापे  तथा  ह...  मंत्ती  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  रामकृष्णालय  प्राइवेट  लिमिटेड,
 विधान  सारणी,  कलंकसा-4  (ए्याम  बाजार)
 अपने  कर्मचारियों  को  अमिक  कल्याण  निधियों  का  जाभ
 नहीं  देता  है  भौर  मदि  हां,  तो  क्या  सरकार  इस  फर्म  े
 विदद्ध  कार्यवाही  करेंगी;

 (@)  फर्म  ने  गत  तीत  वर्षों  के  दौरान  भविष्य
 निधि  की  कितनी  राकि  का  भुगतात  लिया  भौर  श्रभी
 कितती  राशि  बकाया  है

 (ग)  क्या  उपरोक्त  फर्म  में  मियोजित  व्यक्तियों

 ४  ्  =
 जाता  है  शौर  उनकी  सेवा

 व्यवधाने  के  समय  समय  पर  पुनः  निमुक्त
 किया  जाता  &  शौर  डा

 (3)  क्‍या  कर्मचारी  राज्य  बीमा  योजना  कौ
 बढ़ी  राशि  इस  फर्म  के  नाम  बकाया  है  भर  यदि  हां तो  सरकार इस  संबंध  में  क्या  कार्मबाही  कर  रही

 अंग  तथा  veda 1... ड  अंदांलव में  राज्य  ait
 (वा.  राज  pare  fog)  :  (क)  यंदि  कौई  विशेष

 अम  हानुज,  पालन  तही  किया  मां  है,

 को  लागू  नहीं  होता  है  1
 नुकुकग
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 )
 कर्मचारी  ब्य  बौसा  गियम  थे

 ३ fret  राय  |...  tet  १9८४

 पन्ल  कह
 पट  ~

 न

 257i.  डा.  सहादोपक  सिह  शॉक्य  :
 श्री  बृुजराज  सिह

 क्या  संप्तदौय  काय  तभा  भ्रम  मंती  यह  बंताने  की
 कृपा  करेंगे  कि

 (क)  क्या  लयू  सेंट्ल  स्वीट्स,  =  27/0-0
 विधान  सारणी,  कलकत्ता-4  श्रमिक  कश्याण

 =
 हि

 का  लाभ  अपने  कर्मचारियों  को  नहीं  देती  है  भौर  याब

 ग
 क्या  सरकार  उस.  फर्म  के  विदद्ध  कार्मवाही

 करेंगी!

 ख)  उक्त  फर्म  ने  गत  सीन  वर्षों  में  भविष्य.
 निधि की  कितती  राति  का  भुगतान  किया  है  तथा  भभी
 कितती  राधि  बकाया

 (ग)  क्‍या  उस  फमें  में  कर्मचारियों  को  दैभिक
 मजुरी  के  झाधार  पर  रखा  जाता  है  शौर  उनको  उनकी
 सेवाबधि  में  व्यवधान  के  पत्थात्‌  समय  समय  पर  काम
 पर  भून  रखा  जाता  है;  भौर

 (")
 कया  कर्मचारी  राज्य  बीमा  योजना  कौ...

 भारी  इस  फर्म  के  नाम  थकाया  है  जौर  यदि  हां,
 शोसरकार  इत  संबंध  में  कया  कार्यवाही  कर  पीहे?

 पदा  4  हपाल  ह्लिह)  ). मधि  कोई  निधि

 म्  4  4  444  ड्  4  A  4a

 प्रध्रितिमण,  i952  8  ete  vy  Peg

 saa
 |
 a eater  se
 आती  है  क्योंकि  मियोजित  व्यक्तियों  की  संख्या...

 है  मन

 (a)  यह  शामवा  राज्य  क्षेत्राधिकार  में  भादा  है...
 झौर  इस  संबंध  अेकनीय सरकार के पास कोई सरकार  के  पास  कोई

 का

 है
 Be

 r2sie-y,  ैबघान  सारती,.  फकलकंशा,
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 काता  दास  antl  fiends,  ween  के  ला
 सविव्य  विभ्ि  को  राधि

 2872.  डा०
 भह्वोपक  सह

 we  :  क्या  संसदीय
 कायें  तथा  अत  मत्ती यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्‍या  रामदुलाल  दास  प्राइवेट  लिमिटेड,
 ऋलकशा+4  अपने  को  अभिक  कल्याण
 संबंधी  कामूनो  का  लाभ  नहीं  देती  है  भौर  यदि  हां,  तो

 क्या  सरकार  फर्म  क  विरुद्ध  कार्यवाही  करेगी;

 (छा)  इस  फर्स  ने  पिछले तीन  वर्षों  में  भविष्य
 निधि  की  कितनी  राशि  का  भुगतान  किया  है  तथा
 कितनी  राशि  का  झभी  भुगतान  किया  जाना  है,

 पुग)  कया  उपरोक्त  फर्म  मे  कर्मचारियों  को
 दैमिक  मजूरी  के  झाधार  पर  रखा  जाता  है  भौर  उन्हें
 उनकी  सेवावर्धि  में  कुछ  व्यवधान  के  बाद  समय  समय
 घर  काम  पर  पुन.  रखा  जाता  है;  भौर

 (घ)  क्या  इस  फर्म  के  नाम  कर्मचारी  राज्य
 बीमा  योजना  की  भारी  राशियां  बकाया  है  भौर  यवि
 हां,  तो  इस  सदध  में  सरकार  बया  कार्यवाही  कर
 रही  है  ?

 कास  तथा  संसदीय  कार्य  संत्रालय  में  राज्य  भलों
 (डा०  राम  कृपाल  सिह):  (क)  यदि  कोई  विशेष
 अम  कानून,  जिसका  पालत  नही  किया  गया  है,  ध्यान  में
 शामा  जाए  तो  सबंधित  सरकार”  कायेवाही  कर
 सकती  है

 (ख)  कर्मचारी  भविष्य  निधि  प्राधिकारियों  ने
 सूचित  किया  है  कि  दिसम्बर,  978  को  समाप्त  होने
 बाले  पिछले  तोन  वर्षों  में  प्रतिष्ठान  ने  भविष्य  निधि
 झंशदानों  में  26,153,  रुएये  की  राशि  का  भुगतान
 कर  दिया  हैं  भौर  उक्त  ह ह  के  लिए  उनको  झोर

 कोई  राशि  बकाया  नहीं  है  t

 (ग)  यह  मामला  शाज्य  क्षेत्राधिकार  में  भाता  है

 1  [अ
 संबंध  में  केन्द्रीय  सरकार  के  पास  फोई  सुचना

 4

 फ्  िन
 राज्य  बीमा  निगम  ते  सूचित

 किया  है  कि  कर्मचारी  राज्य  बोमा  भ्रधिनियम,  i948

 श्यू  हद
 के

 ००३

 /
 पर  लाग  नहीं  किया

 शर्मा  है।  अतः  महू  विचा  राषीन  प्रतिध्ठात
 को  लागू  नहीं  होता  है  ।

 बामुतसर  एक्सप्रेस  के  शील  झाकर  पाँच  व्यपितियों  कौ
 भ्त्यु

 2575.  डा.  भहारोपक  नलद  द... ह  कया  ६. ह
 मंत्री  बह  बताने  की  क्वपा  करेंगे  कि  :

 “oe
 Whitton

 %
 ‘h  eine

 ‘orate  है  ३ 336 Witten”  Kieidenn”
 ge

 -  t  yo  te
 (a)  अदि  हां,  तो  इस  के  कया  काछ  के

 हर
 इस  शंबंध  |  की  गई  म्  का  ब्यौरा  सगा

 रेस  मंत्रालय  में  creer  cial?  (aft  fare  भासकण):
 (क)  ौर  (ख)  ,  519  को  उत्तरपाड़ा  स्टेशन
 पर  डाउन  मेन  लाइन  मं.  i  पार  करते  सभय  4  भ्नधि-
 कृत  प्रभेशकर्ता  50  डाउन  भ्रमृतसर  हावड़ा  एक्सप्रेस

 श  1 ई
 को  गम्भीर  ्योटें

 के
 1 यहं

 त इन  व्य  दु  साहसपूर्ण  कृत्य  के कारण
 हुई  क्योकि  उन्होंने  रेल  लाइन  पार  करते  समय
 झाते  बाली  गाड़ी  की  सावधानीपूर्तक  नहीं  देखा  था  ॥
 उत्तरपाडा  स्टेशन  के  प्लेटफामं  पर  पहले  से  ही  एक
 ऊपरी  पैदल  पुल  है  भौर  हवडा  सिरे  पर  एक  समपार
 है  जिस  पर  चौकीदार  तैनात  है  ।  दैनिक  यात्रियो
 द्वारा  रेल  लाइन  पार  करने  की  प्रवृत्ति  की  रोकथाम  के
 लिए  प्रयात्त  तेश  किये  जा  रहे  है  t

 4
 Container  Facilities

 2574,  SHR;  VAYALAR  RAVI:  Will
 the  Mhnister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  got  any
 proposal  to  set  up  container  facilities
 for  freezed  marine  products  at  the
 Cochin  port;  ang

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  and  (b).
 The  Ministry  have  no  proposals
 set  up  freezer  facilities  at  Cochin,  but
 the  Port  Trust  have  reported  that  the
 Marine  Products  Export  Development
 Authority,  an,  autonomous  body  set  7०
 under  the  Ministry  of  Commerce,
 proposes  to  provide  a  Freezing  Flatt
 of  §00-tonne  capacity  at  the  Port  of
 Cochin  which  is  expected  to  be  ready
 by  March  1980,

 Unloading  ef  the  Importeg  Coke  ००
 ports

 2578.  DR.  P,  V,  PERIASAMY:  wil the  Minister  of  SHIPPING  AN
 TRANSPORT  be  pleased  to  state:
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 imported  ctke  et  Haldia,  Visag  and

 Paradip  Ports;  and

 (b)  the  action  taken  in  implement.
 ing  them?

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF

 -SHIPPING  AND  TRANSPORT
 (SHRI  CHAND  RAM):  (a)  and  (b).
 An  Expert  Group  has  been  set  up  by
 the  Government  in  November,  978  to
 atudy  the  various  issues  arising  out  of
 the  import  of  coking  coal  under  the
 Planning  Commission.  This  Group,
 inter  alia,  is  also  expected  to  study
 the  adequacy  of  existing  port  handl-
 ing  facilities  for  handling  imported
 coke.  The  Group  has  not  yet  finalis-
 ed  its  report

 tT  in  Tamil  Neda

 2576,  SHRI  C.  N.  VISVANATRAN:
 ‘Will  the  Minister  of  HEALTH  AND
 FAMIIL  WELFARE  be  pleased  to
 state:

 (a)  the  number  of  cases  of  TB,
 affliction  in  India  and  the  nusnter  of
 such  cases  in  Tamil  Nadu;

 (b)  whether  the  situation  is  consi-
 dered  to  be  particularly  bad  in  Tami]
 Nadu;  and

 (c)  if  so,  the  steps  proposed  to  open
 more  sanatoria,  if  necessary,  with
 World  Bank  aid?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  On  the  basis  of  the  surveys
 conducted  jn  different  parts  of  the
 country  the  number  of  TB,  cases  is-
 ag  follows:

 India  Tamil
 Nadu

 cy  Radiologically  active  T.  B.  cases.  ,

 (४)  Sputum  positive  of  infectious  T.  8,  cases.

 (figures  in  millions).

 90  oF
 4

 a2  0°  275

 (०)  No,

 (९)  Does  not  arise,

 कसी  भदों  भर  पुल  का  पकणि
 =

 2577.  ्  शानेश्यर  प्रसाद  बादल:  क्या
 और  परिणहुम  मंत्री  मह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  बिहार  सरकार  भे  कोसी  नदी  पद

 34720 तथा  इस  योजना
 भेजी है,  भौर

 *

 1६ इ  श्धि  हां,  तो  सड़ारसा जिले  को  'शष्ट्रीरणें
 राजपथ  34.8  जोड़ने  के  लिए  उपरोषत  पुल  का
 निर्माण काये  कब  तक  पूरा हो  जाएगा  ?

 अंज्ालय
 कद  पर  द्ी  ाव  ान) :  (क)  भी  हां

 (तर)  लिर्माण के
 बाद,  दुच

 राज्य  सडक  पर  पड़ेगा

 के  शिए  भुश्यत  433  जैक.  द््द  है

 सरकार  के  लिए  शक्‍्य  सरकार  के  पुन  के  सिर्माण,कों
 लिए  वित्तीय  सहायता  के  भनुरोध  हो  स्वीकारकरता
 संभव  सहीं है  7

 Visa  Difficulties  for  Sri-Lanka  Indians

 2578.  SHRI  DALPAT  SINGH
 PARASTE:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Indian  Origin  Nationals  of  Sri-Lanka
 have  requested  the  Prime  Minister
 during  his  recent  visit  that  they  face
 difficulty  in  getting  visa  for  a  long
 time  in  waiting  Hist  to  go  to  India;

 (b)  whether  similar  complaints
 have  also  been  received  by  him  during
 his  visit  to  Kenya;  and
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 fc)  if  60,  the  taken  in
 7  steps  this

 1  i
 ,  THES  MINISTER

 गुग्प्ाह

 KUNDD):  (a)  No  such  request  to  our
 knowledge  wag  made  to  the  Prime

 or

 Minister  during  his  visit  to  Sti  Lanka.

 {b)  A  request  for  abolishing  the
 requirement  of  entry-visa  in  India
 for  UK  passport  holders  of  Indian
 origin  wag  made  to  the  Prime  Minis-
 ter  during  his  visit  to  Kenya  in
 August,  1978,

 (c)  Following  lifting  of  restrictions
 by  the  Government  of  Sri  Lanka  on
 travels  abroad  and  release  of  foreign
 exchange  for  visiting  India,  the  appli-
 cations  for  Indian  visa  increased  from
 about  200  to  500  per  day.  The  appli-
 cants  used  to  wait  in  long  queues  for
 Obtaining  visas.  The  procedures  have
 since  been  simplified  with  effect  from
 Ist  September,  1978.  Facility  of  30-
 day  landing  permit  has  also  been  ex-
 tended  to  Sri  Lanka  nationals.  Be-
 sides,  arrangements  have  been  made
 to  service  the  passports  by  post.  This
 has  had  a  salutary  effect  and  now  no
 difficulties  are  faced  by  the  visa  ap-
 piicants,  Those  applying  in  person
 are  normally  issued  visa  within  24
 hours  and  those  sending  their  applica-
 tions  by  post  get  their  passports  duly
 viseed  in  a  week's  time.

 4
 Aa  regards  Kenya,  in  response  to

 representations  by  UK  passport  hold-
 ers  of  Indian  origin  residing  in

 sinee  decided  to  abolish  the  require-
 ment  of  entry  visa  for  India  and
 neceesary  formal  action  is  being  taken,

 किश्ली-बच्चाएँ  लाइन  बर  अतिरिक्त  बाती  माफियां

 2579,  भी  सोलवात  कोल  कया  शक्
 ग्रह  बताने  की  कृप  करेंगे  कि  :  ,  4

 म  पेलने)  हीकर  भागे-खाने  बाली  सभी
 शकसप्रेस  गाड़ियों  के  दूसरे  दें  में  भारी  भीड़  होती, है;

 (ग)  गदि  हों,  तो  कब  तक  धौर  यदि  गहीं,  तो  इसके
 क्या  कारण  है  ?

 रेल  मंत्रालय  में  राज्य  संज्री  (ओ  शिव

 म्म्

 :

 ह!
 से  (ग).  बम्बई  में  प्रनुरक्षण  धौर  दमितले
 की  श्रपर्याप्त  क्षमता  तथा  मांगेबती  में

 लाइन  क्षमता  की  तगी  के  कारण  वडोंदरा-कोठा  के
 रास्ते  बम्बई  शौर  दिल्‍ली  के  बीच  एक  भतिरिक्त  गाडी
 चलाना  परिच्रालनिक  दृष्टि  से  व्यावहारिक  नहीं  है।
 तो  भी  यातायात  में  वृद्धि  के  मौसम  में  विशेष  गाडिया
 चलाकार  बढ़े  हुए  मौसमी  यासायात  की  निकासी  की
 जाती  है।  अप्रैल,  1979  से  भोपाल  के  रास्ते
 59/60  श्रीनगर  एक्सप्रेस  को  पुर्णे  तक  विस्तार  के
 फलस्वरूप  पश्चिम  रेलवे  की  वर्तमान  गाडियो  के
 था  यातायात  का  मार्ग  परिवर्तन  हो  जायेगा  |

 Manufacture  of  Vaccine  for  Ence-
 philitis

 2580.  SHRI  8,  S.  SOMANI:  Will  the
 Ministe,  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  the  Indian  Government
 have  given  encouragements  to  Indian
 scientists  to  manufacture  vaccine
 against  encephilitis  in  the  country;  and

 (b)  if  so,  the  efforts  made  in  this
 regard  and  when  it  is  likely  to  be  self-
 reliant  in  this  regard?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI "
 RAY):  (a)  and  (b).  A  project  Report
 for  vaetine  for manufacturing
 Japanese  Bacephilitis  in  the  county
 has  been  prepared  by  the  Indian
 Scientists  in  consultation  with  a  WHO
 consultant.  The  project  ह.......... उ  is
 being  examined.

 Farmers’  Representatives  on  ‘Zonal
 Rallway  Userw  Conypitiers

 2682.  SHRI  VIJAY  KUMAR
 . PATIL:  Will  the  Minister

 RAILWAYS  be  pleased  to  state:

 (a)  whether
 Govern  propose TMETS’ increase  the  number  of

 Foley  User?
 ashtatives  on  Zoral  7



 दि...  द  फुलणताललन'  ाततकमनफलास्क, गफार हुक" TT  |...  '  (छत  ३८5)  बॉस  बगर
 व

 (by  if  a9,  in  what  proportion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  Two  representa-
 tives  of  Agricultura,  Associations/
 Bodies  are  nominated  under  ‘‘Agri-
 cultural  Interets”  on  each  Zonal  Rail-
 ‘way  Users’  Consultative  Committee  on
 the  recommendations  of  the  State
 Governments.  The  existing  represen-
 tation  ig  considered  adequate  and  there
 is,  therefore  no  proposal  at  present  to
 increase  the  representation  of  “Agri-
 cultural  Interests.”

 (b)  Does  not  arise.

 | canal

 Committee  for  importing  Electro-Medi-
 cal  Equipments

 2583,  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  a  committee
 to  look  into  proposals  of  importing
 electro.medical  equipments  and  pro-
 tection  of  manufacturers  at  home;

 (b)  if  furnish  full  facts  of  the
 matter  and  how  soon  the  Committee
 4s  expected  to  furnish  its  report  to
 ‘Government;

 te)  whether  it  is  a  fact  that  nearly
 80  per  cant  of  equipment  costing  crores
 Of  rupees  ix  lying  idle  in  various  hos
 vitals  arid  institute  if  #0,  furnish  de-
 tails;  eng

 (a)  action  taken/or  proposed  for

 Late
 faller  tion  of  such  equip.

 Tents?

 THE  OY  HEALTH  AND
 FAMILY  ‘WELFARE  (SHRI  RABI
 RAY):  (a)  end  by  The  Director

 .  a

 Delhi  to  look  into  the  need  of  all
 electro-medical  equipment  necessary
 for  import,  particularly  in  the  field  of
 Cardiology,  Nephrology  and  Neuro
 Surgery  and  for  protection  of  local
 electronic  medical  equipment  industry.
 The  Committee  is  required  to  submit
 its  report  shortly.

 (c)  It  is  not  possible  to  say  that  60
 per  cent  of  the  equipment  costing
 crores  of  rupees  is  lying  idle  in  various
 hospitals  and  institutes  in  the  country,

 (a)  Being  aware  of  the  need  for,
 repair  and  maintenance  of  sophisti-
 cated  equipments  the  Government  of
 India  has  already  a  Central  Scheme
 for  establishment  of  regional  work-
 shops.  One  such  Workshop  has  been
 Set  up  at  Cuttack  (S.C.B.  Medical
 College),  another  is  being  set  up  in
 Hyderabad  and  the  third  is  being
 contemplated  at  Lucknow.  A  sum  of
 Rs.  20  lakhg  hag  been  allocated  in  the
 ‘current  Plan  for  the  purpose.

 Loss  of  Life  and  Property  due  te  acel-
 dents  on  Unmanned  Raltway  Crossings

 2504  DR.  VASANT  KUMAR
 PANDIT:  Wil  Minister  of
 RAILWAYS  be  pleased  to  state  the
 estimated  loss  of  human  Ife  and
 property,  to  the  Railways  (incinding
 compensation  paid  and  payable)  due
 to  the  accidents  on  the  unmanned
 way  crossings  in  the  country  during
 the  years  1076,  977  and  9787

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHBO  NARAIN):  ‘The  number  of
 persons  killed  and  the  approximate
 cost  of  damage  to  railway  property  as
 a  resul¢  of  train  acciients  at  unrhan-
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 *  med  level  ercesings  during  ‘1976,  2977  and  975  ere  given  heloy:..
 a

 1976  1977,  कार

 No.  of  persons  killed  .  .  .  न
 Cost  °  damage  to  railway  property

 _  a  37  67  47
 Rs.  23400  Rs,  77970  Rs,  ‘aw! .  °

 As  regards  compensation,  the  acri-
 dents  at  level  crossing  gates  with  road
 vehicles  etc.  in  which  railway  passen-
 gers  are  not  involved,  are  not  covered
 under  the  provisions  of  Section  82-A
 of  the  Indian  Railways  Act,  890  and
 as  such,  no  compensation  is  payable
 to  the  persons  killed  or  injured  in  the
 Toad  vehicles  etc.  in  such  accidents.
 The  victums  or  their  dependents  can
 claym  relief  under  the  Law  of  Torts
 and  the  compensation  is  paid  when  so
 decreed  by  the  court  if  any  contribu-
 tory  negligence  is  proved  on  the  part
 of  the  Railway  Administration  or  the
 railway  staff.  The  quantum  of  com-
 pensation  is  decided  by  the  Courts  on
 merits  of  each  case.

 Activities  in  detection  of  Malaria

 2585.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 Aa)  whether  research  activities  in
 detection  of  Malaria  has  been  held  up
 in  the  Post  Graduate  Institution  of
 Medical  Education  and  Research  at
 Chandigarh  for  want  of  rare  species
 of  apes  called  ‘AOTUS  Monkey’  (Nyg-
 ticbus)  to  be  imported  from  South
 America;

 {b)  whether  the  above  institute
 have  sought  the  help  of  WHO  to  get
 the  species  of  monkeys  for  their  re-
 search;

 (०)  whether  there  are  several  pro.
 jects  drafted  and  awaiting  clearance
 of  Government  for  Malaria  Research
 submitted  through  Indian  Council  of
 Medical  Research;  and

 {d)  what  efforts  and  the  scheme
 Government  have  made  for  the  detec-
 tion  of  Malaria  and  remedial  action  of
 this  disease  throughout  India?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  No.  Malaria  research  work
 at  the  Post  Graduate  Institute  of
 Medical  Education  and  Research,
 Chandigarh  is  at  present  being  carried
 out  with  rats  and  other  appropriate
 animals,

 (b)  No.

 (९)  No.  44  Schemes  for  Maiaria
 Research  submitted  through  the  Indian
 Council  of  Medical  Research  nave
 already  been  approved  by  the  Govern-
 ment.

 (१)  Government  have  introduced  9
 modified  Plan  of  operations  with  the
 following  objectives:—

 (i)  To  prevent  deathg  due  to

 (ii)  To  reduce  the  period  of
 sickness;

 (iii)  To  maintain  industrial  and

 (iv)  To  consolidate  the  achieve
 ments  obtained  so  far.

 The  ultimate  objective  of  the  Modi
 fied  Plan  of  Operation  continues  ०
 be  eradication  of  the  disease,  A  state
 ment  containing  the  salient  feature’
 of  the  Modified  Plan  of  Operation  #
 enclosed.
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 The  salient  features  of  the  Modified  for  operational  field  research  and

 Plan  of  Operation  are  as  follows: OWE  .~—  6  for  laboratory  research  on
 malaria  has  been  sanctioned  by

 l.  The  existing  NMEP  units  have  Government  of  Indig  to  the
 been  reorganised  to  confirm  to  the  ICMR.
 geographical  boundaries  of  the
 districts.  Previously  the  Chief  8  For  early  examination  of  blood

 Medical  Officers  of  the  districts  smears  and  quick  treatment  of
 were  not  involved  in  the  pro-  Positive  cases,  laboratory  services
 gramme,  but  with  the  re-orgsni-  have  been  decentralised  tu  the
 sation  of  the  Units,  they  are  PHC  level.
 primarily  responsible  for  ri
 छः  ७  its  the  districts,

 the  pro-  a  With  a  view  to  controlling  the
 spread  of  plasmodium  falciperum

 2.  Increase  quantity  of  various  infection  which  accounts  for  death:
 msecticides  viz.  DDT  BHC,  Mala-  due  to  cerebral  malaria,  with  the
 thion  have  been/are  being  sup-  help  of  World  Health  Organisa-
 phed  to  the  States,  Alternat.ve,  tion,  an  intensive  programme  was
 insecticides  are  also  being  provid-  started  in  Oct.,  977  in  8  districts  .

 ed  to  the  Units/districts  where  of  the  North-Eastern  Region  of
 the  vector  has  become  resistent  the  country.  It  is  being  extenccd
 to  DDT/BHC.  to  37  more  districts.

 3.  Insepticidal  spray  operation  have  10.  The  following  steps  for  impart-
 been  undertaken  in  all  rural  areas  ing  health  education  regarding  the
 which  have  incidence  of  2  or

 —_—
 and

 ere  Pare
 co-

 mo  operation  and  participation  in
 me

 per  thousand  poe
 controlling  malaria  have  been
 taken:

 *
 ‘naleria’  druge  Pave  ‘been/are

 00
 Fe tae fae

 being  ‘supplied  fo  the  State/Union  in  the  Sianibutbe  at  shore:
 Territory  Governments.  About  quine  tablets
 .92  lakhs  Drug  Distribution
 Centres/Fever  Treatment  Depots  (ii)  Drug  Depots  have  been  openet
 have  been  established  to  make  the  in  inaccessible  tribal  areas,  In
 drug  freely  available.  In  areas  some  States  this  have  been
 where  resistance  to  chloroquine  done  in  collaboration  with  the
 by  pardsites  has  been  noticed,  Tribal  Welfare  Departments.

 (it)  A  new  film  “The  Thiteat”  waa
 quinine  have  been  supplied.  made  and  released  all  over

 है,  Anti-larval  operations  under  the  country
 bron

 in  fourteen

 Upban  Malaria  Programme  have  regional  languages.
 Vain  ‘intensified.  The  Scheme  (iv)  Posters  in  regional  languages

 pore  mere  bexinn  bey
 “Fever  May  be  Malaria:  Take

 uring  Chloroquine  tablets”  have-
 existing  town,  existing  earlier.  been  supplied  to  the  State  for

 display  in  Panchayat  Ghare,

 been  toned  up.  Centres  and  sub-centres.

 4.  Steps  have  been  taken  for  under-  (v)  A  phamphiet  in  regional  Jan~
 taking  both  fundamental  and  guages  “Malaria—what  to  do”
 Operational  research  in  the  field  giving  the  signs  symptoms
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 2979  को  शुलुब  एक्सप्रेस  को  लूट  लिया
 नप्रीर
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 (vil)  It  is  also  proposed  to  orient
 the  Presidents  and  the  secre-
 tarieg  of  the  Panchayats  on
 Malaria.

 «(vil)  Folder  on  the  role  of  Medical
 Practitionerg  has  been  sup-
 plied  to  the  States  for  distri-
 bution  to  medical  ००80०
 tioners.  Similarly,  g  pamyhlet
 ‘Why  Malaria  again’  has  been
 supplied  to  the  States  for  dis-
 tribution  to  the  Deputy  Con-
 missioners;  Chief  Medical
 Officers  and  Block  Develop-
 ment  Officerg  for  apprismg
 them  about  the  existing  pro-
 blems  of  malaria  and  the
 action  proposed  to  be  taken,

 (viii)  To  dissemenate  the  anti-
 malaria  message,  special
 postal  stationery  hag  been  re-
 ledsed  by  Posts  and  Tele-
 graphs  Departments.

 ९:34  ALR.  and  Doordarshan  have
 started  programmes  to  educate
 public  on  prevention  and
 treatment  of  Malaria.

 ye  qeere  का  चूड़ा  जाना

 2586.  W  ate  owe:  क्या  रेल  मंत्री
 बतानेकी  छुपा  करेंगे  कि  :

 (क)  कया  कारवी  स्देशत  पर  9/20  जनवरी,
 गया  था;

 10  यदि  हां,  तो  इस  बारे  में  सरकार  क्या ;
 रही  है कार्यवाही  कर

 MAREE  8  Wa!

 रेस  stones में  eee  मंत्री  (शी  जिम  Lal  )
 (क)  बह  बहला  ed  i049 क  हैं  शी  जब  ह.

 क्
 के  एक  सामाम्य दिभ्बे  में बाला कर  रहे

 are  ह ...... |  मे  कुछ  याद्ियों  को  शुद्ध  खिया  यो  |

 (क्ष)  सरकारी  रेलवे  पुलिस,
 ि

 जिला
 बांदा,  उत्तर  प्रदेश  ने  इस  मामले  कौ,
 संहिता  की  धारा  394/397  के
 7/79 के  छूप  में  दर्ज  कर  लिया  ti

 अपराध  do

 Trains  stoppage  in  Madurai  Division

 2587.  SHRI  के,  ARUNACHALAM:
 Will  the  Minister  of  RAILWAYS  he
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  train  stoppages  are  more  by  the
 Railway  Employees  in  Madurai  Divi-
 sion  of  Southern  Railway;

 (b)  if  so,  how  many  stoppage  were
 by  the  Railway  Employees  for  the  last
 two  years;  and

 (c)  if  80,  what  are  the  actions  taken
 by  the  Department?

 THE  MINISTER  OF  STATE  LN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b).  During
 the  year,  977  and  ‘1978,  trains  were
 detained  only  on  2  and  8  occasions
 respectively  due  to  staff  agitations  on
 Madurai  Division.

 (०)  Out  of  26  cases,  departmental
 action  has  been  initiated  in  4  cases;
 and  police  case  registered  in  24  cases.
 Police  did  not  register  any  case  on  2
 occasions.  we

 Visit  of  Vietuamese  Leader

 2588.  SHRI  C.  R.  MAHATA:  ‘Will  the
 Minister  of  EXTERNAL  APIFAIRS  be
 pleased  to  state

 (a)  whether  it  is  a  fant  that  in  the
 last  week  of  December  ®

 a  woo
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 Mietaam  leader  visited  India  and  “had
 a  Giscussion  ‘with  the  Indian  leaders;
 and

 (b)  if  so.  the  outcome  -of  that  dis-
 cussion?

 ्  THE.  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (०)  Yes,  Sir.  ‘The
 Deputy  Prime  Minister  and  Foreign
 Minister  of  Viet  Nam,  Mr.  Nguyen
 Duy  Trinh,  visited  India  in  December,
 1978,  and  the  two  sides  discussed  the
 bilateral  relations  and  exchanged
 views  on  international]  problems.  A
 copy  of  the  Press  Statement  issued  at
 the  end  of  the  visit  is  attached.

 Press  Statement  डु

 The  Deputy  Prime  Minister  and
 Foreign  Minister  of  the  Socialist
 Republic  of  Vietnam,  His  Excellency
 Mr.  Nguyen  Duy  Trinh  visited  India
 from  28th  to  30th  December  976  in
 the  course  of  a  visit  to  some  Asian
 countries.  During  his  stay  the  Deputy
 Prime  Minister  was  received  by  the
 Prime  Minister  of  India,  Shri  Morarji
 Desai.  The  Deputy  Prime  Minister  of
 Vietnam  also  had  talks  with  the
 Minister  of  External  Affairs  of  India,
 Shri  Atal  Bihari  Vajpayee.  The  two
 sides  exchanged  views  on  bilateral
 relations  and  on  international  issues
 of  mutual  concern.  The  Vietnamese
 side  thanked  the  Government  and  the
 people  of  India  for  their  sympathy  and
 support  and  assistance  to  the  Viet-
 namese  peole  in  their  task  of  national
 reconstruction.  The  two  sides
 expressed  satisfaction  at  the  pace  of
 development  of  relations  of  friendship
 and  cooperation  between  the  two  coun-
 tries  which  stemmed  from  a  spirit  of
 solidarity  and  mutual  benefit.  The
 two  sides  discussed  measures  to  further
 improve  and  expand  cooperation  in
 various  fields  between  the  two
 countries.

 cs

 There  was  Wide  ranging  2xchdnyze
 of  views  ‘on  international  problems
 including  the  situation  in  their  respec-
 tive  regions  of  South  and  South  Hast:
 Asia.  and  both  sides  stressed  on  the
 necessity  of  promoting  peace  and
 stability  in  these  regions  to  enable
 the  peoples  to  engage  in  the  task  of
 national  reconstruction  .and  develop-
 ment  and  mutually  beneficial  coopera-
 tion

 The  two  sides  also  discuss:d  the
 consolidation  and  strengthening  of  the
 unity  among  the  countries  in  the  non-
 aligned  .  movement  and  agreed  .  ta
 cont'nue  to  implement  resolutions
 adopteq  at  the  Summit  Conference  of
 the  non-aligned  countries  in  Ccoloraba
 and  at  the  Conference  .of  creign
 Ministers  in  Belgrade.  The  two  sides
 emphasised  the  importance  of  the
 Sixth  Summit  Conferenec  to  be  held  in
 Havana  in  979  and  were  convinced
 that  member  countries  of  the  move-
 ment  will  make  active  preparations  to.
 ensure  the  success  of  the  Summit
 Conference.

 चर्म  रोग

 25898  भी.  राजेन्द्र कुमार  शर्मा  :  क्‍या  स्वास्थ्य
 धौर  परिवार  कल्याण  मंत्री  यह  बताने  की  कपा  करेंगे

 किः

 (क)  क्‍या  राजधानी  में  अनेक  स्कूलों  में  छात्रों
 के  बीच  चर्म  रोग  फैल  रहा  है;

 an
 (ख)  यदि  हां,  तो  इस  रोग  के  फैलने  के  क्या

 कारण  हैं;  और

 (ग)  इसको  फैलने  से  रोकने  के  लिए  क्या  व्यवस्थः
 की  जा  रही  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  (श्री  राव

 राय)  :  (क)  जी  नहीं  ।

 (ख)  और  (ग).  ये  प्रश्त  नहीं  उठते  ।
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 Non-releage,  of  wagons  due  wo  low
 rate  of  demurrage

 2390.  SHRI  P.  K.  KODIYAN:  will
 “the  Minister  of  RAILWAYS  be  pleased
 to.  state:

 ‘(a)  whether  the  demurrage  ths
 “traders  have  to  pay  for  holding  up

 wagons  is  much  less  than  the  rent  they
 would  have  to  pay  for  godown  facili-

 ‘ties;

 ’(b)  whether  the  detention  of  wagong
 “by  unscrupulous  traders  is  the  highest
 «at  Calcutta  and  Delhi  terminals;  and

 (ce)  if  so,  what  steps  have  been
 “taken  to  prevent  such  deliberate
 ‘detention  af  wagons  by  unscrupulous
 consumers?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  RAILWAYS  (SHRI

 BHEO  NARAIN):  (a)  to  (०.  The
 information  is  being  collected  and  will

 “ke  laid  on  the  table  of  the  House.
 =

 Acquisition  of  nuclear  fuel  by  Pakis-
 tan

 2591,  PROF.  SAMAR  GUHA:  Will
 “the  Minister  of  EXTERNAL  AFFAIRS

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  acquired,  or  will  soon  acquire

 nuclear  fuel  of  00  tons  capacity  per
 “year;

 (b)  if  so,  facts  thereabout;

 (९)  sources  from  where  Pakistan
 has  acquired  such  nuclear  capability;

 (d)  whether  Pakistani  spokesman
 has  announced  that  Pakistan  has  ac-
 quired  enough  nuclear  know-how  and
 «collected  nuclear  fuel  for  making

 fision  of  nuclear  device  soon;  and

 MARCH  8,  979  Written  Answens  252

 fe}  if  so,  facts  thereabow  and  the
 Peaction  of  Government  thersabout?

 MINISTER.  OF.  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (c).  Pakistan  has
 an  ongoing  nuclear  programme  and
 it.  is  certain  that  they’  have  made
 atrangements  for  the  import  of  nuclear
 material.  The  details  of  such  imports
 are,  however,  not  known.

 (d)  and  (e).  Government  bas  seen
 reports  that.  Pakistan  has  embarked
 upon  a  nuclear  programme  which  may
 not  be  entirely  for  peaceful  purposes.
 If  these  reports  are  correct,  it  would
 be  a  very  serious  matter.

 बच्चों  को  बौने  रोगों  से  धुक्त  रखें  का  कार्यक्रर

 2592.  श्री  रामानन्द  तिवारी  :  क्‍या  स्वास्थ
 झोर  परिवार  कल्याण  मंत्री  यह  बताने  की  कृपा

 करेंगे  क्रि

 (क)  क्‍या  उन्होंवे  हाल  में  आश्वासन  दिया  है
 कि  ग्रन्तराष्ट्रीय  बाल  वर्ष  के  दौरान  बच्चों  को  सेंक्रामक
 धौत  रोगों  से  मक्त  रखने  के  लिए  प्रयास  किए  जायेंगे
 झौर

 खि)  यदि  हां;  तो  क्या  इस  संबंध  में  कोई  कार्य  क्रम
 बनाया  गया  है,  श्रौर  यदि  हां,  तो  उसकी  मुख्य  बात
 क्‍या  है

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  (श्री  रवि
 राय):  (क)  जी  नहीं,  परन्तु  0  फरवरी,  979  को
 सम्भोगजनित  रोगों  के  अध्ययन  के  भारतीय  संघ  के
 तीसरे  वाधिक  सम्मेलन  को  संबोधित  करते  इए  मैंने
 यह  कहा  था  कि  अन्तरराष्टीय  बाल  वर्ष  के  दौरान  बच्चों
 में  रति  रोगों  की  रोकथाम  के  लिए  प्रयास  किए  जाने
 चाहिएं  1

 (@)  राज्य  सरकारों  को  यह  सलाह  दी  गई  है  कि
 पाजीटिव  रोगियों  का  पता  लगाने  के  लिए  प्राथमिक
 स्वास्थ्य  केन्द्रों  (ताल्लुक  अस्पतालों/डिस्पेंसरियों  में
 आने  वाली  गर्भवती  महिलाओं  की  जांच  की  जाए  ताकि
 उनका  पर्याप्त  और  समय  पर  उपचार  किया  जा  सके  ।
 इससे  नवजात  बच्चों  में  उपदंश  (सिफिलिस)  को  रोका

 जासऊकाा  है।

 । il
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 ज्रोद  में  दृश्षियाई  wnrerfcdt  को  दशा
 .

 2593.  थ्  राबानल्थ  तिधारी  .  क्‍या  विदेश,
 अंती  यह  बताने  को  कृपा  करेंगे  कि  :

 (के)  क्‍या  i2  फरवरी,  1979  के  हिन्दी  देखिका

 हिन्दुस्तान

 /  में  “यूरोपीय  देशों  में  एशियाई  ध्राप्रवासि
 को  =  शोीर्धक  के-  अंतर्गत  छपे  समाचार  की  ओर
 उनका  ध्यान  दिलाया  गया  a

 (a)  यदि  हां,  तो  इस  बारे  में  तथ्यों  का  ब्यौरा
 न्क्या  है;  ओर

 (ग)  इन  देशों  में  भारतीय  प्राप्रवासियों  को
 बोने  वाली  कठिनाइयों  को  दूर  करने  के  लिए  क्‍या
 कार्यवाही  छी  गई  है  ?

 बिदेश  मंग्रालय  में  राज्य  मंत्री  श्र  समरेख

 कुण्ड)  :  (क)  जीहां  1

 |

 (खि)  संदर्भाधीन  समाचार  में  ट्विपक्षीय  कोंसली
 'करारों  का  जो  उल्लेख  किया  गया  है  उसका  अभिप्राय
 संभवत:  बीजा  समाप्त  करने  से  सम्बद्ध  द्विपक्षीय  करारों
 हे  है।

 यह  रिपोर्ट  पश्चिम  यूरोप  में  भारतीयों  के  बारे  में
 तै।  कोई  विशिष्ट  उद्धरण  दिये  बिना  इसमें  यह  बताने
 को  कोशिश  की  गई  है  कि  कुछ  पश्चिमी  यूरोपीय  देश
 में  भारतीयों  के  साथ  भेदभाव  बरता  जाता  है  q

 सदन  की  मेज  पर  एक  विवरण  रख  दिया  गया
 है  जिसमें  उन  देशों  की  सूची  दी  गयी  है  जिनके  लिए
 झारतीयों  को  वीज़ा  की  क्‍ग्रावश्यकता  नहीं  होती  ।

 (ग)  यूरोपीय  देशों  की  पर्यटकों  के  रूप  में  प्रथवा
 भप्राप्रवासियों  के  रूप  में  यात्रा  करने  वाल  भारतीयों  से
 भेदभाव  संबंधी  शिकायतें  जब  कभी  मिलती  हैं  तो उनका

 बरा  विवरण  प्राप्त  होने  पर  उन्हें  संबद्ध  प्राधिकारियों
 के  साथ  उठाया  जाता  है  ।

 विवरण

 (देशों  की  सूची  )

 (i)  राष्टमंडलीय  देशों  की  सूची  जिनमें  प्रवेश
 के  लिए  भारतीयों  को  वीजा  की  झावश्यकता  नहीं
 होती  :

 l,  बोत्ताता  2.  कनाडा  3.  फिजी  4
 गयाना  5.  जमैका  6.  मलयेशिया  (बचतें  कि  बे
 ज्डेक  यात्री  के  रूप  में  यात्रा  न  करें  भर  उनके  पास  हवाई
 जहु।ज/जहाज  की  वापसी  टिकट  हो)  7.  कीनिया
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 8.  मारिशस  a.  मलाबो  10.  लेग्रोथो,  1.
 स्पृजोलेड.  12.  बेसर  i3.  सिंगापुर  यो  सप्ताह  हक
 i4.  द्विनिडाद  एवं  'होचामों  B  तंजानिया  6
 बास्विया  |

 (ii)  गेरराष्टमंडलोय  देशों  को  सूची  जिनके  लिए
 भारतोयों  की  इन  देशों  के  साथ  सम्पन्न  बीजा  उन्मूलन
 कराए  के  अन्धार  पर  90  दिनके  लिए  बीजा  को
 झ्रापरथकता  नहीं  होती  :

 l.  अल्मारिया  2.  डेन्मार्के  3.  जमंन  संघोय
 गणराज्य  4.  फिनलेंड  5.  आइसलैंड  6.  नावें
 7.  स्वीडन  8.  यूगोस्लाविया

 (iii)  गैर  राष्टमंडलोय  देशों  की  सूची  जिनमें
 प्रवेश  के  लिए  भारतीयों  को  वीज़ा  की  ग्रावश्यकता
 नहीं  होती  :

 L  चिली  2.  झागरलैंड  3.  माल्दीव।

 सहायक  हिन्वी  ग्रधिकारियों  का  चयन

 3594.  थो  रास  किशन  :  क्‍या  रेल  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  976-77  में  सहायक
 हिन्दी  ग्रधिकारियों  के  चयन  में  को  गई  प्रनियमितताओों
 के  मामले  की  जांच  हैतु  सतर्कता  विभाग  को  सौंपा  गया
 चाव

 (ख)  क्या  पूरी  जांच  करने  के  पश्चात्‌  बोर्ड  के
 सतकंता  विभाग  ने  सिफारिश  की  थी  कि  इस  चयन  में
 गस्‍्प्रीर  प्रतियमितताएं  की  गई  थीं  और  इसे  रद्द  किया
 किया  जाता  चाहिए  ;

 (ग)  यदि  हां,  तो  मंत्ञालय  ने  किन  कारणों  से
 सतकेता  विभाग  की  सिफारिश  को  स्वीकार  नहीं  किया
 है;  और

 (घ)  यदि  मंत्रालय  ऐसी  अ्रनिग्रमितताश्रों  पर
 कार्यवाही  नहीं  करता  जिनकी  पुष्टि  उसके  अपने  विभाग
 ने  की  है  तो  न्याय  की  किस  प्रकार  आशा  की  जा  सकती
 है  ?

 रेल  मंत्रालय  में  राज्य  मती  (श्री  शिव  नारायण)  :
 (क)  दिसम्बर,  976,  जून,  1977  में  झायोजित
 सहायक  हिन्दी  अधिकारियों  के  चयन  में  की  गयी  कथित
 झतियमितताओं  की  सूचना  मिलने  पर  रेल  मंत्रालय  के
 सतर्कता  निदेशालय  द्वारा  मामले  की  जांच  की  गयी

 यी।
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 (we)  we  की  até  ater

 faberew  के
 हि  फ् ष्

 #  क  ”  f कारण  2h  स्तित  पैलल  को  रहृद  करनें
 तिचा  फिर  ते  चयन  करने  की  सिफारिश  की  थी  ।

 (मो)  पहली  बरीयतां  सूची  में  जिन  प्रत्याशियों का
 नॉब रहे गयां ey  erat  था,  रेलवे  1)

 स्
 परीक्षा

 लेने  का  लि  किया  गया  हैं।  हस  पर  कीजा
 रही  है।  क्योंकि  इस  पैनल  को  जारी  किये  हुए.  एक  वर्ष
 से  भी  झधिक  का  समय हो  चुका  था  धौर  उस  समय  इस पैनल को  रद्द  करते  से  न्मामालयों  में  मामले  दायर  होने
 तथा  इस  पैनल पर  झनिस्चित  काल  के  लिए  निर्णेय  रुक
 जानते  की  संभावना  थी,  इस  पैनल  को  रदृद  करना  उचित
 नहीं  समझा  गया  ।  इस  तरह  के  मामलों  में  पहले  का
 पैसा  ही  भगुभव  रहा  है  -

 (3)  पूरक  बदन  करते  के  लिए  प्रावश्यक
 अपचारात्मक  कार्रवाई  पहले  ही  प्रारम्भ  की  जा  चुकी

 चादूचाइंग
 ‘

 inn
 uth

 we  yp  eas 1.  ह”
 क

 समारोह  पर  विहार  सरकार
 से  कुछ  कारें  फिराये  पर  ली ॉ

 ia  यदि  हां,  तो  कुल  कितनी  कारें  की
 गई  श्र  उन  पर  कितना  व्यय  हुमा :  बौर

 ष्
 जब्त  कार्यालय  के  निर्माण  पर

 कुल  |"  ्  ? 6  फरवरी,  i979  को  रेलें  बुकिंग  कार्यालय

 इस  समारोह  में  भाग  लिया है  -

 i.  a  एस०  ee  quite  «  महायकताक,  पूर्व  सबे,  कलकत्ता |

 a.  थी  पथिदर  ह  है  भहाप्रव्ाक  ब  के  लिए  नामित)  द्रव  लवे,  saree

 3.  थी  वर  सहाय  मुख्य  धाजित्य  अधीक्षक,  दूध  लवे,  कलकत्ता  ।

 &  थौ  fe  ore  cree  मुख्य  इंजीनियर  (निर्माण), qt  शबे,  कलकत्ता  ’

 ss  भी  fo  एन०  जोशी  .  ुच्य  इंजीनियर, पूर्व  लवें,  कलकत्ता  1

 6.  श्री  एस०  राजागोपालन  :  हि
 ज  4  कक  और  दूर  कसर  इबलकई,

 कर्क

 x  थी  बी०  राम  वि  «yer  संपर्क  cafeeré, gt tw, sewer: |. |  रेजेगे,  कलकत्ता  ।
 6  भी  एस०  एस०  बनर्जी  at  वासिव्प  प्रदार  अधिकारी,  |,  लय,  कशकता  V

 श्री  कामता  प्रसाद  ..  सहायक  भाणिण्य  भंभिकारी  (ere) ete. ye  “tee.
 कलकत्ता  |
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 हाँ,  सामाजिक,  शोजपीतिक  प्ौर

 शैक्षिक  से  संबंधित  भतिथियों  तथा  रेल  तप-
 योगकर्शाओं  के  अ्खिनिधियों  सरीक्षे  विशिष्ट  लोगों
 को  दोपहर  का  भोजन  चियाँ  गया  था।

 (भ)  लगभग  1,600  रुपये  ।

 (४)  और  (चर)  696.70  8  के  किराया
 प्रभार  पर  6  करें  आप्त  की  बयी  थी।

 (छ)  लगभग  4.80  लाख  रुपये  t

 Calcutta  Tube  Rait

 2596.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state;

 (a)  whether  it  is  8  fact  that  Govern-
 ment  have  discovered  oil/gas  while
 constructing  tube-rail  in  Calcutta  city;

 (b)  whether  the  construction  com-
 pany  has  conveyed  these  to  Govern-
 ment;

 (९)  whether  the  construction  of
 tube-rail  in  Central  Calcutta  has  been
 affected;  and

 (d)  whether  Government  have
 abundoned  the  tube-rail  project  in
 Calcutta?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a),  (c)  and
 (d)  No.

 (b)  Does  not  arise.

 Introduction  of  a  Shuttl.  Train
 between  Jabalpur  and  Itarsi

 2597,  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  leng-felt  and  often  expressed
 People’g  desire  for  q  sttuttl,  passenger
 train  between  Jabalgur  and  itarsi,
 Slarting  from  THtarsi  Circa  ्  2m.
 every  morning  terminating  at  Jabalpur

 ‘
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 Circa  20  am.  and  the  sehum  ru  com.
 mencing  at  Jabalpur  Cirea  6  p.m.
 artiving  Itarsi  Circa  at  20  p.m.;

 (b)  whether  numerous  representa-
 tions  have  been  made  in  this  regard
 during  the  last  year  or  more;

 (०)  Whether  a  decision  has  been
 finally  taken  in  the  matter;

 (d)  if  so,  whether  such  a  shuttle
 train  will  be  inaugurated  as  early  as
 possible  and  not  later  than  Apri}  I,
 ‘1979;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 SHEO  NARAIN):  (a)  and  (b)  There
 have  heen  demandg  for  introduction
 of  a  passenger  train  between  Itarsi  and
 Jabalpur  to  provide  a  morning  service
 from  Itarsi  to  Jabalpur  and  an  even-
 ing  service  in  reverse  direction.

 (c)  Yes.

 (d)  Yes,  from  1-4-1979,

 (e)  Does  not  arise.

 Encouragement  and  Assistance  given
 by  Government  in  Production  of  Indian

 Drugs

 2598.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State:

 (a)  the  precise  part  played  by  the
 Central  Government  in  encouraging
 and  assisting  production  of  Indian
 medicines;  and

 {b)  the  nature  of  quality  control
 exercised  over  such  production?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  (a)  (i)  To  encourage  the  pro-
 duction  of  Indian  madicines  the
 Central  Government  provides  financial
 assistance  to  the  State  Governments
 under  a  Centrally  Sgyonsored  Schethe
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 for  the  development  of  State  Pharma-
 des  of  Indian  Systems  cf  Medicine,

 Drug  Testing  Laboratories
 and  Herb  Gardens.  The  assistance  is
 provided  in  accordatice  with  a  pattern
 of  asaistance  prescribed  for  the  pur-
 ose.  Maximum  assistance  admissible
 under  the  Scheme  is  Re,  8.00  lakhs  per
 State  LSM.  Pharmacy.  Since  ‘1976-
 77,  twelve  such  State  Pharmacies  have
 been  approved  for  assistance.

 (ii)  The  Central  Government  has
 registered  an  Indian  Medicines  Phar-
 maceutical  Corporation  Limited  at
 Ranikhet  with  the  following  main
 objectives:

 —Collection  of  good  quality  herbs
 from  the  Himalayan  region.

 Cultivation  of  adequate  quantities
 of  herbs  required  for  the  manu-
 facture  of  medicines.

 —Manufacture  of  Drugs.

 (iii)  The  crude  drugs  and  raw  mate-
 vials  required  for  the  manufacture  of

 medicines  which  are  not  avail-
 fable  indigenously  are  allowed  free
 import  under  the  Open  General
 Licence.

 (b)  The  manufacture  of  Ayurvedic,
 Siddha  and  Unani  Medicineg  requires
 a  manufacturing  licence  granted  by
 the  State  Drug  Licensing  Authorities
 under  the  provisions  of  Drugs  and
 Cosmetics  Act,  940  and  the  Rules
 thereunder.  The  manufacturers  have
 to  comply  with  the  following  condi-
 tions:

 (i)  The  manufacture  of  Ayurvedic
 or  Unani  drugs  should  be  carried
 gut  in  such  premises  and  under

 Such,  hygienic  conditions  as  has

 my  specified
 in  a  Schedule  to

 (४)  The  tnenufacture  of  Ayurvedic ot  Unani  drugs  should  be  ¢on-

 (iii)  The  minutscturer  should  main.

 carried  out  on  the  raw  materials
 and  finished  products.

 (iv)  The  manufacturer  should  allow
 Inspector  appointed  under  the

 Drugs  and  Cosmeticg  Act  to
 carry  out  inepection  of  the  plant

 (v)  The  Ayurvedic  and  Unani  drugs
 are  required  to  indicate  on  the
 label  of  their  containers  the  true
 list  of  all  the  ingredients  toge-
 ther  with  the  quantities  thereof,
 the  name  and  address  of  the
 manufacturer,  manufacturing
 Meence  number,  bateh  number
 ete.

 "
 However,  Vaids/Hakims  manufac-

 turing  Indian  medicines  for  supply  to
 their  own  patients  are  exempt  from
 the  provisions  of  the  Drugs  and  Cos-
 meticg  Act  and  the  Rules  thereunder.

 (क)  20  ब्षीय  योजना  के  ह...
 सुजरात  में  कितने  किलोमीटर  सम्बे  राष्ट्रीय  राज-
 मार्स  होने  चाहिए  श्ौर  इस  समय  इसकी  सगाई
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 town  में  गुजरात सरकार हारा चेजे सरकार  हारा  धेजे  गए  प्रस्तावों ते  है
 ह...  द...  चय  (भी  है  ४  चम) :  (क)  ताकि  भारत  के  लिए  गोजना
 से  (we)  सम्भवतथा  सदस्य  महोदय  का  (i96i—8)  पर  इजीनियरों  की  रिपोर्ट
 आशय  परॉचती  बोजना  में  मिस्मसिखित  20  के  भाधार  पर  परिकलित  3602  कि०्मी०का
 मागों को को  राष्ट्रीय  संघम  भोषित  करते  के  लिए  लक्ष्य  पूरा  किया  oT  सके  =

 सड़क  का  नाम  गुजरात  में  कि०  मौ०  1972,  की
 हि  सम्बाई  कीमतों  के

 हमार पर  इकहरी
 ]
 न

 ग्रसित
 लागत  में

 2  3  4

 झड़मदाबाद--कलक्ता  सड़क  वरास्ता  सूरत--धरुलिया  तागपुर  85  52  02

 प्रहमदाबाद--भोपाल  सड़क  बरास्ता  इन्दौर  88  453.6

 काडइला--बबईतटीय  राजमार्ग  बरास्ता  जामनगर--प्रोब्या-पोर..
 बन्दर--  बोरावल--भावनग  र---वैटेमेन  केम्बे  बड़ोदा  996  964.76  °

 प्रहमदाबाद--हैदराबाद  सड़क  बरास्ता  बलप्तर--तासिक-सूना  84  180,95.

 भाजनगर---जागतयर  सबक  बरास्ता  राजकोट  247  550,00

 बड़ौदा--भोपाल  सड़क  बरास्ता  गोधरा  और  इंदौर  33  273.30

 झहमदाबाद--कांडला  सडक  बरास्ता  विरामगाम  पौर  धरमगढ़  90  429.76

 कांडला--सखपत  सक्षक  बरास्ता  गांधीधाम--पुल्त  i64  172,00

 अहमवाबाद--अयपुर-- दिल्ली  सह़क  बरास्ता  मेहसाना--पासनपुर  7

 झावू-ेवर  75  139,  50

 बंगोदरा->वाटामान  लिक  रोद  26  55.76

 कुल  2308  4371.  66

 इस  समन
 कय  कोन  ४" 2  :

 ही  था।  इसमें  किसी  प्रलग  राज्य,  जिसमें

 चिलोडा,
 398  He  Alo  '  गरूजरात  भी  शामिल  है;  के  लिए  अलग  से  कोई विलोढा--गांधीमनर  सरलेज  को  राष्ट्रीय  सज

 सजमा  बोधित  करने  के  बाद  a  किए  सीन  लक्ष्य  निर्धारित  तहीं  किया  शया  था ।  t978-
 की  बृद्धि  is7a-79  में  की  नई  थी।  83  की  योजता  के  लिए  सड़क  कार्ये-दल  ते  लग

 अलग  सडकों  को  राष्ट्रीय  'राजमाएँ  भोषित  करने

 भारत  सरकार  उपरोक्त  योजना  के  लिए  के  लिए  किसी  कार्यक्रम  की  सिफारिश  नहीं  की

 है.  जिमका  सुझाव  मुब्य  इजीनियरों  है।  प्रम्यणा  @,  लीय  कठिनाई  ौर  प्स्य
 cores  मे  सबक  विकास  पद  अपनी  प्राभिकता  के  कांग्रों  के  कारण  कैमद्दीप  सरकार

 सह  ी  है  श्  ड  ्  3४०
 इस  समय  किसी  भी  सौर  नई  सड़क  को  दाष्ट्रीव

 बयार  करने  के  लिए  एक  ाी  इबन  करने  से  राजमार्ग  भोवित  नहीं  कर  सकती  |



 2600.  DR,  P.  ्  PERIASAMY:
 SHRI  8,  S.  SOMANT:
 SHRI  8.  P,  KADAM:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  people  who
 accompanied  Prince  Badr  of  Saudi
 Arabia  for  ibird-hunting  in  Rajasthan
 deserts  and  whether  ‘powerful  trans-
 mitter’  and  ‘powerful  camera’  were
 also  permitted  to  be  carried  by  the
 party  of  hunters;

 {b)  whether  it  is  proper  for  the
 Collector  of  Jaisalmer  to  accompany
 the  hunting  party  and  stay  with  the
 Prince’s  entourage;  and

 (c)  whether  it  is  a  fact  that  the  two
 Americans  who  ‘were  in  the  party
 Were  the  only  people  operating  the
 high-powered  transmitter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU;:
 (a)  Highty-three  persons  accompanied
 His  Royal  Highness  Prince  Bandar  Bin
 Mohamed  Bin  Abdul  Rabman.  The
 Saudi  party  had  one  radio  transmitter
 to  keep  in  touch  with  Jeddah.  It
 carried  only  ordinary  camerag  and  no
 Special  powerful  camera  was  with  any
 member  of  the  party.

 (b)  The  Collector  of  Jaisalmer  did
 not  accompany  the  hunting  party  nor
 did  he  stay  with  the  Prince’s  entour-
 age.

 (6)  No,  Sir.  The  transmitter  was
 being  used  by  the  aides  of  the  Saudi
 Prince.  बढ

 November  4978  re:  The  Names  of
 Public  Undertakings  and  their  Chair-

 men  and  works  entrusted  to  them.

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  MINISTRY  OF
 TRANSPORT  AND  SHIPPING  (SHRI
 CHAND  RAM):  In  reply  to  part  (a)
 of  Unstarred  Question  No,  397  ans-
 wered  on  29th  November  1978,  the
 following  was  stated  against  S.
 No.  3—Hindustan  Shipyard  Limited—
 in  column  4  of  the  Statement
 appended: —

 “Shrj  R.  Srinivasan,  Visakhapat-
 nam.  (He  is  officiating  Chairman
 and  Managing  Director)”.

 There  has  been  a  slight  error  in  this
 reply.  The  correct  reply  in  lieu  of
 this  portion  should  be  read  as  under:

 “Shri  R.  Srinivasan,  Visakhapat-
 nam,  (He  is  holding  temporary
 charge  of  Chairman  and  Managing
 Director)”.

 I,  regret  the  error  which  has
 occurred  in  this  case.  The  delay  in
 correcting  the  reply  is  due  to  the  fact
 that  by  the  time  the  error  was  de-
 tected,  it  became  too  late  to  lay  the
 correction  on  the  Table  of  Lok  Sabha
 before  the  last  session  ended.

 32.00  hrs.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  talked  to  you,
 about  the  Garden  Reach  Workshop.

 MR.  SPEAKER:  You  talked  to  me
 and  I  told  you.

 SHRI  JYOTIRMOY  BOSU:
 pay said  that  you  will  at  least  allow  877

 I  do  not  find  it  on  the  list.

 a
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 RE.  ‘QUESTION  OF  PRIVILEGE

 ALLEGED  UNTRUE  INFORMATION  GIVEN  TO
 *  STARRED  QUESTION  ON  DecEmBER

 6,  1978.

 MR.  SPEAKER:  Shri  Eduardo
 Faleiro  gave  notice  of  a  privilege
 motion  in  December,  1978,  against  the
 Minister  of  Energy,  Shri  P.  Rama-
 chandran,  for  giving  certain  informa-
 tions  which  according  to  him  are  un-
 true.  These  informations  were  given
 during  the  supplementaries  to  Starred
 Question  No.  249  on  8th  December,
 i978  regarding  the  loss  incurred  by
 Coal  India  Ltd.  I  called  for  the  com-
 ments  of  the  Minister  of  Energy  in
 that  regard.

 From  the  factual  note  furnished  by
 the  Ministry  of  Energy  with  the
 approval  of  the  Minister,  I  found  that
 the  allegation  that  untrue  informa-
 tions  had  been  given  to  Lok  Sabha
 deliberately  and  wilfully  by  the  Minis-
 ter  wag  not  well  founded.  [  did  not,
 therefore,  give  my  consent  for  raising
 the  matter  gz  a  question  of  privilege
 under  rule  222.  A  copy  of  the  factual
 note  of  the  Ministry  of  Energy  was
 under  my  direction.  given  to  Shri
 Faleiro.

 In  his  letter  dated  the  6th  March,
 1979,  Shri  Faleiro  took  objection  to
 the  fact  that  the  note  was  submitted
 by  Shri  R.  P.  Khosla,  Joint  Secretary
 and  not  by  the  Minister  himself.  This
 Objection  ig  not  tenable.  The  note  in
 question  wag  submitted  in  accordance
 with  the  usual  practice.  I  do  not
 think  that  the  Minister  hag  committed
 any  error  in  ding  so,  much  less  a
 breach  of  privilege

 By  the  #ame  letter,  Shri  Faleiro
 had  given  notice  of  a  privilege  motion
 against  Shri  R.  P,  Khosla.  He  con-
 tended  therein  that  the  factual  note
 supplied  by  Shri  Rk,  P.  Khosla  with
 the  approval  of  the  Minister  was  ‘not
 only  yntatled  for  in  this  matter  but

 edntained  grossly  untrue  state~

 perdi
 Rowledge  of  the  officer

 In  his  reply  dated  5th  March,  ‘1979,
 Shri  Khosig  has  reiterated  the  facts
 submitted  by  him  earlier.  He  askert-
 ed  that  the  facts  stated  in  the  note  are
 correct.  Shri  Faleiro  hag  not  placed
 before  me  any  materia,  to  show  that
 the  note  contained  any  untrue  state-
 ment.  He  has  merely  asserted  that
 according  to  his  information  the  facts
 stated  are  not  correct.  He  has  not
 even  disclosed  the  source  of  his  in-
 formation.  It  may  be  noted  that  he
 was  not  basing  his  contention  on  the
 basis  of  personal  knowledge.  No
 breach  of  privilege  can  be  founded  on
 such  heursay  information.

 Moreover,  the  note  submitteg  by
 Shri  Khosla  was  with  the  approval  of
 the  Minister  and,  therefore,  the  res-
 ponsibility  for  the  same  is  that  of  the
 Minister  ang  not  of  Shri  Khosla,  He
 wag  Merely  the  channel  through  whith
 the  facts  were  submitted  to  me.  Hente,
 there  can  be  no  question  of  any  pri-
 vilege  motion  against  Shri  Khosla.
 The  consent  asked  for  ig  not  accorded,

 32.04  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NorlficaTION  UNDER  DRUGS  AND  Cos-
 METICS  ACT  AND  ANNUAL  REPORT  97
 ३2087  Grabuate  INstrrute  or  Merpica,
 Education  AND  RESEARCH,  CHANDIGARH

 FoR  1977-78,

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RABI
 RAY):  I,  beg  to  lay  on  the  Table—

 165)  A  copy  of  the  Drugs  and
 Cosmetics  (First  (Amendment)
 Rules,  4979  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 GBR,  42{E)  in  Gazette  of  India
 dated  fhe  25th  January,  1978,  under
 section  38  of  the  Drugs  and  Coz:me-
 fics  Act,  1045,  [Placed  in  Library,
 See  No,  LT~4049/79.]



 267  Papers  laid

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Post-Graduate  Institute  of  Medical
 Education  and  Research,  Chandi-
 gath,  for  the  year  1977-78,  under
 section  49  of  the  Post-Graduate  In
 stitute  of  Medical  Education  and
 Research,  Chandigarh  Act,  6  मे
 [Placed  in  Library.  See  No.  LT-
 4050/79,  ]

 NotrrrcaTion  uNberR  Passports  Act

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Passports  (Amend.
 ment)  Rules,  979  (Hindi  and  English
 versions)  published  in  Notification  No.
 GSR.  77(E)  in  Gazette  of  India  dated
 the  i7th  February,  1979,  under  sub-
 section  (3)  of  section  24  of  the  Pass-
 ports  Act,  1967.  [Placed  in  Library.
 See.  No  LT-405/79.]

 CorricenpuM  To  ANNUAL  REPORT  oF
 CENTRAL  Roap  Transport  CorPoration
 Lap,  Caucurra  AND  STATEMENT  RE.

 Sarerrvg  DeveLopmentr  FuNnp
 Commiurrer  ror  1977-78.

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table—

 (ly  A  ‘Corrigendum’  (Hindi  and
 English  versions)  to  the  Annual

 Report@  of  the  Central  Hoad  Trans-
 port  Corporation  Limited,  Calcutta,
 for  the  year  1976-77.  [Placed  in
 Library.  See  No,  LT-4052/79.}

 MAROE  a  a  Papers  lait  ab
 (2)  A  statement  (Hindi  and  EBn-

 glish  versiens)  explaining  regsone  for
 not  laying  the  Annual  Accounts  of
 the  Shipping  Development  Fund

 Committee,  for  the  year  1979-78
 within  ihe  stipulated  period  of  nine
 months  after  the  closa  of  the  ac-
 counting  year,  [Placed  im  Library.
 See.  No.  LT-4053/79.}

 STATEMENT  Re.  ANNUAL  Reports  oF
 Ortssa  Roap  TransPorr  Co.,  LiD.,

 BERHAMPUR,  GANJAM  FOR
 ‘1975-76,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  I  beg  to  lay
 on  the  Table  a  statement  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  the  Annual  Reports  of
 the  Orissa  080  Transport  Company
 Limited,  Berhampur,  Ganjam,  for  the
 years  1975-76  and  1977-78  within  the
 stipulated  period  of  nine  months  efter
 the  close  of  the  accounting  year.
 [Placed  in  Library.  See  No,  LT-4054/
 79.J

 Avupitep  Accounts  or  ESI.  Corpors
 TION  FoR  1977-78.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINGHA):  I  beg  to
 lay  on  the  Table  q  copy  of  the  Audited
 Accounts  (Hindi  and  English  versions)
 of  the  Employees’  Stete  Insurance
 Corporation  for  the  year  1997-78  to-
 gether  with  the  Audit  Report  thereon,
 under  section  88  of  the  Bmpioyees
 State  Insurance  Act,  ‘1948.  [Piaged  in
 Library.  See  No,  LT~$055/70.}

 pease

 @The  Annual  Report  was  laid  on  the  Table  on  the  80th  August,  ३
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 32.07  bre.  _
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ATROCITIES  ON  HARWJ4NS  IN
 ANDHRA  PraprsH

 MR.  SPEAKER:  The  Calling  Atten-
 tion;  Dr,  Subramanian,  Swamy.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  Sir,  I  had  given  8  notice
 seeking  clarifications  regarding  the
 statement  of  the  Law  Minister...

 Mm,  SPEAKER:  It
 examination,

 ig  under

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-Hast):  Sir,  I  call  the
 attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of
 urgent  public  importance  and  I  re-
 quest  that  he  may  make  a  statement
 thereon:

 “The  reported  atrocities  on  Hari-
 Jang  in  Andhra  Pradesh  with  re-
 ference  to  the  refusal  of  permission
 to  a  Harijan  MLA  to  enter  a
 temple.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DANIK  LAL  MANDAL):  Sir,
 Shri  Eranna,  a  Harijan  M.L.A,  visited
 the  Raghavendraswami  Temple,
 Manthralayam  Kurnool  District  on
 November  24,  298  with  Shri  Baga
 Reddy,  Minister  for  Panchayat  Rai,
 Shri  Krishnamurthy,  Parliamentary
 Secretary  and  other  Legislators,  He
 alleged  that  Temple  authorities  trick-
 ed  him  into  going  out  of  the  temple
 On  the  plea  that  somebody  was  calling

 that  many  Harijans  were  offering  Puja
 ang  that  Shri  Franng  had
 visited  the  temple  earler  and  offered
 Puja.

 2,  This  issue  wag  also  raiseq  in  the
 Legislative  Assembly  of  Andhra  Pra-
 desh  on  February  2i,  4979  and  it  was
 decided  to  constitu’e  a  House  Com.
 mittee  to  enquire  into  the  matter,
 Findings  of  the  House  Committee  are
 awaited.

 DR,  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  Mr.  Speaker,
 Sir,  this  Call  Attention  Motion  deals
 with  the  case  of  a  Harijan  MLA  as  a
 special  reference,  but  the  main  thing
 is  the  reporteg  atrocities  on  Harijans
 in  Andhra  Pradesh  which  have  cross-
 ed  all  limits  according  to  objective  re-
 ports.  Even  here  the  case  of  the  Hari-
 jan  MLA  was  taken  as  a  symbolic
 case—what  can  happen  to  a  Congress-I
 MLA  who  happens  to  be  a  Harijan  in  a
 State  which  is  administered  by  the
 Congress-I,  the  very  people  who  scre€n
 most  of  the  atrocities  against  the  Hari-
 jans.  This  reply  seems  to  have  been
 prepared  by  Dr,  Chenna  Reddy’s  Gov-
 ernment  itself.  The  Central  Govern-
 ment,  which  has  a  special  responsibili-
 ty  for  preparing  reports  on  Harijans,
 has  not  done  an  iota  of  homework,  and
 they  have  only  repeated  whatever  the
 State  Government  has  said.  This  in
 my  opinion,  highlights  the  need  for
 setting  up  of  a  Central  Harijan  Intel.
 ligence  Bureau  which  only  works  from
 the  Centre  and  monitors  whatever
 atrocities  take  place  against  the  Hari-
 jans  all  over  the  country.

 I  shall  give  an  illustration  to  show
 how  much  untruths  and  half-truths  are
 there  in  the  reply,  For  example,  it
 says  here:
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 “छोड

 fOr.  Subramaniam  Swamy]
 temple  shut  behind  me;  despite  my
 repeated  requests  for  opening  the
 doors,  none  cared  to  open’.  He  said
 that  he  had  informed  the  Minister  of
 his  agonising  experience.  He  peeped
 through  a  window  on  the  temple  and
 seid,  ‘  I  am  being  shut  out;  let  me
 enter’.  This  is  the  extent  to  which  he
 has  said  on  the  floor  of  the  Andhra
 Legislative  Assembly  itself.

 I  have  here  a  photostat  copy  of
 what  Mr.  Eranna  wrote  to  the  Chief
 Minister  and  to  all  the  authorities.  It
 js  full  of  description  of  how  he  brought
 it  repeatedly  to  the  attention  of
 the  Ministers  present  inside  the  tem-
 ple  saying,  ‘I  have  been  kept  out;  I
 have  been  brought  out  on  a  faise  pre-
 text;  please  let  me  enter’.  But  he  was
 not  allowed  to  enter.  The  Minister's
 statement  says  that,  earher  on,  he  had
 visited  the  temple  and  offereg  puja.
 Here  you  can  see  what  Mr,  Eranna
 has  said  on  the  floor  of  the  Assembly.
 According  to  a  report  in  the  Hindu  of
 February  22,  Mr,  Eranna  has  said  that,
 in  June  last  year,  when  the  Chef
 Minister  visited  the  temple  he  went
 along  with  him  and  he  was  allowed  to
 enter  the  temple;  later  on,  the  temple
 authorities  came  to  know  about  his
 caste.  That  is  why,  this  time  they
 saw  to  it  that  he  was  kept  out  on  some
 pretext,  It  is  not  a  case  that  last  time
 he  went  ang  they  did  not  object.  They
 did  not  know  his  caste  then,  but  this
 time  when  he  went,  they  had  been
 fore-informed,  and  this  is  what  bap~
 pened.

 We  are  sought  to  be  given  satisfac-
 tion  that  the  matter  was  raised  7  the
 Andhra  Assembly  and  a  House
 Committee  was  set  up.  But
 the  fact  of  the  matter  is  that  this  was
 raised  in  the  House  by  a  Janata  Party
 MLA  three  months  after  the  whole
 thing  had  happened.  What  hed  hap.
 pened  for  three  months?  Mr.  Eranna
 hes  protested  persistently  from  off.
 cials  to  officials,  I  have  got  photostat
 copies  of  ali  his  letters  and  also  the
 letters  written  by  cttier  MLAs  also...
 “SHRI  DINEN

 Baan
 BHATTACHARYA

 Geremmporti:
 Wh  gid  you  get

 them?  2

 DR.  SUBRAMANIAM  SWAMY:
 Here  ig  a  letter  by  Shri  C.  Narayana
 who  is  an  MLA,  dated  December  7,
 978  where  he  gave  all  that  has  hap-
 pened  to  Mr.  Eranna  and  his  complaint
 and  he  asked  the  District  Collector,
 ‘What  have  you  done  about  it?’  Then
 there  are  other  lefters  written  oy  Mr.
 Eranna  to  Dr.  Chenna  Reddy  ang  Dr.
 Chenna  Reddy  has  acknowledged  it.
 He  said,  ‘  I  will  look  into  the  matter’.
 There  are  plenty  of  letters.  I  have  got
 photostat  copies  which  show  that  cin-
 sistently  from  the  day  of  the  incident
 itself  he  has  been  protesting.  Right
 there  at  Mantralayam  he  has  lodged
 the  protest.  After  that  he  went  to  the
 District  Collector  and  lodged  a  protest.
 There  was  a  public  meeting  which  he
 addressed  and  there  also  he  lodged  the
 provest.  Munisters  were  present  there.
 They  saw  the  whole  thing  happening,

 Sir,  the  status  of  Harijans  in  Andhra
 Pradesh  is  so  bad  that  they  took  these
 for  granted  and  said,  ‘Nothing  would
 be  done  till  the  matter  was  brought
 up  before  the  Andhra  Assembly.  I
 want  to  know  why  no  action  has  been
 taken  unde,  the  Prevention  of  Offen-
 ces  Undey  Untouchability  Act.  There
 is  a  series  of  lapses  under  “this  Act.
 The  officials  had  adequate  information,
 there  are  written  reports.  They
 should  have  taken  action,  What  has
 the  Centre  done  about  it?  Why  have
 they  not  seen  to  it  that  the  State
 Government  hs  taken  necessary
 action?  This  is  inrportant  for  the  Cen.
 tre,  particularly,  because  Andhra  Pra-
 desh  today  is  the  worst  offender  as  far
 as  Harjjans  are  concerned....

 (Interruptions)

 SEVERAL  HON.  MEMBERS,  No,
 na

 DR.  SUBRAMANIAM  SsWAMY:
 Every  day  there  ts  a  rape  of  a  Harijar
 woman,  Every  day  there  are  mu!-
 ders.  Every  day  there  are  atrocities
 against  Harfjans  I  want  to  know  wha!
 the  Central  Government  is  doing  about
 it.  Nothing  is  done  Here  ig  ag  yerious
 cate.  .(interruption)
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 MR.  SPEAKER:  “They  may  ask,
 what  are  you  doing  about  UP,  Bihar,
 ete,

 DR.  SUBRAMANIAM  SWAMY:
 According  to  Andhra’s  Labour  Minis-
 ter—this  is  in  reply  to  a  question—ne
 says  when  he  askeq  how  many  Hari-
 jans  have  been  denied  jobs  which  are
 required  to  be  given  to  them  under
 the  Reservations  Act,  he  was  told  430
 show  cause  notices  were  issued  to  va-
 zeus  companies  for  not  employing  the
 Harijans  and  only  fifty-eight  prosecu-
 tiong  were  launched.  What  happened
 between  sending  show  cause  notices
 and  seeking  prosecution?  Money  must
 have  changed  hands.  That  is  why
 Harijans  have  become  a  dispensable
 commodity  in  Andhra  Pradesh....

 MR.  SPEAKER:  Please  come  to
 your  ques‘ion.

 DR.  SUBRAMANIAM  SWAMY:
 I  want  to  know  whether  the  Minis-
 ter,  Mr.  Eranna  has  recently  sent  a
 telegram  to  the  Prime  Minister
 saying,  ‘My  life  is  no  more  safe  in
 Dr.  Chenna  Reddy's  government.  The
 Central  Government  should  inter-
 vene..  Is  he  aware  of  this  tele-
 gram?  If  so,  what  has  the  Home
 Ministry  done  about  it?  Dr.  Chenna
 Reddy  Ministry  has  no  time  for  these
 things**

 (Interruptions)

 SHRI  K.  LAKKAPPA  (Tumkur):
 On  a  point  of  order,  Sir.  He  has
 every  right  to  put  a  question,  Sir,
 but  he  should  not  overshoot  while
 doing  50.

 (Unterruptions)

 MR.  SPEAKER:  I  go  not  know,
 Mr,  Lakkeppa,  When  you  raige
 Questions  about  Bihar  and  UP,  that  is
 sll  right  but  when  questions  aye  rais-
 ed  about  Andhra  Pradesh,  it  is  not
 all  right?.  .  .dinterruptions)

 SHR]  K.  LAKKAPPA:  He  is
 bringing  in  Centre-State  relationship.

 MR.  SPEAKER:  No,  please.  I  am
 aware  of  it.....

 (Interruptions)
 DR.  SUBRAMANIAM  SWAMY:

 In  fact,  I  am  summarising.....

 (Interruptions)
 SHRI  PP,  VENKATASUBBIAH

 (Nandyal):  I  want  to  know  one  thing,
 Sir.  Can  an  hon.  Member  cast  re~-
 flectious  on  the  personal  character  of  a
 Chief  Minister?

 MR.  SPEAKER:  These  things  are
 said  about  other  States  also.  There
 cannot  be  two  different  sets  of  stand-
 ards.  When  it  comes  to  one  State,
 you  have  one  standard  and  when  it
 comes  to  another  State,  you  have  an-
 other  standard?  I  am  not  allowing
 that....

 (Interruptions)

 SHRI  P.  VENKATASUBBIAB:
 On  a  personal  character  of  a  person
 who  is  not  here  to  defend  himself—
 can  a  Member  say  anything  about
 that?  That  is  what  I  want  to  know.**

 MR.  SPEAKER:  If  he  has  used
 amy  unparliamentary  language.  I
 will  remove  it.

 SHRI  P.  VENKATASUBBIAH:  [f
 am  not  speaking  about  any  unparlia-
 mentary  language.  About  the  perso-
 nal  character  of  a  person  who  ig  70¢
 here  to  defend  himself—can  he  cast
 reflections?

 MR.  SPEAKER:  I  will  not  allow
 any  remarks  about  the  personal  cha-
 racter  of  any  person  who  is  not  here.

 DR.  SUBRAMANIAM  SWAMY:
 ‘Casanova’  is  not  waparliamentary,

 MR.  SPEAKER:  ‘You  ¢annot  refer
 to  the  personal  character  cf  a  person
 who  is  not  here.

 “Not  recorded.
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 DR.  SUBRAMANIAM  SWAMY:
 There  ig  nothing  wrong.  In  Andhra

 everybody  seems  to  be  a
 Casanova.**

 MR.  SPEAKER:  Don't  record  any
 personal  remarks.

 SHRI  P,  VENKATASUBBIAH:
 We  are  all  sorry  for  it.  We  condemn
 even  if  it  happens  in  Andhra  Pra-
 desh.

 DR,  SUBRAMANIAM  SWAMY:
 Why  have  you  been  sleeping?

 Sir,  in  fact,  all  this  documentation
 has  been  given  by  a  well-known  po-
 Htician  of  Andhra  Pradesh  Shri  Yada-
 giri  Lakshmi  Narasimha  Reddy.**

 AN  HON.  MEMBER:  He  is  talk-
 ing  ,:rrelevant  things.

 DR.  SUBRAMANIAM
 I  have  got  it  here....

 (Interruptions)

 SWAMY:

 MR.  SPEAKER:  I  am  not  allow-
 ing  you  to  say  anything  about  any-
 bady  who  is  not  here.  You  are  on
 Harijan  atrocities.  If  you  are  saying
 that  the  Chief  Minister  is  doing  noth-
 ing  in  respect  of  atrocities  on  Hari-
 jans,  you  may  say  that.  But  so  far
 ag  other  personal  matters  are  con-
 cerned,  I  am  not  allowing.

 DR.  SUBRAMANIAM  SWAMY:
 I  am  not  going  into  Chenna  Reddy's
 personal  Hfe  at  all,  Sir.**

 MR.  SPEAKER;  Don't  record  that.

 and  if  I  say  that,  it  will  be  censured
 immediately  by  Mr.  L.  K.  Advani,
 and  it  will  not  be  alloweq  in  this
 House.  [  iknow  all  that.  I  am  only
 pointing  out  to  you  that  the  Chief
 Minister  who  is  looking  after  the
 ‘welfare  of  the  Harijans.  ;..

 (interruptions)

 oad  ad  e*
 aoe  ay
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 Sir,  I  want  to  kpow  what  happened
 to  the  Prisma’  Minister's

 a  २ given  on  the  2lst  July,  4978  in  i  0
 House  that  whenever  atrocities  on
 Harijans  take  place,  whenever  big
 outbursts  of  this  kind  take  place,  an
 oll  Party  team  of  Members  of  Parlia-
 ment  will  be  despatched  to  the  area
 to  find  out  the  truth  and  to  find  out
 what  the  truth  is.  What  happened  to
 that  assurance?  Will  the  Home
 Minister  implement  that  assurance?

 Secondly,  will  the  Government  con-
 sider  setting  up  a  Central  intelli-
 gence  Bureau  only  to  look  into  Hari-
 jan  atrocities  all  over  the  country  so
 that  this  kind  of  replies  we  do  not
 get  and  we  get  authentic  Central
 Government-collected  data?

 SHRI  PATTABHI  RAMA  RAO
 (Rajahmundry):  A  House  Commit-
 tee  is  already  appointed.  Where  is
 the  question?

 SHRI  DHANIK  LAL  MANDAL:
 Of  course,  whatever  I  have  stated  is
 based  on  the  report  of  the  State  Gov-
 ernment  and  the  preliminary  inquiry
 which  was  held  on  the  basis  of  which
 I  said  that  only  VIPs  were  allowed
 at  that  time  because  there  were  large
 gatherings  outside,

 ‘VIPs’  included  Mr.  Eranna  him-
 self,  But  then,  88  alleged  by  him,  he
 was  tricked  by  the  temple  authonmtres
 to  go  out  of  the  temple  and  he  did
 not  complain  to  the  Muth  authorities.

 DR.  SUBRAMANIAM  SWAMY:
 He  has  saig  on  the  floor  of  the  An-
 dhra  Assembly.  I  quoted  the  Hindu.
 He  says,  गू  spoke  to  the  Minister
 himself’.  ,  .

 MR.  SPEAKER:  Mr.  Minister,  he
 has  put  three  questions.

 SHRI  DHANIX  LAL  MANDAL:  I
 will  come  to  each  and  every

 yee That  will  be  locked  into  by  the

 दि... उ  recorded.
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 As  vegards  what  action  has  been
 taken,  we  have  specifically  inquired
 about  this  point,  ०१०

 DR.  SUBRAMANIAM  SWAMY:
 From  whom  did  yeu  get  the  reply?

 AN  HON.  MEMBER:  From  the
 Janata  Party.

 SHR]  DHANIK  LAL  MANDAL:
 We  have  specifically  inquired  about
 this  as  to  what  action  was  taken  when
 Mr.  Eranna  complained  to  the  autho-
 rities—whether  it  is  the  Chief  Minis-
 ter  or  the  Collector  whoever  he  may
 be—and  also  when  a  written  comp-
 laint  was  made  that  he  was  tricked
 away  and  when  he  returned  he  was
 not  allowed  to  enter  into  the  temple.
 We  have  askeq  fo,  that  information
 and  we  have  not  yet  got  the  informa-
 ton  on  that  point  of  what  specific
 action  was  taken....

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  It  ४8  an  offence
 under  the  Prevention  of  Offences
 Under  Untouchability  Act.

 AN  HON.  MEMBER.  They  have
 not  got  the  information.

 DR.  SUBRAMANIAM  SWAMY.  I
 want  to  know  why  there  is  such  a  se-
 tious  lapse.  So  much  time  has  pass-
 ed.  I  have  filed  this  call  attention....

 SHRI  DHANIK  LAL  MANDAL:  I
 am  giving  the  information....,  You
 Please  listen.

 That  information  was  asked  for  as
 to  what  action  was  taken  under  the
 Prevention  of  Offences  under  Unh-
 touchability  Act  and  the  Civil  Rights
 Protection  Act.  We  have  not  got  that
 information,  We  will  pursue  that.  I
 assure  you  we  will  ask  them  aa  to
 what  specific  action  wag  taken  and
 it  action  was  not  taken,  why  it  was
 not  taken.  We  will  pursue  that.

 have  assured  that  no  discrimination
 38  being  pracfised  mot  only  against
 Haryjans  but  also  against  Muslims
 and  other  religious  people....

 DR.  SUBRAMANIAM  SWAMY:
 Can  anybody  admit  discrimination?

 SHRI  DHANIK  LAL  MANDAL:
 The  swami  of  the  temple  who  is  the
 head  of  the  math  has  assured  that
 there  5  no  discrimination  in  the  tem-
 ple.  Whoever  comes,  whether  he  is
 a  Haryan  or  a  Muslim  or  a  Sikh  or  &
 Christian,  everybody  is  given  an  op~
 portunity  to  have  darsHan  and  puja,
 Even  if  the  Committee  goes  there,
 they  have  said  that  they  will  coope-
 rate  with  the  committee  and,  if  that.
 man  38  identified,  they  will  take  pro-
 per  action  against  him.  As  regards
 his  complaint,  I  assure  you  that  we
 are  pursuing  and  we  are  trying  to
 find  out  what  action  was  taken  on  his
 complaint.

 DR.  SUBRAMANIAM  SWAMY:
 This  ig  an  assurance;  he  must  deliver

 t.

 MR.  SPEAKER:  Shri  T.  S.  Negi—
 not  here;  Shri  Balwant  Singh  Ramoo-
 walia—_not  here;  Shri  Ram  Vilas  Pas..
 wan—not  here.  Shri  O.  P,  Tyagi.

 sit  wir  प्रकाश  त्यागी  (यहराइच)  :  अ्रध्यक्ष
 महोदय,  मुझे  बहुत  भाश्चयें  शौर  खेद  के  साथ  कहना
 पढ़ता  है  कि  जो  लोग  रातदित  जनता  पार्टी  की
 सरकारों  पर  हरिजनीं  पर  झत्याजार,  के  आसेप
 लगाते  रहते  हैं,  झाज  मैं  उन  से  यह  झाशा  करता
 था  कि  वे  क्रांति  शौर  चै  के  साथ  हरिजनों  के
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 के  कल्याण के के  लिए  नहीं
 स्

 अपनी  पार्टी  के

 "न
 a

 i
 इस  समस्‍या  के  समाधान  के  बारे

 अध्यक्ष  महोदय,  जो  स्टेटमेंट  दिया  गया  है,
 लग  रहा  है  कि  यह  सब  बनावटी  है।सभ

 पहले  प्रश्त  का  जवाब  भतरी  महोदय  से  नहीं
 दिया  ।  यह  घटना  24  नबम्भर,  3978

 ल भी  भीर  इम  पर  कमेटी  की  नियुक्ति  ot  f
 2979  को  हुई,  जब  एक  जनता  पार्टी  के  एम०

 म्द्ल०  Co  ने  इम  प्रश्न  को  वहा  उठाया।  उस
 समय  एक  दस  मेम्बर  की  कमेट्री  इस  मामले  की
 हॉँच  बरते  के  लिये  लियुक्त  की  गई  1  झतटचे-
 बिलिटी  एक्ट  के  प्रनुसार  जिस  समय  सपोर्ट,
 झाई  भ्र्यात्‌  जैसे  ही  उस  हरिजन  एम०  एल०  To
 मे  रिपोर्ट  की  कि  मेरे  साथ  इस  प्रकार  का
 दुर््ययहार  किया  गया  है  उसी  समय  उस  पुजारी
 को  गिरफ्तार  कया  जाना  चाहिये  था,  जिसने
 गहे  रोका  था।  वह  अभ्रादमी  गिरफ्तार  क्‍यों  नहीं
 हुआ--सत्री  महोदय  ने  झपने  जयाब  में  इस  आल
 को  बताने  की  कोशिश  नहीं  की  शौर  इस  स्टेट मैट
 में  भी  इस  के  बारे  में  कुछ  नहीं  दिया  गया  है।
 इसलिये  इस  बाते  पर  कसे  विश्वास  किया  जा
 सकता  है  कि  वहां  विश्वियन  भी  जाते  हैं  मुमल-
 मान  भी  जाते  है--मुझे  तो  थे  सब  बातें  झूठ
 लगती  हैं  ।  उसके  साथ  प्रचायती  राज  के  मत्री
 श्री  बागा  रेड्टी  भी  थे,  उन्होंने  खिड़की  में  से  देखा
 भी  था  और  जब  ाप  कहते  हैं  कि  बी०भ्राई०पी०
 के  लिये  विशेष  परमीशन  दी  गई  थीं,  ता  क्या
 बहु  एम०एल०ए०  वी०भ्राइण्पी०  नहीं  था  ?  कुछ

 “एम०एल०००  ें  गये  जो  झपने  श्राप  को  सवर्ण
 समझते  थे  और  जब  वहू  एम०एल०००  ग्राया,
 चूकि  बह  हरिजन  था  इसलिये  थी०  इ  पीज
 नहीं  रहा,  उसको  नहीं  जाने  दिया  गया,  में

 अह  भी  जानना  |"... ड  कि  जो  मंत्री  महोदय
 झौर  दूसरे  एम०एल०ऐ०  गये  थे,  जब  हॉरिणन
 एम०एल०ए०  खिड़की  से  बतला  रहा  है,  बाहर
 भी  बोला  होगा,  क्सी  समय  उन्होने  प्रोट्रेस्ट
 नहीं  किया  ”  इस  बातो  पर  कोई  प्रकाश  मही

 बड़ा  भोटाला  हैं
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 we  कर  सकती  ।  इसलिए  मेरा  प्रहणा  1... ड
 तो  यह  हैं  कि  क्या  केनीम  सरकार  झपने  सेन्ट्रल
 इस्टेलीजेन्स

 ;

 इंक्वायरी  के  हारा  कोई  जांच  कराने  के  ह.
 तैयार  है  भौर  दूसरा  प्रश्न  सेरा  यह  है  कि
 औीडयूल्ड  कास्ट्स  झौर  शेश्यूल्ड  ट्राइब्स  के  कमिश्नर
 हैं  था  जो  उसका  झापने  डिपार्टमेंट  बनाया  है,
 उन्होंने  वहां  जा  कर  कोई  इक्यायरी  हस  बारे  में
 की  है  और  झगर  नहीं  की  है,  तो  क्यो  नहीं  की
 है।  वह  इक्वायरी  क्‍या  है,  यह  मत्नी  महोदय  बताए।

 श्री  धॉयक  लाल  संडल  जैसा  मैने  को

 सुबह  मध्यम
 स्वामी  जी  को  आश्वासन  दिया  है

 हनको  बताया  हे  कि  इसकी  जाच  चल
 व्ही  है,  हाऊस  कमेटी  की  ओर  से  जांच  चल  रही
 है।  जो  माननीय  सदस्य  बहां  गये  थे  प्रौर  जिन्होंने
 बह  श्रारोपित  किया  है  कि  उसको  मन्दिर  में  प्रवेश
 नहीं  करने  दिया  हसके  बारे  में  उन्होंने  कम्पलेंट
 की  है  मुख्य  मंत्री  को  या  कलक्टर  का,  चाहे  किसी
 को  भी  कम्पलेट  की  हो,  तो  जहा  तक  सवाल
 यह  हैं  वि  उस  कम्पलेंट  पर  क्या  कायवाहीं हुई श्रौर  यदि  कोई  कार्यवाही  नहीं  हुई,  ताबया  नहीं

 ,  इसको  हम  लांग  देखेंगे  शौर  उसके  सम्बन्ध
 में  तथ्य  मगाणों  ब्रौर  उस  के  आधार  पर  हम
 काम  करें।  यह  मैं  ने  ग्राश्वासन  दिया  है।
 यही  तो  बात  है  कि  उन्होंने  यह  कम्पलेंट  वी
 है  कि  दूसरों  के  साथ  मन्दिर  मे  जाने  नहीं
 दिया  ।  उस  की  जांच  कमेटी  कर  रही  है।  उस
 कमेटी  की  जांच  के  बाद  अगर  माननीय  सदस्य
 चाहेंगे  कि  शौर  जाच.  की  भावश्यकता  है,  ले
 “वालियामेंटरी  कमेटी  के  द्वारा  जाच  की  आवश्यकता
 है  या  शेड्यूल  कास्ट्स  एड  शेड्यूल्ड  ट्राइब्स  कमिश्नर
 के  हास  जाब  की  आवश्यकता  है,  तो  जांच  करवाई
 जा  सकती  है  लेकिन  जब  राज्य  सरकार  वी
 कमेटी  द्वारा  जांच  चल  रही  है,  तो  दूसरों  कमेटी
 से  जांच  नहीं  करता  सकते  भौर  प्रधान  मंत्री  परी
 में  भी  यह  कहा  है  कि  जब  एक  कमेंटी  की  जाज
 श्चल  रही  हो  तो  दूसरी  कमेटी  द्वारा  जाँच  नही
 करवाती  चाहिए  1

 MR.  SPEAKER,  Mr.  Ravindra
 Varma,

 की  होम  ह...  स्वानी :.  मेरे  इम  प्रश्न  का

 जवाब  तहीं  दिया  कि  क्या  शेड्मूल्ड  कास्ट्स  एंड

 शेक्यूलड  ट्राइब्स  कमिश्तर  ने  इस  की  जांच  की

 है।

 MR  SPEAKER:  He  has  already
 anewered.  I  have  gone  to  the  next
 item.

 rs
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 BUSINESS  ADVISORY  COMMITTEE

 Tuinrr-vthet  Reyort

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I
 beg  to  move:

 ‘Thai  this  House  do  agree  with
 the  Thirty-first  Report  of  the  Busi-
 nesg  Advisory  Committee  presented
 to  the  House  on  the  7th  March,
 1979.”

 MR.  SPEAKER:  Motion  moved:
 “That  this  House  do  agree  with

 the  Thiriy-first  Report  of  the  Busi-
 ness  Advisory  Committee  presen-
 ted  to  the  House  on  the  7th  March,
 1979.”

 Mr.  Jyotirmoy  Bosu.

 SHRI  JYOTIRMOY  BOSU:  What  is
 happening  to  the  Lokpal  Bill?  Why
 is  there  no  mention  about  that?
 Then,  what  has  happened  to  the  Anti-
 Defection  Bill?  Why  are  these  Bills
 net  coming  up?  We  want  an  expla-
 nation  from  the  Minister;  he  owes  an
 explanation  to  the  House  with  regard
 to  these  two  Bills.

 SHRI  HARI  VISHNU  KAMATH:
 (Hoshangabad):  I  submit,  Sir,  that
 ths  Thirty-first  Report  of  the  Busi-
 ness  Advisory  Committee  is  the  pivot
 on  which  the  business  of  the  House
 will  revolve  for  the  next  six  weeks,
 {ill  the  26th  April....

 MR.  SPEAKER:  If  I  may  tell  you,
 this  is  settled  by  the  leaders  of  all
 Parties.

 SHRI  HARI  VISHNU  KAMATH:
 T  know,  Sir;  4  know  the  composition
 of  the  Business  Adviscry  Committee.
 What  I  am  going  te  submit  is  vital  to
 the  effective  functioning  of  the  Lok
 Sabha,  the  supreme  legislative  forum
 in  the  country.  I  em  serry  to  note
 that  the  time  allotted  to  various  Mi-
 nistries  has  shown  a  tendency  {o  fall
 during  the  last  so  many  years.  That

 is  all  because  Parliament,  the  Lok
 Sabha,  is  not  in  session  for  as  long.
 as  it  should  be.  Your  predecegsor,.
 the  first  Speaker  of  the  Lok  Sabha,
 Dadasaheb  Mavalankar,  once  ruled
 Or  observed  that  for  the  effective  func--
 tioning  of  Parliament—you,  ip  your wisdom  also  referred  to  this  matter
 in  your  Madras  lectures  recently —
 the  Lok  Sabha  should  sit  for  at  least
 Seeven  months  in  a  year;  and  I  am,
 glad  to  know  that  the  Prime  Minister
 in  a  communication  to  my  hon.  col-
 league  here,  Shri  Asaithambi—he  has
 Sent  copies  there  of  to  all  Members
 I  believe,  I  have  got  a  copy  of  fhe
 letter  which  the  Prime  Minister  wrote’
 te  Shri  Asaithambi....

 MR.  SPEAKER:  What  is  it  we  are
 now  on?

 SHRI  HARI  VISHNU  KAMATH:
 Please  be  patient.

 MR  SPEAKER:  I  am_  always  pa~
 tient.  So,  don’t  worry  about  that.

 SHRI  HARI  VISHNU  KAMATH:
 Because  this  BAC  Report  is  a  vital
 report  which  wil!  hold  the  field  for
 the  next  six  weeks  or  more.

 The  Prime  Minister  wrote  to  Thiru
 Asaithambi  as  follows,  I  quote,

 “There  are  ample  opportunities
 during  the  seven  months  of  the  year
 in  which  Parliament  is  actually  in
 session  to  discuss  all  these  matters.’”

 Now,  it  does  not  need  higher  mathe-
 motics  to  work  out  the  period  during
 which  the  Lok  Sabha  is  in  séssion:
 Three  months  Budget  Session,  six
 weeks  monsoon  session,  six  weeks
 winter  session;  in  all,  six  months,  and
 not  a  gay  more.

 I  was  given  to  understand-—~I  do
 not  wish  to  reveal  any  secret  any
 Stete  secret,  governmental  secret
 that  this  particular  session,  because  of”
 the  heavy  agenda  before  it,  was
 scheduled  to:  commence  earlier  there  ee



 283  BOA.  0,  ह...

 [Shri  Hari  Vishnu  Kamath)

 -was  an  idea,  a  plan,  t9  summon  it
 earlier  on  the  l2th  February  or  about
 that

 MR.  SPEAKER:  ‘You  seem  to  be
 knowing  things  more  than  I  do.

 SHRI  HARI  VISHNU  KAMATH:
 Not  always,  At  times  some  Minia-
 ters  tell  me  some  things  which  are
 mot  secret,

 It  would  have  been  better.  There-
 fore,  as  suggesteqg  by  Dadasaheb
 Mavalankar  in  955  or  so—-and  I  am
 sure  you  will  subscribe  to  what  the
 first  Speaker  of  the  Lok  Sabha,  your
 predecessor,  said  in  those  days,  4  take
 a  that  you  are  also  of  that  view  in
 the  light  of  the  lectures  that  you

 @elivered  in  Madras  recently—alj
 these  difficulties  would  be  rsolveq  if
 Parliament,  the  Lok  Sabha,  sits  for
 even  months  in  the  year—three  and
 a  half  months  for  the  Budget  session,
 eeven  weeks  for  the  monsoon  session,

 ‘seven  weeks  for  winter  session.
 Alternatively,  three  months  Budget
 session,  two  months  monsoon  session,

 ‘two  months  winter  session.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 How  much  time  with  the  masses?

 SHRI  HARI  VISHNU  KAMATH:
 “We  are  always  with  them.

 The  time  allotted  to  the  Ministries
 wan  then  be  increased  that  way.

 Please  look  at  the  time  allocation.
 I  would  not  say  it  is  ridiculous  be-
 tause  all  parties  have  agreed  to  that,
 but  what  logic  or  wisdom  ig  there?

 “The  Defence  Ministry,  you  will  agree,
 the  House  will  agree,  is  one  of  the
 tTaost  important  Munistries  today  par-
 ticularly  in  the  global  situation,  th:t
 ‘da  developing,  but  the  Defence  Minis-

 हि.  seems  to  be  the  Cinderalla  of  the
 “Ministrieg  here.  Only  four  hours  for

 MARCH  8,  9070  B.  A.C,  Report  “aa
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 the  Defence  Ministry’:  demands,  Out
 of  that,  I  am  aure  the  Minister  will
 take  at  least  ye  hours,  if  not

 .

 MR.  SPEAKER:  We  are  cutting into  the  Defence  Ministry’s  time
 now.  If  you  take  away  this  time,  this
 algo  will  not  be  available.

 SHRI  HARI  VISHNU  KAMATH:
 That  way,  so  many  things  are  hap-
 pening  in  the  House.  Time  is  valu-
 able  and  important  for  all  of  us,
 That  is  why  I  want  an  increase  in  the
 session  time  to  seven  months  in  the
 year.  J  hope  you  wil]  agree  to  that
 and  see  that  it  ig  done  during  your
 time.  It  will  be  a  significant  achieve-
 ment.

 MR.  SPEAKER:  I  think  it  is  ad-
 dressed  to  the  Minister  of  Parliamen-
 tary  Affairs.

 SHRI  HARI  VISHNU  KAMATH:
 It  depends  upon  your  pleasure,  your
 strength  too  and  your  wisdom  and
 I  am  sure  God  has  given  you  great
 strength  ang  wisdom  to  carry  out
 that  very  vital  reform  Lok  Sabha,
 seven.  months  a  year,  not  less  than
 seven  months  in  a  year.  That  should
 be  the  key  word,  watch  word;  that
 should  be  the  guiding  line  for  the
 Lok  Sabha.

 In  regard  to  this  matter,  you  want
 the  Finance  Bill  to  be  passed  by  fhe
 26th  of  April  and  the  guillotine,  that
 deadly,  lethal  weapon  in  your  hands
 will  descend  on  the  ministries  on  the
 23rd,  according  to  para  3  of  this  re-
 port;  the  guillotine,  that  ancient,
 French-revolution  weapon  is  still  be-
 ing  used  here  and  will  descend  on
 several  ministries  on  the  23rq  April
 i979,  Why?  This  is  because  of  the
 provision  in  the  Provisiona,  Collec-
 tion  of  Taxes  Act  93]  as  amended  by
 an  athendment  of  964  which  increas-
 ed  enhanced  the  period  from  60  days
 ty  78  days.  is  there  any  earthly  res-
 son  or  heavenly  reason  as  (9,  ,  «०

 PROF.  MADHU  DANDAVATE:
 Guillotine  ia  connected  with  the  he#-
 vens,
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 SHRI  HARI  VISHNU  KAMATH:
 eee  Why  this  periog  of  75  days  should

 not  be  increased  to  90  days......  I  do
 not  see  any  logic  or  reason.  Why  it
 should  not  be  increased  to  90  days.
 If  this  is  accepted  then  there  would
 be  more  time  given  to  the  ministries’
 demands  88  well  as  the  Finance  Bill.

 MR.  SPEAKER:  Unless  there  is  an
 amendment  to  the  Act,  you  cannot
 raise  the  period  from  75  days  to  90
 days.  This  is  not  the  oceasion  for
 moving  the  amendment.

 SHRI  HARI  VISHNU  KAMATH:
 That  is  why  I  suggest  to  the  govern-
 ment  that  they  should  bring  forward
 an  amendment.  I  am  tolq  that  the
 964  amendment  was  repealed  and
 therefore  it  is  60  days.  It  should  be
 increased  to  75  days.  Why  can  it  not
 be  increased  to  even  907?  Govern-
 ment  shoulg  give  an  undertaking  that
 they  would  bring  forward  a  Bill  to
 amend  that  Act,  I  am  sure  you  will
 agree  with  me,  the  whole  House,
 right  left  and  centre,  will  agree  with
 me  that  it  should  be  amended.  It
 cannot  be  amended  staaightway;  a
 Bill  coulg  be  brought  and  passed  in
 one  day;  there  is  no  difficulty  about
 it.  Government  should  bring  forward
 a  Bill.  If  it  ig  done  then  the  guillo-
 tine  need  not  descend  upon  all  the
 ministries.  So  many  ministries  were
 beheadeq  last  year  by  the  guillotine.
 I  am  sure  the  same  history  will  re-
 peat  itself  and  many  ministries  will
 be  beheaded  this  year  as  well  guillo-
 tines  this  year  also.  It  is  very  un-
 fair  to  Parliament,  and  to  you  and
 to  tha  people.  The  people  are  our
 masters  in  a  democracy.  Dr.  Ambedkar
 said  that  the  people  are  the  masters
 and  we  here  are  their  servants.  It  is
 unfair  to  the  people/unfair  to  you  un-
 fair  to  the  government”,  I  am  sure
 One  Minister  agrees  with  me,

 PROF.  MADHU  DANDAVATE.  No
 minister  should  be  kept  on  par  with
 Marie  Antoinette,

 MR.  SPEAKER:  ‘Evidently  Shri
 Danda’  dees  not  want  his  minis-
 try’s  debate  to  be  completed  today,

 ‘  6

 wad
 SHRI  HARI  VISHNU  KAMATH

 He  is  thinking  of  Marie  Antoinette
 who  was  the  French  Queen  at  the
 time  of  French  Revolution.

 One  last  word.

 MR.  SPEAKER:  Still  one  more?

 SHRI  HARI  VISHNU  KAMATH:  The
 general  discussion  on  the  general  buc-
 get  has  been  allotted  only  5  hours.
 When  the  Railway  Budget  was  allotted
 42  hours,  don’t  you  think  that  the  gene-
 ral  discussion  on  the  genera]  budget
 should  be  allowed  at  least  8  hours.
 I  know  the  House  is  the  master  of  the
 situation;  any  timethe  House  can  375
 tend  the  time  even  later  when  the
 budget  is  taken  up.  I  would  there-
 fore  ask  the  Government  to  keep
 these  two  things  in  mind:  amendment
 to  the  Provisional  Collection  of  Taxes
 Act  so  88  to  extend  the  time  from  60
 to  75  or  90  days  so  that  the  House
 will  have  more  time  and  the  wider
 question,  that  the  House,  the  Lok
 Sabha  should  sit  for  at  least  7  months
 a  year,  so  that  ir  this  long  budget
 session  of  3  or  3i/2  months,  we  can
 have  a  brief  interlude  of  20  or  5
 aays,  if  that  is  possible.  I  am  not  in-
 sisting  on  that:  Let  it  be  continuous.
 But  if  the  House  is  so  willing,  sc—
 minded  we  can  have  a  brief  inter-
 lude  foy  70  days  in  this  long  budget
 session,  so  that  the  House  can  be  vi-~
 gorous  and  alert  .  A

 PROF.  P.  ७.  MAVALANKAR  (Gan.
 dhinagar):  We  will  feel  refreshed.

 SHRI  HARI  VISHNU  KAMATH:
 Even  my  younger  friend  agrees  that
 We  will  feel  refreshed.

 SHRI  O.  V,  ALAGESAN  (Arko-
 nam):  He  is  the  son  of  thg  first
 speaker.

 SHRI  HARI  VISHNG  KAMATH:
 That,  of  cottyse,  everybody  knews;  T
 do  not  have  to  remind  the  House
 about  i.
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 AN  HON.  MEMBER:  Whet  about

 lunch  hour?

 SHRI  HARI  VISHNU  KAMATH:
 I  do  not  insist  upon  that.

 MR.  SPEAKER:  You  allow  your-
 self  to  be  provoked  by  other  inter-
 ventions.

 SHRI  HARI  VISHNU  KAMATH:
 Imake  these  proposals  I  do  not
 knew  how  the  Minister  from  Ranchi
 reacts  to  them.  I  am  sure  he  also
 has  got  these  things  in  mind  but  as
 Minister  he  might  say  something  dif-
 Yerent  from  what  he  might  have  said
 as  the  Rt.  Hon,  Gentleman  from
 Ranchi.  He  might  not  fully  agree
 because  he  is  Minister  now.  Other-
 wise,  he  woulg  have  agreed.

 श्री  सरेन्त्र  बिक्रम  (शाहजहांपूर)  :  प्रध्यक्ष  जी
 श्री  काप्तीणिन  जी  कल  पधार  रहे  हैं  हमलोगो  को
 इनविटेशन  भिदे  हैं  उनकी  रिसीब  करने  के  लिये।
 के  मैं  रसद  कार्य  मती  जी  स  ज्कु  कि  वह  हमारे
 लिये  एक  बस  का  इंतजाम  कर  दे  जो  हम  बहा
 से  जाय  और  वापस  ले  श्राय ।

 ७

 SHRI  P.  SHIV  SHANKAR  (Secun-
 @erabad):  I  felt  a  little  concerned
 that  no  time  has  been  alloted  for  the
 Ministry  of  Law  and  Justice,

 MR.  SPEAKER:  Because  there  is
 justic  always.

 SHRI  RAVINDRA  VARMA:  My
 hon.  friend,  Shri  Jyotirmoy  Bosu,
 referred  to  the  Lokpal  Bill  and  the
 Anti-defections  Bill.  This  question
 has  been  raiseq  earlier—perhaps  in
 the  last  week—and  J  did  say  in  ans-
 wer  that  the  Government's  intention
 is  to  bring  forward  both  the  Bills,  As
 far  as  this  report  is  concerned  as  my
 friend,  the  Rt.  Hon.  Gentlman  from
 Hoshangabad  pointed  out,  it  deals
 Primarily  with  business  to  be  ‘trans-
 acted  in  relation  to  the  budget  and
 the  Demands  for  Grents  and  the  time
 to  be  taken  for  them.  The  hon.
 member  is  fully  aware  that  every
 ‘year  the  practice  is  that  the  whins  of
 different  parties  and  groups  sit  toge-
 ther  with  the  Government  Chief
 Whip  and  discuss  and  decide  on  the
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 the  different  ministries  and  ‘the  time
 to  be  allotted  fo;  diseuasion.  It  is
 true  that  one  often  hus  the
 that  it  is  a  Herculean  task  to  discuss
 the  functioning  of  a  ministry  and  the
 policies  of  a  ministry  in  the  course  of
 four  or  five  hours.  I  can  therefore,
 understand  the  hon.  members’  feel.
 ing  that  the  time  allotted  to  the  dif-
 ferent  ministries  is  not  ag  much  as
 they  would  like  it  to  be.  However,
 hon.  members  are  also  aware  that
 we  have  to  transact  business  within
 the  time  that  is  available  to  us.  Tak-
 ing  all  these  matters  into  considera-
 tion,  all  the  groups  felt  that  this
 would  be  a  reasonable  apportionment
 of  the  time  that  we  have  and  a  rea-
 senable  listing  of  priorities  for  dis-
 cussion  this  year.

 The  hon.  member  from  Hoghanga-
 bad  made  two  suggestions.  One  is
 about  the  amendment  to  the  Act,  He
 is  very  much  concerned  with  the  guil-
 lotine.  He  is  concerned  with  two
 things  above  all.  Ong  is  the  World
 Government,  and  the  other  is  saving
 heads  and  munistries  from  the  guil-
 lotine.  As  a  student  of  history,  he
 is  well  aware  that  sometimes  when
 royal  heads  have  had  to  roll  under
 the  guillotine,  monarchs  have  heen
 very  keen  to  protect  their  beards  pro-
 testing  that  they  have  not  sinned
 against  the  people.

 Unterruptions)

 SHRI  HARI  VISHNU  KAMATH:
 Beards  have  remained;  heads  have
 gone!  Long  live  the  beards!

 MR.  SPEAKER:  Beards  are,  of
 course,  more  important  than  heads;
 The  question  is....

 SHRI  HARI  VISHNU  KAMATH:
 I  asked  about  7  months  session.

 MR.  SPEAKER:  About  that  he  can-
 not  straightway  say  anything.  Thet  Js
 a  matter  to.be  discussed.
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 4  Matters  under
 aby  Rule  377

 धारा  HARI  VISHND  KAMATH:
 Let  him  consider  it.

 MR,  SPEAKER:  The  question  is:

 ‘That  this  Howse  do  agree  with
 the  Thirty-first  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  7th  March,  1979."

 The  motion  was  adopted,
 rd

 32.46  hrs.

 MATTERS  UNDER  RULE  377

 (i)  REPORTED  THEFT  OF  STEEL  WORTH
 ‘ABOUT  Rs,  TWO  LAKHS  FROM  THE  PRE-

 MISES  OF  JAWAHARLAL  NEHRU
 UNIVERSITY

 sh  श्रोम  प्रकाश  स्थाणी  (बहराइच)  :  भ्रध्यक
 महोदय,  समाचार  पत्नो  के  अनुसार  दिल्‍ली  मे  जवाहर
 लाल  नेहरू  विश्वविद्यालय  में  बन  रहे  एक  नये
 पुस्तकालय  से लगभन्न  2  साख  श्प्ये  के  मुल्य  का
 86  टन  स्ट्रील  गायब  हो  गया  है।  आश्ययं  इस  बात

 का  है  कि  श्राफिस  से  उस  स्ट्रीस  से  संबंधित  कागजात
 भी  गायब  हैं।  इससे  सिद्ध  होता  है  कि  इस  थोढाले  में
 अधिकारी  बह  आफिस  के  कर्मभारी  भी  शामिल  हे  t
 शिक्षा  सस्थाम  में  हस  प्रकार  के  घोटाले  का  होता
 सज्जा  की  बात  है,  सरकार  को  इसकी

 रत
 जांच  करनी

 1
 और  दोषियों  को  we  देते  की  व्यवस्था  करनी

 चाहिये  tv

 (au)  NEED  FOR  PROVIDING  AN  ADDITIONAL
 ALL-WEATHER  SHIP  FOR  THE  PEOPLE  OF

 LAKSHADWEEP

 SHRI  P.  M  SAYEED  (Lakshad-
 weep):  Sir,  I  want  to  mention  the
 following  under  Rule  377.

 Acute  hardship  is  faced  by  the  peo-
 Ple  of  the  Union  Territory  of  Laksha-
 dweep  for  want  of  conveyance  to  car-
 ty  and  stock  in  the  Islands  the  essen-
 lial  commodities  and  other  mate-
 rials.  At  present  only  one  all-wea-
 ther  ship  to  carry  passengers  and
 cargo  to  and  from  the  Iglands  is
 available,  Thig  problern  was  fur-
 ther  complicatey  on  account  of  the
 VIP  visits  to  the  Islands  during  the
 season,  the  result  being  people  who
 ate  to  reach  the  mainland  and  Is-
 lands  are  stranGed;  in  fact,  even  the
 Seemen  in  Miniery  who  are  wanting
 to  go  te  “Minicoy  are  stranded.  In

 है...
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 order  to  store  essential  commodities in  the  respective  Islands  and  to  clear
 the  backlog  and  the  passengers,  the
 €xisting  all-weather  ship  is  unable
 0

 re
 up  and  hence  the  present

 crisis.

 I,  therefore,  want  through  you  te
 cal]  upon  the  Government  to  arrange an  all-weather  ship  forthwith  so  as
 to  ease  the  acute  hardship  faceq  by
 the  people  of  the  Union  Territory  of
 Lakshadweep.

 2.50  hrs.

 RAILWAY  BUDGET,  979-80—
 GENERAL  DISCUSSION—contd,

 MR.  SPEAKER:  The  House  will
 now  take  up  further  isqussion  of
 the  Railway  Budget.

 PROF.  P.  G  MAVALANKAR
 (Gandhinagar):  Sir,  I  am  happy  te
 be  able  to  participate  in  this  general
 discussion  on  the  Railway  Budget.
 May  I  gay  a‘  the  outset  that,  listen-
 ing  to  most  of  the  speeches  which  I
 the  pleasure  of  going  in  this  debate,
 I  carried  the  impression  that,  instead
 of  dealing  with  some  of  the  major
 aspects  of  railway  administraticn  and
 railway  management,  many  of  wh
 perhaps  inevitably,  seem  to  go  inte
 comparatively  minor  issues  of  a  train
 stopping  at  a  particular  station  or
 water  not  being  available  at  a  parti-
 cular  station  and  so  on  and  so  forth,
 with  the  result  that  within  the  limit.
 ed  time—we  just  now  from  Shri  BH
 पृ.  Kamath’s  long  drawn  ou{  remarks
 hearg  how  difficult  it  is  for  ug  to  get
 enough  time  for  each  Ministry—it  is
 difficult  for  us  to  deal  with  major
 questions  of  policy  within  the  time
 aliotted  to  us.  So.  I  am  really  won-
 dering  whether  we  should  not  evolve
 some  kind  of  a  device  whereby  the
 discussion  On  the  Reilway  Budget  can
 be  divided  into  two  parte—one  for
 general  discussion  and  the  second  oné
 for  every  Member  to  mention  the  re«
 quirements  of  his  constituency.
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 Otherwise,  in  the  general  discussion
 ‘on  the  railways,  what  happens  is,  in-

 «stead  of  pm-pointing  the  attention  of
 the  House  and  through  the  House  of
 the  country,  to  some  of  the  more
 pressing  problems  of  the  railways,  it
 tends  to  devote  itself  to  focussing
 attention  on  comparatively  minor
 matters.  While  I  am  not  reflecting
 #n  My  colleagues,  it  would  have  been
 more  meaningful  and  fruitful  both
 for  the  railway  and  the  country  if
 gome  of  the  important  issues  were  to
 be  high-lighted,  which  I  will  try  to
 do  within  the  very  limiteg  time  at
 my  disposal.

 My  hon,  friend,  the  Minister,  has  of
 course  got  both  bouguets  and  brick-
 bats,  perhaps  more  bouquets  than
 brickbats,  perhaps  more  bouquets  than
 brickbats.  I  am  not  here  either  to
 give  him  bouquets  or  brickbats;  I
 am  here  to  offer  in  all  fairness  and
 aincereity  some  of  the  observations
 that  I  want  to  make  on  the  general
 administration  and  the  functioning  of
 rajlways  in  our  country.

 Of  course  he  must  be  congratula‘ed
 for  the  fact  that  he  has  produced  for
 the  third  year  in  succession  a  bud-
 get  which  is  surplus.  But  he  is  a
 Professor  of  Mathematics,  and  he
 warned  us  the  other  day  when  he
 Suggested  to  the  Leader  of  the  Oppo-
 sition,  my  good  friend,  Shri  Stephen,
 thal  he  may  learn  some  lessons  on
 mathematics  from  him.  I  do  net
 know  whether  Shri  Stephen  should
 80  that  because  sometimes  I  wonder
 whether  Professor  Dandavate  is  using
 the  trick  of  mathematical  statistics  to
 bring  a  kind  of  statistics  whereby  he
 ean  tell  the  country  that  he  is  doing
 very  well!  Therefore,  when  he  is
 talking  too  much  of  his  mathematics,

 %  am  getting  a  little  suspicious.  Let
 him  not,  therefore,  do  that  and  let
 him,  therefore  take  the  opportunity
 of  telling  this  House  that  the  sur-
 plus  that  he  bas  been  asbdle  to  give
 the  country  has  been  a  genuine  effort
 in  the  direction  of  making  the  rail-
 ‘Ways  not  only  self-sufficient  but  also

 I970-80-—Gen!,  Di,  £...': ह

 tapable  of  generating  enough  reve-
 nues  to  depend  upon  the  tailway  sur-
 Plug  rather  than  on  génerel  finance.

 I  do  not  want  to  embarrags
 ००१  friend  the  Railway  ‘Minister

 who  is  sitting  here,  I  am  glad  of
 course  that  he  is  here,  by  praising
 him  for  his  dynamism,  imaginative-
 ness,  boldness  and  freshness  which
 undoubtedly  he  has  injecteq  and  pro-
 jected  into  both  the  Budget  and  the
 general  railway  administartion.  As
 One  goes  round  the  country,  one  hears
 a  lot  of  good  words  about  Prof.
 Dandavate,  and  I  share  them,  and  I
 also  share  the  feeling  of  many  peo-
 ple  that  he  has  brought  in  new  ideas,
 new  projects,  new  lines,  new  approa-
 ches,  a  completely  good  provision  uf
 comfortable  travel  as  far  as  possible
 classless,  what  I  call  one  class,  travel
 in  the  country  So  far,  80  good.

 And  to  some  extent  he  has  daring
 which  he  has  shown  for  example,
 when  he  has  increased  the  season
 ticket  rateg  in  the  metropolitan  cities.
 He  comes  from  Bombay  and  he
 knows  he  will  be  facing  some  diffi-
 culty,  but  he  knew  he  had  to  be  real-
 istic,  and  he  has  put  a  portion  of  the
 turden  on  the  suburban  commuters
 rather  than  on  the  whole  population
 of  the  country.  Therefore,  so  far  as
 his  daring,  diligence  and  determina-
 tion  are  concerned,  J  appreciate  them,
 and  I  find  them  to  be  jaudable.  None-
 theless  in  the  Budget  that  he  has
 presented,  sotme  distortions  and  some
 disabilities  have,  perhaps  inevitably
 crept  in.  I  referred  just  now  to  the
 teyised  season  ticket  rates.  I  hape
 he  will  while  replying  to  the  debate,



 a  Bly,  Totiget,  '  ‘PHALGUNA  ‘T  3800  (SAKA)  l978-86--Genl,  Dis.  294

 bus

 lier  and  in
 than  all  of  a  sudden  at  one  stroke?
 Thig  is  ai  kind  ef  distortion  which
 J  hope  he  understands.

 Then  I  come  to  the’  inadequacies  in
 regard  to  the  timely  completion  of
 conversion  of  lines.  In  this  country,
 we  have  nearly  60,000  k.m.  of  rail-
 ways,  Half  of  it  is  in  the  metre  and
 narrow  gauge.  The  problem  is  colo-
 ssal,  I  can  see,  but  my  request  to  him
 is  this:  why  not  the  railway  adminis-
 tration  at  least  give  priority  to  those
 lines  which  are  already  well  ahead
 mz  terms  of  conversion,  concentrate
 more  time  and  more  money  on  them
 and  complete  them  on  time,  because
 every  time  you  prolong  these  conver-
 sions,  that  involves  more  finance?
 You  may  have  allotted  a  certain
 amount  say  in  ‘1972,  but  because  you
 could  not  complete  it  by  the  target
 date  of  say  1978,  and  you  are  going
 on  to  49832  or  1984,  then  inevitably,
 because  of  the  general  rise  in  costs,
 the  expenditure  is  going  to  be  much
 more.  So  conversion  should  be  done
 as  early  as  possible.

 He  must  also  look  at  it  from  the
 point  of  view  of  the  larger  interests
 of  the  nation’s  defence  and  frontiers.
 For  example,  take  the
 Delhi  metre  gauge  line.  I  do  not
 want  to  go  into  details,  he  knows
 them  well,  but  I  should  have  thought
 that  if  metre  gauge  has  to  be  con-
 verted  into  broaq  gauge,  he  should
 give  more  attention  and  priority  to
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 that  if  you  econemise  better  automea-
 tically  you  have  earned  to  that  extent
 extra  revenues  Yor  the  Government.

 About  railway  finantes,  I  would
 like  Prof  Dandavate  to  take  the
 House  into  confidence  and  tell  us  in
 some  detail  as  to  what  kind  of  nego-
 tiations  or  discussions  he  has  had  in
 the  last  two  years  with  the  Planning
 Commission  with  regard  not  only  to
 getting  moneys  from  the  Planning
 Commission,  but  also  in  persuading
 the  Planning  Commission  not  to  act
 as  a  king  of  obstructing  agency,  not
 to  say  an  intimidating  agency,  and
 prevent  the  railways  from  going  into
 certain  developmental  matters.

 I  would  also  like  him  to  tel]  us
 what  were  the  allocationg  in  the  pre-
 vious  years  to  the  railway  adminis-
 tration,  not  merely  these  two  years.
 Let  him  take  the  period  from  970
 onwards.  He  is  showing  me  _  the
 book,  that  is  not  enough.  He  must
 explain  the  details,  how  the  railway
 finances  are  being  utilised,  because
 the  longer  the  time,  the  more  diffi-
 cult  it  becomes  for  us  Members  of
 Parliament,  to  find  out  what  exactly
 was  promised  in  the  previous  years
 and  whether  they  were  fulfilled  in
 the  later  years,  because  we  have  no
 time  to  go  into  all  this.  Let  him  not
 take  advantage  of  the  situation,  but
 Jet  him  give  us  an  honest  picture  of
 the  railway  finances.

 Most  Members  talk  akout  passen-
 ger  conveniences,  and  rightly  so,  but
 goods  traffic  is  more  important.  Let
 him  tell  us  what  the  railways  are  do-

 more  wagons  at  the eight  time,  and
 at  the  appropriate  season.  Por  exam-
 ple,  if  you  do  not  send  wagons  at  the
 appropria
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 about  passenger  amenities,  but  we
 should  not  forget  ihe  imporiant
 thrust  that  goods  traffic  has  on  the
 over-al]  deve!opment  of  the  railways.
 That  ig  why  I  am  making  this  point

 quickly.

 I  wil]  take  a  minute  or  two  on  two
 more  aspecis  which  I  hope  the  House
 will  agree  are  worth  looking  into.
 One  is  the  question  of  the  Indian
 Railways  Act.  This  Act  of  890  has
 become  obsolete,  and  in  many  ways
 it  has  become  out  of  date.  I  do  not
 know  why  Prof.  Dandavate,  with  all
 his  dynamism  and  freshness,  has  not
 had  the  time  to  come  to  this  House
 and  get  suitable  modifications  made
 to  this  Act,  because  the  whole  set-up
 has  changed  radically  and  has  been
 altered,  and  the  context  has  chan-
 ged  in  a  revolutionary  way,  with  the
 result  that  the  Act  requires  to  be  al-
 most  totally  scrapped  and  a  new  Act
 has  to  come  in  its  p'’ace,  ang  I  hope
 that  that  takes  place  as  early  and
 urgently  as  possible,  so  that  it  fits
 into  the  modern  requirements.

 By  the  end  of  this  century  we
 want  Indian  Railways  to  be  not  only
 the  largest  in  Asia,  the  fourth  largest
 in  the  world,  and  the  second  largest
 in  the  world  in  the  matter  of  rai]-
 ways  being  state  owned,  next  only
 to  Russia,  but  also  the  largest  in
 terms  of  efficiency,  develoyment  etc.
 If  that  is  to  take  place,  he  has  got
 only  5  to  8  years.  I  hope  he  will
 continue  as  Railway  Minister  again
 and  again.  When  I  say  “he”  I  mean
 the  Railway  Minister.  Therefore,
 this  requires  to  be  looked  into.

 About  the  Railway  Board,  I  do  not
 want  to  repeat  the  argument  that  have
 already  been  made,  but  I  feel  that  it
 needs  to  be  looked  info.  It  was  in
 290l  that  the  Secretary  of  State  at
 that  time  asked  Mr.  Thomas  Robert-
 gon  to  produce  a  report,  which  he  did
 in  00i.  The  Railway  Board  Act
 came  in  2905  and  until  956  the  Rail-
 way  Board  went  on  undergoing  a  lot

 “MARCH  8,  nn  1979-50—Genl,  Dis,  <  a

 of  changes.  Since  1086,  hax  re-
 mained  as  it  was,  by  and  large,  and
 the  result  is  that  there  is  a  lot  of
 overlordship  and  heavy  bureaucracy
 because  of  the  Railway  Board.  I  do
 not  want  to  criticise  any  official  here
 or  there.  My  point  is  that  the  Rail-
 way  Minister  must  give  an  assurance
 that  the  railways’  adminietartion  and
 management  will  be  so  looked  into
 thet  the  bureauratic  overlordship
 and  control  is  bogged  down...

 33  hrs.

 MR.  SPEAKER.  Please  conclude,

 PROF.  ह  G.  MAVALANKAR.  If
 you  go  not  want  me  fo  continue  after
 lunch  I  would  request  you  to  give
 me  one  or  two  minutes  more  now.  I
 will  finish  in  l4  minutes.

 MR,  SPEAKER:  Please  finish  now.

 PROF.  P.  6.  MAVALANKAR:
 As  there  is  no  time,  I  will  not  go  to
 other  questions.  At  the  end,  I  would
 only  say  this  that  the  question  of
 modernisation  of  the  railways,  the
 question  of  new  lines,  the  question  of
 general  staff  management  and  the
 question  of  industrial  relaticns  also
 need  to  be  looked  into  very  carefully.

 In  the  remaining  half  a  minute,  I
 would  say,  as  I  must  represent  my
 constituency....

 MR.  SPEAKER:
 answerable.

 Everybody  is

 PROF.  P.  G.  MAVALANKAR:
 There  must  be  a  super  fast  train  bet-
 ween  Ahmedabad  ang  Delhi  viz
 Baroda  for  the  conveniencg  of  the
 general  public  and  also  to  enable  the
 Members  of  Parliament  to  go  to  their
 constituencies  on  Fridays  and  come
 back  on  Mondays  to  do  Parliament
 work  here.  There  ghoulq  te  an  addi
 tional  train  between  Bombay  and
 Ahmedabad,  Moreover,  what  is  im-
 portant  is  that  electrifictien  must  be
 speeded  yp  in  areas  where  it  iy  necd-
 ed  80  that  the  railways  can  suction
 effectively  and  eMicieritly,
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 SHRI  C.  M,  STEPHEN  (Idukki):
 ‘The  Opposition  must  get  its  allotted
 time,

 MR.  SPEAKER:
 covered.

 SHRI  C.  M.  STEPHEN:  Take,  for
 example,  my  party.  I  have  given  a
 list  of  9  members.  29  minutes  are
 still  left  fer  my  party.  Only  4  mem-
 bers  have  been  called.  Others  must
 be  called.  The  opposition  is  not  get-
 ting  sufficient  time.  The  Opposition
 must  get  sufficient  time.

 MR.  SPEAKER:  All  the  time  allot-
 ted  will  be  given

 Everybody  is

 The  House  now  stands  adjourned
 till  2  O'clock,

 38.02  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fourteen  of  the  Clock,

 The  Lok  Sabha  reassembled  after
 Lunch  at  five  minutes  past  Fourteen
 of  the  Clock,

 [Seer  Ram  Muntr  in  the  Chair)

 RAILWAY  BUDGET,  979-80—
 GENERAL  DISCUSSION—cantd.

 puram):  Mr,  Chairman,  before  you
 call  the  hon’ble  Member  to  speak,  I
 would  like  tp  point  out  that  just  be-
 fore  the  House  adjourned  for  lunch
 the  Leader  of  the  Opposition  had
 pointed  out  that  Congress  (I)  and
 Congress  have  got  29  and  30  minutes

 and  Congress  party  have  been  al‘ot-
 ted  specified  time.  Janata  Par'y  has
 one  hour  and  fAfty  minute.  My
 point  is  whatever  time  the  Minister
 takes  it  must  be  from  the  Janata
 party  quota  and  we  must  have  our
 full  time.

 सभार्पात  महोदय  :  ठीक  है,  भाप  को  समय  दिया
 जाएगा।

 की  कफिरंती  प्रसाद  (वांसगाव)  सॉंसनीय
 ब्रधिष्ठाता  महोदय,  मैं  झाप  का  बड़ा  श्ाभारी

 टु  क्
 ने  प्राते-प्राते  सर्वप्रथम  सुझे  पुकारा!  बोन

 ए  ॥

 जो  रेलवे  बजट  979-80  को  मानेतीय  रेजे
 मंत्री  जी  ने

 ३५  न
 किया  है,  मैं  सर्वप्रथम  बह  कहना

 चाहता हु  कि  जैसो  कि  जनता  पार्टी  कौ  घोषित  नीति हैं कि  कृषि  भौर  देहातों  का  विशेष  ध्मान  रखा  आया,
 माननीय  मंत्री  जी  ने  उसी  के  ध्रनुरूप  काम  किया  है
 भ्रौर  उन्होने  सर्वे  सामान्य  के  हितों  को  देखते  हुए  अपना
 काम  प्रारम्भ  किया  है  और  इन  के  जो  कार्य  हैं,  मे
 जनहित  के  लिए  हैं,  उस  के  लिए  मैं  उस  को
 बधाई  देना  चाहता  हू  ।  इस  वेश  की  रेले  एक

 बहुत  बड़ा उपकम  है  झौर  यह  विश्व  का  सज  से  बड़ा
 का  एक  विभाग  हैं।  रेल  विभाग  को  जो  वाचिक
 रिपोर्ट  1977~78  की  प्रस्तुत  हुई है,  उस  में  बताबा
 गया  है  कि  इस  में  5,896  करोड़  रूपये  की  पूजी  ी
 हुई  है,  $ लाख  कर्मचारी  इस  में  कार्य  करते  हैं,
 60,  693  किलोमीटर  सभी  रेलो  की  लम्बाई  है।  साथ
 ही  साथ  जो  नियमित  कर्मचारी  है,  उन  को  ताल  में
 959  करोड़  रुपये  बेतत  के  रूप  में  देता  पड़ता  है।
 इस  से  साफ-ताफ़  पता  क्षम  जाता  है  कि  बहू  कितना
 बड़ा  विज्ञाग  है  t

 मास्मवर,  गत  वर्ष जब  .25aT  वर्षगांठ  रेलने  की
 मनाई गई थी, गई  नी,  तो  उस  क्त  यह  कहा  गया  था  कि  गुन
 सामित  प्रधिशेष  89  32  करोड़  थी,  वह  के  कर
 126, ,  23  करोड़ हो  गई  है  t  यह  मंत्री जी  ने  स्व

 कहा  है
 1 हू  प्रपने  जाप  में  एक  कीतिमान  है,  एक  मया

 है।  इसी  सिलसिलें में  मैं  यह  भी  कहना  चाहता
 हूँ  कि  जहां  पिछडे  इलाकों  में  देखने  लाइमों को  विक्ाया
 जाएगा,  उस  के  साथ-साथ  राजस्व  की

 ड्
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 इसी  रेलने  पर  शेहजनवा  सै  बासगाव,  दोहरीषाट,
 झआजमयढ़  मिलाने  वाली  लाइन  का  सर्पेक्षण  हुभ्ना  था।

 मानततीय  संत्ती  जी  पे  ध्राग्जु  ककगा  कि  हस  सर्वेक्षण  को
 देख  कार्य  को  बागे  बढ़ावें ।

 कि  रेसवें

 0:77 भ्रव  तक  भरी  गयी  हैं  i
 द्  ष्ह्  हिए ग  ह  &  उनके  बारे  में मैं  ‘1976977  oc  1977-78

 a  इस  प्रकार  हैँ-
 i976-77  में  6.  ध्ौर  ‘1977-78  में  6  0

 श
 शौकरियों में  था  1  शेड्यूहद  द्राइल्स  का  कुल

 4  t976~77  में  0,  8  ौर  1977-78

 होता  है  उनमें  शेड्यूल्ड  कास्ट  के  का  परसेस्टेज
 187697  में  84,  8  और  1977-738  में  83  8

 था  जेकिन  लेड्यूस्ड  ट्राइओ्स  के  लोगों  का  परसेन्देज
 खतने  1976-77  में  )  3  भौर  19778  में

 आत्यवार  एक  बात  शोर  है  कि  जो  कमेचारी  मर
 जाते  हैं,  उत्तके  भरते  के  बाद  उसके  भ्राश्ितों  को  सेवा
 a  जाता है  a  गे  सोग  सपने  तोगो  के  मरने

 पापा
 में  बमके  था  का  कर  थक  जातें

 तक

 TR4GGenk  DY,  ‘oo

 wa  ।  इस  सभ्यता  में  रेलदे  WIE  *  “afene dy मी भेजा  ay  जिसका

 में  कमी  है,  इसलिये  बहु  नहीं  लिया  भी  कई इसलिये  बहू  गया ।  कर्तु
 विपरीत  जो  सक्षम  भी  तहीं  है  चौर  जिसका  सीता  भी
 कम है उसा  45०  देख  कर  मुझे
 प्राश्व्य  हुआ,  भौर  में  चाहगा  मंत्री  जी  प्रपने  पता
 सब्या  78/त्िक  (एबी  ई)  भार  भार  5/7
 दिनाक  27  फरवरी  ,  979  का  अवलोकत  कर  लें
 भौर  इस  बात  से  सतुष्ट  हो  जायें  कि  मेरी  बात  कहा

 तक  सत्य है  t

 wt  शब्दों  के  साथ  में  झ्रापकों  धन्यवाद  वेता  हू,
 झाषने  वहुत  कस  समय  मुझे  दिया

 SHRI  P.  A.  SANGMA  (Tura)  Mr.
 Chairman,  Sir,  at  the  very  outset,  I
 would  like  to  extend  my  sincere
 thanks  to  the  hon.  Minister  of  Rail
 ways,  Professor  Dandavate,  for  having
 shown  good  gesture  to  our  region,  that
 is,  North-Eastern  Region,  by  bringing
 forward  a  proposal  of  constructing  new
 lines  in  the  6  Hill  States  of  the  North-
 Eastern  Région.  I  can  agsure  him
 that  this  proposal  will  bring  in  the
 hearts  of  our  people  a  let  of  expecta-
 tlohs  But  I  would  at  the  same  time
 like  fo  point  out  that  considering  the
 long-standing  due  and  neglect
 fo  our  region,  this  propepal  isc
 at  all  adequate  if  equal  {

 }

 x

 र्म
 किकर

 ॥

 क्र Yebgegcces

 :  i  "  i  ra



 जैक,  Budget,  PHALGUNA  ay  7900  (SAKA)  1972-80—Genl.  Dis,  302

 undersiaod  the  problems  and  the  con-
 ditions  usder  which  we  are  living
 there.  There  are  people  who  misunder-
 stand  us  and  the  people  in  other
 parts  of  the  country  accuse  us  that  we
 have  not  come  in  the  fold  of  the
 national  main-stream.  If  the  people
 of  our  region  have  not  come  te  the
 national  mainstream,  we  should  not
 be  blamed  for  that  and  I  think  the
 blame  lies  with  the  Centre.  If  we
 have  not  come  to  the  fold  of  national
 mainstream  today,  it  is  because  we
 have  been  compelled  to  live  in  isodla-
 tion.  Here  I  may  bring  to  the  notice
 of  the  hon.  Members  an  interesting
 point  that  a  majority  of  th  people  in
 our  region  have  not  even  seen  the
 train,  They  do  not  know  what  the
 train  is.  Not  even  l  per  cent  of  the
 people  in  our  region  have  seen  other
 paris  of  the  country.  The  greatest
 bottleneck  38  the  transport  system
 and,  therefare,  every  item  is  so  costly
 in  our  region.  There  is  another
 criticism  which  many  peeple  very
 often  speak  of  us.  They  say  that
 the  hilly  States  in  the  North-Eastern
 region,  the  smal]  States,  always  ask
 for  more  grants  from  the  Centre;  they
 always  want  central  assistance,  and
 they  do  not  have  revenues  of  their
 own.  I  may  tell  you,  Sir,  that  the
 cost  of  development  in  our  region  is
 very  high,  the  people  in  Delhi  or  in
 the  rest  of  the  country  will  not  under-
 Stand  that..  If  one  has  to  construct  a
 small  house,  even  if  one  kilometre  of
 road  has  to  be  contructed  by  a  govern-
 ment  agency,  everything  has  to  be
 carried  by  bullock-carts  or  by  human
 labour.  At  certain  places,  these  can
 be  carried  by  trucks,  but  this  is  possi-
 ble  at  a  few  places.  Therefore,  if  a
 road  has  to  be  constructed  in  our
 region,  it  may  cost  ten  to  twenty
 times  than  the  cost  of  construction  in
 the  rest  of  the  country.  That  is  the
 reason  we  require  more  money  from
 the  Central  Government  and  we  have
 to  depend  much  on  the  Centtal  Go-
 vernment.

 There  is  another  difficulty  with  us.
 We  do  not  bave  proper  means  of
 transportation  and  the  result  is  that
 ह. उ  are  not  in  8  position  to  exploit  the

 mineral  resources.  Our  region  is
 very  rich  in  mineral  resources,  in
 forest  products,  but  because  of  Jack  of
 means  of  transport,  we  cannot  exploit
 them;  we  cannot  do  anything  there.
 That  is  why,  I  have  been  trying  to
 impress  upon  this  Heuse—I  did  so
 last  year  also  while  participating  in
 the  Railway  budget  and  have  been
 saying  that  from  time  to  4zme—that  it
 is  very  important  that  our  region
 should  have  proper  railway  links,  I  am
 very  happy  that  the  hon.  Railway
 Minster  has  understood  this;  this  Gov-
 ernment  hag  understood  this  and  at
 least  a  few  kilometres  of  new  railway
 hires  have  been  given  to  each  of  the
 six  hnlly  States  of  our  region,

 While  taking  up  the  new  schemes,  I
 only  wished  the  hon.  Railway  Minis-
 ter  would  have  considered  carefully  as
 to  which  lines  should  be  taken  first.
 In  my  State,  surveys  have  been  carri--
 ed  out  in  respect  of  three  lines.  These
 are:  Gauhati  to  Barnihat,  Jogigopa/
 Pancharatna  to  Daranggri,  and  Goal-
 para  to  Mohindrogan}.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  We
 have  taken  up  Gauhati—Barnihat.

 SHRI  7,  A.  SANGMA:  I  wish  that
 the  Railway  Minister  should  have
 taken  either  ०  the  two  other  lines.
 The  other  two  lines  seem  to  me  to  be
 more  :mportant.  These  lead  to  places
 where  mineral  resources  exist  and
 can  be  exploited.  The  railway  lines
 would  have  scope  for  further  exten-
 sion  also.  The  Gauhati  to  Barnthat
 line  which  has  been  taken  this  year,
 ends  at  that  point.  It  cannot  be  ex-
 tended  further.  Economically,  it  is
 net  very  much  viable.  I  wish,  the
 other  two  lines  should  have  been
 taken  atid  I  would  urge  upon  the
 Railway  Minister  to  consider  this
 seridusly,

 Then,  I  am  thankful  to  the  Railway
 Minister  that  they  are  going  to  con
 struct  another  bridge  aver  ‘Bram,
 putra.  But  there  wag  another  pro«
 posal,  and  an  important  proposal  70
 fhe  best  of  my  information,  the  Go-
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 {Shri  P,  A.  Sangma]  रेलवे  स्टेशन  से  प्राप्त,  किये
 दु

 t  बैरे  पाल  भाग,
 L978 तक  के  फ़ियर्ज  हूँ। लाहुर  के  बारे  मे  फिगर इस

 ‘crnor  of  North-Eastern  States  and  प्रकार  हैं
 the  North-Eastern  Council  have  made
 a  recommendation  for  canstruction  of
 a  third  bridge  over  Brahmputra  at  नम्बर  बाफ़  पैसेजर्ज  ‘3,61,768
 Togigopa/Pancharatna.  This  bridge

 अनिष्य ta  very  important  And  to  my  infor-  अतिलज  *  .  17,29,022  गपए
 mation,  the  NEC  has  recommended  ५
 that  this  bridge  should  be  constructed  भ्राउटबर्ड  पारसह्या  मु  ‘15,142,
 @n  a  prioztv  bass  I  would  urge  up-  इनवड  'पार्सल्य  ,॥  .  50,744
 on  the  Railway  Minister  to  take  up
 the  construction  of  this  bridge  so  that  झाउटवर्ड  फब  25,08,975  to
 the  other  paris  of  the  North-Eastern
 rezion  wh.ch  would  depend  on  the  wad  पार्सल  भतिस्ण  17,48,711  €
 eonstruction  of  this  bridge  very  much
 have  proper  devesopment  and  many  जब  रेलबे  को  इतना  फायदा  होता  है,  तो  रेल  मंत्री  को more  things  can  also  be  done

 With  these  words,  I  conclude

 श्री  हो  एस.०  शामारे  (उस्मानाबाद)  सभापति
 महादय,  रेल  मत  जी  ने  जो  बजट  प्रस्तुत  किया  है,
 कसके  लिए  वह  धत्यावाद  के  पाज़  हैं  ।  मगर  साथ  ही
 शाभ  में  यह  कहना  जाहता  हु  कि  जिस  इलाके  से  मैं  प्राता
 ह--मराठत्याडा,  वह  जब  हैदराबाद  स्टेट  में  था,  ता
 उस  समय  भी  वह  भ्राखिर  में  पडता  था,  हौर  जब  बह
 956  से  मद्दाराष्ट्र  मे  भ्रा  गया,  तब  भी  वह  प्राकिए

 में  फूता  है,  जिसके  कारण  कोई  सरकार  उसकी
 त्तरफ़  ध्यान  नहीं  देती  है  ।  महाराष्ट्र  का  जिस  गति  से
 जौर  जिस  प्रमाण  में  बिकाते  हां  रहा  है,  उम  गति  से
 ौर  उस  प्रमाण  में  मराठवाड़ा  का  विकाप्त  नहीं  हो
 बाता  है  |  इस  लिए  वहा  पर  रिंजनल  इमबैेंस  की
 इनस्या  पैदा  हो  गई  है  ।

 जब  तक  किसी  क्षेक्ष  में  रेल  की  सुविधा  न  हो,
 तब  तक  वहां  किसी  प्रकार  की  औद्योगिक  कान्ति,  या
 इडस्ट्रियलाइजेशन  समव  नहीं  है  ।  ओर  जय  प्रकाश
 नारायण  कहते  थे  कि  इस  वेश  में  सम्पूर्ण  कत्ति  लाती
 खाहिए  |  लेकिन  जब  तक  सरकार  रिजतल  हमनैवैंस  को
 नहीं  हूटाती  है,  तब  तक  इस  देश  में  जाभिक  क्रान्ति
 की  बात  करना  निरर्थक  होगा  ।

 हमारे  यहा
 ी

 “मिर्ज  रेलवे  लाइन  को  मोजना
 दिनो  मे  पड़ो  हुई  है  ।  गहँ  दुख  की  बात  है  कि  मंक्षी

 ने  भ्पने  भाषण  में  उसका  ह... छ  तक  नहीं
 किया  ।  यह  उस  प्रात  के  लोगो  की  नदकिस्मती  है  कि
 बंशी  महोदय  ते  अपने  भाषण  में  उस  लाइन  का  उल्लेख
 ॥  नही  किया  है  a  ये  चार  प्राजेक्ट्स  एक  ही  समय

 थी  वेस्ट  कोस्ट  कॉकण  रेलवे,  बनोचानका,
 शौर  बातूर-मिर्ज  रेलवे  लाइन  t

 29774  में  लातूर-मिर्ज  लाइन  का  सर्वेक्षण  ह््भा  7
 आगर  उस  समय  वह  लाइन  इकानोमिकली  फीडोबल
 नहीं  थी,  तो  देस  साल  के  बाद  झाज  वहां  कई  बुच्टि  से

 स  रौफ मीत  सता  बाला  है
 यो  है

 बडे  बड़े  ने  अफसर  ग़लत  समझाते  हैं  कि  यह  लाइन
 इकानोमिक  नही  है  ।  मैं  ने  इस  बारे  में  लास्टयोअर
 दो  पत्र  लिखें  थे  ।  मतल्नी  महोदय  ने  कहा  है  कि  यह
 बिलकुल  फोजीवल  नहीं  है,  यह  प्रनहकातोमिक  है  और
 इसमें  इनबेस्टमेट  करना  गलत  है  t

 झगर  लास  होता  भी  है,  तो  उस  क्षेत्र  को  सारे
 देश  के  सात  बराबरो  ह उ  स्तर  पर  जानते  के  लिए  वहा  पर
 ज्यादा  से  ज्यादा  इनबेस्टमेट  की  जरू,रत  है  ।  ऐसा  नहीं
 होता  चाहिए  कि  ब्रकि  रेलवे  को  लास  होता  है,  इस
 लिए  उस  क्षेत्र  का  नेग्लेक्ट  किया  जाये  ।  राष्ट्रीय
 दृष्टिकोण  से  यह  गलत  होगा  i  किसी  भी  प्रकार  की
 योजना  का  प्रमल  में  लाने  के  लिए  राजनैतिक  ब्राधार
 नहीं  होता  चाहिए  t

 उस  छोटी  लाइन  पर  तीन  शूगर  फैक्टरिया
 पौर छ  जड़सारी  फ्रैक्टरिया  है  ।  किसानों  का  जो
 3  करोड़  रुपये  का  माल  लातूर  के  बाजार  में  भेजा

 जाता  है,  भगर  रेल  की
 सुविधा  हो  जाये,

 तो  उसे  डायरेक्ट
 मद्रास  भौर  बम्बई  में  भेजा  जा  सकता  है  1

 लेकिन  पता  नहीं  है  कि  ऐसा  कब  किया  जायेगा  |
 हमारी  गाडी  के  बारे  में  लोग  मज़ाक  से  कहते हैं  कि  वह
 रेलगाड़ी  नहीं  है,  बैलगाड़ी  है।  बह  गाड़ों  इतनी  धीमी
 चलती  है  कि  तोग  स्टेशन  पर  बढ़ने  के  वकाबिं  चलती
 हुई  पाड़ो  पर  भासाती  से  चढ़  सकते  हैं।  जब  तक  संत्ी
 महोदय इन  बातों  को  तरफ़  ध्यान  नहीं  देंगे,  तब  तक
 इस  हालत  में  परिवर्तन  नहीं  हो  सहता  है  भ्रौर
 ही  उस  प्रांत  का  विकास  होना  संभव  है  ।

 उद्गीर  झौद  जादिंड  कामर्शल  शैंडर्म  हैं।  पर्ली
 योजना  भौर  सिकन्द्रशदाद  को  आाडपेज

 ह् बीच  सातूर रोड़  है  ।  जातर  रोड  से  लातूर 32
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 भीटर  है)  1973-74 8 TeNT में  उसका
 श्  हुआ  भा

 a
 प्लासिम  कमीशन  द्वारा  मंजूरी  त॑  मिलने  के  कारण
 उसका  इम्स्लीमेंटेशलसन  बंद  हो  गया  ।  मगर  भाज
 हम  यह  बिनती  करते  कि  झगर  शायर  रोड
 र  हातूर॑ की  इस  लाइन  को  लिक  फप  कर  दें  हो
 वहां  के  रहने  बाले  किसानों  पौर  मजदूरों  को  उस  से
 काफी  फायदा  होने  वाला  है  ।

 महाराष्ट्र  डेवलपमेंट  कारप्रोरेशश  ने  800
 एकड़  जमीन  बहां  दस  साल

 हि
 एक्वायर  कर  रखी  है

 इंडस्ट्रीज  ूसगाने  के  लिए  वहां  के  तौजवानों  को
 काम  मिल  सके  और  उस  हिस्से  का  विकास  हो  सके  ।
 महज

 थ 2  =
 ज्ाड
 ल

 में न
 बदर कारण  इंडस्ट्रिभलिस्ट  वहां

 लिए  तैयार  नहीं  है।  इसलिए  मै  विनती
 करता  हूं  कि  मंत्री  महोदय  उसकी  तरफ  ध्यान  दें  भौर
 एक  बार  वह  मेहरबानी  कर  के  उस  लाइन  पर  ढ््न
 मे  यात्रा  कर  क  देखें  कि  बहा  के  लोगों  की  जरूरत
 क्या  है  ?  न  वहां  स्टेशन  पर  दीया  जलता  है,  न  पीने
 के  पाती  का  इंतजाम  है,  न  व्बेटफार्म  है,  न  वेटिंग  रूम  है।
 बहा  के  पैसेजस  ध्रौर  वहां  के  लोगों  को  इस  से  बड़ी
 तकलोफ  होती  है  ।  इस  ओर  मत्री  महोदय  ध्यान  देने
 की  कृपा  करे।

 दूमरी  बात--रेन  मंत्री  जी  ने  जो  सीजन  दिकट्स
 के  किराये  में  वद्धि  की  है  पौर  जो  माल  भाड़े  में  वृद्धि
 हुई  है  उस  का  असर  बड़े  बड़े  शहरों  शौर  महानगरों  में
 जो  अपनी  रोटी  कमाने  क़े  लिए  बसे  हुए  हैं  उन  के  ऊपर
 पड़ता  है।  वे  शहर  से  काफी  दूरी  पर  रहते  है।  उन  के  लिए
 मंत्री  महोदय  को  सोचना  'बाहिए  कि  जो  लोग  रोटी
 कमाने  के  लिए  कहीं  किसी  कारखाने  में  काम  करने
 जाते  है  उन  पर  उस  का  असर  न  पड़े  भौर  उन  का  भार
 बढ़े  t  में  यह  निवेदत  करूंगा  कि  जो  बच्चों  की  उम्र
 फ्री  ट्रैवेल  के  लिए  बढ़ाई  है  उस  में  जो  बच्चे,  लड़के  और
 लड़कियां  स्कूल  काल जे  में  पढ़ते  के  लिए  जाती  हैं
 शन के  सीजन  टिकट  पर  जो  भार  पढ़ने  वाला  है  उस  को
 विदड़ा कर  ले  तो  सब  को  फायदेमंद  हो  सकता  है  भौर मां  आप  की  जो  इनकम  है  उस  में  उन  को  राहुत  मिल सकती  है  ।  इस  पर  प्लाप  ध्यान  देगे,  यह  मैं  उम्मीद
 करता  हूं  au

 SHRI  K.  MALLANNA  (Chitra-
 durga):  First  of  all,  let  me  congratu-
 late  Mr.  Dandavate  because  he  an-
 nounced  the  conversion  of  the  Mysore-
 Bangalore  line  from  metre  gauge  to
 broad  gauge.  Like  any  other  budget,
 this  has  got  its  merits  and  demerits,
 it  has  affected  some  sections  of  the
 People  adversely  and  has  helped  some
 Other  sections.  It  may  be  progressive Or  non-progressive.  Likewite  this
 budget  also  contains  good  and  bad
 things..  I  want  to  point  out  that  it
 has  teyched  the  pockets  of  incapabili-
 ty,  those  who  have  not  got  the  capa-

 wots ay

 city  of  paying  a  higher  fare,  he  has
 very  cleverly  withdrawn  the  conces-
 sions  from  the  season  ticket  holders,
 urban  and  suburban  people.  This
 population  consists  of  the  working

 class,  the  students,  poor  ryots,  kisans.
 He  has  withdrawn  the  concession  an
 freights;  he  has  announced  the  levy  of
 a  supplementary  charge  of  5  per  cent.
 upto  500  kilometres  and  0  per  cent
 beyond  500  kilometres  on  all  goods
 traffic,  except  salt.  He  has  also  with-
 drawn  the  concessian  to  the  people
 who  are  travelling  upto  50  km.  So  far
 as  season  tickets  are  concerned,  the
 revenue  amounts  to  about  38  crores.  So
 far  ag  the  withdrawal  of  concession  on
 50  km.  tickets  is  coacerned,  it  is  expect-
 ed  to  give  839  crores.  It  could  have
 been  made  up  through  his  efficiency.
 Now  the  Railway  Department  suffers
 from  inefficiency.  By  bringing  effi-
 ciency  in  the  Railway  Department,
 this  charge  could  have  been  made  up.
 This  special  fare  concession  was  given
 to  help  the  poorer  sections.  He  has
 given  incentive  tec  the  Railway  em-
 ployees,  but  that  is  inadequate.  If  he
 had  given  some  bonus,  etc.  which
 wouid  help  the  economic  condition  of
 the  Railway  peaple  and  incentive  to
 the  employees  this  charge  on  the
 poorer  sections  could  have  heen  reduc-
 ed  through  efficiency.

 He  has  announced  some  good  pro-
 posals,  He  has  announced  some  age
 concession  for  children  to  mark  the
 Children  International  Year.  He  realises
 the  catering  condition  in  our  Railways.
 It  has  been  deteriorating  for  a  very
 long  time.  The  formation  of  Catering
 Corporation  is  a  welcome  feature.

 He  has  announced  some  new  lines.
 That  also  is  a  welcome  feature.  While
 announcing  the  new  lines,  I  do  not
 know  whether  he  has  taken  into
 consideraation  all  measures  to  lessen
 regional  imbalances.  So  far  as  Kar-
 nataka  is  concerned  he  has  announced
 line  conversion  from  Bangalore  to
 Mysore.  Our  State  Government  has
 made  some  request.  Karnataka  is  a
 very  backward  State  so  far  as  Reil-
 way  lines  are  concerned.  Our  Staite
 has  made  a  request  for  conversion  of
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 Bangalore  Mirag  Une.  It  is  a  very
 important  thing  so  far  as  freight  from
 Bombay  to  Bangalore  is  concerned,  80
 far  88  passenger  transport  also  is  con-
 cerned.  Then  conversion  of  Hubli-
 Hospet  line  is  also  very  important.
 Work  on  Guntakal  Bangalore,  con-
 version  line  is  going  very  slow.  It  is
 8  very  important  line,  I  request  him
 to  speed  up  these  things.

 So  far  as  new  lines  are  concerned,
 our  State  Government  has  made  a
 request  thet  Hubli  Karvara  should  be
 taken  up  so  that  it  could  transport
 iron  ore  from  Bellari.

 So  far  as  the  Railway  Service  Com-
 mission  is  concerned,  we  are  divided
 ineo  three  parts.  One  section  of  our
 people  has  to  go  to  Bombay,  another
 section  has  to  go  to  Secundrabad  and
 the  third  section  has  to  go  to  Madras.
 I  request  the  hon.  Minister  to  open  an
 office  at  Bangalore  to  help  the  poor
 unemployed.

 So  far  as  our  language  is  concerned,
 bulk  of  our  educated  population  are
 coming  from  rural  area.  In  rural
 areas,  our  education  is  through  the
 regional  language.  I,  therefore,  request
 him  to  introduce  regional  language  in
 eonducting  the  written  as  well  as
 oral  examination.

 Lastly,  the  work  on  the  wheel  and
 axle  plant  at  Yelahanka  is  going  on.
 I  request  the  hon.  Minister  to  see  that
 this  factory  is  thade  into  an  export-
 oriented  factory  because  we  are  estab-
 ishing  some  other  factories  in  foreign
 countries.

 I  request  the  hon.  Minister  to  go
 into  the  problems  of  my  State  and
 take  some  speedy  action.

 SHRI  S.  B.  PATIL  (Bagalkot):  Sir,
 T  am  very  thankful  to  you  for  giving
 me  an  opportunity  so  ‘speak  on  the
 railway  budget.  My  hon.  friends  on
 the  other  side  and  Mr.  Mallanna  have
 made  some  observations  as  far  as
 Karnataka  is  concerned.  in  the  first
 initance,  I  would  like  to  congratulate
 Prof.  T  ndavate  on  having  presested
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 a  surplus  budget  of  Rs.  l28  कचिक
 the  current  year.  The  im
 serves  to  be  congratulated  on  three  or
 four  counts.  Firstly,  the  rate  of  return
 on  capital  investnient  this  year  will  be
 7.35  per  cent  which  is  really  the  high
 est  ever  achieved  since  Independence.
 Secondly,  the  railways  have  intredu-
 ced  super-fast  express  and  super-fast
 classless  express  trains  in  the  country.
 But  they  are  all  urban-oriented.  As
 far  as  rural  areas  are  concerned,  as
 far  as  sectional  railways  are  con-
 cerned,  they  are  most-neglected
 and  most-mismanaged  in  the  coun-
 try.  The  super-fast  classless  express
 trains  are  serving  only  20  per  cent  of
 the  populatian.  The  remaining  80  per
 cent  of  the  population  in  the  country
 are  traveliers  in  sectional  railways
 What  is  their  position  today?  The
 trains  are  running  late.  Coaches  are
 very  dirty.  Bath  rooms  are  not  clean-
 ed.  Catering  has  deteriorated  most.
 These  are  the  things  going  on  in  the
 sectional  railways.

 As  far  as  Karnataka  is  concerned,
 as  Mr.  Mallanna  has  told  the  House,
 it  is  most  backward  and  most  neglect-
 ed  in  the  railway  system  im  the  coun-
 try.  I  will  give  some  examples.
 There  are  about  60,695  route  KMs  io
 the  country  out  of  which  8759  KM  ie.
 6  per  cent  are  in  UP,  6395  KM  ie
 i2  per  cent  in  MP.  5670  KM  i
 Gujarat,  5308  KM  in  Bihar,  #7l4  KM
 in  A.P.  but  only  2061  KM  Le.  5  per
 cent  are  in  Karnataka.  So,  it  is  the
 most  neglected,  and  most  backward
 ag  far  as  railway  system  is  concerned.
 I  would  like  to  say  a  few  words  re
 garding  the  route  KM  per  mijlica

 ulation.  In  Karnataka  there  afé
 only  385.95  KM  per  million  population,
 while  it  is  40  in  Kerala,  205  in  AP»
 66  in  Tamilnadu  and  the  ali-India
 average  is  89  KM.  But  Karnataka
 has  only  I5  kms.  per  millton  popula
 tion,

 Then  what  are  the  immediate  need
 of  Karnataka  in  respect  of  Rallway?
 They  are  conversion  of  Mira}-Banit
 lore  and  Hubli-Hospet  Imes  from
 metre-guage  to  broad-guage  ami  com

 of  new  railway  dive’  from
 Hubli  to  Karavar.
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 ‘Mr,  Dandavate  while  presenting  the
 Budget,  told  the  House  that  conversion
 of  Mysore-Bangalore  lime  was  sanc-
 tioned.  Many  of  my  friends  includ-
 ing  our  Chief  Minister  congratulated
 him  but  I  do  not  want  to  congratu-
 late  him  for  that  because  the  State  has
 contributed  Rs.  3.75  crores  in  the
 form  of  free  slippers,  free  land  and
 other  things.

 Karawar-Hubli  line  is  the  most  im-
 portant  line  because  if  Hospet-  Bellary
 fron-ore  is  transported  through  this
 route  it  will  reduce  the  transport  cost
 of  iron-ore  and  our  iron-ore  will  be
 able  to  compete  in  the  international
 market.

 Now,  I  shall  tel!  you  why  this
 Karawar-Hubli  line  ig  important  Thus
 is  the  long  standing  demand  of
 Kannadigas  of  Noth  Karnataka,  that
 48s,  construction  of  Hubli-Karawar  new
 railway  line  which  is  about  60  kms.
 This  will  be  the  most  impartant  and
 economical  means  of  providing  an
 outlet  for  rich  mineral  wealth  of
 Bellary  -Hospet  sector  in  Karnataka.
 The  railway  has  conducted  traffic  sur-
 veys  in  the  year  1972.  The  rich  iron
 and  matiganese  ore  of  Hospet-Bellary
 sector  is  now  transported  through
 Madras  and  Goa  ports  which  are  far
 away  from  Hospet.  Karawar  port  is
 the  nearest  port  to  Hospeth  which  is
 about  327  kms.  The  transport  charges
 now  for  Hospeth  ore  to  Madras  ate
 about  Re,  77.65  per  ton  and  for  Goa
 Rs,  57.85  per  ton  but  for  Karawar  it
 is  estimated  to  be  Rs.  37.53  per  ton.  If
 Hubli-Karawar  line  ig  constructed,  it
 would  be  more  economical  and  our
 iron-ore  will  be  more  competitive  in
 the  world  market.  Therefore,  3
 request  Wir.  Dandavate  on  behalf  of
 the  State  of  Karnataka,  to  kindly  look
 into  this  matter,

 को  भी  धस्यवाद्र  प्रसण्चता  इस
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 हुआ है।  इस  में  इन  लाइमों  के  बिछ  जाने ि

 से  बहा  पर  बालियों  को  तो  सुविधा  होग़ो
 ही

 उसके
 साथ  साथ  मिलिड्री  प्याईंट  झाफ  ब्य  से
 बहुत  महत्व  है।

 औमन्‌,  झन्त  में  मैं  कहता  चाहता
 हि न  रेलवे  का  इस्तज़ाम बहुत  भ्रच्छा  है।

 शादेन  रेलवे  का  इल्तजआाम  सब  से  खराब  है  -  इस
 साइन  पर  फटे  क्लास  में  पेसेंज्स  भर  जाते
 हैं पौर  गेन  लो भाम बात है । बात  है  ।  इसलिए  में
 मंत्री जी  से  करूंगा  कि  में  इस  चीज  को
 देख कर  हीक  करें।

 मधु  वष्डबते  जी  ते  जो  रेलवे  का  इतना
 सुन्दर  बजट  प्रस्तुत  किया  है  उसके  लिये  मैं  उनका
 शाभार  प्रकट  करता  हूं  1  झापने  मुझे  इस  पर
 बोलने  का  समय  दिया,  इसके  लिए  प्रापका  भी
 बहुत  बढत  हन्यवाद  |

 की  छीतुभाई  गामित  माध्यवी  सभापति
 महोदय,  भाषने  मुझे  रेलवे  ड  द  का  ब्

 उसके  लिए  में  झापकां  बढ़ा  झाभारी
 में  श्राम  जनता  के  ऊपर  जो  प्रश्याधात

 हैं,  उनके  बारे  में  भेरे  पहले  के  माननीय  बक्ता भी
 बक्तब्य  हैं  भौर  उनके  बारे  में  90  सुझाव

 दिये  हैं,  मैं  उतको  नहीं  बहराना  बाहता
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 फिर
 इस  बजट  में  इस  का  कोई  प्रवस्ध  नहीं  है  t
 मत्री  जी  से  प्रार्थना  है  कि  इत  दोनो  स्टेशनों
 ऊपरि  पुल  बनाने  का  इंतजाम  करें।  इसी  प्रकार
 डीसवाडा  स्टेशन  पर  फाटक  होता  चाहिये  क्योंकि
 जहा  एम०  tte  mite  रोड  क्रौस  होती  है  ।
 थी  सुविधा  नहोने  से  बरसात  के  दिनों  में  जो  रास्ता
 नीचे  से  कौस  होता  है  उसमें  नाले  का  पानी
 भर  जाता  है  और  बसे  भी  नहीं  चल  सकती  हैं  ।
 तो  डोसवाड़ा  स्टेशन  पर  एक  फाटक  की  सुविधा
 ाप  तुरन्त  दें।

 4  द 4

 फाटक

 रेलवे  कर्मंत्रारियों  के  आरे  में  मेरा  निवेदन
 है  कि  श्रादिवासियों  की  उनमें  बहुत  कम  सब्या  है,
 झौर  भर्ती  का  जो  भापदण्ड्  है  उस  में  प्रप्तिकारी
 गड़बड़ी  करते  हैं  ।  मैं  मद्रो  जी  से  कहना  चाहता

 हु  कि
 झभी  जनवरी में  एक  परीक्षा  थी  सुरत

 जिसमें  कई  प्रादिवासी  लड़के  ेस्ट  में
 पास  हुए  लेकिन  बेडिकल  टेस्ट  में  उतको  नही  अुलामा
 गया।  ने  बुलाने  का  कोई  कारण  नही  दिया  गया

 ह पता  लगा  कि  उसको  इसलिए  नहीं  बुलाया  गया
 उनकी  उम्र  ज्यादा  थी।  प्रयर  यह  बात  सही  सास  भी
 ली  जाए सौ  फिर  ज्यादा  उम्र  होते हुए  प्रापने  उनको
 दिठिन  टेस्ट  में  क्यों  प्रलाऊ  किया  ?  तो  इस  प्रकार
 शो  ध्रफलर  लोग  गड़बड़ी  करत ेहैं  इसकों  रोका  जाता
 आहिये  झौर  देलबे  सेवा  में  प्रादिवासियों  के  अज्यो  को
 प्राथमिकता  देती  भाहिए  1

 यही  मेरी  प्रार्थना  हैं।

 शी  राजेशलर
 ड्  किक

 प्रश्नापति
 महोदय,  आपने  मुन्ने  पर  बोलने  का
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 जूका  है  शौर  मेरी भी  उनको  बधाई  है।

 स्थान  हैं  शौर  इस  नाते महत्वपूर्ण
 में  ऐसे  क्षेज्ञ  गोडा  से  भाता  हु  जिसका  रेल

 4  बातें  प्रापने  सामले  रखता  बाहूगा,  क्योंकि
 a

 यह  खुशी की  बात  है  कि  जनता
 हैकि  गावकी  झोर  बलोतोरेल क्  ल
 प्रोजेक्ट  गाव की  पौर  चलाने  का
 लेकिन  अब  मैं  यह  बजट  देखता  हूं

 ड्
 पूर्वी  क्षेत्र  इस  बोजना

 शोडा  की  बात  कर्णा  1

 समय  मुझे  बहुत  कम  विया  गया  है।
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 fat  स्रत्म  चेन  1: 1 ह
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 ara  के बाकि  में  tet a  at  1...  ton

 ere  er

 ae
 we

 a,  37  इस  ह  सभापति  ह...  गोससे की  बत हो खूकी
 ी  दमा  पने  जवाब
 करे  में  है  पक  प  मंत्री  =

 ©  wan  were  '

 ge  बामदे  को  पूरा  किया  जायेगा  ।  ष्  ॥  देख  fee  :  बोनस के बारे के  |  में  अंत्र शी

 हमारे  मित्र  माननीय  सदस्य  सुरेन्द्र  विक्रम  जी  ने  सम्बन्ध  में  केन्द्रीय  मंत्री  काने

 काकोरी  कांड  की  बात  कही  थी।  हमारे  यहां  गोंडा  से  समाचार-पत्नो  के  माध्यम  से  भोषणा  की  है  कि  शबर

 सिटी  कचहरी  स्टेशन  है,  उसके  ज्वारे  में  मैंने  प्रधाव  कमेभारिय्रों  को  बोनस  दिया जा  रहा  है।
 मंत्री  से

 ड्  हि;
 रेल-राज्य

 न्य पत्त-ध्यवहार  राजेद्र  नाथ  लाहिडी,  सभाषति  भहोंदथ  :  बोनस  का  हो  गया  है।
 जो  कि  हमारे लिए  भौर  के  बीच  ही  नही  सारे  क्रय  प्राप  क्यों  बारः  ?

 हन ह  ढ्  गमन कां
 अप्रेजो ने

 डी

 म्यार कह रो हैं !

 दने  के  लिए  पर  उतारा  था
 काकोरी  कांड  के  ताम  से  सशहर  है।  उसके  बारे

 मुबारक  पुग
 हो  गया  है?  हो

 में  कई  बार  पत्माचार  कमा  लेकित  सीयर  घोर  रह  गई  हे
 एक  वो  बातें

 डीज के
 भवार्बर सके  मासकरण  को  यह  तकर

 t

 हाला  जा  रहा  यहू  मामला
 हर  राज्य  सरकार  के  बीच  का  है  । प्

 सभत्पति  महोदय  :  उन्हें  लिख कर  दे  दीजिए।
 #  रेल  मंत्री  जी  से  सनुरोध  करूंगा  कि  गोड़ा  कबहरी  ht  राजन  1

 को  तत्काल  राजेन्द्र  नाथ  लाहिड़ी  नगर  स्टेशन  किया
 जाये  धौर  इस  प्रकार  नामकरण  करने  पर  रेल

 भौर  हम  ही
 नही  पूरा  राष्ट्र  अपने को  सम्मानित

 TI
 ARI  K.  A,  RAJAN  (Trichur);  Mr,

 पिछली  बार  पापने  नई  लाइनों  के  सम्बन्ध  Chairmen,  Sir,  first  up  all,  I  thank  the
 सें  बात

 च
 खलीलाबाद-बलरामपुर  रेलवे  लाइन  hon.  Minister  for  having  made  alloca-

 के  सर्वे  की  बात  कही  थी  भौर  इस  बजट  में  tion  for  the  Ernakulam-Alleppey  rail-

 भी  ह!
 कहा  गया  है।  सर्वे  वहा हो  रहा है,  लेकित  way  line  honouring  his  commitment

 ag  [:  हो  कर  ही  काम  समाप्त  तहीं  हो  जाना  to  the  people  of  Kerala,  Then  com-

 खाहिये,  यह  बलरामपुर-खलीलाबाद  बढ़ी  महत्वपूर्ण  ing  to  some  observations  on  the  gene-

 wm
 मेरा  है  कि  इस  को  तत्काल  ral  nature  of  the  Budget,  I  would

 पूरा  की  व्यवस्था  की  जाये  ।  सर्वे  के  भाधार  like  to  say  that  the  Railways,  as  8

 पर  ही  संतोष  नहीं  हो  पायेगा  ।  public  utility  gervice  has  to  bear  some
 social  burden  and  it  should  not  be

 हमारे  बम्बई  में  पूर्वों  उत्तर  प्रदेश  भौर  बिहार  treated  as  a  commercial  undertaking
 से  तलाकों  लोग,  i0  लाख  से  उपर  लोग  इस  बम्बई  as  it  is,  If  that  aspect  had  been  in

 महांगगरी  में  रहते  हैं  जो  वहां  के जनजीवन  से  पूरी  the  mind  of  the  Minister,  the  fare

 py ry
 हुए  हैं,  उनके  लिए  शाल  3  दन हैं:  hike  in  the  passenger  fares  would

 शुक्सप्रेस,  भागलपुर  जनता  तथा  कलकत्ता  not  have  been  there.  The  increase  in

 मैल।  वहांकी  मांग  रही  है  कि  वहां  एक  ह...  the  freight  charges  will  have  its  im-
 और  सहाई  जाये।  शेकिन  यहां  बहुत  हैभी  ब्रेफिक  pact  on  the  over  थी  price  index  of

 झट  होनेके
 कारण  यदि

 = ि
 भी  हो  तो  जिस  the  essential  commodities.  These

 अकार  से  तमिम्तताद  चलामा  जा  रहा  two  things  could  ha
 है,  उससें  2:  मीफ की  ध्ययस्था  की  गई  हैं,  का

 ee  कन्‍
 कु

 क
 had  there  been  a  thinking  that  the

 awe.  Railways  have  to  bear  some  socio!

 ar  burden  also?

 बेड
 .  है

 Now  I  come  to  same  specific
 eres

 ae  oder  ग्राप्तकर रहे  हैं!  मंकी जी मे ते  Kerala,  पस्
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 virtually  closeq  down  and  a  compli-
 ment  of  300  workers  have  been  re-
 trenched.  The  Minister  should  do
 something  in  this  regard,

 Then  coming  to  another  problem,
 regarding  the  state  of  the  ministerial
 staff  in  Railways,  most  of  the  offices
 are  under-staffed  and  people  are
 Sfagnating  without  any  chances  of
 promotion.  IL  would  like  to  impress
 upon  the  hon.  Minister  that  the  only
 way  to  get  out  of  the  riddle  ig  upgra-
 dation  of  the  posts.  By  this,  to  some
 extent,  the  grievances  of  the  railway
 employees  can  be  redressed.

 Coming  to  the  question  of  Manga-
 lore-Hassan  Railway,  there  is  going  to
 be  retrenchment  because  of  the  com-
 pletion  of  the  Project,  Those  casual
 workerg  should  not  be  retrenched  and
 they  should  be  re-employed  in  the
 very  near  projects  or  in  bridgeworks.
 There  are  two  more  important  things
 regarding  the  overall  service  condi-
 tions  of  the  Railway  workers,  which
 have  already  been  voiced  in  this  House
 by  all  Members,  both  from  the  ruling
 Party  and  the  Opposition  parties  viz.,
 the  bonug  issue  end  the  restructuring
 of  the  wage  structure  of  the  railway
 employees  and  bringing  their  wages  on

 |  Par  with  that  of  the  other  public  sec-
 tor  undertakings.  The  Central  Gra-
 tuity  Act  should  be  made  applicable to  the  casusl  workers  also  who  have
 Completed  more  than  240  days  of
 Service  and  they  shoulq  also  be
 confirmed.

 With  these  words,  I  conclude,

 SHRIA.C.  GEORGE  (Mukande-
 Puram)  ;

 ue.
 Chairman,  sir,  I  gm  ex-

 tremely  thankful  to  you  for  having
 Elven  Me  this  opportunity  for  utilis-

 ing
 548१६  मैच"

 time  that  ig  left  out  of
 the  allotted  ‘ty  my  perty  since  I
 *m  the  last  Member  to  speak  from  my

 of  Independent  India,  Mr.  Madhu
 Dandavate  hag  the  unique  privilege  of
 performing  a  hattrick  in  the  sense  that
 he  38  the  one  Minister  of  Railways
 who  is  presetrting...

 AN  HON,  MEMBER:  Three  sur-
 plus  budgets.

 SHRI  A.  C.  GEORGE;  Leave  alone
 the  surplus  budget...three  Railway
 Budget;  continuously.

 SHRIMATI  PARVATHI  KRISHNAN
 (Combatore):  This  hag  been  men-

 tioned  already.

 SHRI  A.  c  GEORGE;  I  am  thank-
 ful  to  the  hon.  lady  Member  for  the
 eorrection.

 SHRI  0.  ४.  ALAGESAN:  When
 Lal  Bahadur  Shastri  was  the  Reilway
 Minster,  he  presented  five  Railway
 Budgets.

 SHRI  A.  C.  GEORGE,  That  is  why
 यू  said,  Iam  subject  to  correction.  I
 stil]  maintain  that  he  is  the  one  who
 has  presented  three  surplus  reilway
 budgets.  It  useq  to  be  that  the  Rail-
 way  Minister  is  quite  often  shunted,
 if  I  may  use  the  railway  terminology.

 PROF,  MADHU  DANDAVATE:
 The  railway  terminology  is  not  to  be
 loose  shunted.

 SHRI  A.  ०  GEORGE:  You  are  not
 only  not  loose-shunted  but  not  even
 shunted.

 The  only  thing  I  woulg  like  to  point
 out  about  the  Railway  Budget  is,  in
 spite  of  many  of  its  plus  points,  there
 ig  One  lacuna.  J  think,  the  Railway
 Ministey  ig  suffering  from  a  complex,
 as  his  colleagues  are  also  suffering
 from  such  g  complex,  called  the  com-
 pass  complex.  The  compass  instru-
 thent  is  always

 gen
 at  the  north.

 Just  like  that,  the  Railway  Budget  is
 algo  looking  at  the  north.  If  you  go
 through  the  Railway  Budget,  you  will
 find  that  in  the  south  he  8  promising
 a  lot  of  investigation  but  the
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 mentation  is  all  in  the  north.  The
 south  ig  left  with  investigation  and
 the  north  is  given  implementation,

 During  the  last  32  years,  the  State
 of  Kerala  ig  gifted  with  only  200  Kms.
 of  railways.  But  this  time  we  are
 immensely  thankfuj  to  him  that  he
 was  kind  enough  to  sanction  the
 Alleppey-Ernakulam  railway  line,  of
 course,  with  a  rider  that  it  is  subject
 to  the  confirmation  of  the  National
 Transport  Commission.  The  whole
 House  has  got  the  goodwill  for  Prof.
 Madhu  Dandavate.  But  there  are  evil
 forces  in  the  Planning  Commission...

 PROF.  MADHU  DANDAVATE:  Let
 me  intervene  and  make  it  clear  that,
 that  was  the  position  before  the
 Planning  Commission  cleared  it.  The
 scheme  has  been  cleared;  included  in
 the  Budget  and  the  financial  provision
 has  been  made  therefor.

 SHRI  A.  Cc,  GEORGE:  This  ig  a
 categorical  assurance,  that  I  was  wait-
 ing  for.  When  he  made  the  Budget
 Speech,  there  was  some  reference  to
 the  National  Transport  Commission.  J,
 know  there  is  one  gentleman—I
 hesitate  to  mention  his  name—who
 thinks  that  it  has  been  a  personal
 affront  to  him  that  this  railway  line
 has  been  given.  It  is  because  he  was
 having  some  funny  ideas.  His  name
 is  Mr.  Rajadhyaksha—Raja  means
 king  and  Adhyaksha  means  Presi-
 dent—he  ig  both  king  and  President.
 He  thinks  that  he  is  the  only  man  in
 the  country  who  is  an  expert  on
 economics  and  everything.  He  thinks
 that  this  decision  goes  against  him.
 Now  that  the  Minister  has  given  a
 categorical  assurance  that  jt  is  going
 to  be  implemented,  I  do  not  want  to
 say  anything  more  about  it.

 One  more  point  and  I  have  done
 Cochin  ig  the  only  major  port  city  in
 Indiq—Calcutta,  Bombay  and  Madras
 have  suburban  railways—which  does
 mot  have  a  suburban  railway.  Ag  the
 city  is  expanding  with  industrialisa-
 tion  am  sure,  he  is  aware  of  that—

 MARCH  &  _  ik  20

 guggest  “that  Trichur  to  Cechjn  and
 Kottayam  to  Cochin  is  developed  os  a
 suburban  Hine.  I  would  request  the
 Railway  Minister  to  do  something
 about  it.

 I  do  not  want  to  repeat  the  point
 about  comrnuters  and  al]  that.  Many
 hon.  memberg  have  spoken  about  it
 and,  I  hope,  the  hon.  Minister  will
 consider  all  that.

 I  would  like  to  say  one  thing,  if  the
 Railway  Minister  happens  to  travel
 between  Trichur  and  Cochin  by  train‘
 he  wil]  see  some  railway  _  stations
 which  are  00  yearg  old  and  which
 can  be  taken  to  the  Transport  Minis-
 try  in  an  excellent  state  of  preserva-
 tion,  Kindly  see  that  these  archeolo-
 gical  preseeves  are  taken  to  the
 Transport  Ministry  here  and  shown  as
 models.  Even  now,  some  of  the  rail-
 way  stations  are  in  an  excellent  state
 of  preservation  as  archeological  ram-
 nants  of  the  railways.  Please  do
 something  about  them.

 Ido  not  want  to  repeat  about
 bonus.  I  once  again  thank  the  Rail-
 way  Mini.ter  for  sanctioning  the
 Alleppey-Ernakulam  railway  line.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur);  Mr.  Chairman,  Sir,  while
 thanking  the  Railway  Minister  for
 presenting  egain  surplug  budget  for
 the  railways,  I  remember,  he  also  said
 that  the  saloons  have  been  abolished.
 I  have  returned  from  Assam  only
 yesterday.  But  I  find  the  officers  are
 converting  saloon;  inte  inspection
 carriages.  They  are  stil,  using  them
 though  they  have  been  given  double
 air  fare  for  visiting  the  far-flung  arees
 in  the  region,  Secondly,  he  has  also
 abolished  the  use  of  domestic  servants
 on  payment  by  the  Railway,  but  they
 are  converting  them  into  ‘emergenY
 peons’,  So,  they  are  still  engasit
 domestic  servants  on  the  account  of
 the  Railways.  Officers  with  &  good
 reputation  dg  not,  ¥o,  there  nowadey®
 because  it  ig  a  difficult  region,  Th
 are  making  such  decisions  these

 ba that  they  do  not  encourage
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 goede  fra  Welet  engat  and  Bihar  into
 the  Asam  region.  They  ७  *  rétuiminiy
 empties.  From  wherever  they  are
 sent  occasionally  they  ara  all  re-
 turning  empty  to  the  north-eastern
 taiways.  They  do  net  also  book
 anything.  Fertilizer  is  lying  in  Nam-
 3  p,  but  it  38  being  carried  by  road  at
 a  high  ost  of  75  per  cent  of  the  cost
 of  stores.  From  the  Neamrup  region
 it  is  coming  by  road,  raising  the  cost
 of  fertilisers  for  the  cultivators,  They
 ere  not  getting  wagons  for  timber
 produced  in  Assam  for  areas  outside
 Assam  They  refuse  to  carry  it.  As
 they  don’t  provide  wagons  75  per  cent
 te  80  per  cent  of  the  cement  क  being
 carried  by  road  from  Chaibasa  and
 parts  of  West  Bengal  and  Biher  to  the
 backward,  sensitive  areas  of  the  north-
 eat.

 a

 Another  point  Ig  in  regard  to  the
 Tinsukia  Mail  which  is  a  super-fast
 tram.  I.am  sorry  thet  though  this
 train  hag  become  a  much  songhtyagter
 train,  at  the  present  time,  the:  timings
 of  its  departure  from  Delhi  and  its
 departure  from  ithe

 ae  ep

 shave
 beeome  so  inconveniént  people. Jecauge  it  starts  at  4  o’¢!  or  at
 dawp  to  avail  themselves  of

 स्

 Tin-
 sulia  Mail  they  have  to  start.
 3  o'clock  in  the  motning.
 coming  from  Rajasthan,

 places,  who  prise)  9  फ
 3 ae  and  Assam  side  have  tp  come

 Ope  day  ahead  to  catch  »  tryin  at
 Delhi  and

 .
 catch  9

 2
 at  Bangai-

 on  algo,  they  have  to  come  9
 ahead  80,  these  are  the  pads
 ces  The  Hnk  trains;  are  also  not
 Tunning  according  to  time  Although
 tiie  ja  Mati  is"a  super-tabe  train,
 theré  dre  people  living  in”  ontty  ity
 ateay  We  are  not  able  to  avait  thet
 stives  of  the  super-fast  servitd,  of
 the  train.  eee  SS

 Thirdly,  I  am  sorry  to  note  thet  हि.
 the  new  Construction  Divisior  that
 has  been  created,  the  General  Manager
 (Construction)  in  the  North-East  is
 trythg  to  induct  people  from  other
 tees,  Though  there  is  a  backlog  of
 780  employees  from  Scheduled  Castes
 4402  L.8—it,

 and  Scheduled  Thibes,  he  iy  bringing People  from  elsewhere  for  the  ¢on-
 struction  work  there,  denying  the
 night  to  local  people  to  take  part  in
 the  construction  jobs,  so  that  they  can
 get  employment.  In  my  own  constie tuency  around  10,000  acres  of  land  ig
 being  acqmred  by  the

 पम

 fr
 construction  of  a  road  to  the  bridg
 But  the  local  people  will  not  be
 fitteq  because  people  from  el:
 will  get  the  jobs  to  build  it.  There
 bound  to  be  agitation  We  somehow
 pacified  some  students  stirs.  They’
 are  pacified  because  we  assured  them
 that  in  future  all  local  employment
 will  be  provided  to  local  people.  If
 the  General  Manager  (Construction)
 unports  people  from  élse  where,  from
 other  Dhvisions,  there  will  be  much
 agitation  which  will  only  retaréd  the
 progress  of  the  work.

 ‘es  «  *

 ;  There  are  some  points  I  would  like
 to  put  on,  record  for  the  information
 of  the  Hon.  Minister  so  that  these
 difficpities  are  removed  I  have  alto
 written  to  him  in  relation  to  what  T
 am,  submiling  go  that  he  may  look  into

 the,
 patter  ‘atid  thede  diftculties  are

 ted  and  80  that  people  are
 satisfied  and  the  progréss  possible  in
 the  Novth-Hastern  Rallway  can  be
 achieved.

 a
 थी  इदाल  साल  |. औ  (मांडला)  'सभापति  महोदय,

 जो  रेल  अजट  इस  सबन  के  समक  प्रस्तुत  किया  गया  है
 सस  का  समर्थम  करने  के  लिए  मै  कड़ा  हुआ  हे  1  प्राप
 को  विदित  ही  है  कि  जम  प्रथम  बार  यह  वेश  947%

 प्राजाद  हा  तो,  20-T  हँसा "हम इस  देश  को  शस्भालने

 में  लगे  कित जनता जनता  सरकार,  जो  कि  जनता  जनाईस
 की  सरकार  है;'उस  के  विद्वान  मेता झपनी'  सूझ-बूझ
 तथा  बुद्षिमतता  के  कारण  दो  साल  में  ही  वेश  की  हालत
 की  सम्भात फर  सुन्दर  हूँगसे  रेल  बजट  प्रस्तुत कर
 ्  हैं  t

 .

 इस  के  साभ  ही  में  कहमा  भाहुता  है  कि  एक  कसयादि-
 बासी  जिला  मंडला  से  चुन  कर  बाया  हूं,  तीस सा
 पैक  इस  जिशे  की  बड़ी  लंगा  की  यई  है।  अर्तेमात
 समय में  बड़ी  भागा  भी  कि  बाईं  सरकार  उतत  हो

 र  विलेष  शग  देवी  ewer  जिला  आधिबॉसियों

 के  साथ  साथ  बने  सम्पदा  से  जस  प्पा  (हूँ. अ  ह
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 [or  ware  साल  |...) ह

 चाक्साइट  के  भण्डार  हैं  जिन  पर  सैंकड़ों  वर्ष  तक
 काम  चलेगा।  मांडता  जिसे  से  सफेद  सीमेंट  का  पत्थर
 बाहर  भेजा  जा  रहा  है।  रेलले  लाइन  के  भ्रभाव  में
 हां  पर  सीमेट  का  कारखाना  नहीं  ओता  जा  सका  ।
 बेरा  मती  महोदय  से  भनुरोध्त  है  यदि  वहा  पर  रेलवे
 लाइन  हाल  दी  जाय,  तो  वहां  पर  सीमेंट  का  कारण्ाता
 छोला  जा  सकता  है,  इस  से  उस  क्षेत्र  की  वरिद्रता

 दूर  हो  सकती  है,  साथ  ही  रेलवे  को  भी  लाभ  होगा।

 =
 यहां  हरे  भ्रौर  साल  बीज  तथा  विभिन्न  प्रकार

 की  बन  सम्पयायें  पैदा  होती  हैं,  लेकिन  उत  को  भेजने

 ड्
 के  प्रभाव  में  खत  का  पूरा  उपयोग  तहीं

 रहा

 सक्षतपुर  काम  भी  हो
 -- 2५2  इतना  ही  :  दें  यो  भी  (चुक
 को  ज्ञाभ  पहुंच  सकता  है  t

 इसी  तरह  से  मांगला  से  बैना  तिक  की  लाइन
 के  लिये  स्तीकृति  मिल  जाय  तो  ध्स
 की  वरित्िता दूर  हो  कती  है।  मैं  फिर  प  से  निवेदत
 करता  चाहता  हूं-वर्तेमान  समय  में  स्थिति
 बहुत  गम्भीर  है,  भाविषासी  लोग  बहुत  सीधे
 थे  प्रपती  प्रावाज  को  नहीं

 ि
 सह

 झपने  हुआ  को  सुताने के  लिये
 नई  हैं,  पद श्र  जाते  हैं,  लेकिन  विरोध  नहीं  करते  हैं  1  #

 रेस  मंत्नी  महोदग  से  निवेदत  करता  हूं  कि  वे  मिला
 जले  की  स्थिति  पर  गम्भीरता से  ध्यान  दें  a

 wire  की  वजह  से  हमारे  यहां  ins  गायों  की  फसल
 चौपट  हो  गई

 |  348
 बेकार  हो  गये  हैं,  बहुत  परेशान  हैं।

 लाइत  शालते
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 से  अधिक  राहत  कार्य  ु्भाते  में  लॉसन  vtec’
 मदद  मिलती  चाहिमे

 *
 =z

 इस  के  साथ  ही  में  यह  सुझाव  की  बेना'  चाहता
 कि  हमारे  यहां  हरें  भौर  साल-बीज  का  कारखाना  ्
 जाय,  हस  से  लोगों  को  काम  मिलेगा  झौर  उत्पादकों  को
 सही  भाव  भी  मिल  सकेगा  ।  भ्रभी  जैसा  उच्चोग  मंत्री
 महोदय  ने  ग्रामीण  क्षेत्रों  को  प्राथमिकता  ह, अ  जाने  की
 धोषणा  की  है,

 कल
 छथोगों

 ह  |
 की
 | सरकार  स्यास  हैउत्ती  तरह  श्राप

 मांडला  जिले  को  भ्रपनी  योजमा  में  प्राथमिकता  में  तो
 मैं  झाप  का  बहुत  उपकार  मानूंगा  ।

 मुझे  तो  बहुत
 अग्राव  के  कारण
 धन्यवाद  देता  हूं  ।

 कहता  था,  लेकित  समय  के
 ग्  कह  पा  रहा  हूं।  भाप  को  पुनः

 श्री  लक्ष्मी  वाराषण  नायक
 (हूरो

 )  :  सभापति
 जी,  हालत  यह  हो  रही  है  जैसे

 अकटि साधनहीत  धावमी  है,  उस  को  खाना न  मिले,  वही
 हालत इस  बदन  में  |  झाण  हमारी हो  रही  है  1  दो  तीन

 सरट?  स्  |
 ,  कम  से  कम  इ  तैना

 समय  तो  शाप  को  देना  ही  ,  जिस  से  मैं  भ्पनी
 बात कह  व्कूं ।  पहले  |. उ  सदस्यों  को  झाधा  घंटा  तक
 समग्र  विया  गया  ।  eee

 सभापति  महोदम :  झप  मेहरबानी  कर  के  झपनी
 बात  कहिये  ।

 भी  हमी  गायायण भावक वायक  मैं  रेस  मत्रो  श्री  मधुर
 बहुत  धम्यवाद  देता  हूं,  इसलिये  कि  पिछले

 सीन  ब्ों  में,  1977578,  1978-79,  ौर  we
 i970-80  F  उन्होंने  बचत  के  बजट  पेश  किये  t

 इतना  ही  नहीं,  पिछले  विनों  |...  की  प्रणाली में में  काफ़ी
 हमा  है,  काफी  काम  हुआ

 |
 झौर  साथ  ही  साथ

 प्रकार  की  शुषिध्ायें दी  गई  हैं  ।  जैसे  किसान
 सुविज्ञानें  दी  गी,  दूसरे  दर्ज  के  याजियों  को
 वीं  श्रेत्ी  विध्वीत  गाड़ी  चलाई  गई,  दो  मस्जिलों  की

 अजाई  गई,  प्रन्तरेष्टीय  बाल  दिवस  के  उपलक्ध
 owt के  बजाता  5  वर्ष  तक  के  बालकों को

 1"

 42294
 शेची  2

 मी उन
 न

 53 |  शक  ही
 4  F  4,

 देता  पडता  था,  लेकिन  शबे  रेस  संत्री  औ  ते
 ~  ह भय  रेल  विभाग  ही  उन  को  बताग्रेगा-इस्त

 बतवानें  चाहें  ।
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 अगली  ब्  मैं  यह  कहना  चाहता  हूं  कि  मध्य
 प्रदेश  एक  विशेद्युत  प्रदेश  है  और  यह  देश  का  मध्य
 भाग  हैं  लेकिन  (हां  पर  बहुत  ही  कम  रेलवें  लाइनें

 यानी  एक  मिलियन  पर  केवल  6  किलोमीटर
 रेलवे  लाइन  है।  मैं  चाहता  हूं  कि  इस

 प्रॉर  ध्यान  दिया  जाए।  जैसे  मंत्री  जी  ने  उत्तर
 ्षूँवी  पवेतीय  इलाकों  की  तरफ  ध्यान  दिया  है  और
 वहां  पर  6  लाइनों  के  लिए  काम  शुरू  करवा  दिया
 है,  उसी  तरह  से  हमारे  यहां  भी  रेलवे  लाइनें  और
 बैननी  चाहिये  क्‍योंकि  मध्य  प्रदेश  एक  ऐसा
 क्षेत्र  है  जहां  पर  बहु  मूल्य  खनिज  पदार्थ  पाए  जाते
 हैं  ।  अगर  उन  का  दोहन  हो  और  रेलवे  की
 सुविधा  वहां  पर  मिल  जाए,  तो  इस  से  न  केवल
 मध्य  प्रदेश  ही  प्रगति  करेगा  बल्कि  प्रे  भारत
 को  इससे  फ़ायदा  होगा।  यहां  पर  चूना,  कोयला,
 बाक्साइट  और  लोंहा  आदि  बहुमूल्य  चीजें  पाई
 जाती  हैं।  जब  वहां  के  लिए  उद्योग  की  बात  करते
 हैं  तो  कह  दिया  जाता  है  कि  वहां  पर  रेलवे  लाइन
 नहीं  हैं  और  जब  रेलवे  लाइनों  की  बात  करते  हैं,
 वी  कह  देते  हैं  कि  वहां  पर  उद्योग  नहीं  है।  इस
 तरह  से  कैसे  वहां  की  समस्या  हल  होगी।  इसलिए
 भेरा  कहना  यह  है  कि  वहां  पर  दोनों  चीज़ों  का  मिलान
 करता  चाहिये।  ललितपुर  से  सिंगरोली  तक  रेलवे
 लाइन  के  बारे  में  कई  बार  कहा  जा  चुका  है  औरु
 उसका  जो  सर्वे  है,  वह  बड़ी  ढिलाई  से  चल  रहा
 हैं।  उसके  सर्वेका  काम  तुरन्त  पूराहोना  चाहिये।
 झांसी  में  इस  का  दफ्तर  है  लेकिन  वहां  से  यह  काम
 तहीं  हो  रहा  है।  में  झांसी  के  दफ्तर  में  इस  के
 लिए  गया,  तो  मुझे  पता  चला  कि  वहां  पर  जो
 खन्ना  साहब  हैं,  वे  मथुरा  लाइन  का  काम  करने  चले
 गये  हैं  शौर  उस  लाइन  का  काम  नहीं  लिया  गया  ॥
 रेवा  और  सतना  का  सर्वे  का  काम  पहले  हो  चुका
 है  लेकिन  वहां  भी,  रेलवें  लाइन  का  काम  अभी  शुरू
 देही  हुआ  है  श्रगर  वहां  के  काम  आप
 जल्‍दी  करवा  दें,  तो  इस  प्रदेश  को  काफ़ी  फ़ायदा
 होगा  और  इस  से  मध्य  प्रदेश  काफ़ी  प्रगति  करेगा  t
 में  यह  भी  कहुंगा  कि  टीकमगढ़  और  छतरपुर  में  भी
 दफ्तर  खोले  जाएं  क्‍योंकि  झाँसी  से  हमाये  यहां
 काम  नहीं  हो  रहा  है  ।

 सन्‌  974  में रेलवे  में  जो  हड़ताल  हुईं,  उस
 मंे  प्रमुख  मांग  बोनस  की  थी  ।  शब  आप  के
 कभी  कर्मचारियों  को  नौकरी  में  फिर  से  ले  लिया
 है  और  जो  लेने  बाकी  रह  गये  हैं,  उन  को  भी  आप
 हौकरी  में  ले  लीजिए,  यह  मेरा  आपसे  निवेदन
 है।  उन  की  जो  बोनस  की  मांग  है,  उस  को  भी
 आप  पूरा  कीजिए  |

 मैं  यह  भी  कहना  चाहता  हूं  कि  छतीसगढ़
 एक्सप्रेस  ललितपुर  नहीं  रुकती  है।  लोगों  की  यह
 भांग  है  कि  यह  गाड़ी  वहां  पर  भी  खड़ी  होनी
 चाहिये।  इसी  तरह  से  कृतुब  एक्सप्रेस  मऊरानीपुर
 धर  भी  खड़ी  होनी  चाहिये  क्‍योंकि  वह  बड़ी  मंडी
 है।  उन  की  यह  मांग  बराबर  रही  है  और  हम
 चाहते  हैं  कि  यह  गाड़ी  वहां  खड़ी  हो  ।

 एक  वात  और  कहना  चाहता  हूं  1  मधु
 दंडवते  जी  ने  बहुत  से  काम  अच्छे  किये  हैं  लेकिन
 ह 7
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 श्राज  इस  हिन्दुस्तान  में  मनुष्य  की  जिन्दगी  निश्चिन्तता
 की  जिन्दगी  नहीं  रही  है।  रेलवे  विभाग  में  कुछ
 ऐसे  लोग  हैं  जो  वहाँ  पर  कुछ  काम  करने  जाते
 हैं।  उन्होंने  कुछ  काम  किया  और  एक  वर्ष  भी  नहीं
 होने  पाया  कि  उनको  पहले  ही  निकाल  दिया  जाता
 है  क्‍योंकि  एक  वर्ष  पूरा  हो  जाएगा,  तो  उन  को
 मुस्तकिल  करना  पड़ेगा  ।  जब  कर्मचारियों  और
 अधिकारियों  से  बात  होती  है,  तो  वे  इस  बात  को
 बताते  हैं  ।  सभी  विभागों  में  ऐसा  होता  है  1
 इसलिए  में  चाहता  हूं  कि  मधु  दंडवते  जी,  जब
 इतने  अच्छे  काम  कर  रहे  हैं,  तो  सब  से  पहले  अपने
 विभाग  में  इस  चीज़  कौ  खत्म  करें।  छ:  माह  एक
 श्रादमी  काम  करता  है  और  उस  के  बाद  उस  को  ह््ढा
 कर  दूसरे  आदमी  को  रख  लेते  हैं।  उसी  जगह
 दूसरे  आदमी  को  दूसरे  दिन  ही  रख  लिया  जाता  है  ।
 अगर  जगह  खत्म  हो  जाए,  तो  हम  समझ  सकते  हैं  कि
 काम  न  होने  के  कारण  निकाल  दिया  लेकिन  जब
 जगह  है,  तो  चाहे  मजदूर  हो  या  नौकर  हो,  उस  को
 काम  से  नहीं  हठाना  चाहियें  और  इस  तरह  से
 मनुष्य  की  जिन्दगी  में  जो  श्रनिश्चिन्तता  है,  उस  को
 खत्म  किया  जाए।  मैं  चाहता  हूं  कि  ललितपुर  से
 सिंगरोली  की  लाइन  के  बारे  में  जो  मैंने  कहा  है,
 उसका  निर्माण  जल्दी  किया  जाए  ।

 चौधरी  बलबीर  सिंह  (होशियारपुर  )  :  सभा-
 पति  महोदय,  में  आप  को  धन्यवाद  देता  हूं  कि
 झाप  ते  मुझ  बोलने  का  मौका  दिया  और  मधु
 दंडवते  साहब  को  मुबारकबाद  देता  हुं  कि  उन्होंने
 ऐसा  बजठ  पेश  किया  लेकिन  एक  बात  मैं  यह  कहना
 चाहता  हूं  कि  30  साल  कांग्रेस  का  राज्य  रहा  और
 2  साल  जनता  पार्टी  का  राज्य  होने  को  आया  है,  इन
 को  शायद  पता  नहीं  कि  हिन्दुस्तान  के  नक्कों  में  पंजाब
 भी  एक  जगह  है  1  पंजाब  ऐसी  जगह  है  जिसने
 हिन्दुस्तान  का  नाम  ऊंचा  किया  है  और  पहले  जब
 सारी  दुनिया  से  ्रनाज  की  भिक्षा  मांगते  रहे  हैं,  आज
 उसी  पंजाब  की  बदौलत  हम  अनाज  बाहर  के  देशों
 को  देते  में  सफल  हुए  हैं,  लेकिन  पंजाब  में  पिछले
 32  सालों  में  एक  इंच  रेलवे  लाइन  नहीं  बनी  ।

 लुधियाना  से  चंडीगढ़  तक  के  लिए  रेलवे  लाइन
 की  मांग  थी,  उन  दोनों  को  रेलवे  लाइन  से  मिलाया
 जाए,  लेकिन  वह  अभी  तक  नहीं  बनी  है।  इसी
 तरह  से  नांगल  से  तलवाड़ा  का  सर्वे  हुआ  है  लेकिन
 वहां  भी  रेलवे  लाइन  नहीं  बनी  है  ।  तलवाड़ा
 को  अगर  रेलवे  लाइन  से  मिलाते  हैं,  तो  एक  डिफेन्स
 लाइन  बनती  है।  जब  कभी  भी  लड़ाई  हुई,  तो
 यहीं  एक  इलाका  है  जिस  से  हम  अपनी  रेगुलर
 लाइन  को  चला  सकते  हैं।  वह  लाइन  नहीं  बनी।

 एक  दूसरी  बात  यह  कहूंगा  कि  जितनी  भी  आप
 सुपरफास्ठ  और  ऐसी  दूसरी  गाड़ियां  चला  रहे  हूँ
 इसके  लिए  में  आप  को  मुबारकबाद  देता  हूं।
 लेकिन  जो  चल  रही  हैं  उनको  भी  ठीक  करने  की
 कोशिश  करें  ॥
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 ऑपली  मुद्धि  का  भी  कभी  कभी  इस्तेमाल कर  लिया

 किसी  वक्‍त  नजर  झाता  है,  किसी
 अभर  पाता  है  लेकिन  इनके  प्रादमियों  को  भन्दद

 कि
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 ‘SHRI  D.  D.  DEGAT  “(CMiapalie ity,
 Chairman,  the  Railway  Minister  his
 done  well  and  he  can  do  better.  The
 prollems  with  him  are  quite  demend-
 ing  and,  I  think,  I  would  make  a  few
 constructive  suggestions.  First  of  all,
 he  should  put  weekly  three  or  four
 rakeg  at  half  freight  rates  for  three
 months  from  Farukhabad  and  different
 centres  in  Northern  States  to  metro
 pOlitan  cities  so  as  to  remove  surplus
 potatoes  which  due  to  glut  and  fall  in
 rates  the  farmers  are  not  able  to  dig.
 This  would  help  three  States  very
 gréatly.  The  second  point  that  I
 would  like  io  make  is  that  unlegs  he
 improves  the  productivity  of  the  rail-
 way  he  will  not  be  able  to  reduce  the
 rates,  Therefore,  I  would  like  to  sug-
 gest  that  he  will  have  to  increase  the
 ton  kilometres  and  _  passenger  kilomet-
 reg  and  for  doing  that’  he  will  have  to
 #9,  in,  for  electroni¢  gigrialling  because

 the,  p

 terse

 sare  overloaded  and
 he

 ag  vial
 will,  Have  to  provide

 extra  tracks  facilities.
 .

 “One  deliclenty  ‘hé  hus  got  is  that  he
 has  indiscriminately  taken  back  lot  of
 people,  Some  of  them  are  doing  n°
 work,  He  is  requested  to  inquire  and
 these  people  who  do  not  work  and  dis
 turb  othere  should  be  sent  out,

 ‘Sir,  ‘recently  we  had  seen  in  Bombay
 there,  were  suburban  disturbances,  He
 kentovs,  fat,  these  |  suburban  rallways
 are  on  several  croges  of  rupees.  Hes
 can  a  separate  Corporation  of  suvut
 baat  vaiways.  I  belteve  that  the  80  १८
 bly}  Galduttar-and  Madras  suburban
 teAins®  arg  losing.  Rs,  30  to  Rs.  40
 efofeds  dentelly.  He  is  worried  about
 pfofitabiity,  when  it  comes  to  motussil
 cr  rural  areas.  for  example,  Bhav-
 nagar-Tarapore  line  has  been  surveyed
 and“found  viable  a  number  of  times.
 But  he  has  still  to  take  a  decision.  The
 Government  of  Gujarat  fas  under
 written’  Yailways  pPoiitehiifty;  beside’
 giving  freeland,  The  return  an  the

 capital  investment  ts  aseyred  by  th?
 State  Government,  So,  I  request  him
 to  take  ‘up  thik  line  at  the  eazliest.

 hare  ix  another  tnall  sketion,  pe
 ly,  Modasa-Gizamiati  section.  “"Dhe  =

 + q
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 Therefore,  I  reiterate  that  although  a
 legislafion  is  necessary,  the  entire
 malady  cannot  be  removed  =  80
 long  as  the  people  of  the  lower  strata
 do  not  unite  together  and  wage  a  unit-
 ed  battle  against  the  injustice  meted
 ‘gut  to  them.  Sir,  I  once  more  express
 my  full  support  to  this  Bill  and  with

 that  I  conclude  my  speech.

 श्रीमती  मृणाल  गोरें  (बम्बई  उत्तर)  :  उपाध्यक्ष

 महोदय,  डाज  वसंत  कुमार  पंडित  सोशल  डिस्पेरिटीज
 के  बारे  में  जो  यहां  बिल  लाए  हैं,  उस  के  लिए  मैं  उन  का

 ह्वादिक  अभिनन्दन  करती  हूं  y

 मैं  यह  जानती  हूं  कि इस  बिल  का  जो  विषय  है,
 जो  इस  बिल  का  स्कोप  है,  वह  मर्यादित  है  और  अपने
 भाषण  में  जो  आपने  वेकग्राउन्ड  दी,  महाराष्ट्र  में  जब
 श्री  बी०  जी०  खेर  मुख्य  मंत्री  थ ेऔर  हमारी  सरकार
 के  आज  के  प्रधान  माननीय  श्री  मोरारजी  देसाई  गृह
 मंत्री  थे,  उस  वक्‍त  बम्बई  में  कुछ  ऐसी  घटनाएं  हुईं,
 जिन  के  कारण  इस  प्रकार  का  बिल  महाराष्ट्र  में  लाया
 गया  था  और  उस  बिल  की  बोहरा  कम्यूनिटी  को  छोड़
 कर  बाकी  सभी  कम्युनिटीज  के  लोगों  ने  कबूल  किया
 था,  उस  बिल  का  समर्थन  किया  था  और  आज  भी  हम
 देख  रहे  हैं  कि  वोहरा  कम्युनिटी  में  इस  के  बारे  में  काफी

 झगड़े  चालू  हैं  .  डा०  परुलेकर  ने  भी  अपने  भाषण
 में  कहा  है  कि  इस  प्रस्ताव  का  उद्देश्य  मर्यादित  है,  उस
 की  दृष्टि  मर्यादित  है।  मैं  यह  कहना  चाहगी  कि  हमारी
 आंखों  के  सामने  जो  घटनाएं  घट  रही  हैं,  वे  हमारे  सामने

 हैं  और  सें  वह  पूछना  चाहती  हूं  कि  क्या  इस  बीसवीं  सदी
 के  अन्त  में  भी  हम  इसी  प्रकार  से  समाज  को  चलाना

 चाहते  हैं  कि  जो  व्यक्तिगत  स्वतंत्नय  है,  जो  फन्‍्डामेन्टल

 राइट्स  हैं,  जो  बुनियादी  अधिकार  हैं,  उनको  और  उस
 व्यक्तिगत  स्वातन्त्रय  की  कोई  धर्म  गुरु  कुचलता  रहे  ।

 यह  एक  ब॒नियादी  सवाल  है।  इस  सवाल  का  जवाब

 हम  लोगों  को  देना  चाहिए  |  मैं  जानती  हूं  कि  हम
 लोग  इसको  टाल  रहे  हैं  ।  मैं  श्राप  से  कहना  चाहूंगी
 अब  आप  इसको  टाल  नहीं  पायेंगे  ।  कहीं  न  कहीं  हम
 लोगों  को  इस  का  जवाब  देना  ही  पड़ेगा  ।

 हम  देख  रहे  हैं  कि एक  तरफ  तो  अपने  संविधान
 में  भारतवासियों  को  बुनियादी  अधिकार  दे  दिये  गये

 हैं,  उनको  व्यक्तिगत  स्वतंत्नता  दे  दी  गयी  है  लेकिन
 घमें  क ेनाम  पर  उनके  अधिकारों  को  मर्यादित  करने  की
 कोशिश  की  जाती  है।  इसलिए  हमें  लगता  है  कि  हम  इसके
 बारे  में  कुछ  ठोस  रीति  से  कहें  जिससे  कि  धामिक  प्रंधता

 एक_  ऐसा माहौल  पैदा  न  कर  सके  |

 जैसा  कि  डा०  रामजी  सिह  ने  कहा  धर्म  के  जरिये
 कभी  समाज  को  एकत्नित  करने  का  काम  होता  था
 लेकिन  आज  परिस्थिति  ऐसी ा  गयी  है  कि  अब  धर्म  के
 नाम  पर  समाज  को  'एकब्रित  करने  का  नहीं  बल्कि  उसको

 संकूचित  करने  का  काम  होता  है।  अगर  कोई  समाज  को

 एकतित  करने  का  काम  करना  भी  चाहता  है  तो  हम  उसको
 मदद  नहीं  देते  ।  डा०  पण्डित  ने  कहा  कि  नोमेन

 कांट्रेक्टर_के  यहां  एक  80  साल  की  बुढ़िया  गुजर
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 गयी,  उसे  श्मशान  भूमि  में  जगह  देने  से  इंकार  कर
 दिया  गया  ।  कारण  नोमेन  की  बहन  मिस  कांट्रेक्टर
 अपनी  जाति  से  बाहर  शादी  करना  चाहती  थीं  ,  उन्हें
 शादी  करने  की  इजाजत  नहीं  दी  गयी  ।  इसी  प्रकार  से
 हम  देखते  हैं  कि  कैसे  बोहरा  जमात  के  धर्मंगुरुओं  द्वारा
 अपनी  कम्युनिटी  के  लोगों  को  सताया  जाता  है  ।  जिस
 तरह  से  उनको  सताया  जाता  है  उसके  बारे  में  उस
 कम्थुनिटी  के  लोगों  ने  मुझे  बताया  है।  दूसरी  कम्युनिटी
 के  लोग  तो  उस  पर  विश्वास  नहीं  कर  पाग्रेंगे  ।  उस
 कम्युनिटी  के  चेरिटेबल  ट्र्स्ट्स  हैं  जिनके  अकाउंट्स
 के  बारे  में  पूछना  बहुत  बड़ा  पाप  होता  है।  श्रगर
 कोई  व्यक्ति  अपने  धर्मगुरु  के  बारे  में  कुछ  कहता  है
 तो  कहा  जाता  है  कि  वह  अपने  धर्म  के  विरोध  में  बोलता
 है,  उसका  सामाजिक  बहिष्कार  कर  देना  चाहिए  ।
 जब  कम्यूनिटी  1  लोग  बहिष्कृत  व्यक्ति  को  हालत
 देखते  हैं  तो  और  त्ोगों  में  धमंगुरु  क ेखिलाफ  क॒ः  कहने
 की  हिम्मत  नहीं  होती  7  इस  तरह  से  धर्म  गर  अपनी
 कम्युनिटी  के  लोगों  पर  पूरी  हरह  से  श्रधिकार  जमाये
 रखते  हैं  ।

 इसलिये  मैं  कहना  चाहती  है: हैः  कि  जब  इस  देश  के
 संविधान-  में  हमारी  निष्ठा  है,  उससे  हम  घ  हुए  हैं
 तब  इस  देश  के,ख्गरिकों  के  अश्विकार  पर  जो  धर्म  के
 नाम  पर  आक्रमण  होता  है  तो  उम  आक्रमण  से  नागरिकों
 की  रक्षा  करने  का  सरकार  का  फर्ज  है  और  यह  करने
 के  लिए  हमें  आगे  बढ़ना  चाहिये  ।  कहा  जाता  है  कि
 हम  धर्म  की  अन्दरूनी  बातों  म  हस्तक्षेप  नहीं  कर  सकते
 हैं।  यहां  श्री  नथवानी  जी  बैठे  हुए  हें  1  उनकी
 ग्रध्यक्षता  में  जो  कमीशन  नियुक्त  किया

 गया,  में  जानती  हूं  कि  कमीशन  में  काम
 करने  वालों  को  कैसे  तंग  करने  की  बात  हुई  -  जो  लोग
 अपने  धर्म  गुरुओं  की  बाबत  कुछ  कहना  चाहते  हैं  उनका
 सामाजिक  बहिष्कार  करने  की  बात  होती  है  इस
 तरह  से  लोगों  को  बोलने  तक  से  मना  कर  दिया  जाता
 है।  वे  कहीं  भी  श्रपने  धर्मंमुश्झों  के  बिरोध  में  नहीं  बोल
 सकते  हैं  ।  आज  की  सरकार  जो  व्यक्वितगत  आजादी  के
 सवाल  को  ले  कर  यहां  श्राकर  सत्तारूढ़  हुई  है,  ऐसी  बातों
 को  देखते  ह.ए  कैसे  इन  बातों  का  समर्थन  कर  सकती  है
 अ्रापको  देखना  चाहिये  कि  समाज  से  किसी  भी  ब्र्यक्ति
 के  अधिकारों  पर  इस  प्रकार  का  आक्रमण  न  हो  ।

 6.35  hrs.

 [Suri  N.  K.  SHEJKALKaAR  in  the  Chair]

 सुप्रीम  कोर्ट  ने  जो  फैसला  दिया  कि  धामिक
 आधार  पर  एक्स-कम्युनिकेशन  के  मामले  में  आप

 दखल  नहीं  दे  सकते  है  लेकिन  दूसरे  मामलों  में  दे  सकते
 हैं  इस  प्रकार  का  अर्थ  उस  फैसले  का  था  ।  लेकिन  उस
 फैसले  को  आए  हुए  कॉफी  समय  हो  चुका  है  काफी
 पानी  बह  चुका  है  1  आज  फिर  एक  बार  में  समझती
 हूं  कि  असर्ट  करने  की  जरूरत  आ  पड़ी  है  ।

 हो  सकता  है  कि  इस  बिल  में  कुछ  खामियां  हों  ।

 इसको
 में  मानती  हूं  ।  इसका  कारण  यह  है  कि  प्राइवेट

 मेंम्बज  बिल  हर  दृष्टि  &  परिपूर्ण  नहीं  होत।  है,  लेकिन
 मूलभूत  जो  कल्पना  इस  में  है  उस  कल्पना  को  सरकार
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 the  classless  train,  there  could  be  some
 padded  cushion  berths  and  part  of  it
 could  be  air-conditioned.  There  could
 be  air-conditioned  second  class  bogies
 and  even  that  could  be  arranged  and
 I  hope  that  this  will  be  a  good  beginn-
 ing  as  far  as  Gujarat  is  concerned.

 Sir,  gome  comment  has  been  made
 evep  while  paying  me  compliments.
 Regarding  the  third  successive  budget
 I  have  produced,  some  left-handed
 compliments  were  paid,  not  because
 they  are  leftists,  but  some  left-handed
 compliment  was  paid  by  saying  that  as
 a  result  of  certain  jugglery  that  I  am
 supposed  to  have  indulged  in  as  a
 mathematician  that  a  surplus  budget
 has  been  produced.  It  was  indicated
 by  some  that  since  [  have  been  able
 to  mop  up  Rs.  780  crores  of  internal
 resources  in  the  form  of  certain  levies
 and  increase  in  the  season  tickets,  that
 is  why  the  Janata  Government  has
 been  able  to  present  a  surplus  budget.
 I  do  not  wish  to  cast  aspersions  on
 anyone,  but  I  wish  to  quote  facts  and
 figures  with  the  statistics  that  I  have
 with  me  that  from  1966-67  upto  1978-
 76—a  period  of  ten  years—even
 though  there  was  heavy  increase  in
 freight  and  fare  structure,  there  ‘was
 a  heavy  deficit  and  the  supreme  tra-
 gedy  in  the  budget  wag  that  when
 there  was  a  maximum  increase  in
 freight  and  fare,  a  maximum  deficit
 was  recorded  and  I  wish  to  quote  that
 instance  also.  If  was  in  97475  in
 which  there  was  Supplementary  Bud-
 get  to  the  original  budget  and  both
 these  budgets  together  imposed  a  levy
 of  Rs,  269.85  crores  and  the  deficit  was
 Rs,  78.82  crores,

 Now,  it  is  said  that  because  some
 increases  have  been  made,  the  surplus
 has  been  produced.  That  is  not  a  very
 relevant  argument  at  all,  As  far  as
 the  last  two  years  are  concerned  and
 the  revised  estimate  is  concerned,
 there  was  no  increase  in  freight  and
 fere  at  all.  Even  if  you  take  this  year,
 the  prophets  of  gloom-—economists  not
 excluded  had  predicted  that  for  the

 eurtent  year,  which  will  be  ending  on
 3ist  March,  I  will  be  presenting  a  re-
 vised  budget  in  which  the  ‘will
 be  of  the  order  of  Rs.  i09  to  Rs.  780
 crores.  I  am  on  the  other  hand  glad
 to  inform  this  August  House,  that  pro-
 per  economic  decisions,  full  co-opera-
 tion  of  the  working  class,  and  the  ma-
 nagerial  cadre  on  Railways  and  by
 introducing  certain  devices,  and  in
 Spite  of  Rs.  30  crores  of  loss  due  to
 floods,  cyclones  and  heavy  rains  and
 in  addition  to  Rs.  64  crores  of  addition-
 al  burden  as  an  effect  of  post-budget-
 ary  burden  this  year,  we  have  suctess-
 fully  produced  this.  With  a  relief  of
 Rs.  0  crores  that  the  Railway  Conven--
 tion  Committee  has  given  ug  and  I
 hope  Parliament  wil!  endorse  that  the
 surplus  may  go  up  from  Rs.  27  crores
 to  Rs.  37  crores.

 As  far  as  1979-80  is  concerned,  it  is
 true  that  there  has  been  an  additional
 generation  of  internal  resources  to  the
 extent  of  Re.  78  crores.  The  break-
 up  has  already  been  given  and  I  do
 not  want  to  repeat  that.  But  I  wish
 to  point  out  to  you  that  this  has  been
 done  in  spite  Jot  certain  important
 constraints,  Those  were  additional
 factors.  I  want  this  House  to  take  note
 of  the  fact  that  in  the  past,  many  ad-
 ministrations  had  committed  the  mis-
 take  of  keeping  the  depreciation  fund
 at  a  low  level.  We  have  increased  the

 We  have  increased  the  Penston  fund
 by  Rs.  15.0  crores,  We  have  assured
 that  we  will  pay  Re,  240.0  crores  of
 dividend  to  the  General  Revenues.  We
 do  not  have  the  old  trick  that  in  order
 to  pay  dividend  to  General  Revenues
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 tsde  bee.

 JMa  DaeyTy-Spsaxmr  in  the  Chair]

 There  is  another  aspect  which  has
 to  be  taken  note  of,  Why  is  it  that  the
 situation  has  -changed?  Many  hon.
 Members  in  this  House  have  indicated
 that  the  traffic  suffered  during  the  fin-
 ancial  year.  I  myself  had  stated  that
 it  was  205  million  tonnes.  They  rely
 on  mechanical  statistics  without  un-
 derstanding  their  implicationg  and  just
 make  their  mathematical  calculations
 by  calculating  the  earnings  of  the
 Indian  Railways  on  the  basis  of  move-
 ment  of  only  of  205  million  tonnes.
 Théy  forgot  the  fact  that  in  the  gross
 earnings  of  the  passenger  traffic  and
 the  other  traffic,  it  is  not  merely  how
 much  tonnage  ig  moved,  not  only  how
 many  passengers  are  moved,  but  what
 is  the  movement  of  the  passengers  to
 how  much  distance  and  the  movement
 of  the  tonnage  to  how  much  distance.
 That  is  very  relevant.  The  correct  in-
 dicator  of  the  progress  of  traffic  in  the
 country,  to  my  mind,  is  tonne  kilo-
 meterage  plus  passenger  kilometerage.
 These  are  the  two  things  to  be  taken
 note  of.  If  you  take  ‘1977-18  and  ‘1978-
 79  upto  3lst  March,  979  I  would  add
 up  these  two  components  and  try  to
 explain  to  you  as  to  what  extent  ex-
 actly  the  progress  has  been.

 SHRI  HARI  VISHNU  KAMATH:
 Sigh  March  is  yet  to  come.

 PROF,  MADHU  DANDAVATE:  Yes;
 &  partiamentarian  like  Shri  H.  प्र,
 Kamath.  Whom  I  do  not  call  as

 bachelor  and  father,  it  is  a  very  danger-
 ous  proposition,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  But  that  has  been  suggested  by
 the  Deputy-Speaker  without  unde
 standing  its  implications.

 PROF.  MADHU  DANDAVATE:  If
 was  saying  that  if  you  take  the  tonne-
 kilometers  plus  the  (passenger  kile-
 meters  and  see  what  was  the  position
 last  year  and  what  ig  the  position  this
 year,  you  will  know  the  facts.  If  you
 add  up  these  components,  you  will  see
 that  last  year  the  total  units  were  339
 billion  units—tonne  kilometers  plus
 passenger  kilometres  And  upto  Sist
 March  9798  our  projection  is  345  billion
 units.  This  will  make  the  point  clear
 as  far  as  the  economists  are  concerned.

 Fortunately,  we  have  in  this  House
 educationists,  economists,  railway  trade
 unionists  as  also  politicians  and  re-
 presentatives  of  the  kisans.  We  have
 such  a  composite  House.  If  all  aspects
 of  this  problem  are  taken  into  account,
 I  am  sure,  the  problem  can  be  properly
 understood.  So,  in  my  hat  trick,  there
 is  no  trick  at  all.

 Prof.  Mavalankar  has  raised  a  very
 relevant  point  and  Shri  Patil  also  rais-
 ed  the  same  point.  Prof.  Mavalankar
 has  said  that  certain  investments  are
 being  made  in  railways  from  Plan  to
 Plan  and  this  House  niust  know,  if  not

 utilised.  Here,  I]  would  like  to  point

 and  afterwards  the  inter-Plan  period
 Fitth.
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 by  87.30  millicm  units.  That  is  the
 progress  that  has  been  made.  And,  I
 am  thankful  to  him  that  he  provoked
 me  to  give  a  very  interesting  statistics
 that  will  speak  about  the  efficiency  of
 the  railway  workers  ang  the  managerial
 eadre  that  has  been  directing  them.

 There  is  another  important  aspect.
 Very  often  it  is  said  that  the  wagon
 movement  has  suffered;  the  traffic  has
 immensely  suffered  and  that  the  rail
 users  are  complaining.  I  would  like
 this  House  to  take  note  of  the  fact  that
 the  entire  pattern  of  traffic,  this  year
 and  last  year,  has  totally  changed.
 Formerly,  there  was  one  bad  feature
 of  Indian  economy,  that  we  were  forced
 to  go  in  for  heavy  imports.  of  food
 materials.  J  am  very  proud,  and  thanks
 to  the  Agriculture  Ministry,  we  have
 produced  a  record  quantity  of  food-
 grains  during  the  last  financial  year,
 of  the  order  of  25  million  tonnes.  In
 the  past,  we  were  told:  “If  at  all  the
 foodgrains  production  is  very  good,  the
 responsibility  is  ours;  and  if  there  is
 failure,  it  is  the  responsibility  of  Lord
 Indra.  Indra  is  responsible  for  the
 failure  of  rainfall.”  That  was  the  pre-
 vious  equation.  This  time  it  is  not
 merely  the  weather.  We  have  seen  to
 it,  and  due  to  conscious  efforts  of  the
 Janata  Party  Government.  there  has
 been  an  increased  consumption  of  ferti-
 lizers  in  our  agriculture;  and  I  am
 proud  to  say  that  after  India  became
 independent,  we  have  had  the  record
 irrigation  capacity  of  2.8  million  hec-
 tares.  These  are  the  factors  that  are
 responsible  for  the  increased  production
 of  foodgraing  in  the  country,  and  no
 doubt,  this  has  created  a  problem  for
 the  Railways.

 SHRI  PATTABHI  [  RAMA  RAO
 (Rajahmundry):  What  is  the  use?  The
 price  of  paddy  is  very  low.

 PROF.  MADHU  DANDAVATE:  That
 we  will  discuss,  when  we  discuss  the
 Demands  fir  Agriculture.  I  indicated
 that  this  increase  in  agricultural  pro-
 duce,  in  the  context  of  the  Railways,
 has  created  a  problem  for  the  Iailways.
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 Formerly,  what  used  to  hapy¥en?  Some
 foodgrains  used  to  be  impoy'ted  to  the
 Bombay  port.  So,  there  would  be  a
 small  movement  in  the  hinterland  of
 Bombay.  Some  would  be  imported  in
 Madras.  There  would  be  a_  short
 movement  of  the  railway  trains  in  that
 area.  Some  would  come  to  Calcutta,
 and  there  would  be  small  lead  there.
 Now,  I  find  that  because  all  our  ims
 ports  have  been  stopped,  foodgrains
 have  to  be  moved  from  Punjab  and
 Haryana—thanks  to  our  comrades  from
 Punjab  and  Haryana.  Right  from
 Punjab  and  Haryana,  we  have  to  move
 foodgrains  to  the  West  coast,  and  to
 the  South,  and  aS  a  result  of  that,  our
 wagons  get  locked  up  for  a  longer  dis-
 tance;  and  when  they  remain  locked
 up  for  a  longer  distance,  they  take
 more  time  to  come  back;  and,  therefore,
 the  turn-round  of  the  wagons  in  terms
 of  number  of  days,  has  also  gone  up—
 not  because  of  the  inefficiency  of  the
 workers  but  because  of  the  change  in
 the  pattern  of  traffic.  That  is  another
 factor  that  has  to  be  taken  note  of.

 You  will  be  surprised  to  know  that
 the  average  lead  of  the  commodities
 that  are  moved  by  the  Indian  Railways
 has  increased  to  720  kilometres,  This
 is  one  constraint.  The  second  jnter-
 esting  constraint  is  that  we  are  im-
 porting  fertilizers;  and  these  fertilizers
 cannot  be  brought  to  whatever  ports
 which  may  pe  convenient  because  the
 berthing  facilities  in  certain  big  ports
 are  not  sufficient.  You  will  be  surpris-
 ed  to  know  that  some  of  our  fertilizers
 come  at  Tuticorin  port  and  from  there
 they  are  moved’to  Punjab  and  Haryana.
 As  a  result  of  that,  the  lead  of  the
 movement  of  fertilizers  has  increased.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  That  is  why  we  say  we  want
 broad  gauge  for  Tamil  Nadu.

 PROF.  MADHU  DANDAVATE:  That
 is  right.  So,  we  come  to  the  same  con-
 clusion.  And,  therefore,  this  is  an-
 other  factor  that  has  to  be  taken  into
 account.
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 When  wi,  talk  about  the  operational
 efficiency  65  the  Railways,  and  the  re-
 sults  that  Wwe  expect  from  the  Rail-
 ways,  we  should  try  to  understand  what
 ate  the  new  constraints  and  what  is  the
 tremendous  burden  the  Indian  railways
 have  been  called  upon  to  bear.  I  shall
 quote  only  2  relevant  factors  which
 are  very  important,  to  find  out  how
 difficult  it  is,  within  the  parameters  of
 existing  finances,  to  meet  all  the  re-
 quirements  of  the  Railways.  In  1951-52,
 just  at  the  commencement  of  the  First
 5-year  Plan,  the  number  of  passengers
 were  284  millions.  In  1977-78,  it  was
 3504  millions.  What  about  the  total
 freight?

 SHRI  HARI  VISHNU  KAMATH:
 Population  has  also  increased.

 PROF.  MADHU  DANDAVATE:  Po-
 pulation  is  also  a  problem;  and  I
 concede  that  you  have  not  contributed
 to  that  at  all.  As  far  as  total  freight  is
 concerned,  revenue  as  well  as  non
 revenue,  the  total  freight  in  95l-52
 was  93  million  tonnes;  jn  1977-78  it
 was  237  million  tonnes.

 Our  friend  and  comrade  Mrs.  Par-
 vathi  Krishnan  has  raised  a  pertinent
 point;  which  has  also  been  repeated  in
 this  House.  I  think  if  credit  is  to  be
 given  for  coordinated  effort,  part  of  it
 goes  to  her  because  in  the  previous
 budget  she  had  insisted  that  the  three
 modes  of  transport—leaving  aside  air
 forthe  time  being—road,  shipping  and
 railway—should  have  co-ordination;
 unless  there  is  proper  co-ordination
 among  the  three,  it  will  not  be  possible
 for  us  to  augment  the  efficiency  and
 ‘the  earnings  of  our  transport  system.
 I  was  happy  to  indicate  to  this  House
 that  the  Pianning  Commission  had  ac-
 eapted  our  proposal  and  the  Pandey
 Committee  has  been  set  up.  They  have
 gone  to  the  rural  areas  and  various
 ports  and  other  interior  areas  and
 discussed  the  problem.  To  some  ex-
 tent,  I  can  say  they  have  already  for-
 mulated  a  policy  and  I  can  assure  you
 that,  as  Railway  Minister,  whatever
 responsibility  falls  on  the  railways  as

 a  result  of  the  co-ordinated  and  integ-
 rateq  policy  among  the  railways,  road
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 transport  and  sea  transport,  will  be
 discharged  and  all  the  necessary  steps
 will  be  taken.

 Now  about  Scheduled  Castes  and
 Tribes,  let  me  tell  you  that  even  the
 Committee  which  examined  all  the
 ministries  has  come  to  the  conclusion
 that  one  of  the  ministries  in  which
 maximum  accommodation  for  Schedul-
 ed  Castes  and  Tribes  has  been  made  is
 the  Railway  Ministry  and  I  am  very
 proud  of  putting  this  on  record.  Even
 then  I  am  not  satisfied  and  we  will
 continue  that  process.  J  know  that
 some  railway  workers  are  dissatisfied;
 they  say;  that  they  are  losing  their
 seniority.  To  them  I  say:  those  who
 have  lost  their  social  seniority  for
 thousands  of  years,  to  accommodate
 them  if  you  lose  your  seniority  for  a
 few  months  or  a  few  years,  that  will
 be  worth  it,  and  you  will  have  to
 tolerate  that  and  we  will  have  to  ac-
 commodate  the  Scheduled  Castes  and
 Tribes.

 Repeatedly  the  question  has  been
 raised  about  the  Railway  Board.  I  do
 not  want  to  go  into  the  details.  It  is
 on  record  that  even  when  I.was  on  the
 opposition  side;  [  had  never  demanded
 the  abolition  of  the  Railway  Board,  and
 always  insisteq  upon  the  restructuring
 of  the  Railway  Board.  There  could  be
 difference  of  opinion  as  to  whether
 restructuring  has  been  properly  made
 whether  further  restructuring  is  need-
 ed  but  this  Board  will  have  to  be
 continued.  The  Administrative  Re-
 forms  Commission  of  which  the  hon.
 Member  from  MHoshangabad  was  a
 member—I  am  referring  to  Shri  Hari
 Vishny  Kamath—had  made  very  rele-
 vant  contribution  and  I  am  on  record
 for  having  said  that  we  have  derived
 inspiration  for  restructuring  the  Rail-
 way  Board  from  some  of  the  contribu-
 tions  that  were  made  by  the  Adminis-
 trative  Reforms  Commission.

 SHRI  HARI  VISHNU  KAMATH:
 Except  for  one  matter  we  had  recom-
 mended  that  there  should  be  a  Member!
 (Electrical)  on  the  Railway  Board;  that
 has  not  been  accepted.
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 जी  he  ate
 ँ  (५4  मची

 थी  नेहा  है  I  do  not  want  to  detend  some  af  the

 ba  ye
 कास्टस  का  fallacies  faith:  short-comings लेकिन  रेशने  में  जनरस  मैनेजर ै  ?  that  are  there.  Just  os  iio  might

 rs  ्य  ध... ड  तें  इस  समय  इसके  डिहेह्स  सें
 गहीं  जाना  चाहता।

 What  he  has  said  is  correct,  The
 Administrative  Retorms  Commission
 hag  also  suggesteg  that  there  must  be
 a  Member  for  electrical.  As  you  know
 in  this  country,  just  as  rural  electrifi-
 cation  takes  sometime,  “electrification”
 of  the  Railway  Board  may  also  take
 80706  more  time;  I  shall  keep  this  sug-
 gestion  in  mind.

 Ag  far  as  the  Board  is  concerned,  let
 me  make  it  clear  that  whether  you  run
 a  political  party  or  government  or
 municipality,  you  have  to  have  some
 @pex  institution  which  is  unavoidable
 for  administrative  and  executive  pur-
 poses;  only  their  complexion  must  be
 properly  maintained.  I  cannot  imagine
 any  government  without  that.  This
 government  is  there;  tomorrow  Shri-
 mati  Parvathi  Krishnan’s  government
 may  come;  goverments  come  and  ६०

 SHRIMAT]  PARVATHI
 NAN:  He  wants  God  to  help  him.

 PROF.  MADHU  DANDAVATE:
 Some  body  will  have  to  be  in
 charge  administration.  The  merit
 of  our  system  in  the  railways  ig  that
 those  who  are  manning  the  Railway
 Board  are  not  just  administrative
 beads.  For  instance,  they  are  taken

 be  having  ghortfalls,  similarly  failures
 on  the  part  of  others  might  be  there,
 but  anyway  the  structure  has  ta  be
 there.  Only  it  hae  to  be  radically
 altered.

 SHRI  P.  G.  MAVALANKAR:  Are
 you  taking  steps  in  that  direction?

 PROF,  MADEU  DANDAVATE:  Yes,
 we  have  already  taken.  I  do  not  want
 to  go  into  details  as  far  as  this  point
 is  concerned.

 Then  the  question  of  security  anti-
 corruption  drive  and  safety  aspects
 were  raised.  The  question  of  installing.
 automatic  warning  system  was  also
 raised.  Coming  to  the  problem  of
 safety  I  want  to  make  one  very  welcome
 announcement  over  here.  For  the  last
 one  year  I  was  trying  to  discuss  the
 preblem  with  the  scientists  in  the
 Railways  and  R.D.S.O.  to  see  how  best
 it  would  be  possible  for  ug  to  see  that
 the  total  cost  on  installing  automatic
 warning  system  can  be  reduced.  It  has
 been  reduced  to  a  certain  extent  and
 as  8  result,  where  the  accident  takes
 place  by  collusion,  if  the  qutomatic

 apparatus  gives  a  whistle  and  brakes
 ate  applied  automatically.  This  is

 we  had  tried  that  on
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 Bomeone  baa  saiy  that  I  have  made
 4  sroell  suggestion  in  Budget—that
 is,  the  provision  of  surahies,  provition
 of  earthen  pots.  Somebody  said  that
 if  you  keep  an  earthen  pots  for  drink-
 ing  water  inside  the  mail,  express  and
 passenger  trains,  they  might  be  broken.
 Men  and  women  are  breakable,  what
 to  talk  of  earthen  pots?  I  think  we
 must  be  prepared  to  take  a  calculated
 risk.  It  does  not  matter  if  one  earthen
 pot  is  tiroken.  Another  villager  will
 get  an  opportunity  to  provide  another
 earthen  pot.  Since  our  perspective
 is  to  help  the  cottage  industry  in  the
 villages,  deliberately  we  have  taken
 this  conscious  decision,  where  lakhs
 and  lakhs  of  earthen  pots  will  be  re-
 quired,  and  villagers  will  get  an  oppor-
 tunity  ४)  provide  these  materials  to
 the  Railways.  I  think  that  will  be  an
 indirect  aid  given  at  the  gragg  root  level
 in  the  yillages.

 A  question  was  raised  by  a  number
 of  Members  that  so  many  trains  had
 to  be  cancelled.  am  not  one  of  among
 those  who  would  like  to  transfer  the
 blame  from  one  Ministry  to  another.
 We  all  belong  to  the  same  Government.
 To-day  if  I  say  it  is  not  my  responsibi-
 lity  but  Energy  Ministry  is  responsible,
 and  {ff  the  Energy  Ministry  says  I  am
 not  responsible,  it  is  the  Nailways  that
 876  responsible;  as  far  as  consumers
 are  concerned,  they  will  say  “plague
 on  both  the  Houses!  We  are  not  con-
 cerned  who  is  responsible,  we  are  only
 interested  in  the  results.”

 SHRIMATI  PARVATHI  KRISH-
 NAN,  Energy  Minister  is  conspicuous-
 ly  absent.

 PROF.  MADHU  DANDAVATE:
 Silently  supporting  everything  that  I
 had  said  because  we  had  a  joint  meet-

 Fortunately,  the  Energy  Minister  has
 come  when  I  was  making  a  very  com-
 plimentary  statement  about  his  Minis-
 try.

 The  Energy  Ministry  has  assured  us
 that  there  is  enough  coal  and  they
 would  be  able  to  supply  coal.  At  an
 earlier  stage,  there  was  genuine  difi-~
 culty  for  which  the  Government  cannot,
 be  blamed.  When  there  was  flood  and
 when  the  mines  were  filled.  with  water,
 adequate  supply  of  steam  coal  wae  not
 available  and  273  pairs  of  trains  had
 to  be  cancelled.  I  assure  the  House
 that  gradually  we  will  be  able  to  res
 tore  them.  I  can  assure  the  House
 that  with  this  increased  supply  of
 steam  coal  that  will  be  available,  it
 will  be  possible  to  restore  all  the
 trains  which  had  to  be  stopped  initially.

 SHRI  HARI  VISHNU  KAMATH:  By
 what  date?

 PROF.  MADHU  DANDAVATE:  By
 April  we  should  be  able  to  restore
 them.  Deliberately,  [  am  not  saying
 ist  April  because  you  will  not  believe
 that  statement.

 Oy,  the  question  of  wagon  utilisation
 raised  by  Mr.  Patil  I  will  only  give  two
 or  three  indicatorg  without  bothering
 the  House  with  statistics.  If  we  take
 the  wagon  kilometre  per  wagon  day,
 it  was  62.3  for  broad  gauge  in  980-5i.
 Sometimes  it  fluctuated  and  went  down,
 but  the  latest  figure  for  £977-78  ys
 819.  We  are  trying  our  best  and  with
 the  cooperation  of  the  workers,  we
 should  be  able  to  settle  all  these  prob-
 leme—the  problems  of  technology  as
 ‘well  av  other  problems.

 SHRI  T.  A.  PAI  (Udipi):  Are  you
 admitting  that  there  is  wagon  shortage
 or  sre  you  saying  that  the  present
 ‘wagons  are  covering  longer  distances
 and  therefore  you  are  not  able  to
 move  more?

 MADHU  DANDAVATE:  7
 have  made  that  point  repeatedly  client,
 Recently  our  frietd,  Shri  Psi,  hae  nd
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 a  attending  the  session  for  a  long  “electricals  for  the  locomotives.  at
 ~"figae.  Ihave  given  that  information  t>  ve  gh

 the  House.  We  have  got  4  lakh  There  is  another  7  big  “consty:
 ,  wagons.  We  can  say  that  about  5  per  Very  offen  the:  question  is:  raised  ‘at:  to
 eH.  ane:  sick:  or.  under  ~  maintenance.  what  .  is  the  propriety  of  raising  ‘such

 “Sven  then  we  have  “about  3:75  lakh  resources  at  all  '  Why:  Re.  !78  crores?
 "  tiwagens,.”:Jt.is  true:that.  under  the  new  I  would  like  to  tell  you  that  when  we

 -Menditions  there  are  ‘certain  difficul-  ‘sought  from  the  Government  of  India's
 tes.  Our  difficulties  are,  today  there  general  revenue  and  Planning  Com:

 ave  tocomotives-  as’  well  as  wagons  mission  certain  allocations  for  the
 -swhich  .are  already  manufactured,  but  Annual  :Plan  of  Indian  Railways  ang
 we  required  wheel  sets  for  .  them.  the  Indian  Railways  have  been  given

 “Because  of  difficulties:  of  floods  we  -almost  Rg..i60  crores  more  as  compar-
 werk  not  able.  to  get  adequate  supply  ed'to  last  time—to  be  exact,  it  is  97
 Of:  wheel  sets  from  Durgapur  steel  crores.—When  we  got  these  allocation

 gplant.  Therefore,  we  have  taken  the  there  was  an  understanding  that  we
 decision  to  import  wheel  seta.  Also  would  not  merely  borrow  money.  from
 thecause  BHEL  is  not  able  to  give  ade-  the  General  Revenue  but  we  .would
 ‘@uate  number  of  electricals  for  the  also  try  ६0  generate  ‘more  internal
 pcomotives  which  are  already  manu--  resources,  We  would  also  match
 factured,  we  have  decided  on  certain  not  exactly  a  mathematical  matching —
 Amports.  With  these  imports  and  the  with  their  contribution  but  some-

 new  allocations  that  have  been  made,  thing  will  have  to  be  done.  And  as  a
 at  will  be  possible  for  us  to  increase  result  of  that,  as  far  as  season  tickets
 ‘the  number.  of  wagons  and  ocomo-  are  concerned,  certain  changes  have

 tives.  I.  concede  the  point  that.  in  to  be  brought  about.  Here  the  question
 jteems  of  present  density  of  traffic  and  was  raised  that  88  8  result  of  new

 freight  that  is  available,  more  wagons  freight  structures  that  we  have  evolv-
 _  and  greater  investment.is  required  ed  it  is  possible  that  there  ‘will  te  in-

 “The  Finance  Ministry  has  assured  us.  crease  in  prices  of  essential  commodi-
 ties,  Sir  I  da  70  '  agalty  want  |  to

 ‘  bother  you  ‘with  all  the  details  but  in

 ay  ay  vr  Ess  Rnd
 We  have  a  wagon  this  memorandum  of.  pink’  colour,

 jndustry  which  is  suffering  very  bad-  have  given  details  of  price  invrease  ‘on
 ty:  Tt  was  set  ‘up  ‘for  meeting’  the’  re-  “a  tumber’  of  céminoditieg”

 we  quirements  of  Indian  Railways.  We
 ‘cave  paying  wages  to  the  workers  in

 -  Sthe  wagon  industry.  “It  is  “unrealistic
 “not  convert  those’  wages  into

 Swsigoris.  “Wheriever  the  Wagori  Indis-
 approaches  ‘the  railways,  you  say

 J  fhat.you.have  got  adequate  numberof
 ~  “wagons.  Whenever.  we,  want:  .wagons

 ‘-  to  move,  you  say  that  because  they
 the

 ,

 “Traditionally.  the  Reds  are’  v
 atergic  to  pink  colour

 “to  ‘be  there  as,  8  result’  of  ‘freight  in-
 grease  that  we  have  elready.-anmoiie

 hom
 For  instance,  I  will.  quote  two-or

 4  peered  ‘tae

 द...  ter  ally  7  Bab.  gracias,
 ह

 “sugar  is
 ‘tag:  to;-a0lve..the,  problem...  Me
 ere-trying  ta  दि...  ‘both  Ge  ee
 traints  by  providing  imported  wheel  Da
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 after  I  Iiave  pointed  this  out,  the
 confusion  ewould  not  be  there.

 od
 As  far  as  the  third  commodity—

 kerosene—is  concerned,  it  will  be  0.7
 paisa  per  litre.  These  are  some  of  the
 samples  which  I  have  placed  before
 you.  We  have  the  full  report.  There-
 fore,  I  have  already  pointed  out
 through  the  memorandum  as  tg  what
 is  likely  to  be  the  incidence  of  this
 increase.

 Why  the  resources  were  necessary?
 This  is  another  aspect  which  is  very
 important.  Let  the  hon  Members  of
 this  House  understand  why  we  are
 trying  te.  have  mobilisation  of  more
 internal  resources.  Here,  again,  I  do
 not  want  to  cast  aspersicn  on  _  the
 Railway  Ministers  in  the  past  because
 perhaps,  money  was  not  available  to
 them  and  therefore,  that  part  remain-
 ed  neglected.  You  will  be  shocked
 and  surprised  to  know  that  when  we
 used  ultrasonic  detectors  to  find  out
 whether  there  are  cracks  in  the  rails,
 it  was  indicated  that  5500  kms.  length

 ef  rails  are  such  that  if  there  is  no
 primary  renewal,  that  means,  com-
 plete  replacement  of  those  rails,  it  is
 likely  that  when  fast  trains  go  on
 those  rails,  every  rail  is  iikely  to
 undergo  ten  or  twelve  fractures,  multi-
 ple  fractures  like  multiple  fractures

 of  the  bones.  Therefore,  there  has  to
 be  a  priority  for  immediate  primary
 renewal  of  5500  kms,  of  rails  at  a  cost

 of  Rs.  560  crares.  If  we  do  not  spend
 on  ‘his  and  say  that  in  order  not  to
 cause  any  hardship  to  anyone  we  will
 have  a  status-quoist  attitude,  we  will
 not  undertake  maintenance,  we  will
 not  undertake  developmental  activi-
 ties  and  we  will  also  not  tax  that
 would  not  te  a  constructive  attitude
 to  adopt.  So,  we  dq  not  want  to  take
 that  status-quoist  attitude  because  it
 will  be  at  the  cost  of  the  safety  of
 passengers,  Therefore,  5500  kms.  of
 rails  will  have  to  be  primarily  re-
 placed  at  the  cost  of  Rs.  560  croxes.
 Like  that,  there  are  a  number  of  other

 things.  We  convinced  the  Planning
 Commission  that  we  must  get  priority
 fer  this.  Last  year,  we  got  Rs.  5l
 crores.  This  year,  we  have  been  able
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 to  secure  Rs,  65  crores’  and.
 we  are  going  to  address  our-
 selves  to  the  task  of  primary  re-
 newal  of  these  rails  so  that  the  requir-
 ed  safety  and  security  standards  on
 the  rails  can  be  maintained.

 Due  to  all  these  aspects  we  are  re-
 quired  to  undertake  certain  schemes
 by  which  generation  of  additional  re-
 sources  has  to  be  made.

 There  is  another  field  which  has
 been  neglected.  Take,  for  instance,
 the  suburban  trains;  take  the  Bombay
 Central  suburban  tarins.  Mere  than
 30  per  cent  of  the  rakes  were  import-

 ed  from  outside  from  certain  manu-
 facturing  concerns,  which  had  con-
 structed  certain  types  of  compressors
 and  traction  motors.  They  were  bound
 to  become  out-moded  after  a  number
 of  years.  Those  who  planned  these
 things  never  imagined  that  all  these
 imported  materials  would  become
 obsolete  after  25  or  30  years.  Asa
 result  of  that,  the  very  manufacturers:
 who  are  manufacturing  these  com-
 ponents  said  “it  has  become  an
 obsolite  design;  we  are  not  manufac-
 turing  it  at  all”.  Indigenous  parts  do
 not  go  into  that.  Therefore,  we  are
 trying  to  import  them  from  the  coun-
 tries  where  we  will  be  able  to  get
 them.  That  again  involves  a  certain
 amount  of  expenditure.

 I  am  not  talking  here  of  the  new
 works;  whaiever  on-going  works  are
 there,  for  them  we  require  Rs.  70.8l
 crores.  And  the  new  works  that  we
 must  take  up  for  the  safety  and
 security  of  the  passengers  are  of  the
 order  of  Rs.  50.77  crores.  So,  on  the
 whole  we  require  Rs.  2.58  crores,
 That  is  the  expenditure  that  we  are
 required  to  incur.  I  do  not  know  how
 all  this  can  be  gone  without  increasing
 the  freight  and  fare,  saying  that
 sceurity  does  not  matter  or  that  it  can

 play  a  secondary  role.

 It  is  after  taking  into  account  all
 these  factors  that  we  have  introduced
 certain  changes  in  the  structure  of
 various  rates.  Here  let  me  again  tell
 you  very  clearly  that  even  though  the
 rates  on  season  tickets  were  increased.
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 in  this  budget,  if  you  travel  from
 Bombay  to  Poona  by  first  class,  the
 #@ason  pass  for  the  entire  month  costs
 you  only  the  fare  for  5  to  5)  journeys.
 For  that,  one  can  travel  20  miles  for
 @  month.  Of  course,  there  are  sub-
 urban  routes  where  the  problem  is
 different  it  depends  upon  the  distance,
 whether  it  is  ]  to  5  km  or  5  to  0  km

 or  i0  to  5  km;  I  do  concede  that
 point.

 I  am  not  one  of  those
 who  take  a  rigid  attitude
 that  whatever  I  sad  in  the

 udget  speech  should  stand,  as  if  it  is
 the  last  word  of  wisdom.  That  ig  not
 My  attitude  at  all.  Even  when  I  was

 in  the  opposition,  I  had  cultivated  that
 habit  and,  fortunately,  I  preserved
 that  heritage.  Even  when  I  came  to
 the  ruling  party,  that  has  been  my
 attitude  Therefore,  you  may  recall

 that  when  the  Constitution  (Twenty-
 fourth  Amendment)  Bill  came  up  for
 discussion,  though  I  was  sitting  in  the
 Opposition  benches,  though  I  was
 entitled  to  only  ten  minutes,  I  was
 @iven  45  minutes  to  speak  on  that  Bill,
 because  my  attitude  was  and  is  to
 judge  every  problem  on  its  merits,  not
 from  any  partisan  angle.  I  maintain
 that  heritage  even  now,  and  that  is
 the  attitude  of  my  colleagues  here.
 That  is  why  we  are  taking  a  different
 attitude,  Therefore,  we  have  recon-
 ‘tile  the  claim  of  generation  of  resources

 on  the  one  side  and  the  aspirations  of
 the  common  man  on  the  other.

 I  know  it  very  well  that  some  indus-
 trial  workers  in  Bombay  are  forced  to
 travel  a  long  distance  only  because
 they  are  staving  at  a  far  off  place.  or
 because  the  employer  has  set  up  his
 factory  at  &  far  off  p'ace,  No  doubi
 there  is  a  proposal  or  siggestion,
 made  by  the  Tariff  Enquiry  Com-
 mittee,  that  we  can  bring  a  Bill  by
 which  the  entire  amount  can  be  trans-
 ferred  io  the  amployers.  But,  again,
 in  Bombay  who  are  the  employers?
 They  are  the  Central  Government,
 ‘the  State  Government,  the  LIC  or  the
 ‘Sumgicipal  Corporation,  perhaps  a  few
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 Private  entrepreneurs  also,  So,  if
 will  mean  taking  money  from  one.

 pocket  and  putting  it  in  another
 pocket.  Probably,  that  will  have  to
 examined,  but  it  will  take  some  time,
 Therefore,  in  the  mean  time,  we  have
 introduced  certain  changes,  as  far  as
 the  fare  structure  is  concerned.  नि

 After  reviewing  the  entire  prob-
 lem,  after  looking  to  the  financial
 needs  for  gafety  security  and  other
 developments,  and  after  taking  note
 of  the  aspirations  of  the  common  man
 staying  in  the  suburban  areas,  whe-
 ther  in  Calcutta,  Madras  or  Bombay,
 I  want  to  announce  here  that  what-
 ever  increase  was  announced  in  the
 budget,  we  are  cutting  it  down  by  50
 per  cent.

 AN  HON.  MEMBER:  There  should
 be  total  withdrawal.

 PROF.  MADHU  DANDAVATE:  We
 are  cutting  down  the  increase  by  50
 per  cent,

 SHRI  P,  VENKATASUBBAIAH
 (Nandyal):  It  is  all  pre-arranged.

 PROF.  MADHU  DANDAVATE:
 Nothing  is  pre-arranged.  Let  me  tell
 you  very  clearly  that  if  the  House
 were  to  accept  the  full  increase.  I
 would  have  no  grouse  at  all.  Irrespec-
 tive  of  party  affiliations  the  reaction
 that  was  expressed  in  the  House  and
 outside  by  Hon,  Members  was  against

 this  level  of  increase  and  the  passen-
 ger  associations,  the  various  pulitical
 parties,  chambers  of  commerce  and
 various  industrial  organisations  came
 forward  with  this  suggestion  for  a
 reduction,  Therefore,  we  are  cutting
 down  by  50  per  cent  the  increase  that
 was  introduced  on  the  second  class
 season  ticket  fare.

 There  is  another  aspect.  As  far  as
 the  First  Class  was  concerned,  it  was
 linked  up  with  the  Second  Clasg  in-
 crease  in  fare  and  os  far  as  former
 Proposals  were  concerned  the  ratio
 was  between  4.2  and  4.80,  That

 means  the  vato‘of  the  ह... उ  Cines  dune.
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 and  the  Seoond  Class  fare.  That  was
 4,80  times  the  Second  Class  fare.  The
 minimum  was  4.2  times  the  Second
 Class  fare.  There  we  are  uniformly
 making  it  only  4  times  the  Second
 Class  fare.  Whatever  be  the  revised
 fare  that  we  are  introducing  after
 cutting  down  this  50  per  cent  of  in-
 crease  whatever  be  the  revised  farea—
 4  times  of  that  will  be  the  First  Class
 fare.  That  will  be  the  change.

 As  far  as  the  other  aspect  is  con.
 cerned,  one  provision  which  was
 already  introduced  in  the  Budget
 speech  has  been  misised  by  many
 friends.  Quite  a  good  number  of
 friends  from  various  suburban  areas
 of  Bombay,  Madras  and  Caleutta
 have  been  demanding  that  this  parti-
 cular  concession  regarding  the  dis-
 tance  within  which  the  jurisdiction  of

 the  suburb  falls,  that  should  be  chang-
 ed  and  in  my  initial  Budget  speech
 itself  I  had  indicated  that  the  jurisdic-
 tion  of  the  suburban  tickets  has  been
 actually  increased  from  80  kilometres
 to  450  kilometres.  That  particular
 concession  was  already  granted  there
 and  that  will  continue.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  What  about  student
 concession?

 PROF.  MADHU  DANDAVATE:
 The  student  concession  continues,

 SHRI  DINEN  BHATTACHARYA:
 The  student  concession,  including  the
 Increase?

 PROF.  MADHU  DANDAVATE:
 Listen  to  me,  You  know  it  very  weil,

 SHRI  DINEN  BHATTACHARYA:
 That  is  why  I  am  asking  you  to  clarity.

 PROF.  MADHU  DANDAVATE:  I
 Want  to  give  you  the  reply,  but  if

 rh
 do  not  want  to  hear,  what  can  I

 OL

 be  no  change  at  all.  You  can  tell
 the  students  who  are  your  followers
 that  there  is  no  danger  to  their  con~
 cession  at  all,

 Sir,  there  is  one  mone  aspect,  What
 wil  93  tne  financta,  consequence  of
 the  change  in  the  proposals?  Sir,  I
 have  projected  a  surplus  of  Rs.  88
 crores—]  take  the  round  figure  of
 Rs,  88  crores.  As  a  result  of  the  in-
 crease  that  ]  had  initially  suggested,
 ‘we  were  expected  to  get  Rs.  36  crores—
 as  a  result  of  the  season  ticket  increase,
 suburban  and  non-suburban,  Now,  half
 of  that  will  be  lost.  So,  Rs.  48  crores
 will  be  lost.  Still  we  will  be  left  with
 a  surplus  of  Rs.  70  crores.  And  here
 I  come  to  the  problem.  Of  course,
 economists  38  the  House  like  Mr.  Pat
 will  not  raise  this  issue.  But  the  com-.
 mon  man.  wil]  ask  this  question  as  to
 why  Madhu  Dandavate  is  so
 enamoured  of  producing  so  much
 surplus.  I  am  enamoured  of  producing
 surplus  because  I  want  to  look  not  only
 from  the  point  of  view  of  the  Railways,
 but  also  the  entire  national  economy
 of  the  country.  If  we  resort  to  deficit,
 what  do  we  do?  We  will  be  drawing
 from  the  general  revenue  and  to  that
 extent  we  will  be  increasing  the
 pressure  on  the  general  revenue.
 To  the  extent  we  are  able  to  generate
 the  surpluses  we  will  be  able  to  move
 head.  In  this  connection  I  want  to
 draw  your  attention  to  one  very
 significant  radica}  structural  change
 we  have  brought  about  after  125
 yearg  of  Indian  Railways.  The  Indian
 Railways  are  25  years  old.  The
 finance;  of  Indian  Railways  were
 separated  in  1924,  But  from  that  time
 onwards  the  capitalstructure  of  the
 Indian  Railways  continued.  We  draw
 the  capital  from  the  general  revenue,
 we  pay  the  dividend  whenever  there  is
 a  surplus,  When  there  is  a  deficit  we
 borrow  from  the  general  revenue  4s  a
 Joan  ang  pay  it  as  qa  loan  taken  from
 the  general  revenue  to  the  general
 revenue  and  on  that  there  is  an  in-
 terest  and  as  a  result  of  that  the  debt
 goes  on  increasing  and  the  net  result
 was  that  by  3ist  March  last  year
 though  I  bad  projected  a  surplus  of
 Ra.  89  crores,  the  actual  surplus  wast
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 Re.  26  crores,  but  it  wag  all  utilised
 and  washed  away  in  pajing-the  old
 debts  because  the  past  administrations
 ran  into  deficits  ang  nver  paid  thé
 dividend  and  therefore  they  borrowed
 from  the  general  revenue  to  pay  to  the
 general  revenue  and  on  that  they  had
 to  pay  the  interest,
 -  2

 Last  year  we  had  appoimted  an
 expert  committee  for  capitel  structure
 teview.  Fortunately,  that  report  was
 ready,  and  the  Finance  Ministry  accept.
 ed  {t  with  little  changes,  and  I  was
 &ble  to  present  it  to  the  House  The
 Railway  Convention  Committee  has
 aso  supported  it.  As  a  result  of  that

 net  gain  will  be  that  henceforth
 if  there  is  no  surplus,  then  there  will
 be  no  borrowing  from  the  general
 fevenues  to  pay  the  divideng  hability,
 and  there  will  be  no  interest  liability.
 %  will  be  treated  as  a  deferred
 Hability  to  be  paid  whenever  there  is  &
 surplus.  ‘There  was  an  accumulated
 interest  of  thé  order  of  Rs.  93  crores.
 Ag  ६  reSalt  of  this,’  we  -will  gét  Ha  of
 this  Rs.  ह. ह  crores.  “That  will  be  thé
 Het’  gein  eg  a’  result  of  the  review Gt
 the  capital  #fructure,  and  in  futurd
 thore  stirplugéj  will  ‘be  availible  Wi
 tiie  develéprient  of  Unés‘in  the  back
 Ward‘  areas  which  pédple  ‘are  demand+
 fig’  This  if  the  radical  change  which
 We  have  madé.

 ‘Lengw  comme  to  the  problem  of  thé
 prkers.  Iam  proul  of  my  workers,

 ere  have  been  a  number  of  pending
 स्ट  of  the  railway  warkers,  and
 there,  wag  the  demand  for  bonus  also
 I  do.  nat  want  to  take  the  time  of  thé
 House,  put  I  want  to  draw  your  atten;
 ०)  to  pages  7  and  B  where  I  havé

 inted  out  how  a  number  of
 emands  of  Class  ff,  ,  Class  III  ond

 Class  IV  workers  have  been  actually,
 fonceded  I  doe  not  want  to  read  the:
 again  because  I  read  them  during  my
 jnitial  speech.  ‘These  problems  hav
 peen  settled.  Some  more  ptoblems
 being  settled,  The  only  question,  that

 od
 remaing  to  %

 question  ‘bonus,
 bonus  ic  paid,  indirectly  you  tike  ३६
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 for  granted
 that  flies  ह...  ts  an  in-

 रिक,  If  you  take  the  railway  as
 an  industry,  then  {t  should  be  treated
 6n  &  par  with  publié  sector  industries,
 All  these  things  wili  fellow.

 SHRIMATI  PARVADHI  KRIst
 NAN:  Do  not  make  it  iidirect,  maéke
 it  direct,

 SHRI  T.  A,  PAl:  You  had  demand-
 ed  this  bonus,  All  these  calculations
 must  have  been  in  your  mind  at  that
 tame.  How  is  it  fair  for  you  now  to
 deny  it?

 MR,  SPEAKER:  There  has  been  a
 change  of  place.

 PROF.  MADHU  DANDAVATE  I
 can  tell  Mr.  Pai  that  all  these  calcula-
 tions  were  in  my  mind,  and  &fter
 jommg  the  Treasury  Benches  my
 mathematics  has  not  deteriorated
 at  all.  All  the  egalculationg  are
 intact.  I  know  how  much  money
 will  be  required,  but  at  the  same
 tame  you  may  probably  remember
 that  some  economic  journals  had  cal-
 culated  that  probably  payment  of  095
 nus  would  require  Rs.  65  to  Rs.  70  cro-
 res.  But  during,  the  last  one  and  a
 half  years  a  number  of  pending  de-,
 mands  have  been.  settled  costing  Re.
 IZ6  crores.  If  we  had  all  of
 them,  bonus  could  have  bean  paid,  It
 is  very  easy  to  say  from  an’  academic
 point  of  view  that  bonus  should  be
 paid,  but  when  certain  tribunals  were
 appolfited,  fH@ir-awartis’  were

 pea cannot  say  that  because  to.  uti-
 live  this

 money  or  ee
 bese thate  de:

 mands  will  be  ane
 As  far  as  the  कहना ralaghiea'  ‘Ie  लिनर 2

 had  appointed  a,  dikkaiirmmittee,”
 Iams  the  full  authority  of
 the  ctr  tr  ‘  Viislistde  atid  die  ras  80७
 Ministry?  tht  Hae  Cabinet  dub-odio-
 mittée  went  into  the  problem  of  wages
 fhe  and  parficularly  bonus

 “AN  WON,  MEMBER:  The  Boothe-
 lingum  Comrmittee.

 PROF.  MADHU  DANDAVATE
 Nat.  pniy  Besides  thet  lz,

 hatev:  were
 series

 sot  od, question

 0TRAOHdent Bi,  gaz
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 Certain  changes  have  taken  place  in
 the  meantiihe,  and  the  Finance  Minis-
 try  want  to  examine  in  depth  what-
 every  formulations  have  been  arrived
 at  by  the  Cabinet  sub-committee  re-
 garding  bonus  and  decide  what  atti-
 tude  should  be  taken  towards  pay-
 ment  of  bonus  to  railway,  P  &  T  and
 defence  employees,  and  only  after  the
 Finance  Minister  examines  a  final  de-
 cision  can  be  taken.  I  can  assure
 you  that  we  will  try  our  best  to  see
 that  these  problems  are  sorted  out
 not  in  confrontation  with  the  working
 class,  but  in  co-operation  with  them.
 That  has  continued  to  be  our  attitude,
 and  in  the  future  also  that  will  con-
 tinue  to  be  our  attitude.

 SHRIMATI  PARVATHI  KRISHN-
 AN:  He  has  not  gaid  anything  about
 what  I  raised,  about  my  getting  the
 letters  in  Hindi.  I  continue  to  8४
 letters  in  Hindi  and  ‘that  is  a  very  im-
 portant  point.  The  Minister  cannot
 deny  that.

 PROF.  MADHU  DANDAVATE:
 I  will  reply  to  that,

 J  forgot  to  make  one  announce-
 ment,  As  far  as  the  season  tickets  are
 concerned,  we  had  decided  that  -the
 previously  concessions  that  even  the
 quarterly  pass  would  be  available  at
 two  and  a  half  times  the  monthly  pass
 that  was  removed—-would  be  restored
 and  therefore,  in  future  even  the
 quarterly  passes  will  be  available  at
 two  and  a  half  times  the  monthly
 pass.

 SHRIMATI  PARVATHI  KRISH-
 NAN.  What  about  my  getting  letters
 in  Hindi?  I  continue  to  get  letters  in
 Hindi.

 PROF.  MADHU  DANDAVATE:  It
 is  a  very  sensitive  issue.  I  will  con-
 clude  on  that  voint.

 SHRIMATI  PrARVATHI  KRIS-
 HNAN:  I  send  representations  and
 cannot  replies.  If  you  want  me  to  stop
 making  representations,  I  will  do  so.
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 PROF.  MADHU  DANDAVATE:
 Don’t  get  angry.  At  least  I  will  not
 get  angry  on  the  language  issue.  As
 far  as  my  replies  are  concerned,  the
 replies  go  in  the  language  in  which
 they  come.  We  have  certain  zones
 which  are  Hindi  regions  and  certain
 zones  which  are  non-Hindi  regions.
 Sometimes  what  happens  is,  when  a
 Member  is  staying  in  tne  Hindi
 region,  through  the  mistake  of  the

 office,  sometimes  the  letters  goes  in
 Hindi.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  We,  the  Members  of  Parlia-

 ment,  stay  in  Delhi.  How  does  Delhi
 become  a  Hindi  region  for  us?

 PROF.  MADHU  DANDAVATE:
 Through  the  mistake  of  the  office,
 two  or  three  letters  might  have  gone
 in  Hindi  to  Shrimati  Parvathi  Krish-
 nan.  I  have  given  instructions  in  the

 past  and  I  will  give  instructions  once

 again  that  special  care  should  be

 taken  to  see  that  not  a  single  letter

 goes  to  Shrimati  Parvathi  Krishnan
 jn  Hindi.  I  give  you  that  assurance.

 36.33  hrs.

 SPECIAL  COURTS  BILL—Contd.

 MR.  SPEAKER.  Now  we  come  to

 the  Special  Courts  Bill,  There  are

 some  amendments  to  be  moved,

 SHRI  C.  M.  STEPHEN  (Idukki):  I

 move;

 ‘Page  3,  line  35,—

 after  “Special  Court”  insert—

 “and  may,  for  the  said  pur-
 pose,  qirect  that  a  Special  Court
 be  constituted”’  (132).

 This  is  an  amendment  to  clause  10.

 MR.  SPEAKER:  Mr.  Anant  Dave,
 are  you  moving  your  amendment  No.
 1342

 SHR  ANANT  DAVE  (Kutch):  Tf
 am  not  moving  my  amendment.
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 MR,  SPEAKER:  Mr.  Stephen,  Are
 you  moving  your  amendment  No
 133,  to  clause  il.

 SHRI  C.  M.  STEPHEN:  [I  am  not
 moving  my  ameadment  No.
 138,  I  am  moving  other  amendments
 to  the  Preamble.

 I  move;

 ‘Page  I,  lines  8  to  0,—
 omt  “AND  WHEREAS  investiga-

 tions  conducted  by  the  Government
 through  its  agencies  have  also  dis-
 closed  similar  offences  committed
 during  the  period  aforesaid;"’  (130),
 ‘Page  4  lines  8  to  6,—

 omt  “during  which  a  grave
 emergency  was  clamped  on  the
 whole  country,  civil  liberties,  were
 withdrawn  to  a  great  extent,  im-
 portant  fundamental  rights  of  the
 people  were  suspended,  strict  cen-
 sorship  on  the  press  was  placed  and
 judicial  powers  were  crippled  to  a
 large  extent”’  (181)

 SHRI  A.  K.  ROY  (Dhanbad).  From
 Clause  8  onwards,  I  would  like  to
 move  my  amendments

 MR.  SPEAKER:  Last  time  when
 the  amendments  were  moved,  you
 were  not  present  They  are  already
 rejected.  We  cannot  help  it  now,  You
 have  not  given  any  fresh  notice  now.

 SHRI  A.  K.  ROY:
 allowing  others

 Now  you  are

 MR.  PEAKER:  For  them,  the
 notices  have  been  given  yesterday.
 Now  I  am  dealing  with  them  only.
 You  cannot  move  your  amendments
 now.

 SHRI  O.  त्  ALAGESAN:  My
 amendment  to  the  Preamble  is  there.

 Clause  8—(Juriediction  of  Special
 Courts  as  ta  joint  trints)

 MR.  SPEAKER:  You  have  already
 moved  that,

 के

 न
 बी  8  HA  g56 $

 Now  we  take  up  Clause  a  Amend-
 ment  No,  43  had  been  moved  by  Mr.
 Shankaranand.

 SHRI  B.  SHANKARANAND
 (Chikkodi),  Amendment  No,  43  is  in
 view  of  Amendment  No.  98,  which
 also  has  been  moved  by  me,

 MR,  SPEAKER;  It  is  the  same  as
 No,  83.

 SHRI  B.  SHANKARANAND:  Am-
 endment  No.  98  reads.

 Page  3,  line  7,

 omit  “in  respect  of  which  a  dec-
 laration  has  been  made”.

 If  this  is  not  accepted,  then  my  Am-
 endment  No.  43  comes.  Since  I  am
 opposed  to  giving  power  tg  the  Gov-
 ernment  to  make  a  declaration,  ad
 envisaged  in  clause  5,  I  have  moved
 Amendment  No  43,  substituting
 clause  8

 MR,  SPEAKER,
 98  is  not  moved:
 Amendment  No  83.

 Amendment  No
 it  is  the  same  88

 SHRI  8  SHANKARANAND:  I
 have  moved  Amendment  No  43
 which  rung  like  this.

 Page  3,—

 for  clause  8,  substitute--

 8.  A  special  Court  shall  have  00
 jurisdiction  to  try  any  person  or
 persons  for  the  commission  of  an
 offence  except  under  the  prov!-
 sions  of  the  Code.”

 This  is  a  very  simple  amendment.  |
 need  not  repeat  my  argument.  From
 the  beginning,  I  am  opposed  to  this
 authority  of  the  Government  of  mak-
 ing  a  declaration  under  clause  5.

 MR.  SPEAKER.  You  have  alresdy
 dealt  with  that,

 SHRI  B.  C.  KAMBLE  (Sombay-
 South-Central):  So  far  ag  xy  amend-
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 ‘the  jurisdiction  of  a  special  court
 which  will  be  established  either  at
 Delhi  or  at  any  State  capital,  whether
 such  a  special  court  will  have  the
 power  to  take  cognizance  throughout
 India  or  whether  that  will  be  confin-
 ed  to  the  territory  of  that  State  alone
 wherg  a  High  Court  judge  has  been
 designated  to  work  as  a  special
 court.

 Similarly,  if  the  offences  have
 taken  place  within  the  territory  of
 that  State,  whether  only  that  Court
 wil]  take  cognizance  and  try  or  whe-
 ther  any  special  court  can  take  cogni-
 zamnce  anywhere  throughout  India.
 That  is  not  clear.  So  far  as  the  Cons-
 titutional  framework  is  concerned,  a
 High  Court  Judge  cannot  take  cogni-
 zance  beyond  the  territory  of  that
 particular  State  I  want  o  know  whe-
 ther  you  are  going  to  amend  the  posi-
 tion  which  is  in  the  constitution  of
 India  gr  which  is  under  the  Criminel
 Procedure  Code.  The  purpose  of  the
 amendment  is  to  seek  that  clarification.
 Otherwise,  there  will  be  an  utter  con-
 fusion  go  far  as  the  jurisdiction  of  dif-
 ferent  special  courts  is  concerned
 The  different  specia]  courts,  I  do  not
 know  whethe,  they  are  two  or  three,
 will  clash  with  each  other;  different
 High  Courts  will  clash  with  each
 other.  The  purpose  for  which  this
 Bill  has  been  prought  forward,  name-
 ly,  speedy  trial,  will  be  very  much
 defeated.  You  will  not  have  speedy
 triats  at  all.  Therefore  be  clear  in
 your  mind,  What  is  it  that  you  intend
 to  do.  That  is  my  amendment.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL).  The
 amendment  which  Mr,  Shankara-
 nand  has  put  forward  seeks  to  substi-
 tute  for  clause  8  a  totally  new  clause.

 pal,  conspirator  or  abettor  and  all
 other  offences  and  accused  persons  as
 can  be  jointly  tried  there-with,  The
 intention  behind  Mr.  Shankaranatid’s
 new  Clause  is  not  very  clear.  ‘The
 existing  Clause  8  will  have  the
 effect  of  bringing  within  the  jursidic-
 tion  of  the  special  Courts  such  per-
 sons  connected  with  an  offence  in
 respect  of  which  a  declaration  ‘has

 been  made  and  so  they  do  not  qualify
 ag  holders  of  political  or  public  offices.
 The  new  Clause  will  have  the  effect
 of  excluding  from  the  jurisdiction  of
 the  Special  Courts  this  category  of
 persons,  If,  on  the  other  hand,  Mr.
 Shankaranand’s  intention  is  merely
 that  the  Special  Courts  would  be  gov~
 erned  by  the  provisions  of  the  Code
 of  Criminal  Procedure  relating  to
 joint  trials  that  is  already  provitied
 for  in  the  existing  Clause  8  of  the
 Bill,  and  the  amendment  is  not  neéces-
 sary.

 In  so  far  as  Mr.  Kamble’s  point  is
 concerned,  he  would  like  a  special
 court  for  each  state.  That  would  be
 unnecessarily  expensive.  There  may
 be  no  case  at  all  or  may  be  one  case:
 that  ig  why  we  have  taken  the  gene-
 ral  position  that  there  should  be  as
 many  special  Courts  as  are  necessary,

 MR.  SPEAKER;  I  shall  now  put
 Amendment  No.  43  by  Shri  Shanka-
 ranand  to  the  vote  of  the  House.

 Amendment  No.  43  was  nut  and
 negatived.

 MR,  SPEAKER:  Mr,  Kamble,  are
 you  withdrawing  your  Amendments
 Nos.  82  to  84?

 SHRr  B.  C.  KAMBLE:  Yes.

 Amendments  Nos,  82  to  84  were,  by
 leave  wihdrawn.

 MR.  SPEAKER,  Now,  the  question
 is;

 “That  Clause  8  stand  part  of  the
 Bil".

 The  motion  was  adopted
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 Clause  8  was  added  to  the  Bill,
 Clatuse  9  (Procedures  and  Powers  of
 Special  Courts)

 MR.  SPEAKER:  Mr.  Nayak,  are
 ou  Pressing  your  amendment  No,  9?

 SHRI  LAXMI  NARAIN  NAYAK
 (Khajuraho):  No,  I  would  like  to
 withdraw  it.

 amendment  No.  9  was,  by  leave,  with-
 drawn.

 MR.  SPEAKER,  Mr.  Shankaranand,
 you  can  speak  on  boih  your  Amend-
 ments  Nos.  44  and  99  together.

 SHRI  8.  SHANKARANAND:  I  will
 wreak  on  them  together.

 As  I  have  tola  you,  this  clause  pro-
 vides  for  pardoning  a  persun  who
 may  be  an  agent  of  the  Prosecutor  or
 of  Government  because  that  person
 is  most  likely  to  be  clubbed  together.
 with  the  main  persons  who,  in  the
 view  of  the  Government,  are  to  be
 Punished.  They  may  club  any  person
 elong  with  the  main  person  as  a  co-
 accused  and  get  a  pardon.  They  only
 want  to  get  evidence  which  is  neces-
 sexy  for  them  to  convict  a  person.  The
 House  may  kindly  see.  On  page  of
 the  Bill,  the  first  para  of  the  Pre-
 amble  reads  as  follows;

 “Whereas  Commissions  of  In-
 quiry  appointed  under  the  Com-
 missions  of  Inquiry  Act,  962  have
 rendered  reports  disclosing  the
 existence  of  prima  facie  evidence  of
 offences  committed  by  persons  who
 have  held  high  public  or  political
 offices  in  the  country  and  others
 connected  with  the  commission  of
 such  offences  during  ‘the  operation
 ef  the  proclamation  of  Emer-
 gency,...”
 MR.  SPEAKER:  You  may  emphe-

 #ize  your  poirt,
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 Clause  5  -reads.
 ‘

 “If  the  Central  Government  is  of
 opinion  that  there  ig  prima  facié
 evidence  of  the  commission  of  an
 offence  alleged  to  have  been  com
 mitted  during  the  period  mention-
 ed  in  the  preamble  ereto  by  a
 person  who  helq  high  public  or
 political  office  in  India...”

 Here,  the  ‘others’  who  are  mentioned
 an  the  preamble  do  not  find  a  place
 in  Clause  5.  द

 It  is  most  likely  that  Government
 may  play  mischief  by  adding  these
 persons  as  co-accuseq  with  the  main
 persons  and  extracting  favourable
 evidence  from  them  under  Clause  9
 Saying  this:  “We  are  going  to  pardon
 you;  you  will  be  let  off,  but  say  this.
 That  is  why  an  express  provision  for
 pardoning  has  been  made  in  this  Bill.
 The  Clause  refers  to  sections  307  and
 308  af  the  Criminal  Procedure  Cede.
 Please  seg  sub-clause  (2)  of  Clause  9
 in  this  Bill.

 “A  Special  Court  may,  with  a
 view  to  obtaining  evidene  of  any
 person  suspected  +o  have  been
 directly  or  indirectly  cencerneg  in,
 er  privy  to  an  offence,  tender  a  par.
 don  to  such  person  on  condition  of
 his  making  full  and  true  disclosure
 ef  the  whole  circumstances  within
 his  knowledge  relating  to  the  of-
 fence  and  to  every  other  person
 concerned  whether  as  principal,
 conspirator  gy  abettor  in  the  corn-
 mission  thereof...”

 Sir,  you  have  wide  experience  as
 judge  of  the  Supreme  Court.  .
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 किनाह,  ह. ज  SHANRARANAND.  This
 Clause  mentioned  two  categories  of
 Persons:  ‘tender  a  pardon  to  guch-per-
 son’  this  is  one  category:  ang  ‘..and
 to  every  other  person  concerned....’
 this  is  another  category.  These  two
 categories  of  persons  do  not  find
 place  in  Clause  5  of  the  Bill  Why?
 What  is  the  intention  of  the  Govern-
 ment?  More  80,  when  you  have  quot-
 ed  section  307  and  308  of  the  Crimi-
 nal  Procedure  Code.  That  is  why,
 eatlier,  I  had  moved  that  the  provi-
 sions  of  the  Cr.  P.  C.  should  govern
 the  trial  of  such  persons  by  the
 Special  Court.  But  the  Home  Minis-
 ter  did  not  accept  my  amendment.  I
 will  read,  for  the  benefit  of  the
 House,  section  306,  sub-clause  @:

 “With  a  view  to  obtaining  the
 evidence  of  any  person  supposed  to
 have  been  directly  or  indirectly  con-
 cerned  in....”

 Why  I  am  reading  thig  is  because  the
 wording  in  the  Bil]  is  not  ‘supposed
 to  have’  but  ‘suspected  to  have..’  See
 how  they  have  changed  the  words,
 Here  in  sub-clause  (2)  of  Clause  9  of
 the  Bill  they  say:

 “A  Special  Court  may,  with  a
 view  to  obtaining  evidence  of  any
 Person  suspected  to  have  been
 directly  or  indirectly  concerned  in

 But  in  sub-section  a  of  section  306
 of  the  Cr.  ्  C.  the  wordings  are:

 “With  a  view  to  obtaining  the
 dence  of  any  person  supposed  to
 ave  been  directly  or  indirectly

 concerned  in....”

 What  is  the  intention  of  the  Govern-
 ment,  7  do  not  know,  Maybe,  Mr.
 Yéthmelani  may  be  ‘knowing.  The
 Fone  also  may  not  be  know-
 dye,  It  was  mainly  on  the’  Bill  that
 Mr,  Jethmaleni  moved  that  Govern-
 ment  has  brought  this.  Otherwise,
 Government  never  thought  of  bring-
 dig  such  a  Bil

 ‘
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 SHRI  HARI  VISHNU  KAMTH
 (Hoshangabad):  Setween  ‘supposed’
 and  ‘suspected’  which  is  vaguer,  I  do
 not  know,  I  am  not  sure.

 SHRI  B.  SHANKARANAND.  It  is
 for  the  Government  to  say.

 SHRI  C.  M.  STEPHEN:  Why  not  take
 the  same  wording  as  in  the  Code?

 SHR]  HARI  VISHNU  KAMATH:
 You  give  your  opinion  as  to  which  is
 vaguer.

 SHRI  8,  SHANKARANAND:  If  the
 law  is  clear  why  should  they  bring

 in  this  clause  again?  I  have  never
 seen  such  a  thing.  There  are  many
 criminal  law  amendment  Bills  and
 other  laws  which  have  been  passed
 by  this  House,  Is  there  any  law
 which  expressly  provides  some  provi-
 sion  in  the  Bill  saying,  ‘You  give  me
 the  evidence  which  I  want,  then  I
 will  pardon  you.’  Is  there  any  such
 thing?  ....

 SHRI  DINEN  BHATTACHARYA:
 In  your  regime  it  took  place.

 SHRI  B.  SHANKARANAND:  Not
 in  this  way.

 SHRI  DINEN  BHATTACHARYA:
 In  other  ways.

 SHRI  B,  @IANKARANAND:  So
 you  want  to  do  it  legally?

 MR.  SPEAKER:  Let  us  not  divert
 ourselves,

 SHRI  B,  SHANKARANAND:  Mr,
 Bhattacharya  does  not  know  law.  Nei-
 ther  his  government  nor  his  Party

 do  notknow  law.  If  they  come  into
 power,  I  do  not  know  whether  this
 Constitution  or  the  courts  will  be
 alive  because  they  do  not  know  law

 SHRI  K.  LAKKAPPA  (Tumkur):
 You  will  always  be  an  accused,  eee

 (Interruptions)
 MB,  SPEAKER:  Please.  Let  us_f0

 on.  Let  us  not  divert  ourselves,  Mr.
 Shenkaranand,.  you  ere  on  «  lege?

 point.  Please  proceed.
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 SHRI  B,  SHANKARANAND:  The
 CPI  (M)  are  supporting  the  govern-
 ment,  Sir,  I  wish  they  support  them
 always.  But  I  told  you  the  CPI  (M)
 are  fattening  themselves  on  the  free
 pasture  provided  by  the  Janata  Party.
 Let  them  avail  of  it,

 MR,  SPEAKER:  Let  us  not  divert
 ourselves.

 SHRI  8.  SHANKARANAND:  On
 the  mistakes  of  the  Janata  Party  they
 are  fattening  themselves,  That  is  why
 they  want  to  encourage  the  Janata
 Party  to  commit  more  mistakes...

 SHRI  DINEN  BHATTACHARYA’
 You  will  know  it  in  proper  time.  Have
 patience,

 MR.  SPEAKER:  All  these  are  mu-
 tual  compliments.

 SHRI  C.  M.  STEPUEN:  Whatever
 he  says  is  going  on  record  and  that  is

 why  he  has  to  react.

 SHRI  K.  LAKKAPPA:  Let  him
 change  the  legislation,  What  is  there?
 Why  should  there  be  any  hurry?

 SHRI  B.  SHANKARANAND:  Sir,  I
 was  reading  Section  307  and  308,  They
 elaborately  deal  with  the  question  of
 pardoning  an  accused  on  his  tender-
 ing  or  giving  some  evidence.  It  is
 elaborate  and  it  deals  with  all  the  as-
 pects  of  the  law  which  is  required  for
 the  administration  of  justice,  where-
 asis  it  the  intention  of  the  government
 that  by  providing  this.  (Interrup-
 tions).  The  intention  of  the  Bill  is  to
 try  a  certain  category  of  persons,  a
 class  of  persons  who  held  high  pu-
 blic  and  political  offices.  The  pur-
 pose  is  very  clear.  ..

 SHRI  K,  LAKKAPPA:  What  is  a
 political  offence?

 MR.  SPEAKER:  Order,  order,  ple-
 age.  Let  there  no  be  conversation
 here....Mr.  Shankaranand  is  very
 sensitive  to  the  other  talk.

 SHRI  ARAVIND  BALA  PAJANOR
 (Pondicherry):  I  do  not  know,  Sir.  It
 ig  nearing  5  O'clock,  We  are  having
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 a  meeting.  The  Minister  of  Partia..
 mentary  Affairs  is  also  on  the  Com-
 mitte.  I  do  not  know  whether  you  are

 going  to  have  the  voting..,

 SHRI  K,  LAKKAPPA:  The  Com~
 mittee  meeting  cannot  be  postponed.
 You  take  it  next  time.  What  is  there?

 SHRI  8,  SHANKARANAND:  My
 elaboration  on  this  point  is  more  ne-
 ceasary  in  view  of  sub-clause  (3)
 which  says:

 “Save  as  expressly  provided  in
 this  Act;  the  provisions  of  the  Code
 in  so  far  ag  they  are  not  inconsis-
 tent  with  the  provisions  of  this
 Act,  ..”

 In  what  way  are  they  consistent  with
 the  provisions  of  this  clause.  If  they
 are  inconsistent  why  is  such  a  provi-
 sion  being  made?  I  want  to  know
 from  the  Home  Minister.  If  there  is
 anything  inconsistent,  why  is  such  a
 provision  being  made  by  the  govern-
 ment  in  this  Bill?

 Sir,  certainly  it  is  not  with  good
 intentions.  The  intention  of  the  gov-

 ernment  is  mala  fide  and  they  have
 particularly  Mr.  Gandhi  in  their
 view.  They  have  been  trying  to  nullify
 the  hold  that  Mrs.  Gandhi  has  on  the
 masses  of  this  country,  the  confidence
 that  the  masses  have  in  Mrs.  Gandhi
 which  they  are  not  able  to  shake  and
 they  tried  to  put  her  in  jail  and  they

 have  put  her  in  jail  also.  Sir.  this
 Bill  has  only  Mrs.  Gandhi  in  view
 and  they  are  providing  everything..

 (Interruptions)

 AN  HON.  MEMBER:  Not  only  Mrs.
 Gandhi  but  all  her  collaborators.

 SHRI  8.  SHANKARANAND:  80,
 Sir,  Janata  Party  is  expressly  confes-.
 sing  before  this  House  thet  this  Bill
 ig  meant  for  her,

 Sir,  I  am  opposed  to  providing  such
 an  authoritarian  power  to  government

 where  any  person  can  extract  ह  ily, *
 ’
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 evidence  trom  a  witness  in  order  te
 invelve  Mrs.  Gendtd,  At  this  point,  I
 cannot  resist  myself  from  expressing
 that  such  a  thing  has  happened  dur-
 ing  the  Shah  Commision  proceedings

 and  officials  had  brought  pressure  on
 the  witnesses  to  give  evidence  which
 they  wanted  and  which  was  necess-
 ary  lor  them  to  involve  Mrs.  Gandhi.
 My  point  is  if  such  an  offence  is  com-
 mitted  by  any  officer,  then  those  offi-
 cerg  should  also  be  tried.  Such  a  pro-
 vision  is  necessary.  So,  I  appeal  to  the
 House  not  to  give  this  power  to  the
 government,  otherwise  there  is  more
 danger  of  this  clause  being  misused
 than  used  against  any  person  whether

 guilty  or  not  guilty.  I  hope  the  Hon.
 se  will  accept  my  amendment,

 MR,  SPEAKER:  Mr.  Kamath,  you
 have  got  amendment  No.  53.

 SHRI  HARI  VISHNU  KAMATH:
 Mr.  Speaker,  Sir,  I  have  an  nmend-

 ment  to  sub-clause  (2)  of  Clause  9
 seeking  to  substiute  “all  the’  fur

 “the  whole”.  It  is  a  Verbal  amend-
 ment  bul  as  observed  on  the  last  cc-
 casion,  a  couple  of  days  ago,  I  love
 words  in  my  own  way,  I  ium  3  lin-
 guophile  and  not  a  linguophobe  nor  a
 linguomaniac,  All  languages  and

 words  I  love.  Sir,  sub-clause  (2)  of
 Clause  9,  line  4  reads  as  follows:

 “,...making  fult  and  true  disclo-
 sure  of  the  whole  circumstances
 within  his  knowledge...  a

 Yor  “the  whole”  circumstances  I  wish
 te  substitute  “all  the”  circumstances.
 When  I  tabled  this  amendment  I  had
 in,  mind  an  incident  which  took  place
 in  the  Third  Lok  Sabha.  At  that  time,
 unfortunately,  you  were  not  here.
 There  was  a  Bill  where  the  draft  cla-
 use  ‘had  a  word  ‘vermins’  in  it,  I
 talled  ap  anyendment  seeking  to  sub-
 stitute  ‘vermins’  by  the  word  ‘vermin’.
 I  seid  the  plural  is  algp  ‘vermin’,  and
 I  requested  the  Chair  that  a  siction-

 ary,  may  be  called  for  to  settle  the
 point.  He  said  there  was  no  need  to
 call  for  the  dictionary  and  that  he
 would  put  it  to  the  vote  of  the  House.
 it  was  put  to  the  vote  and  passed  as
 ‘vermins’.  Even  today  that  word  dis-
 figures  the  Act.  I  suppose,  Sir,  J  am  not
 a  legal  expert.  I  do  not  know  the
 legal  language  You  are  a  master  of
 that  language,

 Sir,  if  you  in  your  present  capacity
 and  with  your  past  wisdom  as  a  law-
 yer  and  ag  a  judge  hold  that  the  phr-
 ase  ‘whole  circumstances’  ig  permissi-
 ble  and  is  permitted  in  legal]  enact-
 ments,  I  would  have  no  objection,

 but  it  jarrg  on  the  ear.  It  should  be
 all  the  circumstances,  not  the  whole.

 When  you  use,  the  ‘whole’,  it  may  re~
 fer  to  the  whole  day,  whole  man:  It
 should  be  singular,  not  plural  noun.

 I  do  not  know  whether  you  would
 agree  and  would  give  us  your  guid~
 ance  sitting  under  that  illumined
 dharamchakra.

 I  commend  my  amendment  for  ac-
 ceptance,

 Ui  hrs,

 SHRI  8  C,  KAMBLE:;  Sir,  I  have
 moved  only  two  small  amendments,

 My  first  amendment  js  No.  86,  Legal,.
 ly,,  the  special  court  ig  deemed  to  be  a
 sessions  court,  but  the  functionary

 ‘who  is  to  function  is  a  high  court  judge.
 When  a  high  court  judge  is  function-
 ing  there  by  virtue  of  his  office  that
 will  have  the  status  of  high  court,  but
 Jegally  under  the  provisions  of  sub-
 clause  (8).  it  is  to  be  deemed  ag  &
 sessions  court  Thus,  there  will  be  a
 sort  of  contradiction,  I  have,  there-
 fore,  proposed  that  the  special  court
 will  have  the  powers  including  the
 powers  of  a  sessions  court,  That  am-
 biguity  will  go  by  my  amendment,

 Regarding  my  second  amendment,
 now  the  intention  is  that  fhev  want
 to  apply  what  ts  called  the  warrent
 procedure  as  prescribed  in  the  Orly
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 minal  Procedure  Code,  It  has  been
 put  in  sub-clause  dd:

 “A  Special  Court  shall  in  the
 trial  of  such  cases  follow  the  pro-
 cedure  prescribed  by  the  Code,  for
 the  trial  of  warrant  cases  before  a
 magistrate.”

 What  I  have  suggested  by  my  amend-
 men  is  that  substitute  this  with:

 “A  Special  court  shall  in  the
 trial  of  such  cases  follow,  ‘warrant
 procedure’  prescribed  or  trial  of
 warrant  cases  before  a  magistrate
 as  laid  down  in  the  Code  of  Crimi-

 nal  Procedure.”

 Thig  is  a  change  of  words  and  ex-
 pressions,

 These  are  My  two  amendments.
 Government  should  give  due  conside-
 ration  because  in  one  case  there  is
 contradiction  and  in  the  other  case,
 there  38  some  confusion  by  the  expres-
 ston  and  words  used  here.

 SHRI  H,  M.  PATEL:  I  cannot,  of
 course,  emulate  Shri  Shankaranand’s
 eloquence,  but  I  am  afraid,  his  whole
 argument  is  based  on  attributing  cer-
 tain  intentions  and  motives  to  us
 which  really  do  not  exist,  His  amend-

 ment  is  not  therefore  acceptable.

 The  point  is  that  a  special  provis-
 fon  on  the  lines  of  clause  9(2)  of  the
 Bill  has  become  necessary  because
 according  to  the  scheme  of  the  Bull,  a
 special  court  has  the  powers  of  a  court

 of  sessions,  Under  the  Code  of  Cri-
 minal  Procedure,  a  court  of  sessions
 can  exercise  power  of  pardon  only
 after  the  case  has  been  committed  to
 it.  Since  there  ig  no  provision  for
 committal  of  cases  to  special  courts,
 fhe  provision  on  the  limes  of  clause
 92)  becomes  necessary  and  it  is  on
 the  same  lines  as  Section  8(2)  of  the
 Criminal  Law  Amendment  and  Sec-
 tion  88)  of  the  Disturbed  Areas  Act,
 TueMentally,  he  mentioned  and  talked

 phout  88  to  what  this  new  expreneion

 ‘suspected’  is,  He  might  know  that
 Clause  6,  sub-clause  है  of  the  Divtyrb-
 ed  Areas  Act  says

 Lary  special  court  may  with  a
 view  to  obtaining  the  evidence  of
 any  person  suspected  t0  have
 been...”

 So,  it  ig  not  e  new  innovation,  so  far  ag
 this  Bill  is  concerned.  If  amendment
 No.  99  is  not  acceptable,  amendment
 No,  44  really  falls  through,

 In  so  far  as  Mr.  Kamble’s  point  is
 concerned,  I  am  afraid  that  the  words
 ‘deemed  to’  are  also  necessary,

 What  the  hon.  Member  seems  to
 think  is  that  a  Special  Court  shall  be

 deemed  to  be  a  Court  of  Session;  and,
 therefore,  he  wants  to  provide  that  a
 Special  Court  shall  be  deemed  to  be
 a  court  having  all  the  powers  of  the
 Court  of  Session,  As  the  deeming  pro-
 vision  is  only  for  the  purpose  of  spel-
 ling  out  expressly  the  manner  in
 which  the  provisions  of  the  Code  ap-
 ply  in  relation  to  Special  Courts,  the
 deeming  provision  cannot  be  regard-
 ed  in  any  way  derogatory,  It  fs  nec-

 essary  for  clarity;  and  I  think  we
 should  not  sacrifice  clarity,  for  the  sake

 of  any  sentiments,  I,  therefore,  can-
 not  accept  his  amendment.

 As  far  ag  Mr,  Kamath  is  concerned,
 I  would  say  that  on  the  face  of  it  Mr,
 Kamath  is  very  persuasive  and  he  is
 very  correct--one  would  say  that  it
 should  be  so.  But  I  would  say  thet
 there  is  a  history  to  it.  This  amend-

 ment  relates  to  Clause  9(2)  of  the  Bill.
 The  word  ‘whole’  hag  been  used  unl-
 formiy  in  similar  provisions  oo¢uttr-
 ing  in  the  Code  of  Criminal  Procedure
 ‘1973,  Section  $06,  the  Criminal  Laws
 (Amendment)  Act,  1952,  and  the  Dis-
 turbed  Areas  Act,  ‘19fe,  While  the
 amendment  suggetted  by  Shri
 Kermeth  may  appear  to  be  of  impart-
 ance,  it  would  not  be  desirable  to  ac-
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 other.  connected  enactments;  and  we
 would  Be  losing....

 MR.  SPEAKER;  A  wrong  phraseo-
 logy  has  gained  respectability  by  usa-
 ge.

 SHRI  तू  M,  PATEL:  It  is  there.

 MR,  SPEAKER:  Mr.  Kamath  are
 you  pressing  your  amendment?

 SHRI  HARI  VISHNU  KAMATR:  I
 am  not,

 Amendment  No.  58  was,  by  leave,
 withdrawn.

 MR.  SPEAKER;  I  now  put  Mr,
 Shankaranand’s  amendments  Nos,  44
 and  99.

 Amendments  Nos,  44  and  99  were
 put  and  negatived.

 MR.  SPEAKER:  Now  Mr,  Kamble,
 are  you  pressing  your  amendments

 Nos.  85  and  86?

 SHRI  B,  C.  KAMBLE:  No

 Amendments  Nos.  85  and  86  were
 by  leave,  withdrawn,

 MR,  SPEAKER:  The  question  is:

 “That  Clause  9  stand  part  of  the
 Bil,”

 The  Motion  wag  adopted.

 Clause  9  was  added  to  the  Bill,

 Clause  cs  (Powers  of  Supreme  Court
 #  transfer  cases’)}—contd,

 Mr,  SPEAKER:  Now  we  take  up
 ¢heuse  10,  There  is  only  one  amend-
 therit  No.  182,  by  Mr,  Stephen.

 SHRI  0.  M.  STEPHEN:  In  respect
 ef  amendment  after  smendment,  we
 fave  been  hearing  the  reply  of  the

 ,Bome  Minister,  with  a  very  cryptic
 monk  Therefore,  nor~

 have  expected  what  the  fate  of  the

 amendment  woukhj  be;  but  I  felt  in-
 duced  or  prompted  to  move  this
 amendment,  because  this  is  of  a  diffe-

 rent  category.

 The  Home  Minister  hes  been  saying
 that  as  this  Bill  had  gone  through  the
 Supreme  Court,  any  change  may
 create  difficulties  here;  and  there-
 fere,  he  is  not  accepting  any
 amendment.  That  is  what  he  said
 the  other  day.  This  particular
 clause  has  been  introduced  pur-
 suant  to  a  proposal  by  the  Supreme
 Court.  Therefore,  this  clauge  as  such
 was  not  examined  by  the  Supreme
 Court.  Supreme  Court  made  certain
 suggestions.  Government  told  them:
 “We  are  prepared  to  accept  those  sug-
 gestions”,  and  pursuant  to  that,  this
 hag  been  brought  in,  The  point  is
 whether  the  suggestion  by  the  Sup-
 reme  Court  has  been  fully  incorpora-
 ted  into  this  clause  which  has  been.
 framed.  According  to  me,  no,  Now,
 this  clause  says  that  the  Supreme
 Court  may,  in  appropriate  cases,  or-

 der  the  transfer  of  cases  from  one.
 Special  Court  to  another  Supreme
 Court.  Let  us  remember  that  there
 are  not  going  to  be  umpteen  Special
 Courts;  may  be  4  may  be  2,  or  may
 be  3.  Because  the  hon.  Minister  says,
 ‘adequate  number’  no  more,  no  less.
 Unless  there  are  going  to  be  a  million
 cases,  there  may  not  be  a  large  num-
 ber  of  special  courts,  If  there  is  on~
 ly  one  special  court,  where  is  the

 transfer?  If  there  are  only  two  spe-
 cial  courts,  where  is  the  choice?
 Therefore,  I  have  suggested  that
 in  appropriate  cases  the  Sup-
 reme  Court  may  direct  the  conatitu-
 tion  of  special  courts.  Looking  thro-
 ugh  the  different  special  courts,  if  the
 Supreme  Court  feels  satisfied  that
 none  of  the  special  courts  will  serve
 the  purpose  the  Supreme  Court  may
 direct  the  government  to  constitute
 a  special  court,  The  majority  opin-
 fon  says  why  they  make  the  suggét~.
 tion:

 “Ie  the  fivet  place  there  is  no  pro-
 vision  in  the  BHI  for  the  transfer  ot
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 eases  from  one  special  court  to  an.
 other,  The  manner  in  which  the

 Judge  conducts  himself  may  disclose
 bias  in  which  case  natural  justice would  require  that  the  trial  of  the
 ease  ought  to  be  withdrawn  form
 him.  There  are  other  cases  in
 which  a  Judge  may  not  in  fact  be
 biassed;  yet  the  accused  may  enter-
 tain  a  reasonable  apprehension  on
 account  of  attendant  circumstances
 that  he  may  not  get  a  fair  trial.  It
 is  of  the  utmost  importance  that
 justice  must  not  only  be  done  but
 must  be  seen  to  be  done.  To  com-
 pel  an  accused  to  submit  to  the
 jurisdiction  of  qa  court  which  in  fact

 is  biassed  or  is  reasonably  appre-
 hended  to  be  biassed  is  a  violation
 of  the  fundamental  principle  of  natu-
 ral  justice  and  denial  of  fairplay.
 There  are  yet  other  cases,  in  which
 expediency  or  convenience  may  re-
 quire  the  transfer  of  a  case  even  if  no
 bias  is  involved.  The  absence  of
 provision  for  transfer  of  trials  in  ap-
 propriate  caseg  may  underline  the
 very  confidence  of  the  people  in  spe-
 cial  courts  as  an  institution  set  up
 for  dispensation  of  justice.”

 The  point  is  whether  this  requirement
 hag  been  met  by  this  limited  provi-
 sion,  The  Supreme  Court  says  that
 unless  there  is  provision  authorising

 the  Supreme  Court  to  direct  the  gov-
 ernment  to  constitute  special  court  to

 which  the  case  may  be  transferred,
 it  is  not  complete  and  this  clause  can
 become  infructuous.  There  are  {wo
 stages:  one,  the  Supreme  Court  mak-
 ing  up  its  mind  as  to  whether  a  court
 trying  a  case  is  or  is  not  biassed,  re-
 condly,  even  if  there  is  no  bias,  whe-
 ther  the  accused  has  apprehension

 that  it  has  bias;  and  then  even  if  thete
 is  no  apprehension,  circumstances
 may  Gemand  that  the  case  be  trans-

 ferred.  Then  the  second  stage  comes
 where  there  is  order  for  transfer
 ‘Therefore  if  things  are  left  as  they
 were  blank,  we  get  stuck  up  in  a  sort
 of  vacuum  and  the  clause  becomes
 absolutely  infructuous.
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 Therefore,  if  you  ‘honestly  bdlieve
 that  the  suggestion  of  the  Gupreme
 Court  is  bona  fide  and  you  accept  the
 suggestion,  it  ought  to  legitimately
 follow  that  this  ameridment  be  bro-
 ught  in  80  that  it  may  be  comprehen-
 sive  enough  to  ensure  that  this  clause
 does  not  remain  verbal  and  perfun-
 tory  exercise  and  it  is  a  statytory

 provision.  I  therefore  suggest  in  all
 seriousness  to  incorporate  the  sugges-
 tion  made  by  the  Supreme  Court.  The

 clause  as  it  does  not  reflect  the  in-
 tendment  of  the  Supreme  Court,  If
 Supreme  Court’s  intendment  is  to  be

 implemented  the  amendment  which
 I  propose  is  absolutely  necessary.  I
 hope  the  Minister  will  not  come  up
 with  the  reply  with  which  I  have  now
 become  habituated,  that  there  is  abso-
 lutely  no  necessity  and  that  this  mat-
 ter  went  to  the  Supreme  Court,  for
 the  simple  reason  that  it  never  went
 to  the  Supreme  Court.  My  amend-
 ment  is  necessary  to  implement  the  pro-
 posal  of  the  Supreme  Court,

 SHRI  H.  M,  PATEL:  Let  me  not
 come  with  reply  which  the  hon,  Mem-
 ber  expects.  I  will  give  a  slightly  diffe-
 rent  one.  This  amendment  is  to
 direct  the  constitution  of  the  special
 court.  No  suggestion  to  this  effect
 hag  been  made  by  the  Supreme  Court
 in  its  advisory  opinion  The  Sup-

 reme  Court  suggested  a  provision  for
 transfer  and  it  has  been  made  in
 clause  10.

 The  Amendment,  if  accepted,  will
 fetter  the  power  of  the  Central  Gov-
 ernment  under  Clause  3()  which  al-
 ready  provides  that  adequate  number
 of  special  courts  shall  be  constituted.
 Since  the  adequate  number  of  special
 courts  will  be  constituted,  there  will

 be  no  difficulty  in  the  Supreme  Court
 in  transferring  any  case  from  one  spe~-
 cial  court  to  another  special  court,

 The  amendment  may  not  {ister
 ruption).  Why,  not?  Because  there
 will  not  be  one  special  court.  द...
 may  be  several  special  courts,  thirik
 what  the  Supreme  Court  had  in  mind
 will  be  definitely  achieved  by’  this
 clause.
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 MR,  SPEAKER:  I  shall  now  put
 amendment,  No,  32  to  Clause  0  mov-
 ed  by  Shri  C.  M,  Stenhen  to  the  vote

 of  the  House.

 Amendment  No,  32  was  put  and
 negatived,

 MR,  SPEAKER:  The  question  is:

 “That  Clause  0  stand  part  of  the
 Bill”,

 The  motion  waa  adopted.

 Clause  0  was  added  to  the  Biil

 Clanse—lI—  (Appeal)

 MR,  SPEAKER:  Now  we  come  to
 Clause  .

 There  is  an  amendment  No,  300
 which  has  been  moved  by  Shri  8.
 Shankaranand.

 SHRI  छ,  SHANKARANAND:  My
 amendment  reads:

 “Page  न

 for  clause  l,  swbstitute—

 ll.  Appeal  and  revision—Provision
 of  the  Code  shall  apply  for  any  appeal
 or  revision  from  the  decision  of  a
 Special  Court  as  if  from  a  Court  of

 Sessions”,  (400)

 Since  the  Special  Courts  have  40  be
 presided  over  by  the  High  Court  Ju-
 ge,  it  it  deemed  to  be  a  Sessions
 Court,

 Please  refer  to  Clause  3(3)  of  the
 Bih  which  red@p.Jike  this—

 “Save  as  exprésely  provided  in
 this  Act,  the  provisions  of  the  Code
 shall.  in  so  far  as  they  are  not  in-
 consistent  with  the  provisions  of
 Shis.  Act,  apply  to  the  proceedings
 efors  a  Special  Court  and  for  the
 gwirpeses  of  the  aid  proviion  of
 the  Code  Special  Court  shall  be
 Weemed  td  he  a  Court  of  Session
 éad  whali-have  sll  the  powers  of  a

 Céurt  of  Sessiori  and  the  person
 conducting  a  prosecution  before  a
 Special  Court  shall  be  deemed  to  be
 &  Public  Prosecutor.”

 This  is  going  to  be  a  Sessions  Court
 Then  how  can  there  be  any  appeal  to
 the  Supreme  Court  right  from  the
 Sessions  Court  directly?

 MR.  SPEAKER:  That  is  permiissi-
 ble  even  now  under  Article  186,

 SHRI  B,  SHANKARANAND:  That
 is  an  extraordinary  thing.  That  is

 why  I  have  given  my  amendment.

 MR.  SPEAKER:  You  wanted  appeal
 and  revision.  Then  the  whole  com-
 plexion  of  the  Bill  changes,

 WIRI  8,  SHANKARANAND:  qn
 view  of  all  my  amendments  I  have
 to  stress  this  amendment,  Other-
 wise,  my  amendments  will  have  no
 meaning  .

 MR.  SPEAKER:  You  have  taken  a
 consistent  stand.

 SHRI  8.  SHANKARANAND:  Yes,
 yes,  I  have  suggested  23  amendments.
 All  these  amendments  will  have  no
 meaning  if  I  do  not  make  this  amend-
 ment  to  the  clause.  It  reads  like  this—

 “Provisions  of  the  Code  shall  apply
 for  any  appeal  or  revision  from  the
 decision  of  a  Special  Court  as  77
 from  a  Court  of  Sessions.”

 Because  the  Special  Court  is  deemed
 to  be  the  Sessions  Court  in  the  eye
 of  jaw,  88  proposed  in  this  Bill,  I  say
 let  not  the  Home  Minister  get  himself
 confused  with  all  these  complications
 with  the  jurisdiction  af  the  court,  the
 autherity  to  pardon  and  what  not.  He
 says  the  Supreme  Court  Judge  should
 preside  and  it  should  be  a  Sessions
 Court.  The  law  is  very  clear.  Let  the
 Special  Court  try  every  person  as  per
 the  provisions  of  the  Cr.P.C.  He  has
 confused  the  House.  He  has  confused
 himself  and  let  him  not  confuse  every-
 body.  Mr.  Home  Minister,  I  am  sure,
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 every  section  of  the  Act  will  be  chal-
 lenged  in  the  court  before  you  do  any-
 thing  under  the  provisions  of  the  law.
 I  say,  do  not  confuse  everybody.  You
 please  accept  my  amendment,

 SHRI  H.  M.  PATEL:  Since  the  hen.
 members  thinks  I  am  confused,  I  think
 the  House  might  accept  the  position
 that  they  have  to  be  confused  all
 through,  I  propose  to  press  for  what-
 ever  I  have  come  here.  He  says  that
 the  appeal  from  the  Special  Court
 should  tie  to  the  High  Court.  That  is
 all  he  wants.

 MR.  SPEAKER:  Appeal  or  revision.

 SHRI  8.  SHANKARANAND:  There
 is  let  of  difference  between  appeal  and
 revision.

 SHRI  H.  M.  PATEL:  I  know,  though
 I  have  not  got  that  much  clarity  as  a
 distinguished  lawyer....

 SHR!  छ,  SHANKARANAND:  I  do
 not  say  you  do  not  know.  I  only  say
 don’t  behave  as  not  knowing.

 SHRI  H.  M.  PATEL:  I  am  at  the
 moment  endeavouring  to  say  what
 Gegree  of  clarity  there  is  in  your  pro-
 position,  I  am  only  confining  myself
 to  that.  It  seems  to  me  that  the  hon.
 member  ig  really  confused  because  he
 haa  got  a  definite  objective  whereas  my
 objective  is  to  see  that  a  fair  trial  is
 obtained  through  special  courts  and  as
 speedily  as  possible.  Clause  ll  seeks
 to  provide  that  an  apeal,  shall  lie
 from  the  judgment  of  the  special  court
 te  the  Supreme  Court  both  on  facts
 and  on  law.  This  hag  been  suggested
 in  order  to  expedite  the  trial  of  offen-
 oes  by  the  special  court,  because  the
 special  court  will  consist  of  High  Court
 judges,  The  amendment,  therefore,
 is  not  acceptable,

 MR.  SPEAKER:  I  shall  now  put
 amendment  No.  00  by  Shri  Shankar
 anand  to  the  vote  of  the  House,

 The  amendment  No.  200  was  put  and:
 negatived.
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 हर,  SPEAKER:  Now  I  will  put  the
 clause.

 SHRI  H.  M.  PATEL:  There  is  an-
 other  amendment  by  Mr.  Stephen.

 MR,  SPEAKER:  He  has  not  moved
 it.

 The  questton  is:

 “That  clause  ll  stand  part  of  the
 Bill."

 The  motion  was  adopted,

 Clause  4]  was  added  to  the  Bilt,

 Clause  2-—  (Power  to  make  rules).

 SHRI  HARI  VISHNU  KAMATH:  I
 have  four  amendments  Nos.  54,  6,
 27  and  28  Three  af  them  are  sub.
 stantial  Amendments  and  one  is  a
 verbal  amendment.  I  shall  speak  on
 the  verbal  amendment  first,

 I  am  aware  that  the  Minister  can
 confront  me  with  some  previous  enact-
 ments  and  say  that  this  ig  what  has
 been  used  in  previous  enactments,  .  1
 am  however,  ready  to  face  that  oom
 frontation.  I  have  got  with  me  three
 Bills  introduced  in  this  House  hy
 different  Ministers  on  different  once.
 sions—-The  Press  Council  Bill,  witich
 is  now  an  Act;  the  Air  (Prevention
 and  Control)  Pollution  Bill,  ‘1978
 introduced  by  my  hon.  friend  aut  ‘oak
 league,  Shri  Sikandar  Bakht  and  the
 Mental  Health  Bill  introduced  by  शिंघा
 Raj  Narain,  I  believe  in  ‘1978.
 got  copies  of  ali  these  three  Bills,
 When  incorpayating  such  |
 these  three  Bills  use  the  phrase .  not
 “for  the  purposes  of  this  Act”  but  Mor
 carrying  out  the  purposes  of  thig  Act”,
 This  clause,  I2  says  that  the  Supteips
 Court  may  make  roles  “for’  the  spi
 poses  of  this  Act’.  in  all  the  thee
 Biles  I  have  mentioned—the  Minister
 may  check  if  he  wante—the  phtie
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 is  either  “to  carry  out  the  pur-
 of  this  Act”  or  “for  carrying  out

 the  purposes  of  this  Act’.  I  would
 not  waste  the  time  of  the  House  by
 Speaking  further  cn  that;  I  believe  in
 the  common  sense  and  intelligence  of

 the  Ministers,  including  the  Home
 Minister  and  therefore,  I  hope  he  will
 accept  it.  If  you  also  endorse  it  and
 approve  of  it,  there  will  be  no  diffi-
 culty  in  accepting  it.  It  shouuld  not  Xe
 just  for  the  purposes  of  this  Act,  but
 for  carrying  out  the  purposes  of  this
 Act.  “For  the  purposes  of  this  Act”
 is  delightfully  vague.  ‘To  carry  out”
 or  “for  carrying  out”  the  purposes  of
 this  Act  is  more  accurate  and  precise.

 I  come  to  the  substantial  amend-
 ments.  I  am  not  sure  that  we  should

 ast  a  burden  upon  the  Supreme  Court
 to  frame  rules  for  carrying  out  the
 purposes  of  this  Act.  I  know  that  the
 Memorandum  on  Delegated  Legislation
 appended  to  the  Bill  refers  to  Section
 643  of  the  Companies  Act,  1956.  There-
 in  it  is  stated  that  this  Section  643  of
 the  Companies  Act  confers  power  on
 the  Supreme  Court  to  make  rules  with
 respect  te,  certain  matters.  I  do  not
 know  whether  these  certain  matters
 cover  an  important  Bill  like  the  Special
 Courts  Bill  which  is  before  the  House.
 Therefore,  I  would  personally  prefer
 that  the  rules  are  made  by  the  Cen-
 tral  Government  in  concurrence  with
 the  supreme  Court  or  rather  in  con-
 sultation  with  the  Supreme  Court,  be
 cause  at  some  stage  if  somebody  takes

 it  into  his  head  to  challenge  the  Act
 and  the  rules  and  goes  to  the  Supreme
 Couurt  and  if  the  Supreme  Court  itself
 has  framed  the  rules,  that  would  be
 an  awkward  position  for  the  Supreme

 meourt....

 MR.  SPEAKER:  They  have  struck
 down  their  own  rules.

 SHRI  HARI  VISHNU  KAMATH:  I
 submit  to  your  superior  wisdom  and
 your  experience  and  in  that  case,  I
 have  nothing  to  say.  If  they  strike
 down  their  own  rules,  that  means
 they  are  killing  their  own  child.

 MR.  SPEAKER:  Once,  they  act  on
 the  administrative  side  and  on  the
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 other  occasion,  they  act  on  the  judicial
 side.  They  frame  the  rules  without
 legal  assistance  and  decide  the  case
 after  listening  to  the  lawyers.

 SHRI  HARI  VISHNU  KAMATH:  In
 your  time,  Sir,  or  later?

 MR.  SPEAKER:  A  leng  time  back.

 SHRI  HARI  VISHNU  KAMATH:  But
 even  so,  I  think  it  would  be  wiser  for
 the  Central  Government  to  do  it  be-
 cause  al]  the  Bills  and  delegated  legis-
 lation  is  the  responsibility  of  the  Cen-
 tral  Governmnt  mostly.  I  do  not  know
 whether  in  certain  enactments,  the
 rules  have  been  made  by  some  authori-
 ty  other  than  the  Central  Govern-
 ment  whether  there  have  been  pre-
 cedents,  and  they  have  been  quoted
 as  autherity.  You  just  now  said  that
 something  wrong  had  been  perpetrated
 on  an  earlier  occasion  in  the  enactment
 and  the  wrong  phrase  can  continue!

 So  also  if  a  wrong  may  continue  in
 this  too,  I  have  no  objection.  But  as
 far  as  it  is  within  human  power,  we
 should  do  the  right  thing  if  we  can.

 MR.  SPEAKER:  Mr.  Kalyana-
 sundaram  has  already  moved  an
 amendment  but  he  is  not  there.  I  shall
 now  put  amendment  No.  59  to  vote.

 Amendment  No,  59  was  put  and  nega-
 tived.

 SHRI  B.  C.  KAMBLE:  So  rar  as  the
 rule  making  power  is  concerned,  I

 have  made  a  distinction  between  the
 two  purposes—the  purpose  of  the  Act
 and  the  proper  functioning  of  the
 special  courts.  So  far  as  rule  making
 power  for  the  purposes  of  the  Act  is
 concerned,  it  cannot  he  vested  in  a
 judiciary.  This  must  be  exercised  by
 Government,  Government  cannot
 delegate  that  power.  The  administra-
 tion  of  the  Act  is  not  the  business  of
 the  judiciary.  Therefore,  if  rule  mak-
 ing  power,  delegated  power  is  to  be
 given,  that  can  be  given  to  the  Supreme
 Court  so  far  as  the  proper  function-
 ing  ०६  the  special  court  is  concerned.
 i  have  moved  an  amendment,  making
 a  distinction.  Instead  of  loading  the
 Supreme  Court  with  that  responsibility
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 4६  should  be  performed  by  the  Gover.-
 ment.  Therefore,  I  have  moved  this
 amendment.  I  seek  a  clarification.  I
 am  not  pressing  my  amendment.

 SHRI  H.  M.  PATBL:  So  far  as  Shri
 Kamble’s  amendment  is  concerned,  I
 am  not  accepting  it

 SHRI  DINEN  BHATTACHARYYA:
 Why?  He  is  only  asking  for  a  clarifi-
 cation,

 SHRI  H.  M  PATEL:  2  am  कण
 accepting  it.  If  he  wants  to  know  the
 reason,  since  the  Special  Courts  will
 be  manned  Ly  sitting  Judzes  of  the
 High  Court,  as  a  matter  of  policy  it
 would  be  better  tc  leave  it  to  the
 Supreme  Court  to  make  rules,  That

 is  how  it  apjears  to  us.

 MR.  SPEAKER:  What  about  amend
 ment  No.  54°

 SHRI  प्र.  M.  PATEL:  So  far  as
 amendment  No.  54  is  concerned,  if  it
 is  accepted,  the  clause  will  read:

 “The  Supreme  Court  may,  by  noti-
 fication  in  the  Official  Gazette,  make
 such  rules,  if  any,  as  it  may  deem
 necessary  for  carrying  out  the  pur-
 poses  of  this  Act.”

 tam  prepared  to  accept  it,  because
 it  is  a  reasonable  one,

 MR.  SPEAKER:  What  abeut  Amend-
 ments  Nos.  27  and  ‘1287

 SHRI  H.  M.  PATEL:  I  am  not  able
 to  accept  them.

 MR.  SPEAKER:  The  question  is:

 “Page  4,  line  7,  it

 after  “for”  insert  “earrying  out”
 (54).

 The  motion  was  adopted.
 MR.  SPEAKER:  Mr.  Kambie,  are

 you  pressing  your  amendments?
 +  SHRI  B  C  KAMBLE:  No,  Sir.  I
 want  to  withdraw  them.
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 MR.  SPEAKER:  Has  the  hon,  ifem-
 ber  the  leave  of  the  House  to  with-
 draw  his  amendments?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendment  Nos.  87  and  88  were,  by
 leave,  withdrawn,

 MR.  SPEAKER:  I  now  came  to
 amendment  Nos.  27  and  128,

 SHRI  HARI  VISHNU  KAMATH:
 Why  should  the  Supreme  Court  be
 tied  down  with  the  framing  of  rules?
 Sir,  you  know.

 a
 MR.  SPEAKER:  I  am  not  comment-

 ing  on  the  Supreme  Court;  far  from  it.
 I  would  prefer  that  the  Government
 do  it;  that  is  another  matter.  Now  has
 Shri  Kamath  the  permission  cf  the
 House  to  withdraw  his  amendments?

 SEVERAL  HON.  MEMBERS:  Yes.

 Amendments  Nos.  227  and  498  were,
 by  leave,  withdrawn,

 MR.  SPEAKER:  The  question  is.

 “That  clause  12,  as  amended,  ytand
 part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  12,  ag  amended,  was  added  to
 the  Bill,  वि

 Clause  13(New)

 MR.  SPEAKER:  Shri  Kalyanasund:
 ram  has  moved  an  amendment  for  the’;
 introduction  of  new  clause  13.  But
 he  is  not  present  here.  So,  I  will  now
 put  amendment  No.  60  to  the  vote  of
 the  House.

 Amendment  No.  60  was  put  and  nega
 ved,  4

 SHRI  HARI  राइस  KAMATH:
 Sir,  ह  have  moved  my  amendment  No.
 ‘116,  which  reads:

 “Page  4,  after  line  8,  inaert-~

 “13,  Every  notification  male  wader
 Clause  sub-section  a  af  sectien  §
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 every  declaration  madé  onder  sub-
 section  dy  of  section  5,  and  every
 rule  made  under  section  2  ghall  be
 laid,  88  30000  as  may  be  after  it  is
 made,  before  each  House  of  Parlia-
 ment.”  (116)

 It  is  essential  for  ensuring  the
 vigilanct  of  Parliament  over  afl  legis-
 lation,  including  delegated  legislation.  I
 am  reminded  of  what  happened  in  the
 Constituent  Assembly  when  the  emer-
 gency  provisions  were  on  the  anvil.

 One  of  the  drafi  articles  which  was
 brought  in  the  Constituent  Assembly
 had  no  such  provision.  Among  the
 numerqus  amendments  which  I  had
 moved  to  those  emergency  provisions,
 most  of  which  were  slaughtered  by  the
 Assembly

 AN  HON  MEMBER:  Guillotined.
 SHRI  HARI  VISHNU  KAMATH:
 there  was  only  one  which  was  ac-

 cepted,  There  was  only  one  which  Dr.
 Ambedkar,  the  Chairman  of  the  Draft-
 ing  Committee,  the  pilot  of  the  Consti-
 tution  Bull,  accepted  and  that  one  is
 now  incorporated  as  clause  (2)  of
 Article  354,  and  that  reads  as  follows:

 “Every  order  made  under  clause
 (i)  shall,  as  soon  may  be  after  it
 is  made,  be  laid  before  each  House
 of  Parliament.”

 And  that  was  the  only  amendment
 which  Dr.  Ambedkar  and  the  Consti-
 tuent  Assembly  ultimately  accepted.
 Mr.  Alagesan  smiles  in  appproval.
 (Interruptions.  Mr.  Patel  was  -not
 there  at  that  time,  but  Mr.  Alagesan
 was  there.  He  very  well  remembers

 Now,  Sir,  it  is  essential,  and  I  am
 sure  you  will  agree,  knowing  ag  I  do
 your  great  anxiety  to  preserve  and
 Promote  the  role  of  this  supreme  legi-
 slative  forum  as  the  vigilant  protector
 of  all  the  rights  and  privileges  of  Par-
 liazy  the  watch-dog  of  all  these
 privileges  and  rights,  that  all  legisla
 tion  including  delegated  legislation
 should  come  before  the  House  and  this
 notineutiiny  Ytoviied  under  clause  13;

 tag
 3  end  clause  S~—all  these

 will!  Yart  of  delegated  legisld-
 ttan:  under  this  important  Bill,  4  vitil

 Bill  which  will  affect  several  offenders.
 of  the  Emergency  pericd,  and  it  is,
 therefore,  essential  that  Parliament
 should  keep  a  watch,  a  strict  watch.
 and  a  sleepless  watch,  over  such  legis.
 lation.

 MR.  SPEAKER:  Mr.  Kamath,  if  I
 may  intervene,  there  is  some  little  im
 congruity  in  “every  ruel  made  under
 section  12",  Earlier  the  House  has
 agreed  that  the  rules  shall  be  made
 by  the  Supreme  Court.  If  that  ig  so,
 if  that  remains..

 SHRI  HARI  VISHNU  KAMATH:
 Even  those  rules  can  be  laid.

 MR.  SPEAKER:  .that  would
 be  incongruous.  Sitting  here  the  Sub-
 ordinate  Legislation  Committee  is
 going  into  the  merits  of  the  rules.
 (Interruptions),  Mr.  Kalyanasunda-
 ram’s  amendment  mentions  only  the
 declaration.  “Every  notification  made
 under  sub-section  (dy  af  section  3,  and
 every  declaration  made  under  sub-
 section  (l)  of  section  5”  may  be  all
 right.  I  don’t  need  to  add  anything.

 SHRIMATI  PARVATHI  KRISHNAN:
 Mr  Kalyanasundaram’s  amendment
 does  not  refer  to  the  ‘rule’.  You  see,
 Mr.  Kamath’s  38  consequential  to  his
 earlier  amendment  and  Mr.  Kalyana~
 sundaram’s  amendment  is  identical  be-
 cause  Mr.  Kamath  in  his  wisdom  or  m
 his  toolishness  thought  that  the  Home
 Minister  would  be  wise  enough  to  ac-
 cept  the  first  amendment.

 SHRI  HARI  VISHNU  KAMATH:  I
 caught  the  contagion  from  you.

 SHRIMATI  PARVATHI  KRISHNAN:
 Mr.  Kalyanasyndaram’s  amendment
 does  not  refer  to  the  “rule”.

 (Interruptions)

 SHRI  H.  M.  PATEL:  Sir,  since  the
 hon,  Member  has  conducted  such  re-
 search  in  this  and  quoted  the  authority
 of  what  happened  in  the  Constituent
 Assembly,  I  think  it  would  be  only
 right  that  I  accept  this  posi  but
 for  this  point  that  you  have  panted  out.
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 I  think  there  are  two  modifications
 which  would  be  necessary.  “Every
 notification  made  under  ejause”—~the
 word  ‘‘“lause”  is  obviously  superfluous
 it  ought  t»  go.  “Under  sub-section  qQ)

 eat  rvectiop  Be...”

 MR.  SPEAKER:  Within  5  days—
 ail  the  restrictions  ate  there.  There

 ware  other  difficulties  also.

 SHRI  प्र,  M.  PATEL.  It  is  correct.
 “every  declaration  made  under  sub-
 section  qa  of  section  5  and  every
 rule  made  under  section  19" ig  8
 tor  the  Supreme  Court  which  makes.
 So,  omit  “clause”  and  after  “section
 8”  add  the  word  “and”  and  omit  “and

 every  rule  made  under  section  12",

 ह ' अ  SPEAKER.  Shall  I  read  7६  out
 again?  The  amendment  is.

 “Every  notification  made  under
 sub-section  (l)  of  section  3,  and
 every  declaration  made  under  sub-
 section  (l)  of  section  5,  shall  be
 laid,  as  soon  38  may  be  after  it  is
 made,  before  each  House  of  Par-
 liament.”

 SHRI  H.  M.  PATEL:  I  accept  that.

 MR,  SPEAKER.  का!  it  satisfy?

 SOME  HON,  MEMBERS:  Yes.

 SHRI  C.  M.  STEPHEN.  Mr.  Kamath
 has  moved  an  athendment.  The  Home
 Minister  has  accepted  it  in  an  amend-
 e€  form  but  there  is  a  procedure  for
 that.  He  has  to  move  an  arnvendment
 to  the  amendment.

 MR,  SPEAKER:  ‘That  is  what  he  is
 doing.

 Amendment  made:

 In  Amendment  No,  Ii6—

 line  $,-..

 onde “hain;
 0  “section  7
 ee

 “porn;

 rh,  १
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 omit  “and  every  rule  made  under

 section  12”  (I35).
 (Shri  H.  M.  Patel)

 MR.  SPEAKER:  The  question  is:

 Page  4,—

 after  tine  8,  insert

 Notifications  under  section  3  ang  decla-
 rations  under  section  5  to  be  laid  before
 Parliament,

 “1d  Every  notification  made
 under  sub-section  (l)  of  gection
 3  and  every  deciaration  made
 under  sub-section  (l)  of  section
 5  shall  be  Jaid,  as  soon  as  may  be
 after  it  is  made  before  each
 House  of  Parliament”  (116,  as
 amended):

 The  motion  was  adopted.

 New  clause  43  wes  added  to  the  Bilt

 Gelawmpe  1  (Short  title  and  entent)

 SHRI  HARI  VISHNU  KAMATH:  I
 beg  to  move.

 Page  2,  lines  l4  and  5,—-

 omit  “except  ihe  State  of
 Jammu  and  Kashmir”  (62).

 If  the  amendment  is  accepted,  it
 will  read  as  follows.

 “It  extends  to  the  whole  of  Indis.”

 T  am  sware  of  article  am  of  the
 Constitution,  net  that  I  have  ovit-

 mad
 ‘that  article  whith

 yor
 ert

 t  XK,  “Temporary  Weal.
 sitionat  Provistons”.

 Row,  the  word

 bole

 hep
 been  added.  The  original
 wos,  Temporary  .end
 visions.

 vw  lays
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 After  32  years  of  Independence  and
 in  the  30th  year  after  the  promulga-
 tion  of  the  Republic,  we  have  still  got
 temporary  and  transitional  provisions.

 ‘There  is,  however,  a  helpful  corollary
 to  article  370.  I  do  not  wish  to  go
 deep  into  the  pros  and  cons,  the  desira-
 bility  or  the  undesirability  of  this
 article.  This  is  not  the  occasion  for
 that.  But  I  would  only  refer  to  the
 proviso  in  article  370,  clause  I  sub-
 clause  (b):

 “the  power  of  Parliament  to
 make  lawg  for  the  said  State  shall
 be  limited  to—

 (i)  those  matters  in  the  Union
 List  ang  the  Concurrent  List

 which,  in  consultation  with  the
 Government  of  the  State,  are
 declaregd  by  the  President  to  cor-
 respond  tg  matters  specified  in  the
 Instrument  of  Accession  govern-
 ing  the  accession  of  the  State  to
 the  Dominion  of  India  as  the
 matters  with  respect  to  which  the
 Dominion  Legislature  may  make
 laws  for  that  State;  and

 (ii)  such  other  matters  in  the
 Saiq  Lists  as,  with  the  concur-
 rence  of  the  Government  of  the
 State,  the  President  may  by  order
 specify.”

 »  I  have  got  a  copy  of  the  Instrument
 of  Accession  of  Jammu  and  Kashmir
 State.  It  lists  the  subjects,  the  mat-
 ters  with  respect  to  which  the  Domin-
 ion  Legislature  may  make  laws  for
 the  State  of  Jammy  and  Kashmir.
 The  subjects  are,  Defence,  External
 Affairs,  Communications-—-we  do  not
 go  into  that—and  the  last  one  is
 “Ancillary”.  Under  “Ancillary”
 there  are  four  subjects.  I  qo  not
 know  if  you  have  got  a  copy  of  the
 Instrument  of  Accession.  I  am  read-
 ing  from  the  text  of  that.  It  says:

 “4,  Jurisdiction  and  powers  of  all
 courts  with  respect  to  any  of  the
 aforesaid  matters  but,  except  with
 the  consent  of  the  “Ruler  of  the
 Acceding  State,  not  so  as  to  confer
 any  jurisdiction  or  powers  upon
 any  courts  other  than  courts  ordi-
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 narily  exercising  jurisdiction  in  or
 in  relation  to  that  State.”

 It  is  rather  complicated  and  legal
 parlance;  you  will  appreciate  it  bet-
 ter  than  I  do.  But  with  all  this  jar-
 gon  and  abracadabra,  the  most  im-
 portant  part  of  the  provision  is,
 “except  with  the  consent  of  the  Ruler
 ef  the  Acceding  State’,  that  is  with
 the  consent  of  the  Government  of
 Jammu  ang  Kashmir,  we  can  do
 everything,  the  Parliament  can  do
 everything.  If  I  remember  aright,
 everything,  the  Parliament  can  do
 i975,  from  which  so  much  evil  has
 flowed,  was  applied  to  the  entire
 country,  including  the  State  of  Jammu
 and  Kashmir  and  so  also  the  Forty-
 Second  Constitution  Amendment  Act,
 the  pernicious  Act,  was  applicable  to
 the  whole  country,  including  the  State
 of  Jammu  ang  Kashmir,

 Now,  what  must  have  been  done  in
 those  days—-I  was  partly  in  jail  and
 partly  outside  at  that  time—wasg  per-
 haps  that  in  that  case,  the  consent  of
 the  Government  had  been  obtained.
 I  would  like  to  know,  therefore,  whe-
 ther  in  the  case  of  the  Bill,  Govern-
 ment  has  made  any  attempt  to  obtain
 the  consent  of  the  Government  of
 Jammu  and  Kashmir  so  as  to  make
 this  applicable  to  that  State  also.  You
 are  aware  that  the  jurisdiction  of  the
 Election  Commission  and  the  jurisdic-
 tion  of  the  Supreme  Court  also  have
 been  extended  to  Jammu  and  Kash-
 mir.  If  I  remember  aright  in  the
 case  of  both  the  Election  Commission
 and  the  Sureme  Court,  their  jurisdic-
 tion  has  been  extended  to  Jammu  and
 Kashmir.  So,  what  is  the  snag  in
 this?  Why  should  it  not  apply  to
 Jammu  and  Kashmir?  Is  it  beause
 the  Government  is  forgetful  or  remiss
 or  is  unwilling  or  is  unable  to  extend
 the  jurisdiction  of  this  Bill  also  to
 Jammu  ang  Kashmir?  Under  the
 Instrument  of  Accession  to  the  Indian
 Union,  have  they  made  any  _  serious
 effort  at  all  to  persuade  or  get  the
 consent  of  the  Jammu  and  Kashmir
 Government  about  this  legislation?  If
 they  have  not  done  so,  will  they  do
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 so  shortly  and  get  it  amended  also?
 If  they  do  not  want  to  do  so,  why  do
 they  hot  want  to  do  so?  Al]  these
 questions  must  be  answered  now
 straightaway;  otherwise,  there  is  no
 reason  why  it  should  not  be  extended
 to  Jammu  and  Kashmir.

 SHRI  H.  M.  PATEL,  Shri  Kamath
 Suggests  that  the  words  “except  the
 State  of  Jammu  and  Kashmir”  should
 be  deleted  from  this  Clause.  In  other
 words,  he  would  like  the  Act  to  be
 extended  to  the  State  of  Jammu  and
 Kashmir,  This  Be  not  possible  as  the
 provisions  of  Art.  370  reaq  with  Art.

 868  will  be  attracted.  The  Supreme
 Court  have  observed  in  their  advis-
 ary  opinion  that  parliament  derives
 ita  legislative  competence  for  the
 enactment  of  the  Special  Courts  Bill
 from  Entry  HA,  ‘Administration  of
 Justice’  in  List  Il—Concurrent  List—
 of  the  Seventh  schedule.  The  sub-
 ject  of  Administration  of  Justice,  and
 the  constitution  and  organisation  of
 all  Courts  excepting  the  Supreme
 Court  ang  the  High  Courts  was  tran-
 sposed  from  List  f-—State  List—to
 Tlet  III  by  virtue  of  the  42nd  Amend-
 ment  which  has  not  been  extended  to
 the  State  of  Jammu  and  Kashmir.  In
 other  words,  in  so  far  as  the  State  of
 Jammu  and  Kashmir  is  concerned,

 Administration  of  Justice  is  not  a
 Concurrent  Subject  and  therefore
 parliament  has  no  competence  to  legi-
 slate  for  Jummu  and  Kashmir  so  long
 as  the  42nd  Amendment  of  the  Con-
 stitution  continues.

 SHRI  HART  VISHNU  KAMATH:
 ven  with  the  concurrence  of  the
 State  Government?

 MK.  SPEAKER:  According  to  him,
 even  with  their  concurrence  he  can-
 not.  do  it.  Now  I  shall  put  Amend-

 -ament  No,  §2  by  Shri  Hari  Vishnu
 Kamath  to  the  vote  of  the  House.

 Aitendment  No.  53  was  put  and
 negatived.

 MR  SPEAKER,  The  question  is:
 a  aut,  Clause  4  stand  part  of  the
 a
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 The  motion  wag  adopted.

 Clause  4  wes  added  to  the  Bill,

 The  Enacting  Formule  was  added
 to  the  Bill.

 MR,  SPEAKER,  Now  the  Pream-
 ble.  There  are  a  large  number  of
 amendments.

 Mr.  Narasimha  Reddy,  you  have
 moved  Amendments  Nos.  3,  4,  5  6  and
 हि

 SHRI  G.  NARASIMHA  REDDY:
 (Adilabad):  Yes,  Sir,  I  will  speak  on

 al!  of  them  put  together.

 The  reason  for  moving  my  amend-
 ments  to  the  Preamble  is  that,  till
 now,  much  diseussion  on  the  law
 points  of  this  Bill  has  taken  place.

 I  would  like  to  say  how  I,  ag  a  per-
 son  from  village,  a  layman,  without
 knowing  law  understang  this  Bill.
 Then  [  would  give  the  reasons  for
 moving  my  amendments,  As  I  under-
 stand,  the  object  of  the  Government
 in  bringing  this  Bill  is  only  to  punish
 Shrimati  Indira  Gandhi.

 AN  HON.  MEMBER:  No,  no,

 SHRI  G.  NARASIMHA  REDDY:
 Allow  me  to  say  how  I  understand  it.
 You  may  not  agree  with  my  under-
 standing.  My  understanding  is  that
 this  Bill  has  been  brought  only  to
 punish  Shrimiati  Indira  Gandhi.  ‘The
 time  is  very  short,  that  is,  only  three
 years  are  there.  Therefore,  they
 would  like  to  hasten  i  up'  .through
 this  legislation.  Otherwise—if  they
 do  not  do  it—after  three  years  they
 may  not  be  in  power.

 Therefore  niy  point  of  view  fa  this.
 By  thie  BiQ  only  the  persons  or  the
 political  persons  who  were  holding
 high  plades  in  the  Government  dur
 ing  the  Emergency  perind  only  are
 punishable.  48  means  that,  affer-  the
 Emergency  pertod,  whoever  are
 politiciaris  rujing  the  country
 at  the  Centre  or  in  the  Stittp  are
 allowed  to  40,  as  ‘I  4,  ह...
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 exGesees  or  any  corrupt  practices  for
 which  they  will  not  be  punishable
 under  thie.  So,  by  this,  they  are
 Opening  a  dangerous  chapter  in  the
 democratic  Parliamentary  system  of
 this  country  because  the  Party  which
 is  in  power  will  be  allowed
 to  do-anything  they  like  and  they
 will  be  punished  only  when
 another  Party  comes  to  power.  That
 means,  the  future  Government,
 whichever  Party  comes  te  power  will
 have  to  come  with  a  Special  Courts
 Bull  saying  that  whatever  offences
 were  done  by  the  previous  politicians
 Or  the  previous  regime,  they  alone
 will  be  tried.  Therefore,  the  people
 of  this  country  will  be  forced  to  think
 that  the  Government  is  interesteg  in
 trying  only  their  political  opponents.
 If  Government  want  this  to  be  chang-
 ed—what  the  people  are  thinking
 about  this  present  Government—then
 they  may  accept  my  amendment,  I
 have  no  objection  if  they  are  really
 interested  in  punishing  all  the  poli-
 ticians  whoever  committed  excesses,  in
 future  also;  whenever  there  is  an  In-
 quiry  Commission  appointed,  if,  ac-
 cording  to  the  report  of  the  Inquiry
 Commission,  prima  facie  cases  are
 established  against  some  persons,  al]
 such  persons—in  future  also—should
 be  tried  under  this  legislation.

 SHRI  HARI  VISHNU  KAMATH
 I  heve  a  series  of  amendments  45  to
 $i,  seven  amendments

 MR.  SPEAKER:  १६  is  already  607
 Clock.  We  shall  take  it  up  tamorrow.
 There  is  an  Half-an-hour  Discussion,

 BT

 HALF-AN-HOUR  DISCUSSION

 Suortacge  or  Coan
 SHRI  EDUARDO  FALEIRO  (Mor-

 Wied):  IT  have  raiied  a  discussion
 hepause  it  qoes  not  anpear  credible  to
 ew-what  the  hon.  Minister  did  say
 in  reply  to  unstarred  question  No,  27
 atiswered  on  20th  Februarv  ‘979,  on
 which  this  discussion  is  based.

 ‘The  Minister
 i]  =  By  ee shortage  Cok  ooa

 and

 (HAE.  Ditc)  399°

 January  1979,  This  was  contrary  to
 the  reports,  The  Financial  Express,
 just  to  cite  one,  gid  make  out  a  case
 of  such  a  shortage  as  late  as  March
 1979  under  the  caption,  ‘Coal  Qutpyt
 Target  Eiusive
 38.0  hrs.

 {Sarr  N.  K.  SHeswAtkar  in  the
 Chair]

 Mr.  Chairman,  why  I  gay  that
 these  figures  are  not  credible  is  be-
 cause  just  in  the  month  of  December,
 the  hon.  Mimster  was  constrained  to
 admit  on  the  floor  of  the  House  that
 managers  of  the  coal  companies  had
 a  meeting  in  his  office  and  that  at
 that  meeting  in  hig  very  office  and  in
 his  very  presence,  those  managers
 gave  bogus  and  inflateqg  production
 figures.  On  that  basis  they  collected
 incentives  worth  lakhs  of  rupees,  pas-
 sibly  crores—I  do  not  know.  I  would
 incidentally  ask  him  to  clarify  what
 was  the  amount  of  incentive  disburs-
 ed.  But  he  did  admit  at  least  in  the
 case  of  one  company  that  bogus  in-
 flated  production  figures  had  been
 produced,  He  said  that  he  would  fake
 action  to  see  that  in  future  such  type
 of  inflated  and  false  figures  were  not
 given.  Now  I  would  like  to  inciden~
 tally  know  what  action  he  has  taken
 in  that  regard.

 The  other  reason,  which  I  do  not
 beheve  and  I  do  not  think  credible  is
 that  there  is  no  shortage.

 If  there  is  no  shortage  and  if  the
 shortage  with  different  companies  is
 due  to  transport,  namely,  that  rail.
 way  wagons  are  not  available,  they,
 why  the  Government  and  the  Minis-
 try  are  not  allowing  private  indivi-
 duals  to  take  their  own  trucks  to  ge
 to  the  coal  fields  ang  collect  the  pro-
 duce?  They  say  that  there  is  no
 shortage.  If  there  is  no  shortagé—
 why  you,  or  I  or  the  in
 dustrien  cennat  go  to  the  coal  fields,
 why  not  allow  private  parties  0
 to  the  coal  mings  and  co  ~what-
 aver  coal  they  require?  This  wilt  te
 very  good  in  several  respects  becatii:
 under  the  new  procedure  if  wart
 to  get  any  quantity  of  coal  hive
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 to  get  a  licence  from  the  Distric  Magis-
 Yate  and  then  you  sruet  approach  Coal
 fxdia  in  Calcutta  and  they  may  try
 to  get  this  quantity  from  anywhere
 in  India.  Thereby  a  lot  of  imconven.
 fence  is  caused  and  there  are  other
 problems  also.  In  the  bargain  yout
 may  have  to  satisfy  sortie  officials  also
 who,  it  hag  been  alleged  in  the  other
 Howse  as  also  here,  collect  a  certain
 percentage.

 ‘The  third  reason  why  I  do  not  be
 lieve  that  there  is  no  shortage  of  coal
 $s  that  we  are  jus;  now  importing
 Kage  quantities  of  coal  from  abroad—
 williione  of  tonnes  of  coal  we  are  im-
 porting  as  the  Minitter  hag  said  in
 the  House.  Here  there  is  an  absolute
 reversal  of  the  policy  followed  by
 the  previous  government  by  the  pre-
 sent  government.  In  the  previous
 government,  quring  the  years  ‘1978-74,
 and  1074-75,  in  these  two  years,  there
 has  been  an  increage  in  coal  produc-
 tion  to  the  extent  of  25  per  cent  and
 Many  industries  foy  instance,  the
 cement  industry,  were  using  to  some
 extent,  at  jeast  some  units  were  using
 coal  88  power  instead  of  ofl  fuel  which
 hes  to  be  imported.  The  coal  posi-
 tion  ‘haa  charged  again.  These  very
 industries  which  were  using  जा  fuel
 and  which  were  then  made  tq  use
 coal  are  reverting  to  ofl  fuel  and
 thereby  so  much  of  foreign  exchange
 is  wasted,  The  point  is  that  if  there
 fg  no  coal  shortage,  why  does  this
 sttuation  take  plecs?  I  submit  that
 fhe  shortaze  is  there  and  the  state-
 mitnt  is  hot  credible.  In  the  past  such
 stateménts  and  infleted  and  false
 figures  Have  adihiittediy  been  given
 By  Che  coal  companies  to  the  Minis.
 try.

 The  shortage  ig  fhere.  What  are
 the  reasons  for  the  shortage?  ‘The
 reasons  can  be  summed  up  in  one
 word—that  is,  mismanagement.  The
 problem  fs  this.  The  Coal  India  Ltd.
 is  a  holding  company  arid  it  has  so
 many  sibsidiary  companies:  After
 the  Jensta  Paity  Government  carne
 to  ह...  द...  have,  what  is  known,
 decentralised  it  in  such  a  manner  thet
 the  subsidiary  compares  ‘hayes  ‘thet

 MARCH  8,  7९३  (HAR,  Diao)  है... .. ड

 own  Beard  of  Directors  and  the  Mena-
 ging  Director  has  also  been  made  the
 Chairmen.  There  is  no  accountability
 whatsoever  from  the  subsidiary  com-
 panies  to  the  main  holding  company
 and  this  was  the  complaint—there  is
 ho  control—of  Gen.  Grewal  who  was
 the  Chairman  of  Coal  India  Lig  and
 he  had  brought  this  fact  that  he  could
 not  contro]  the  subsidiaries  in  view
 of  the  change  in  the  Articles  of  As-
 soviation  which  has  decentralised  them
 completely.  He  has  brought  this  fact
 to  the  notice  of  the  Government.  I
 fave  got  copies  of  his  letters  to  the
 Gevernment  and  there  he  has  made
 out  &  case  why  the  situation  is  there
 and  thet  in  this  way  mismanagement
 will  be  there  ang  he  has  said  that
 this  ig  against  the  recommendations
 of  the  Administrative  Reforms  Com-
 mission  which  has  recommended  that
 the  Board  of  Directors  should  be
 formed  in  consultation  with  Coal
 India  Lid.  the  holding  company  and
 this  is  followed  also  in  other  public
 sector  and  private  sector  companies.
 In  public  sector  units  for  instance,  of
 SAIL,  this  is  the  procedure  which  is
 followed.  Why  is  it  not  followed  in  the
 case  of  Coal  India  Lid.

 Sir,  the  other  reason  apart  from  thir
 absolute  independence  of
 companies  for  this  mis-managemsent  fs
 the  very  peculiar  way  in  which  pro-
 motions,  transferg  and  postings  ute
 made.  To  give  an  instance,  there  ऊे
 one  Mr,  Weiliera.  He  i4  @  Si
 techniesl  men.  He  way  appolhted  a
 Managitig  Drector  of  Central  Coals
 fields,  Ranchi  without  observing  pro~-
 per  rules  of  promotion.  It  is  nrovitiell
 that  a  person  who  is  appointed  to  this
 post  should  appear  for  an  interview  be-
 fore  the  Bureau  ef  Public  Enterprises
 but  he  was  di  ted  to  this
 post,  What  is  more  significant  is  that  be
 was  Chairman  and  Managing  Directot
 in  Dhenbed  end  then  he  was,  tran
 ferred  as  Adviser  to  Chairmen,  Cod
 India  Ltd,  Calcutta  and  from  thete
 within  less  than  a  month  thie  mat,
 who  is  non-qualified  and  not  estifie®
 to  told  «the  post,  i  traneferred-as
 Ciairmitn.tem-Mareging  Dixector  of
 Ouatral  Benddh  “Thine:
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 very  inceguiar,  If  caste  a  suspicion
 that  there  are  very  peculiar  type  of
 deals  going  on.  The  Minister  has  to
 clarify  in  this  regard  also,

 Lastly,  Mr,  Chairman,  the  Minister
 had  meritioned  in  the  other  House
 about  natural  calamities,  But,  Sir,  i
 would  ४४९  to  say  that  the  greatest
 talamity  is  his  own  administration  and
 Ministry.  I  am  sorry  to  say  wm,  He
 is  a  man  of  sweet  words  and  always
 smiling  but  then  wil  the  satne  the
 condition  in  his  department  and
 Ministry  is  deteriorating.  Let  me  give
 the  example  of  natural  calamity  im
 Dkanbad,  There  were  floods  and  the
 whole  cealmines  were  flooded.  Why

 »  were  they  flooded?  The  local  news-
 papers  carvied  thi,  news.  They  were
 flooded  because  the  water  pumps  were
 closed  as  there  was  @  quarrel  and  clesh
 between  Mr,  Verma,  Secretary  of  the
 Ministry  and  the  staff  there.  Later
 the  whole  blame  was  put  en  the

 Now,  Str,  on  the  basis  of  this  I
 would  like  to  ask  the  hon’ble  Minister
 the  following  three  questions:  —

 i.  If  there  is  no  shortage  of  coal
 then  why  individuals  cannot  go  to
 Pitheutis  antl  collect  the  ०७०४  requir-
 ed  by  them?

 a  What  is  the  present  position  of
 Coal  ‘India  Lid,  which  iz  a  holding

 Rour  discussion  is  very  important  and
 when  the  Cabinet  Minister  is  present
 {t  is  not  proper  thet  the  State  Minis-
 ter—for  whom  otherwise  I  have  the
 highest  regard—replies,  Propriety  de-
 mand,  that  the  Cabinet  Minister
 replies.  The  last  question  was  repiied
 to  by  the  Cabinet  Minister  himself,
 namely,  whether  those  were  inflated
 figures.  He  has  admitted  that  they
 were  inflated  figures.  So,  it  is  better
 that  the  Cabinet  Minister  gives  ‘the
 reply.

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  Mr.
 Chairman,  Sir,  It  is  right  and  proper
 that  my  colleague  answers  it.  Be-
 cause,  he  has  taken  over.  He  is  hand-
 ling  the  subject.  So,  I  thought  that
 {ft  is  proper  that  he  answers  the  entire
 question.  But  still,...

 MR.  CHAIRMAN:  He  wants  to  be
 satisfied  by  your  replying  to  it.  Any-
 way,  it  ig  up  to  you.

 SHRI  P,  RAMACHANDRAN:  He
 has  posed  three  questions.  One  is
 about  the  transport  of  coal  by  the
 individual,  consumers.  Even  now,
 when  the  individual  consumer  comes
 with  the  proper  authority  given  either
 by  the  State  Government  or  by  the
 Central  Government  or  by  the  spon-
 soring  authority,  he  is  free  to  take  it
 either  by  rail  or  by  road,  Even  now
 it  ig  allowed.  He  was  referring  to  the
 shortage  of  coal,  And  I  can  tell  him
 with  confidence  that  today  in  the
 country  the  stock  of  coal  is  a  litfle
 over  2.9  million  tonnes.  If  you  waht,
 T  can  even  give  you  the  figure  of  stock
 area~wize.

 SHRI  EDUARDO  FALEIRO:  Pre-
 viously  you  had  given  inflated  figures.

 SHRI  P,  RAMACHANDRAN:  No
 it  is  not  gb.

 SHRI  EDUARDO  FALEIRO;  You
 told  it  to  us  in  the  House.

 SHR:  P.  RAMACHANDRAN:  What
 I  told  you  was  that  it  was  not  an  ‘in-
 flated  figure.  There  was  a  mieting
 with  the  CMDs,  At  that  time  T  watted
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 the  stocks.  And  in  this  verificaton,
 in  one  or  two,  some  over-reporting
 was  found.  It  is  only  on  that  basis
 and  on  that  report  that  we  are
 faking  action.  The  report  ia  being
 examined  and  whoever  is  found  to  be
 responsble  will  be  taken  to  task  and
 ection  will  be  taken  against  him.
 About  the  individuals,  there  is  no  ban
 on  any  individual]  taking  the  coal,  pro-
 vided  he  has  got  certain  certificate  of
 the  spensoring  authority.

 SHRI  EDUARDO  FALEIRO:  No
 certificate  is  required  if  there  is  no
 shortage.

 SHRI  P.  RAMACHANDRAN:  Just
 because  there  is  no  shortage  do  you
 want  anybody  to  buy?  No.  that  is
 not  the  Government  policy.  The
 Government's  policy  is  this,  It  is  a
 commodity  which  hag  to  be  distributed
 properly.  You  cannot  expect  anybody
 to  go,  take  the  coal  and  then  sell  it
 in  the  black-market,

 SHRI  EDUARDO  FALEIRO:  Why
 should  he  sell  it  in  the  black~market?
 There  is  no  scarcity.

 SHRI  P.  RAMACHANDRAN:  Arti-
 ficial  scarcity  will  be  created.  It  is
 the  policy  of  the  Government  which
 has  been  enunciated  long  back,  that
 coal,  whether;  is  in  plenty  or  in
 svarcity,  must  be  distributed  properly.
 That  is  why  a  certain  Authority  is
 ctéated  and  the  Coal  Controller  a:.s
 hig  say  to  regulate  the  distribution  of
 the  coal.  Wagons  have  to  be  allotted
 and  coal  despatched,  Railways  have
 got  the  authority  to  have  the  priority
 for  that,  You  cannot  expect  Railways
 to  move  coal  with  low  priority,  as
 higher  priority  coal.  The  first  priority
 comes  in  respect  of  coal  for  the  steel
 plants,  railways,  power  stations  and
 then  cement  industries  ang  other  in-
 dustries.  Then  only

 any  peter ‘kiln  and  other  things.  is  only  the
 Railways  which  can  stipulate  the
 ‘priority,  We  have  no  control  over
 het.  After  all,  the  Coal  companies
 have  got  only  stocks  at  the  pit-head
 end  they  are  responsible  to  give  the

 eae  to  thore  people  who  come  with

 MARCH  8  TD...  (HAR.  Died,

 the  authority,  That  is  wil  Alta  evin
 for  the  price,  at  the  pit-head,  statuibry
 price  is  fixed.

 SHRI  ANNASAHEB  PL  SHINDE:
 (Ahmednagar):  Tn  some  cases  it  has
 been  found  that  the  Railway  Board
 hag  communicated  jn  writing  stying
 that  so  many  wagons  have  been
 allotted;  but  even  then  coal  is  not
 moved,

 SHRI  P.  RAMACHANDRAN:  It
 might  have  been  go  in  the  month  of
 October,  798  or  so,  Now  it  is  not
 30,  I  woulg  like  instances  if  any  to
 be  brought  to  my  notice.  If  there  is
 anything  to  be  looked  into,  I  wil]  im-
 mediately  attend  to  that.  Coal  is
 available  now  in  all  the  pitheads  are
 wise,  and  any  amount  of  coal  can  be
 transported  if  there  is  proper  certi-
 ficate  from  sponsoring  authority.
 That  is  the  position  today,  And  re-
 garding  the  powers  of  the  holding
 company,  certain  steps  of  decentrali-
 sation  were  initiated.  That  does  not
 mean  that  the  hoiding  company  has
 lost  the  powers  for  having  the  control
 over  the  subsidiary  companies.  They
 still  possess  all  the  powers  to  monitor
 the  production,  the  marketing  aspect
 ‘of  it  and  also  sanctioning  of  projects.
 Powers  are  still  vested  with  the  Coal
 Authority  of  India  and  there  is  no
 question  of  devaluing  that  guthority
 except  certain  powers  deligated  to
 subsidiary  companies  for  efficient
 operations,  Certain  powers  ‘were
 delegated  to  the  subsidiary  company.
 That  is  all,  In  fact,  the  Coal  India
 Ltd.  still  enjoys  alj  the  powers  neceé-
 sary  for  effective  monitoring  of  the
 subsidiary  companies,  The  third  point
 he  wag  referring  to  was  wbout  the
 irregular  appointment.  of  a
 Director  he  has

 soca  >.  ‘He
 te appointed  long  age.  was

 rar  for  this  nost  after  this  Govern.
 ment  came  to  power,  It  is  very  com-
 mon  that  within  the  Departrnent,
 pegple  ere  transferred  for  variows
 reasOng  and  he  was  there  in  &  parti-
 cular  company.

 SHRI  EDUARDO  FALEIRO,  For’
 how  long?  a  ३8

 4
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 SHRE  P,  RAMACHANDRAN:  What.
 ever  it  may  be,  it  i#  not  the  length  of
 period:  that  is  important.  He  was
 transferred  from  the  company  to  the
 Department  for  some  time  and  then
 @  vacancy  arose  there,  He  was  posted
 to  another  company.  When  the  Coal
 India  Chairman  was  selected  for  one
 of  the  subsidiaries,  naturally  a  vacancy
 arose  there  and  in  that  vacancy  he
 was  posted.  That  is  ail

 SHERI  EDUARDO  FALEIRO:  Is  he
 qualified?

 SHRI  P,  RAMACHANDRAN;  It  is
 a  Managing  Director's  post.  What  is
 the  necessary  qualification  that  you
 are  thinking  of?

 SHRI  EDUARDO  FALEIRO:  Whet
 J  have  saig  is  that  for  this  type  of  post
 it  is  necessary  that  it  should  be  filled
 by  8  person  selected  by  the  Bureau  of
 Public  Enterprise,

 SHRI  P.  RAMACHANDRAN:  ‘Yes,
 he  wag  selecteg  and  posted  even  be-
 fore  this  Govérnment  came  to  power.
 He  was  the  Chairman  of  the  Central
 Coal  Fields.  Ltd,  Then  a  general
 transfer  took  place.  At  that  time  he
 was  transferreg  to  BBCL  aad  after
 some  time  he  was  posted  to  the
 Ministry  and  recently  we  have  posted
 him  in  the  vacaney  caused  by  the
 transfer  af  the  Chairman,  CCFL,

 ry  भागलपुर)  :  सभाषति  हे
 चक  --  *  है,  फिर  8

 ी  ि
 ्

 टत  कोयले  का
 11

 कर  रहे  है
 कर्ड  के  * व्

 ण्  क
 बाद  से  बढ़ा

 ड्  स्थिति  है  ।  हमारे  सामने  ांकड़े  हैं  कि  हमारा
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 The  total  demand  of  coal  during
 ‘1977-78  was  about  9  million  tonnes.
 But  the  total  stock  78  about  302  million
 tonnes,  It  is  clear  the  production  of
 coal  has  all  slong  exceeded  ihe
 demand,

 इस  तरह  से  हमारा  प्रोडक्शन  बढ  रहा  है  ।

 सभापति  महोदय .  भ्रापका  प्रश्न  क्या  है  ?

 wo  रामकी  सिंह  मेरा  शन  यह  है  कि  जब  स्टाक
 भी  बढ़  रहा  है,  उत्पादत  भी  बढ़  रहा  है  जिसका  कि
 कोई  वर्णन  नहीं  है  फिर  भी  कायले  को  दाम  बढ़ाने  के
 लिए  कोशिश की  जा  रही  है।  यह  बडी  भयावह  चीज  है!
 मेरे  पास  रिपोर्ट  है  जिसमें  दिया  गया  है  कि  कोल
 इडस्ट्री  का  प्रशासन  ठीक  होना  चाहिए  i  इस  से  00
 करोड  रुपया  बचाया  जा  सकता  है  1  मुझे  यह  लगता  है
 कि  कोल  प्रशासन  प्रत्यन्त  ग्रक्षम  हैं।  यह  म॑  नहीं  कह
 रहा  भू  हर  टन  में  3  रपये  बचाए जा  सकते
 है  t  इससे  यह  पता  चलत।  है  कि  शासन  कितना  कमजोर
 और  प्रक्षम  है  भौर  कोयले  के  उत्पादन,  उसको  कार्य-
 झमसा  को  ठीक  नहीं  करता  है  ।  कोमले  की  कीमत
 बढ़ाने  के  लिए  कैविनेट्सय  कमेटी

 बाबू  जगजोबत
 दाम

 सोच  रहा  है  कि  कोयले  के  दाम  रोज-ब-रोज  बढ़ते जा  रहें
 हैं,  ऐसा  क्यों  हो  रहा  है  |  मै  समझता  हू  कि  यह  विभाग
 की  झक्षमता  की  निशानी  है  |

 झाज  क्या  स्थिति  हैं।  मानतीय  राम  साहब  वहां
 से  आते  हैं।  वह  जानते  होगे  कि  कांट्रैक्टर  और  मैनेजर
 की  ह. ....!  से  हजारों  ठत  कोसले  की  रोज  चोरी  होती
 है।  इसको  रोकने  के  लिए  झाप  क्‍या  कर  रहे  हैं  1

 4  यह  भी  जानता  चाहता  हू  कि  दावेजा  कमेटी  की
 प्रमुशंसाझो  फो  ध्यान  में  रखते  हुए  कोयले  के  उत्पादन
 के  खर्च  को  तेरत्‌  रुपये  प्रति ढ्भ  कम  करने  के  बारे में  श्राप
 क्या कर  रहे  है  7  साथ  ही  कोयले  का  भावात  प्राप

 कब  तक  बन्द  करेंगे  भौर  साठ  करोड़  जो  इस  पर  ग्य
 होता  है  उसको  पाप  कब  तक  बचा  पाएगे  ?  कौयले
 के  दाम  बढ़ने की  सम्भावता  से  लोग  बहुत  भयभीत  हैं।
 क्या  सनकी  इस  शंका  को  सरकार  दूर  करेगी  शौर
 घोषणा  करेगी  कि  कोयले  के  दाम  नहीं  बढ़ाएं.  जाएंगे
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 PROF.  ए.  G.  MAVALANKAR
 (Gandhinagar):  Mr,  Chairman,  Sir,
 the  shortage  of  cOal  has  been  a  chronic
 problem  and  it  has  been  creating  a  lot
 of  terrible  and  intolerabie  hardships
 to  industries,  major  and  smal]  scale.
 The  Minister  has  himself  admitted  in
 his  answer  given  on  the  20th  Febru-
 ary,  979  to  the  Unstarred  Question
 that  it  has  causeq  a  lot  of  hardships
 to  a  number  of  industries,  particularly
 textile  industries.

 AN  HON.  MEMBER:  As  also  fer-
 tilizer  industries.

 PROF,  P.  G.  MAVALANKAR:  Yes.
 Now,  Sir,  I  come  from  Ahmedabad.
 Yesterday,  there  were  two  questions.
 One  was  a  Starred  question,  directly
 on  this  problem,  but  unfortunately
 my  friend  Shrj  Kumari  Ananthan  was
 not  present.  I  could  not,  therefore,
 ask  any  question  so  far  as  Ahmedabad
 mills  are  concerned.  Another
 Question  by  me  on  the  same  topic
 came  as  an  Unstarred  Question  and  I
 could  not  ask  any  supplementary
 questions  on  it  either,

 I  want  to  bring  this  problem  to  the
 Government’s  notice  again  with  all
 seriousness.  I  have  referred  to  the  two
 questions  of  yesterday,  and  we  have
 also  the  answer  to  the  unstarred
 Question  on  the  20th  February,  which
 is  the  subject  matter  for  half-an-hour
 discussion  today.  All  the  answers  are
 a  classic  example  of  not  saying  any-
 thing.  In  the  answer  on  the  20th

 February,  on  which  this  nalf-an-hour
 discussion  has  been  raised,  it  was
 said:

 “There  was  no  shortage  of  coal
 with  the  coal  companies  in  Decem-
 ber,  978  and  January,  1979”.

 In  that  case,  how  is  it  that  hundreds
 and  thousands  of  industrial  units  and
 many  others  in  many  parts  of  India
 have  been  experiencing  shortage  of
 coal?

 I  come  from  Gujarat.  There,  not
 only  the  textile  mills,  but  even  the
 power  stations  suffereq  because  of
 shortage  of  coal.  Will  not  the  Gov-
 ernment  agree  that  because  of  this
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 inadequate  distribution  or  erratic  dis-
 tribution  of  supply  of  coal,  although
 they  have  said  that  there  jis  coal  and
 they  can'supply,  it  has  resulted  in  all
 kinds  of  handships  and  corruption?
 Therefore,  it  resulted  in  al]  kinds  of
 harassment  and  all  kinds  of  loss  of
 production.  My  question  is:  what  are
 Government  doing  with  regard  to
 that?  Finally:  every  time  the  Minis-
 ter  of  Energy  and  his  colleague  pass
 on  the  buck  to  the  Railway  Minister.
 The  Railway  Minister  in  turn  passes
 on  the  buck  to  the  other  Minister.
 Only  about  2  hours  earlier  jin  this  very
 House  today,  the  Railway  Minister
 said  that  whether  he  was  there  or  the
 Minister  of  Energy  was  there,  they
 were  all  ultimately  one,  in  the  same
 Government,  Then  how  long  will  they
 go  on  passing  the  responsibility  from
 one  Ministry  to  another,  and  not  com-
 ing  to  grips  with  the  problem.  In  the
 end,  the  consumers  are  suffering,  He
 says,  the  Ahmedabad  mills  are  not
 closed.  That  is  not  completely  true.
 The  mills  were  on  the  verge  of  closure.
 In  some  of  them,  shifts  were  closed,
 if  not  the  entire  mills,  People  went
 out  of  employment.  There  was  loss
 of  production.

 How  long  will  the  Minister  of
 Energy  take,  to  come  to  some  kind  of
 an  energetic  coordination  with  the
 other  energetic  Minister,  viz.  the
 Minister  of  Railways?  Although  you
 have  got  coal,  you  cannot  distribute  it
 properly  and  in  time,  You  should  see
 that  coal  is  supplied  to  the  mills,
 power  stations,  fertilizer  units  etc.  All
 of  them  should  get  coal,  Please  give
 a  detailed  answer,  so  that  no  further
 discussion  on  this  subjected  is  war-
 ranted.

 SHRI  K,  MALLANNA  (Chitra-
 durga):  There  are  two  reasons  for  the

 shortage  of  coal.  One,  the  production
 of  coal  and  another  the  transport  of
 coal  in  the  country.  So  far  as  the
 production  side  is  concerned,  they
 attribute  it  to  strike  by  workers  and
 to  the  go-slow  tactics  of  the  workers.
 Sometimes  it  may  be  due  to  shortage
 of  explosives,  So  far  as  transport  is

 concerned,  the  Railway  Minister  is
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 the  tenpepathility  to  the
 Energy  Minister  i.e.  cost  is  te  be  sup-
 pliedto  the  point  where  the  rail  Hits
 it.  There  is  absolutely  no  coordina-
 tion  between  the  two  communities,  I
 would  like  to  know  this  information:
 what  is  the  totel  amount  of  coal
 required  in  the  country,  how  much  is
 the  ‘country  producing;  is  Government
 importing  coal,  if  so,  how  many
 tonnes;  how  far  js  it  adequate  to
 cover  the  demand;  whether  it  js  a  fact
 that  sometimes  the  operation  of  coal
 comes  to  a  halt  due  to  shortage  of
 explosives—if  so,  what  is  the  action
 taken  by  Government  to  fill  the  gap;
 and  whether  there  is  any  coordination
 between  the  two  Ministries.

 SHR]  P.  RAMACHANDRAN:  First,
 T  will  take  up  my  friend  Dr.  Ramji
 Singh's  points.  He  made  a  very
 sweeping  and  fantastic  statement  about
 the  inefficiency  in  the  Department  of
 CoaL  I  am  very  sorry;  such  a
 sweeping  statement  should  not  have
 come  from  that  Member.

 DR.  RAMJI  SINGH:  But  did  I  not
 substantiate  it?

 SHRI  P.  RAMACHANDRAN:  ‘You
 have  not.  It  is  easy  to  condemn  when
 somebody  is  doing  the  job.  Here  is
 something  which  one  hag  to  under-
 stant  Coal  is  produced  in  adequate
 quantities  to  meet  ‘the  demands  of
 the  consumere  in  the  country.  At
 times

 Seu  GC
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 on abte,  referred  to  Beweja  Com-~-
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 recommendations,  I  do  not

 nation,  trying  to  give  all  sorts  of

 br
 about  the  Baweja  Committe

 repor  हि
 About  coal  production,  it  hat  pickéd

 up.  For  3  or  4  mionths  production  had
 gone  down,  because  of  varidus  cala-
 mities,

 SHRI  EDUARDO  FALEIRO  rose,
 SHRI  P.  RAMACHANDRAN:  f

 know.  Simply  ridiculing  ७  depart-  .
 ment  is  not  good.  You  are  ridiculing
 it.  You  can  say  anything.

 SHRI  EDUARDO  FALETIRO:  I  am
 not.  We  are  giving  every  detail,  We
 cap  give  more.  He  is  not  taking  it
 seriously.  He  was  sitting  and  smiling

 .  while  I  am  talking.

 SHRI  P.  RAMACHANDRAN:  What
 is  wrong  with  it?  Do  you  want  me
 to  ery?

 SHRr  EDUARDO  FALEIRO:  You
 should  cry  and  resign,  instead  of  git-
 ting  and  laughing  when  there  is  such
 a  hue  and  cry  outside.

 SHRI  P,  RAMACHANDRAN:  It  is
 very  easy  to  say  anything  he  wants,
 because  this  House  has  given  him  the
 privilege  to  say  whatever  he  wants,

 SHRI  EDUARDO  FALEIRO:  Don't
 take  it  in  a  light  munner.

 SHRI  P.  RAMACHANDRAN:  I
 kknow,  Mr.  Faleiro:  I  can  alse  under-
 stand  what  you  are  talking.

 Sitgy  EDUARDO  FALEIRO:  Then
 it  is  very  good.

 SHRI  P.  RAMACHANDRAN  But
 this  shortage  ia  not  threr  to-day  in  the
 country.  They  have  got,  ay  I  tald  you,
 nearly  3  million  tonnes  of  epal.
 Shortages  are  felt  because  of  various
 constraints,  movement  difficulties  and
 other  things.  On  February  YW  officials
 of  the  Railway  Ministry,  of  the  Energy

 gorted  out  the  problents,  At  the  wae

 a
 or

 के
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 constraints,  3,  adinit,  Béeatise  of  the
 ‘  sHevement  difficulties,  As  the  Retlway

 be  has  got
 ‘wheel  sets  and  so  he  ig  not  able  to  put
 the  wagons  on  the  track.  We  are  try-
 ing  to  import  them,  if  possible,  and
 put  wagons  on  the  track.  We  are  tak-
 ing  ell  step,  necessary  for  movement
 of  coal.

 About  import  of  coal,  it  ip  true  that
 government  has  decided  to  import  one
 million  tonnes  of  coking  coal  as  un
 experimental  measure  te  see  how
 blast  furnaces  behave  with  low  ash
 content  coal,  because  our  coking  coal
 has  got  higher  percentage  of  ash  and
 we  have  to  wash  it.  By  washing  we
 jose.  Either  technology  has  to  हि.
 changed  in  steel  plants  or  we  must  im-
 port  coking  coal  and  blend  it  with  in-
 digenous  coking  coal,  we  are  trying  to
 see  how  far  it  can  be  useful.  That  is
 why  government  has  decided  to  im-
 port  coul.  There  is  another  aspect,
 namely,  we  have  not  got,  very  much
 coking  coal  reserves  in  the  country  It
 is  not  only  not  very  much  but  what-
 @yer  cokiig  coal  that  is  available  has
 higher  ash  content.  That  is  why  we
 are  trying  to  see  whether  we  can
 improve  the  performance  of  the  stee]
 plants  by  importing  some  coking  coal
 and  blending  it  with  indigenous  coal

 Then  there  was  reference  to  explo-
 sives;  there  Js  shortage  in  the  country.
 Thre  is  some  problem  in  the  explosive

 _  factories;  that  is  why  the  Goevrnment
 this  decided  to  import  explosives.  Al-

 "in  ——  fees  Soe
 for  the  movement  of  coal.  Aly  efforts
 ate  being  made  to  see  that  coal  is  mov~
 थ्तू  to  the  needed  place  as  quickly  as
 possible.

 DR.  RAMJI  SINGH:  What  about
 Prices?

 SHRI  P.  RAMACHANDRAN:  Price
 is  under  consideration  of  the  govern-
 ment,  I  explained  in  reply  to  one  of
 the  questions  in  thig  House  how  inputs
 have  gone  up  enormously.  Coal  price
 has  gone  up  only  by  70  per  cent  after
 nationalisation  whereas  input  costs
 have  gone  up  four  or  five  times.  You
 take  the  wages  of  workers...  (inter-
 ruptions)

 MR.  CHAIRMAN:  No  further  ques-
 tions,

 DR.  RAMJI  SINGH:  2000  tonnes  of
 coal  is  being  stolen  awey  daily  in
 Dhanbad,  it  is  reported  hete  Is  it  a
 fact?

 MR.  CHAIRMAN:  This  I  half-an-
 hour  discussion  and  he  is  replying  to
 the  points  raised.  No  more  quentions.

 ring  losses,  Government  ig  consider-
 ing  whether  they  could  a
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